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LOK SABHA DEBATES

1
LOK SABHA
Thursday, December 19, 1968 Agrahayana
28 1890 (Saka)
The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Requirements of Green Manure and
Fertilizers

*841. SHRI NARAIN SWARUP
SHARMA :
SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state :

(a) the present annual requirements of
the ccuntry for green manure and the
quantity thercof actually available at pre-
sent

(b) the steps taken to meet the shortage
thereof; and

(c) the futurc programme to mect the
said requirement ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE): (a) to (c). A Statement giving the
required information is laid on the Table of
the Sabha.

Statement

(a) to (c). Dhaincha and Sannhemp are
the two popular green manure crops grown
in the country. There are other sources
of green manuring also such as growing of
dual purpose crops like Guar, Moong, Urd
and Lobia etc. and green leal manuring. The
arca targetted to be grecen manured in a
particular year is taken as incicative of the
requirement of green manure for that year.
The targetted coverage under green manuie
by the end of the Fourth Plan {. e. 1973.74
is. 31 million acres against the estimated cov-
erage of 22.06 million acres during 196768
and the target of 25.38 million acres for the
current year (1968-69). It is not possible
to indicate the annual requirements and ava-
ilability of different green manures since the
farmers have scveral alternate sources of
green manuring.

Most of the States are sclf-sufficient in
regard to their green manure sced require-
ments. However for sowing in Kharif 1968
the States/Union Territories of Mysore, Goa,
Andaman & Nicobar and Nagaland had est-
imatcd their shortage of seed as 3500 tonnes,
30 tennes 3 tonnes and 0.1 tonne respectively.

The farmers generally arrange to meet
their requirements of gceen manure seeds
from their own production, from the fcllow
farmers and private trade and the State Gove
ernments also help the farmers in procuring
these sceds from within the State and from
neighbouring States.

To encourage the spread of green n anue
ring the following steps are being taken:

(1) Central financial assistance to the
extent of 30 percent loan and 20 percent grapt
is given to the States for implementation of
this programme.
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(2) Irrigation water is being made avai-
lable to farmers free of cost or at concessi-
onal rates in some of the States for growing
green manure crops.

(3) Some of the States supply green
manure sceds to the farners at subsidised
rates.

(4) Suitable cropping patterns have been
evolved to provide for growing of green
manure crops without loss of any commerc-
ial or cereal crop. The inclusion of legum-
inous crops in cropping rotations are also
encouraged.

st I Ee wwt : 2w o§ 62
sfawa afw 7@ sfawa a8 framl & grat
#H ¢ wiferdr waifomw & T TRy
;T AL Wy I gwar R, 4@ g
WEAT 3T | TN grew F W gy A
TN FY AE ¥ QIS FATG T LT3R
AT IgHT T FqTRIAT GTAST T
A §, qursfaq a3 e go1 o £
& g angar g R e U oaA A
wog ¥ a1 @y & arfs @ fraat as
Y R g a7

SHRI ANNASAHIB SHINDE: This question
is about grecen manure, which is not distrib-
uted by the government. The statement laid
on the Table of the Sabha only enumcrates
the steps taken by the States and thc Centre
to assist thc farmers, big and small, to use
more and more of green manure.

st ATogw exeq wAt : eedz F@)
A ¥ qar I9aAT § fF W AT #Y
gra weargws fegfa & adf &0 o
Fod #§ W weaer & 5} aga
A G I F Y Ay IR qwr A smAv
wifgd g1 1 95 9a1 W § fF @,
ey # wfzATgee cAvE AR ¥ AT
Y TaAdE A T wT 2 e Eeae
W WM o 3 fv wfemmore 8 5y
AR ST g g ?

SHRI ANNASAHIB SHINDE : Sir, 1
would seek your protection, because this
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question relates to green manure. It has
nothing to do with the import of any
organic fertilizer.

ft AT erwq Wi ;Y T A
Tt agt &7 ¢, AW A & A dfeear s
AT I

MR. SPEAKER : Even then it does not-

arise.

Y TR NI AN GIE FTHAHT
1 qU F F fog fagen § gard AR
arg AmAY ) fawel FTag FEE B
fr2elt @z & waw & wfa £ O g
affg g ag T aw F I FA G IIA
2 FT gEX HYAT W @IE RV EY
TgTq & fom #1E FEw I ? T AW
B Y gear gAY 21 Y, & oK agE) W
T FY @1E 437 AT &, ¥4 JEET agTy
T 90 §@EX T ! 9% |19 Y
W MET AW FY q47 30T A &, 99y

FEFW ¥ fa0 g@wR 7 F faar
fear & 7

SHRI ANNASAHIB SHINDE : | do
not agrec with the view of the hon. Member
that inorganic manure causes damage to the
soil. But it does not mean that whatever
local resources in the form of compost and
cow dung arc available should not be utili
zed. But the view that inorganic fertilizers
cause damage to the soil is totally incorrect.

Telephone Connections in U.P. Circle

-+

*843, SHRT KANWAR LAL GUPTA:
SHRI ONKAR SINGH:
SHRI SHARDA NAND:
SHRI J. B. SINGH:

Will the Minister of COMMUNICA~
TIONS be pleased to state:

(a) whether it is a fact that a large
number of applications for ncw tclephone
connections are at prescnt pending with the
telephone authorities in U. P. Circle;

(b) the number of such applications
received from the residents of Punhana and
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!'hsanpur towns in the above Circle falling
in*District Gurgaon;

(c) by what time Government will
accede to the requests of these people;
and

(d) whether it would be possible after
giving these new connections to provide a
scparate trunk board at Hedal exchange for
these three towns ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) Yecs; Sir.

(b) 7 at Punhana and 15 at Hasanpur
arc at present on the waiting list.

are likely to be
in about 6-8

(c) These applicants
provided with connections
months’ time.

(d) Provision of a separatc trunk Board
at Hodel is not justified at this stage.

off waa™ g ;. TNEE F feawa
aRIMA g | yu @ g e gard
areTe & v 0y & foe w1 Aem Tfgy
wgife wror FTeE uF AL 2, A
aEY W@ TE & | TWHFT FTQW G qg AT
s aag g a@R & 99, 9
Iy TR Ied Ag v g § ¥
AT ATEAT § AFR Y A T, qiE
W AL, g W IEa
AT AT ERM AR IW TG FT FT AR
wreai e w3 fgar smo ?

SHRI 1. K. GUJRAL : I am in agree-
ment with my hon. friend that there is
difficulty in getting telephone connections
because therc is shortage and there isa
long waiting list. We are very keen to expand
the system as much as we possibly can but
the main thing standing in our way is
resources. The Planning Commission is cxa-
mining our proposal for issuance of bonds
also but no final decision has bcen taken
about it,

SHRI KANWAR LAL GUPTA: What is
this scheme ?
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SHRL I. K. GUJRAL : The scheme in
brief is that the P & T, like the Electricity
Boards. will be permitted to raisc funds
from the market and connections will be
given to those people who hold those
bonds.

ot favee gy ;. fead ST T
Tt et ¢ o o gE & e for
FY oY gF Wig TR A 2 a1y § W%
et AAT § W9 feaw ww W -
B AT gy & 1 feee & @ F A gy
T 3 At T A€ At gRiY

SHRI 1. K. GUJRAL : At the moment
in the whole country we have got about
11 lakhs of tclcphones:and we have a waiting
list of about 5 lakhs to 6 lakhs. Our idea
is that in the Fourth Plan, if resources
permit, we should add about 15 lakhs mote
telephones, because our expcctation is that
the waiting list at that time will be consi-
derably more. The main difficulty at the
moment is want of resources. If resources
are given, we will have 15 lakhs telephones;
otherwise less. In Delhi at the moment
about 70,000 telephone connections are
there and we have a waiting list of 50,000
to 60.000. In thc Fourth Plan, if we get the
resources, we propose doubling the capacity,

ot goeit e www ¢ AgT ENEE
TR ATET 1 A7 Iuw g werd g
AT AHT FAT qEAT ¢, 6T STOwT
Fg o § 1 g g e a4
TR A A7 T § Ak fow ot wfs,
aré ¢z g § TH FTCW A, IGN) QT
# WY g AT W ga% A # frwre
sy ?

AET AV 7 KT T 6 §, IR
IFA T NG WX - i &
a1z faedt & 1 ag fas) & ww § urfy
$ 1 w0 wE e & gl s
T & At R e wfen g g vg
wear g fr gart o ¥w A R, W
arfea & &1 wEer qar weor awar §
Mrw qifey & A et st A, w0
w9 arr € sgaEyr w7 2
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SHRI L. K. GUJRAL : I am sorry that
the amount has been increased from Rs.2,500
to 3,000 in the case of metropolitan cities.
For the smaller cities it is Rs 2,500. This
is the amount which has to be paid under
OYT. There are three categories of tele-
phone connections. One is OYT for which
Rs. 2,500 or 3,000 has to be paid. Then,
there is the special or exempted category of
doctors etc. Then comes the ordinary or
third category. Telephone connections are
given according to these three categories.

SHRI KANWAR LAL GUPTA : What
about receipts for trunk calls ?

SHRI I. K. GUJRAL : If the trunk call
is booked through a public trunk call office,
then a receipt is issued. But if it is booked
through one’s own telephone, no receipt is

. given.

SHRI K. RAMANI A very large
number of applications for telephones are
on the waiting list not only in UP but all
over India. In Coimbatore city more than
3,000 applications are on the waiting list for
the last three years. When we rais:d this
question before the PAC, the officials told
us that they are not getting enough of
components and materials, cables for in-
stance. What arrangements are they going
to make for the speedy supply of com-
ponents and raw materials to enablc them
to give more connections ?

SHRI 1. K. GUJRAL : As 1 look at the
picture for the country as a whole, T am
afraid the future is not very bright. We
will have to put up with a great deal of
shortages, so far as telephone connections
are concerned, because of want of resources,
Whether it is spelt out in terms of cables or
instruments, the basic issue rcmains that we
have much lesscr than what we need and 1
am afraid this situation is likely to remain
for the coming few years.

ot WATATg AR Ay e 2
# 7z feava qar s § f AW
FFRO A F o ¥ @Y @
<t f Toa™ § s WA arer 9y
wrw feqfa ag & fe o swfeqra e
R qfsas &1 wrfew wege @ 1 IF
€ 3% N TR wife gt 7 faw
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W ¥ gafae fn qowaE & A€ -
H GO @ & g 9T fqer fear
T, ATfF A dYo o HiTo qUT THA-
Ifow & fad 79 TS s quT T
FAFAA X T YIEAT g1 g !

SHRI I. K. GUJRAL : So far as the
factory is concerned, we have agreed in
principle that we are going to have a second
factory for manufacturing transmission
equipment. We are also examining having
one more factory for manufacturing tele-
phone instruments separate from the ITI.
As to where the factory will be located, it
is difficult for me to say for the present.
The setting-up of the factory to a degree
will release the pressure, but it will only be
to a degree.

ot frqem @ : & 7 wERT X
ag AT e g R faw owam o9
qared (e sfea ) A g, fow Far
# wot AT A A Wy wy §,
agl TR 7 T FT T F & |
sigt feY dae-geed &1 ardt famw g,
agl TNRIT TN HT FAT 7T TS § 7

SHRI I. K. GUJRAL : So far as Mem-
bers of Parliament are concerned, we give
them one telephone at their New Delhi
residence the cost of which is borne by the
Lok Sabha or the Rajya Sabha. One more
telephone is permissible to a Member at the
place of his residence. Of course, it is all
subject to feasibility.

st forawcw A@ . Wege wANAT,
qATH FT ST A8 HATE | AW FAR
afawTdl & WF § 1 A9 AT gATT FT
sara feard |\ & ag SeT g g R
A w9, qTEr, § e (e wifew)
MNIT § AT TR FAg9e agi 0
g WA qTE, A AT g A W AT
% fiF o ) W 99 oy § TR
q Y FTAFTHT T | A wrde
TF THTT QIZT & 79 WY §, F X

T A F IHE, AT Wl qw -
R ALY TR
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HAT-FW AqT HWTC HAT (Fo UR
gwm fag) : wrAta @<Ed @ AER
23

SHRI S.K. TAPURIAH : Has the atten-
tion of Government been drawn to certain
news items appearing recently in the press
about a new system developed by the Indian
telephones according to which people on
the same exchange can sharc the telephone
by having a new instrument and a new
number but hooked up with the existing
number; do Government think that itisa
feasible proposition and, if so, in what
circles are they going to instal it ?

SHRI'1l. K. GUJRAL : The Govern-
ment's attention has been drawn to this. It
is a very useful innovation that has been
made. A further innovation is being con-
sidered that on one given cable board we
would be in a position to make more
channels, about 20 lines, to work. We have
already placed orders for import of one
such system so that we may be able to see
if it suits our purpose and then start manu-
facturing it.

SHRI B. SHANKARANAND The
telephone at present is in the service of the
rich because under the Own-Your-Own-
Telephone scheme one has to invest a lot
of amount. 1 do not know what Govern-
ment is doing to put this, owning a telc-
phone, to the scrvice of the poor and the
middle-class. May I know from Govern-
ment whether they will think of increasing
the public call offices and also the number
of local tclephone booths in citics ?

SHRI 1. K. GUJRAL : The Govern-
ment has now, for the first time, taken a
decision and a percentage for local public
call offices has been fixed. We are now
trying to achicve the target of 5 percent of
the total installed capacity for having public
call offices. Our ultimate aim is to reach
a target of 10 percent. I may add that
we are paying special attention to giving
telephones to farms and agricultural areas
so that the bias from the urban to the rural
should change and the modern farm could
be developed.

Implementation of Recommendations of the
Telephone Revenue Conference

*844, SHRI S. C. SAMANTA : Will

AGRAHAYANA 28, 1890 (SAKA)
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the Minister of COMMUNICATIONS be
pleased to state :

(a) what equipmen® and worth how much,
is needed to implenent the recommend-
ations made by the Telephonc Revenue
Conferenc: held at New D:lhi in September
1968 regarding the installing of meters of
five digits and device to photograph meters
in th» Bombay Telepho1e Exchanze; and

(b) whether similar facility is likely to
be extended to Calcutta, Madras, Delhi and
other towns ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
( SHRII. K. GUJRAL ): (a) For Bombay
Telephone system 88 five-digit meter racks
fitted with 94,500 subscriber meters at a cost
of about Rs. 16.5 lakhs is required to
implement the installation of five digit
meters to replace the existing 4 digit meters.
The recovered 4 digit meters will be utilised
at other stations. The photographic equip-
ment with film vicwer and scanner for
reading the subscribars meters would cost
approximately Rs. 55,000/- ,

(b) Yes, Sir.

SHRI S. C. SAMANTA : May [ know
whsther additional equipment is to be
imported or manufactured indigenously
which the country requirecs ?

SHRI I. K. GUJRAL : So far as five
digit meters are concerned, they will be
manufactured in India. So far as the viewer
is concerned and the camera for photograph-
ing the meters is concerned, in the first
instance, we are importing four sets for
four main towns and, later on, if we find it
useful and also if this can be innovated
here, we will try to manufacture them here.

SHRI S. C. SAMANTA : May | know
whether the other recommendations made
by the Conference are under consideration
and, if so, what are going to be taken up in
the near future ?

SHRI1 1. K. GUJRAL : Asa result of
the recommendations of the Conference, a
Committee under my chairmanship has
been set up to review the billing system in
the whole country and device tendered billing
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system and practices. The Committee is at
work. That was the main recommendation.
Secondly, the attention of the Conference
was drawn to the outstandines in various
towns. The steps are being taken 1o liqui-
date the outstandings.

SHRI NITIRAJ SINGH CHAUDHARY :
The Government have decided decentralisa-
tion and shifting of the Telephone Revenue
Accounts complctcly in  Rajasthan and
Mysore circlcs whereas in  Maharashtra,
Madras, Kerala, Gujarat, Punjab and other
places, there is partial decentralisation.
May I know why in other places it has not
been decentralised and why there has been
partial decentralisation so far as Maharash-
tra, Madras, Kerala, Gujarat and Punjab
are concerned ?

SHRI 1. K. GUJRAL : The policy of
the Government is to decentralisc the entire
T. R. A. which is being done in different
phases. If in some States it has not been
done it will be done in thec seccond phas:.

fratem & A wfgar g aw @
fvg oA v sfeeew

*845. st wwrata A S . F4T
fafw w1 ag Iq A Far T4

(%) ®r frataw & femi & wfaal
JATT AAAT T & GF &= FIT AT IqHT
faaw @ & gAY § 9S9AT AATIET
& oo #Y taw ¥ 7@ g 9w 9T A
stfaasar wmar @ 85 W)

(@) afzgi, av SEFT T FAAT
qGT QST G F 39 I A/ ¥47 9f5-
frar g ?

THE DEPUTY MINISTER IN THE

MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) No, Sir.

(b) Docs not arisc.

ot wTFTe TR W e REiRE,
# W FT A gAEC gH qer
qegaT guT &, FF @Y 99, | wea,
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1968, M us sW ¥ IAT | qGFE
T 971 ¢
“The Government has taken note of the

observations made by the Supreme Court
and Election Commission.”

agt & qg T FIT avgar § fE g
FE T T F T T HAT ¥ ¢
“The Commission desires that in the
interest of fair and free clections, certain
healthy conventions should be introduced
and, if necessary, changes should also be
made in the rules regulating the

distribution of discretionary grants by
Ministers.™

T AT AT AFT Fg A qY 02 TATATH
1 3% 79 & foro fomr 911 ww TN
qEAT & a2 A A7 SAETO A8y & T
frzgfaug & ST @&l FT U
FTZ | Tq dF g AWT TIET GO
FEY I, a7 aF 39 AW H fAeqer Ofa
§ gaTa T aga gieww & | = garfear
F fazgy us W feufmw 5@ go
TSI BrE FIE T gl:
“The Rajasthan High Court in its judg-
ment,whil: dismissing thc election petition
against Shri Sukhadia has held that the
construction work of Nala in Baluchistan
colony, Udaipur at a cost of Rs. 2,70,000
was started on 1.2.67 in contravention of
the rules requiring prior budget allot-
ment, administrative sanction, technical

sanction under the influence of Shri
Sukhadia.”

e F1E & Some q FgT w47 § 5 78
nE v Sfew 7 8§, fFgae o
g wfrecw &1 & mawr gz feamr
agar § & fwd SwaRr § 9@ aw
¥ wr ¥, oY Forw Wy weg g B
¥ gg wivwa wwe fear, aF Ay S
# 0% ¥ WAWA IFT TR &Y WA
T WX wenaer Y wer #Y ) {ag
s argar § 6 oom Towdw & o
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garfear & faegw sy fage gwr, @Y
T I ITHT AR W & fag fRw
fear av; afe 7Y, ov & 7Y

SHRI SHANTILAL SHAH : Will he

repeat the question ? We have not been
able to follow.

MR. SPEAKER
understood it.

A AT AT ;. WA wEiey,
AT FEEAT FT AW | A ATHAT g
#®1e 7 Afrew &1 ag 9 aagfew 3

MR. SPEAKER : If itisin a court of
law, the Minister will say that.

The Minister has

THE MINISTER OF LAW ( SHRI
GOVINDA MENON ) : I w.sh to clear
the misapprehensions. It is true that the
Supreme Court said, and, I think, I had
occasion to refer to it, as follows :

‘‘Election is somcthing which must be
conducted fairly. To arrange to spend
the money on the eve of elections in
different constituencies although for the
general public good is, when all is said
and done, an evil practice even if it may
not be a corrupt practice.”

When this came to my notice. I enquircd
of the Chief Election Commissioner whether
it was possible or necessary to amend our
election rules accordingly. The reaction of
the Election Commission was that it should
be sufficient for the time being, because the
Supreme Court did not say that it isa
corrupt practice, that he would issue a
circular lctter to all the Ministries and the
Statc  Governments.  Accordingly, on the
25th June. 1968, the Election Commission
did circulate a letter to all the Ministries
and the State Governments. 1 shall be
happy, in view of the importance of the
matter, to place a copy of the circular,
which the Election Commissioncr issued in
this matter, on the Table of the House.
Subsequently we addressed the Home Mini-
stry on this matter, and the Home Ministry
has ascertained the views of all the Minis-
tries and they too have agreed-I mean, the
other Ministries—that there should be no
spending from  discretionary funds three
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months before the el The Fi
Ministry has added that it would be advi-
sable to introduce a rule with respect to the
discretionary grants that it should not be
made during elections.

SHRI KANWAR LAL GUPTA : What
action has been taken against Mr. Sukha-
dia ? He has not answered that. (Interrup-
tions ).

MR. SPEAKER : Order, order.
Joshi. He will ask his second question.

Mr.

=it JATE T WM ¢ HEAR AFIET,
TaEg QTR AN A gfee ¥ & A 9y
a7 R 4| @ giw w12 wr
‘RO T e A R @ e gfe ¥ &
g qeT wTea § fr ga & &l § Wk
I F qiE WY 47 fF weA o WX 6
& gEOAN @gd W v gar g, &
TffaTd ®1 § AT WSGT AET GHFHAT
feg aam A gfee & wgw =@ATE,
T ¥ }AYT gET A R A W
FUH & FEAAIT H.99 § S U
I-FATT § IR fae®w 6 a0 @ ¥ W)
qT A AUAT AW 94 g 3 foar ay aw
F1 AT ATYT GAT | I0E F 971 1 R
fargty am amg faar, Igw o* faw
7 & qWReE W ¥ 9 qx qufy faw
gr AfFT AARR ¥ UF qX A IJAW
freen gfews a1, &% fax, gaw aw
T Foan oY, ATAA &, A &Y &, AW
A H A9 TGE A AT qOrATTY
¢, gra W) warer YEE<erivwe faw v
Al TEd aTT g W A ot d fE Ay
¥a< fFar STaT 21 @Y OF THEq QT
T A gfee 7 gma ¥ fA § ok
IaF arg A v A Do afye, caw
e #78 w gt fA¥'m wmee AT g
g?

SHRI GOVINDA MENON : I have
stated what has been done in the matter.

1 would certainly communicate the hon.
Member's appreh in the matter to
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the Chief Election Commissioner because,
after all, the elections are conducted, as
laid down by the Constitution, by the Chief
Election Commissioner. I am here answering
these qusstions because he is administra-
tively under my Ministry.

wft fvg moa@ : &9 7 A9t § gER
& w37 a1 fx gg N F w2 fed w7
g & g Teifafafady wEAde mieex
¥R T THFAT FAAT WIS FI ALHA
gg 919 g fgw | WX R TF QAT
N A Qfer @ owW §, @mE fag
FEH A 741 feur ? ggi gaATta e 6%
wew frar smar g K W Smar g &
I AW § AIAT § TG IART Y AIHE
Y, 90 gz wifaaq wasHe § 37 7 4T,
FarQ ad Far FFar § afew & @
A ¥ wET A wvgay | & wEAAe ¥
argar § f5 @ Ao aRR FT R
fr oo¥ G¥ T TS @ T &Y | TAAHE
mgEfedt #1€ &1y Fx@ A 2 FATQ
TREIA A F, Tg  TFTAH F47 HIT HT
wE?

SHRI M. YUNUS SALEEM: This does
not arise under this Question.

st <fw w7 : & 7=t Aew § S=aT
AT §, PR IR W A F I F
I TEYTT WY AT 1SS qrET & faew
gifte F1E 3 daer fear ¢ fF foad 99
& gata B waw NfuT & fgar &, san
frg-feg @ & 38 wdw Nfea fear
37

O AT A qg & fFowmwT g &
qZY TW AW &Y AF A qF /AT FY S04Y
W e, it faQet o N WE A fF
TqEq qO (@A & faw o fasger
A A & fAg a@FR #} wEder 2
T aifgy, Sfer 99 | A ¥ T
fear ar, wa &7 67 & YA & AW A2
wUH aER W AT T § W% g A
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s fAr da € @ &7 @R AT @
* X faua 4N fr waeg o @@
Ffag e 7 e § A F agw
qTHTT FEANRT QX 7

SHRI GOVINDA MENON: I am in come
plete agreement with the Member that elect-
ions shculd be impartial.

=it i T : wemer AR, g #4199
EleENIRr 39 & g & Ak F@w
Fgr 7 AR AT A F A F F g
faar an {F gitw #1€ 7 few mmaT )
sorie faar, Sad a1 w71 ?

SHRI GOVINDA MENON: Regarding
Mr. Chenna Reddy, it does not arise here.

MR. SPEAKER: The judgement of the
Supreme Court is an open document. Whe-
ther they have got a copy or not, I do not
know, but if you want a copy, there is no
difficulty. There is nothing sccret about it.
But the point is this. The oppositing parties
arc prepared to resign. Have you given any
thought to it?

SHRI GOVINDA MENON: That is a

matter of policy. That is a different
matter.
SHRI CHINTAMANI PANIGRAHI:

When the administration is not able to curb
the concentration of wealth in certain hands,
may 1 know from the hon. Minister whether
it is not a fact that it is only occasionally in
marriages and clections that at least the
wealth is being distributed to certain per-
sons ?

SHRI P. GOPALAN: Apart from spending
money an1 distributiny th2m arbitraril,; durin3
the elections some Ministers are also indule
ging in another type of corrupt practicc and
make their constitucncics safe constituencies
for them. Recently there had been compl-
aints about our Home Minister Mr. Chavan
in the Maharashtra Assembly for giving un-
due attention to the development of his
constituency, Karar constituency. A number
of colleges have come up therc and an airs-
trip has been constructed. Various compl-
aints are there about the Prime Minister’s
constituency. In view of this may I know
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whelher Government is prepared to impose
certain restrictions on Ministers giving un-
due importance for the development of
their constituencies at the expense of the
other areas ?

SHRI M. YUNUS SALEEM: The no
tification which has been issued by the
Election Commissioner has categorically sta-
ted that the Ministers should take care that
the interest of the State in general should be
taken into consideration for dispersal of spe-
cific amounts and one particular constitu-
ency should not be sclected for such purp-
ose. Even if the constituency belongs to
the Minister himself no undue preference
should be given to that constituency.

SHRI C. K. BHATTACHARYYA: There
is a proverb in Maithili language:

‘ez A2 A1 g frar w3

So, that happens in election. Everybody
knows. There was a proposal from the
Election Commission that the rule requiring
a candidate to declare his clection expenses
should be abolished. What has bcen done
to carry out that proposal of the Election
Commission ?  That, I want to know.

SHRI GOVINDA MENON:
aware of such a proposal.

1 am not

MR. SPEAKER: There are a large num-
ber of hon. Members who want to  ask sup-
plementary questions. In view of th¢ clections,
am I to continue this question for the rest
of the Question Hour ? Shri Tenneti Visw-
anatham has been getting up even before he
occupied his seat here,

SHRI S. KANDAPPAN: All of us want
to contest the elections.

SHRI HEM BARUA: May I know whe-
ther Government arc aware of the fact that
there was recently a bye-clection in the State
of Assam in the Chaigaon constituency due
to the sad demise of Shri Harishwar Gosw-
ami, where the State Minister cf Transport
went and started distributing Government
funds to the clementary schools. zlthough the
responsibility of the Minister of Transport
is limited to the State buses and it does not
extend up to the elementary schools, and if
s0, whether Government consider this
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particular act as an act of corruption
indulged in by the Minister concerned, and
if they do, what steps Government are going
to take against such Ministers ?

SHRI GOVINDA MENON: Questions
of corruption in clections are not dcalt with
by Government. They are dealt with by
the courts.

SHR1 HEM BARUA: It may be dealt
with by the courts. But here is an instance
which 1 have cited. Here was a Minister of
Transport, his responsibility was limited to
the State buses, but on the eve of the elect-
ion he went to the constituency and started
distributing money to the elementary schools.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH) : It isa
wrong allegation.

SHRI HEM BARUA : 1t is not wrong.
I have all the papers with me.

DR. RAM SUBHAG SINGH :Heisa
responsible Minister, and his responsibilities
are heavy, and no such allegations can be
made against hini. '

SHRI KARTIK ORAON: Most of these
corrupt practices arisc out of the transport
facilities provided by the various political
partics to the voter to go to the poMing
booth and cast his vote. 1 would like to
know whether Government would like to
think in terms of providing such facilities to
the voters to go the polling booth so that
this corrupting influence could be cut
down.

MR. SPEAKER : He wants to know
whether Government will provide the trans-
port facilities to the voters.

SHRI M. YUNUS SALEEM: According
to the rules, the candidate is not expected
to provide any transport facilitics to the
voter....

MR. SPEAKER: Will the Government
provide it ?

SHRI M. YUNUS SALEEM: Regarding
Government providing the facilities, no such
proposal has been received so far,
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MR. SPEAKER : If it is received, he
wjll consider it, I suppose.

SHRI TENNETI VISWANATHAM : 1
wanted to ask a particular question but then
You were cautioning me. . .

MR. SPEAKER : I was cautioning hon.
Members because otherwise this question
itself might go on till 12 noon.

SHRI TENNETI VISWANATHAM : 1
think I should not embarrass the Ministers
very much. But the question relates to abuse
of official power in view of the coming
elections. Several pious hopes, do’s and
don’ts and wishes have been expressed by
the hon. Minister. But we have found that
these things have not so far worked. On the
other hand, they are giving scope to an
increase of corruption. Will the Govern-
ment, therefore,think of either revising these
things, or at least if they connot do, follow
up the suggestion made by one of the High
Courts that at least on the date of filing of
the nomination. the Minister will resign and
will continue to work only as a care-taker
Minister during the election period ? That
would not be very much embarrassing t>
the Minister, I suppose. It was a very good
decision.

SHRI GOVINDA MENON : Govern-
ment are not prepared to accent this
-dccision.

SHRI AMRIT NAHATA Before

referring the matter to the Election Commi-
ssion for consideration, will Government
consider the question of including acceptance
of donations from public companies as a
corrupt practice ?

SHRI GOVINDA MENON : This does
not arise out of the main question.

SHRI RANGA : I find that Govern-
ment are not prepared to accept the very
innocent suggestion, made by Shri Tenneti
Viswanatham that the Minister should
resign at least on the date of filing the
nomination. So, I cannot expect them to
agree to our demand that they should resign
five or six months before the general elece
tions. But may 1 know whether Govern-
ment would at least see to it that the Minis-
ters as such would not act as treasurers for
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their respective parties at the tine of the
elections, and szcondly that whilc continuing
as Ministers they would not accept dona=
tions, from various people as well as compa-
nies and then utilise it or channel it
possibly and utilise it for elections not only
for themselves but for their parties ? Would
they at least observe this honourable rule,
this rule of honour in our public life ?

SHRI GOVINDA MENON: The Cong-
ress party has framed some healthy rules in
that respect . . .

SHRI RABI RAY :
rules.

Most unhealthy

SHRI PILOO MODY : Do you agree
that it was said with a straight face ? Heal-
thy rules or filthy rules ?

SHR1 HEM BARUA: Can the Question
Hour be used for party propaganda ?

SHRI GOVINDA MENON The
Congress Party has framed some healthy
rules, and I hope that the other parties
will follow suit.

SHRI RANGA : My hon. friend only
talks about the Congress Party. I have not
put my question on the basis of party at all.
I have put the question referring to Ministers
in general, to whichever party they may
belong. While they are Ministers, let them
not function in such a manner . . .

SHRI SHEO NARAIN : He must sct up
an example in Orissa.

MR. SPEAKER : The hon. Member is
referring to Ministers, to whichever party
they may belong. He is not referring to the
Congress.

SHRI RANGA : They may belong to
the Swatantra Party or the Congress Party
or any other party. While they continue as
Ministers, let them not act as treasurers of
their parties, and also let them not accept
donations and channel them to their respec-
tive parties and their candidates.

SHRI GOVINDA MENON : That does
not arise out of the main question.

oY waw fag: faqmd @1 o) A
g F FATA A ZE-qq WX AE-AG
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SRIEIT &3 TR 1 F awe &
ST Argar § fF oaar getew w0 A
o qur gur fear g B e awr &
faT 750 %o HIT &Y qar F forg 1500
%o farifa<e) swr € W ? Az g,
A FER @ o A famr s @ g ?

SHRI M. YUNUS SALEEM: That does
not arisc out of the main question. Here,
the question is how in vitw of the obscrvat-
ions of the Supreme Court and the High
Court the rules should be framed as tc im-
pose certain restrictions on the use of the
discretionary amounts by the Ministers.

CHRI S.M.PANERJEE 1t is gerer:1lly seen
that some of the Ministers do not fight elcct-
ions on the basis of the performance of the
ruling party or on the basis of their past
performance.  But they wish to fight the
election on hollow assurances for the future
which will never be fulfilled. I want to know
whether they will try to impress upon them
not to make such hollow assurances or at
least ban hollow assurances which crcate an
illusion in the mind of the peoplc for a day?

&Y AETAAR AR 397 I8 99 &
fF oamg g A 7 ) SRS R
¥ ¥ s faia 3 gu o e ag W
fear ar fF ##Y Swr gAET A 79 92 Fr
TEEW F &, WA T F 79 6 wEA
9EY IAFT HUAT €T Y AT A°ey ?
gl FIE § qa IaTr wir gE A g
we ¥ Wt 9 a7 wedr &% sfafwr
g 7EY Y, W g F12 & fAgw =
oY w1 o4t w@r | vy feafg § 9w fw
gal=s AmTad 3 99 9T fFd gF wrad
fors ag) fear-aa #=0ta aeF o fafy
we wor fog 9 w3 gu & ar F1F eaey
frarax o1 @eE oo & 2o &
FATANT T FT a9E & fau weAy
0T WX 93 FT FEIANT T FL W 97
s ¥ fear #3 7
SHRI GOVINDA MENON: I do not agree

that it is part of the janatantric parampara
that Ministers should resign at the time of
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the elcctions. It is true that a single judge
of the Andhia Pradesh High Court did say
that, but that case wentin appeal to the
Supreme Court and the Supreme Court has
not said anything like that.

SHRI J. M. BISWAS: If the Ministers
resign before the elections, none of them
will be returned.

=Y weER et g g ¥ 9w
fraa #1 faiw A fRaT @ 1 IEw WY
FE @I

Super Bazars, Delhi

+
*846. SHRI BHARAT
CHAUHAN:

SHRI T. P. SHAH:

SHRI RAM SWARUP VIDYA-
RTHI: ’

SINGH

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Delhi Administration
have submittcd some proposals for making
improvements in the Super Bazars in Delhi;
and

(b) if so, what action Government have
taken on these proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CCO-
PERATION (SHRI M.S.GURUPADASWA-
MY):(a)The Delhi Administration brought to
the noticc of the Government of India the
observations of the statutory auditors on
the working of the Cooperative Store Ltd.,
for the year ending June, 1967. They also
suggested that the Managing Committee
should include a representative of the Gover=
nment of India, and that the appointments
of key personnel should be by open recruit-

ment or deputations from Government
Offices.

(b) The Government of India have reco-
nstituted the Managing Committee, which
has taken action to rectify the shortcomings
pointed out by audit, and has adopted mea-
sures for improvement, including economics
in administrative and operational expenses,



23 Oral Answers

rationalisation of stock level, standardisation
of purchase policics, streamlining of admini-
strative and accounting procedures, and
expansion of business turn-over. Besides,
the services of a senior Government official
have been placed at the disposal of the store
to work as its General Manager. An Officer
of the Department of Co-operation also
attends the meetings of the Managing Com-
mittee as a special invitee.

st wrea fag wtgrA @ S g AT
foelt & Syifer § wraTa Aaw R Y
o 1 o ¥ e A g wlaw &
¥ Y fomm ot ewrag I &
wTrfer & grarc o ¥ wede go § 7

SHRI M. S. GURUPADASWAMY : The
Super Bazars are run under the Co-optra-
tive laws. In respect of the Delhi Supcr
Bazar, the Central Government only appoint
the Managing Committce and give money
through the Delhi Administration. The
Registrar under the Act has got a lot of
statutory powers.

st wrew fag Wz gE O oAw
Fg g st AT go Ao ¥ W
T & I M H wE azfy v wrE
a1 gFi fFar war & o fom sl
FT JAFAA AT & A SATLH AI9 @A
a1, TWF W ewA TET Smard
ar g ?
_ SHRI M. S GURUPADASWAMY : Recr-
uitment was done by the Managing Commit-
tee, not by the Central Government. It was

through two sources, through the Employ-
ment Exchange and through advertisement.

ot W' wex aAf : wemer A, gaT
IR & X F qger A qaT 924 Sqwas
w fogd ggad q@ @ o fomer
e A fasr a1 & g AR F
AW vz amar § fomd § 57 wiwd e
FLAT FTZAT § | GIT AR A A F few
18,71,910 %o &, WX 4T 4g ¥ &F
Ffr 30 g7, 1966 N AW WMz &
gatfa® 7,08,778 %o &1 war @, fawa
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wd & fF 40 o= @ foewr O @A
T g o W dw
35,71,661 To &1 FAtwx @ § W
TR FAMER @A & foawr aqew a8 8
fs ot Ffrew § 9aF @cH QY F 9 25
AT To FT wiafEd g™ @} | A
& 9T STRAT § R @R A @ fae-
fax & dfrew ¥ garfas 1 9@
il wy A9y R fraar sdTEe =TiEg
s ot qar e wrfgd 7 s A oY
AY gawt fedd qar § 1 WX ALY, AW
3 far #f e g fF ara &1 ara
Ffresr @ew @ AT 1T FER I
TR F 37 el # Aha F g w8
g FIW I W) &, AR FEA B HATET
T fF 1968/69 ® ar 1969/70 & ag
AT 12T G &Y ATE a7 7 7

SHRI M. S. GURUPADASWAMY: The

Government has given about Rs. 58 lakhs
to the Supcr Bazar.

st S vz et & ggAr gArg
Ffeea 18 @ 3 ..ee

SHRI M. S. GURUPADASWAMY: As
1 have said, the Government has given Rs.
58 lakhs and in the first year they have inc-
urred a loss of Rs. 7,08,878. This figure has
been given to the House long back.  The
Super Bazar was started in a state of emer-
gency and they had to do it in a hurry.

SHRI RANGA : Therefore, they must go
on losing ?

SHRI M. 8. GURUPADASWAMY: 1
am not suggesting anything at all.

SHRI RANGA: Then why do you use
the word emergency ?

SHRI M. S. GURUPADASWAMY: It
was an emergency.

SHRI RANGA: No emergency.
just started it.

SHRL M. S. GURUPADASWAMY: It
was done after the devaluation. Therc was

You
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a great peed-felt at that time that department
stores had to be organised quickly all over
the country. As a part of this thinking, we
sat up a Super Bazar here.  As I said, we
have given Rs. 58 lakhs and there was also
considerable planning. 1t is a fact that in
spite of all these efforts made, there have
been certain lacunae and there was a certain
amount of inexperience and it was started
in a hurry. I am conceding all this, it was
conceded in the past, it is not a new thing
that I am telling you. As a result of these
things, we have incurred a loss in the be-
ginning and our effort now is to see that as
far as possible this loss is made up. 1 think
in the year 1938-69 the picture will be
brighter,

&t gww wvr wgEa: § gg S
e § fF @ ang Sy MY AW H gaw
TR I @ & ¥ 99910 a1 ¥ W @
& 91T 98 g a9 0F AR A grafew
arar @ foad gArg & gk gT FwAr a
FER TFGT (AT FH A Y JaAT H}Y
t o} fem @t wr & 0% SR A S
qIRATE 9T AT TATE | AT A AT
T fraa & ag aeme & wfvs aw 9%
o ufear fFifaey &1 famar &1 v ==
#F ¢ wiferwrd afeada @t zq ¥ fog
FIHIT T IqTT FA AT 74T § 7

SHRI M.S.GURUPADASWAMY: Lecaving
out the insinuations made by my hon. friend,
I would like to answer the other points he
has raised. 1t is not true . . . .

st geR wr wgwm a0 A8 W
IEFT IAT ! F W FY GO ZAT

SHRI M. S. GURUPADASWAMY: My
information is that the majority of the super
bazaars are running at profit. Itis not
correct to say that mcst of them are running
at a loss. There are some super bazaais
which are running at loss. thatisa fact,
but as I said, we have got this experience of
running Super Bazars for the last two or
three years. All the super bazaars are orga-
nised under the co-operative laws and the
<Central Government is only giving financial
assistance, and the local Governments are
also deeply interested in them as co-operat-
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ives. Therfore, blaming the Cenral Govern-
ment for all the commissions and omissions
of the Super Bazaar isnot correct in the
Secondly, I may say that we
are doing our best so far as we are concer-
ned to see that all the super bazaars are
run prop:rly and that thcy do not incur
losses any further.

o gww w wgam: afear e
qraM faar & AR TR ¥ SR Aw
qT faaaT 3 It suL a4 fear 1 v
qafor |IAT FAT @T & IqHT AT
g fear

SHRI M. S. GURUPADASWAMY : This
question has been asked sevcral times and
1 have answered the question. I would only
ask the hon Mcmber to go to Shankar Mar-
ket on a Tuesday when Super Bazaar is

closed. Lct him satisfy himself whether
the prices quoted in the Shankar Markct
are higher than Super Bazaar or not.

SHRI P. Venkataubbaiah :It has become
an all-India pattern. In the States also
where these middle income groups are therc,
super bazaars are bcing started. 1 only
want to know from the hon Ministcr
one thing. 1In oder to raise the organizati-
onal efficicncy certain stcps have been taken.
Of coursc the Auditor has pointed out only
with regard to the running of the stores.
May I know whether the Governmet is
thinking on the lines of giving certain sugg-
estions to the various Super Bazars
working in various States also to take adv-
antage of the efficiency and talent among
the trade and get their co-operation to see
that they arc run on efficicnt lines instead
of recruiting people from a bureaucratic
machinery where they also act as inefficie-
ntly as they have been doing. 1Is such a
suggestion engaging the attention of the
Government ?

SHRI M.S. GURUPADASWAMY : Fir-
stly, I would say that the trade interests
do not co-operate with the super bazar,

SHR1 P, VENKATASUBBAIAH : Not
trade interests.

SHRI M. S. GURUPADASWAMY : So
far as the stcps taken are concerned, we
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have already evolved certain norms and
thesc norms have been circulated to all the
departmental stores through the State
Governments - norms in respect of adminis-
tration, norms in respect of management,
etc.

ot firawer w1 @ weaw AGET, faeely
FT S UL AR §, ATHFL FATERH
w1, agt & 99 FA quar § v fraat
& Fr9ee 9T g@AT § | Tl 9
ST f d@r ¢ o o A T
it gfar fead § o f=dr &l fmara
9§ mmd wowar T A oS fward
gAY SAF el fEnd Suesy A& §
s fF A Q Fe "’ faw Ifwm
Y WAS | (o AT AT FT HAKH FAT,
@ ¥R HT e wdY {1 g s F
wust & feaw § 3§ a1 wfus g
IR W AR feara @dt &, @ g
& Sawey § | AfeFa qur weweAT afeq-
¥UFE 7 fHaTd A T IqAT A &I A
7Y AEET § S Avgar g fF s
o F e ?

WA I@E gg A Agar g fw
agi 9 framat &1 WY JeEwA fEar gmar
¢ ag =1 ux sufeq wwar & ar 398 fqo
=E FRSr e gi @ ! & afyd w9 E
ag WAl "R QI FT FAT & aqTlw
UF WY qar A & fF 3R Framal #v
FYE T AY & ar Agh

SHRI M.S. GURUPADASWAMY : I
take the hon Member's suggestion. But let
me inform the hon Mcmber that there is a

Purchasc Committee for making purchascs
of all sorts of things in thc Super Bazaar.

off fraww W A FT T E P

SHRI M. S. GURUPADASWAMY :
The Minister does not decide. It is the
Committee which has to decide taking into
consideration the demands and other things.
That Committec will have to decide.

SHRI RABL RAY : Who are the mem-
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bers of the Purchase Committee ? That is

what he asked.
Amcndment to conduct of Election Rules

*847. SHRI SHRI CHAND GOYAL :
Will the Minister of LAW be pleased to
state

(a) Whether it is a fact that the Conduct
of Election Rul:s has been amended so as
to include a provision enabling the Presi-
ding Officer to demand from a voter to
show him the distinguishing mark, which he
has put on the ballot paper;

(b) whether it amounts to a violation of
the principle of secrecy: and

(c) if so, the action taken in thc matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) No, Sir.

(b) and (c) Do not arise.

SHRI SHRI CHAND GOYAL : I
would like to know whether the Conduct
of Elcction Rules have also been amended
regardinz these Council Elections so as to
enable the illitcrate voter to take with him
anothcr adult member, and does not the
Minister think that this will lead to the
violation of the principles of secrecy and
also will create a breeding ground for
corruption ?

SHRI M. YUNUS SALFEM : This
question does not arise out of the
main question. There are rules in this

regard. According to these rules, if a per-
son is blind or otherwise unable to exercise
his vote, he can take a person.

SHRI SHRI CHAND GOYAL : The
prescnt legal position is that the ille gal
rejection of a nomination paper leads to the
setting aside of an clection even though a
member who has won the election may be
not at fault at all. Now, will the Minister
consider the desirability of amending the
laws so as to provide an immediate appeal
against the rejection of a nomination paper
so that it is decided within a few days and
he can also take part in thz election and the
election is not set aside subsequently ?
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THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Ttisa matter of
:suggestion.

ot aTw quEg ;. gt AT ARy
ST gaET g fE A AR oAeA A T8
T gH, far g faq § ar w'e €, 9%
fearg wrt sl frel 7 afiadw gar @ fa
¥uF mrEedr Qg AT GE A |
THHT FATT ag ST {F q1ad F Jageay
¥ I ST T 9 g HET S
& qu ag Fe1 f5 & A1z 78 o7 qwar
g 9R 9 GFIT Y FCUH q3AT | THET
gEU guid g gem fw Al & w
@AED 4 W T A B} oeAw §
@I gu, § A7) AT ¥ T AEAT §
fr o fraw 97EIY ammar & gad) arfew
A fardac g ?

it o qA® AN : JAAT qEET A
S mgarw A § 98, TAQ 9z WY AN
wt fear § fF =@ @aTer ¥ dar AEF
21 fFT 5w faerfad & s #1E awdiw
et amrT geem A axw ¥ R fe
W v ATy org, foed i E Y |y
FFEUT T@T AT g q1 A& IJq9T fa=me
far smem

ot a aET : wEEE  wERA, q@
T 9EN & & AYgz ur fF fyemsfer
uifeaR & e gz IR 97 wEEN W@
f5 & a1z aQ =17 qwar, w9 A @9
TF W AT 919 &7 Fa7 9eT g7
fromsfenr mfdat & foq oz & &
®T A T gwr AT Twfwg. A qww #
T war e g A N FA N AR
T I€T 93 7 .. (gAE). ..

Some Hon. Member rose :

MR. SPEAKER :Order, Order. Even
if they shout, I would not allow them, and
I would not allow the Minister to answer.
You are wasting the time.
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SHRI SRADHAKAR SUPAKAR : The
election symbols were introduced to help
the illiterate voters to come to the cone
clusion as to which candidate he has to
vote. Having regard to that fact, may I
know why a further rule is necessary that
an illiterate person will be allowed to take
a helper to help him in recording his vote
in accordance with his desire ?

SHR: M. YUNUS SALEEM : There is
no rule that only illiterate persons will be
allowed like that.

SHRI SHRI CHAND GOYAL : There
is a rule. Don’t you know therc is a rule ?
The matter has bcen placed before the
Committee on  Subordinate Legislation.
Don’t you know that the rules have been
amended to that effect ? You are replying
to the question without knowing the rule.
(Interruption)

Y firw W & ¥ O I N
I o147 X &

MR. SPEAKER : 1 take serious objece
tion to that. You must withdraw it here
and now, or you will have to lecave the
House.

st frw weaw A & arfow AT
g!

MR. SPEAKER : You must learn to
behave better; learn better manners.

SHRI GOVINDA MENON : The refe-
rence made by Shri Goyal is with respect to
rules rcgarding clections to thc upper
Houses in the States. There, the election
is under the system of the single trans.
ferable vote. Therefore, it is necessary for
every elector to mark the numerals, 1,2,
3, 4, etc. against different names. The sys-
tem of symbols is not adopted in these
elections. Therefore, there is a rule that
with respect to a blind voter, it is open for
that blind voter to take a companion with
him to help him to put the numerals 1, 2,
3, 4, etc., against a candidate of his choice.
By a recent amendment of the rule this has
been extended to illiterate voters also. If
this is not done. these illiterate voters will
not be able to exercise their vote because of
the system of voting.
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MR. SPEAKER : The point was whe-
ther it is not violated.

SHRT GOVINDA MENOX : To that
extent, it is violated.
= W qETW @ qaA H

qrfeariee o sRwafaa 8w, SR
ST a1 safsg R g3e@ F g AW
1A qIfgu’ #R qg TOEA  TATA T
JEEwd AY AT § 9" ATEW  IAE
qaTet TEY wght § R oF gt @i
ey fax 7T T| aRg g w9
a< 5y | a9 g9 § T a2 TEY
FHATE | 99 WX 98 wAT ™I I7F
IEEA TG g A 98 AW qriagraee
M wyrafadl § °7r g A a9ar @ o
W HTAT AT § Y a8 Ty ¥ Al #
&Qr AWT  IAF gATT @ART gET IA
FATHl A sar g W g ag fawr g
AT & IaFT HIE HUAT TFaeH MY fower
wraTe AT Y & FifF FF gEH WY
qNafa IF qgi M v F oET A
Wy & | IR WAty AZE GAFL AL
it & & 7oAl wEew @ 3g mEw
FTAT 9T § fF # a3@ ) Ao gAe
FEEY #1237 €7 § g4 < fqe &7
@ & fomd 9z g7 gOret @eAr ae
g% arfE Naw AR 90" F 4 @D
WY FT AT T A g qrierar-
Fez o wrrafaat 7 #r a3

SHRI1 GOVINDA MENON
not a general matter which does
out of this question ?

¢ Is this
not arise
MR. SPEAKER : Yes.
SHORT NOTICE QUESTION
Enrolment of Advocates in Rajasthan
S. N. Q. 15. SHRUNAWAL KISHORE
SHARMA : Will thc Minister of LAW be

pleased to state :

(a) Whether Government are aware of
the decision of the Rajasthan Bar Council

DECEMBER 19, 1938

Oral Answers 32

debarring persons holding offices of Pra-
dhans, Pramukhs, Chairmen, Improvement
Trusts or the like from enrolment as advo-
cates and for practice at the Bar; and

(b) if so, the
thereto ?

reaction of Government

THE DEPUTY MINISTER IN THE

MINISTRY OF LAW ( SHR1 M. YUNUS
SALEEM ) :

(a) No decision has been taken by the
Bar Council of Rajasthan debarring persons
holding office of Pradhans, Pramukhs,
Chairmen, Improvement Trusts or the like
from enrolment as advocates and from pra-
ctice at the bar. What the Bar Council has
done is to pass a recsolution stating that
pcrsons employed in offices carrying subse
tantial honorarium and wide exccutive
functions should not be enrolled as advo-
cates and if already enrolled, they should
ceasc to practise as advocates and inform
the Bar Council accordingly, if not donc so
by ncw.

(b) Does not arisc.

=t agw fomiT wat : maa  wgay,
ag Y A FHET FT GAAT §, WU
&, 39 I F 19, AT ULAIREH T
Fifad & sraqa [ § 37 TEaldEw
T AT o faed F &1 gATHg @R
afFT oL ITFT gAY AZ 2 SFarfw
T Wegee 1 waAa § A fer & ag
qgar Tgm fs aar ar fafaeer angw
T GUTEIT FIF U FIE AL €W
aaa &Y faar ¥ #xw Fe@A ? 3@

WgEA & a F weA AdEE A oan
AFAAT § FAT TH Fg FAAN & FAT
w4 ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Even as it is, the
Bar Council of India, in the interests of the

prestige and well-being of the Bar has
passcd the following rule :

**An advocated shall not be a full-time
salaried employcc of any person, Govern-
ment, firm, corporation or concern o0 long
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as he continues to practice and shall, on
taking up any such employment, intimate
the fact to the Bar Council on whose roll
his name appears and shall thereupon
cases to practise as an advocate so long as
he continues in such employment”.

This is a well-known rule and what
the Rajasthan Council has done is only to
enforce this rule.

ot maw femic wat @ qr dUdw
o aiE 1 I G TrEw gieATs &y
a6 & wnar § 7 ag A A wifaw w1
®F § qg ¥ T TEH TEATET 9 &
ST AT & e ag A onfie A few
TRl A F T g & Ak wEd A
IR TR FE wArE T § W) ag
|19 € 9137 T wEAgfed wAOew W
FXEAN T T & IR FAL FT
v ? R eafrang memar § R o
A T FI1% W) e Faq  qaEAH F
fog & 74t wfeg awmwm fiegeam &
F faq o srarfeas @fsar § A o
T AT AT AT T | FW A W
T Y Y aR Fifaw qarr ern
1T Ig H1% qoF g7 ALY gt
W a3z & fasee sk oy fa o
FY T eaTaawr geqry wAar gear
FwA ¥ AF T w7 wF A ag aw
oY qOTY o7 qF & fF o ww #X g
Wegawd o o oo w} @7 Ffrar 9% A
g aFmg | & ag fragd s
JEM F wat wed wdag & a Fifa
w1 zfmar #F 9 @y w9 qEEx
AT § a8 §F A IEW e wreArdy
9 AT EAT § | A FAT A &7 Ty Ay
WA NfF IT @ F  eaArwawEy
FEqTT AT gEqst § wrfiew 2w Ay
¥ WR 99 wfeT Qe #77 A qw &
I TG IS T fawar § w7 o @Y
Tar Fom YR ag W @R W
a3 ag fda § 6 g wae )
THITAT & qTq =T AAT AN W T
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R § &y aef A wf Y faw
AT 7@ A FT IR A7 fF o™
AT T AR FIfqer &7 A o § 9 TG
aff § 7 w2 Qe e o ?

SHRI M. YUNUS SALEEM: This ques-
tion came for the first time before the Bar
Council of Maharashtra. Two advocates.
who were drawing an honorarium of
Rs. 300 per month and another member of
a selection board under the Maharashtra
Jilla Parishad and Samiti Act drawing an
honorarium of Rs. 750 per month applied
for enrolment as advocates of the Bar
Council of Maharashtra. The Bar Coun-
cil of Maharashtra came to the conclusion
that under the rules a person drawing so
much allowances with vast executive powers.
should not be permitted to practise as an
advocate. This decision of the Maharashtra
Bar Council also received the approval of
the Bar Council of India. After that, the
dccision of the Bar Council of India was
circulated to all the Bar Councils of the
States. In view of this decision of the Bar
Council of India, the Rajasthan Bar Coun-
cil adopted the following Resolution that
persons employed in offices carrying subs-
tantial honorarium and wide executive
functions should not be cnrolled as advo-
catcs and, if already enrolled, they should
ccase to practisc as advocates and inform
the Bar Council, if not done so. So, if any
case is covered under this resolution, he
will have to approach the enrolment commi-
ttee of the Bar Council and if he is aggrie-
ved by the decision of the Bar Council he
has got other remedies.

SHRI S. K. TAPURIAH : 1 believe it is
not only a qucstion of drawing honorarium,
possibly, the holding of such executive
offices may also come in the way of proper
justicec. I will give a small example. A
Patwari  works under a Pradhan or
Pramukh. 1If that Pradhan or Pramukh
appcars as an advocate in a case
the Parwari may find it difficult to go as a
witness or to give eyidence against that
Pradhan or Pramukh, who is an advocate
in that particular case. It is possibly to
avoid the unscrupulous use of executive
powers that such resolutions are passed, as
has been mentionsd by the Minister, in
the Maharashtra and Rajasthan. In view of
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the resolution of the Maharashtra Bar
Council and its ratification by the Bar
Council of India, May I know which other
State. Bar Council has passed such a re-
solution ? May I also know the thinking of
the Government on the propriety or desira-
bility of such resolutions ?

SHRI GOVINDA MENON: Government
has no Locus Standi in this matter,

SHRI S. K. TAPURIAH
Yyour thinking ?

What is

SHRI GOVINDA MENON The
sohenic of the Advocates Act is to make
these Bar Councils autonomous bodies. If
aaybody is dissatisfied with the decision
of a-State Bar Council, he can appeal to
the Central Bar Council. Now we are
amending the Act. In fact, it has been
passed by the Rajya Sabha the other day.
By that amendment we are providing for
directives to be issued by the government
to the Bar Coauncils. Till that becomes
law, even if I am satisfied with the argu-
ment of the hon. Member, I am helpless.

ot eitereeme Wiga ; weaa WA,
THAA GATAA AR FY Y FITEGT FIAT Y
wewfeda N g frgrsad gz
qw § sAarferw gaear ar fawfat &%
WR 9% qO avg ¥ wfafesy $X 1 z@d
fag g w7 qurady gfafaal & foar @<
& sonafem guren fasfaqa @ &1
ATE 7T R & N 7% fag wrawmw @
wtar § fF teadew alfges ad s
affra goret ¥ fAr § 1 JfFE o
WNHwA § Y Ig4 9g7 qIX TeAhey
A 5 aHAT FQ & ITH Iq9 gw afwT
FIN W IvT( T F, 93 WA /Y I§Q
® 6 ¥ O Torea™ ¥ qaraat ¥ waw
WA e ¥ @ war a7 § W e
& & 13 orf €1 A7 § 1 & g} gwar
s farmrgmarf aYar ¥g oY e A §
IR ITH FTANA F afqq F& | TR
e wrafraw ¥ WY wfyaes T §, 9%
e e w¥ s
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9 ¥ F7 Ga747 whafadi § a9 WK
forar ofcaz & A3 & oG Y g9 T@
Fagai Npmm Fr ¥ Ffag o femr
E (]

MR. SPEAKER : It is repetition of the
same question. It need not be answered.

SHRI S. KUNDU : I do agree with the
spirit in which that pariicular rule was
framed. It is meant to maintain the purity
of the profession of advocates. That rule
s1ys that no advocate should be fully em-
ployed by any corporation or any govern-
ment body; othasrwise, he can not practisc
Law as a member of the Bar. The Maha-
rashtra Bar Council rule says that they
should not be fully employed. Now they say
that they should not get substantial hono-
rarium or emoluments. This will lead to
a lot of confusion. As one hon. Member
put it, sometimes even M. L. As. and M.Ps.
will also come within the purview of this
rule. So, they will be forbidden to prac-
tise. J know that the Bar Council is an
autonomus body and the Law Ministry as
such has nothing to do with it. But the
Ministry can start a dialogue and ask the
Rajasthan Bar Council whether this par-
ticular rule which forbids any body to take
a licence who takes substantial honorarium
or substantial emoluments will not infringe
the rules which have becn framed under
the Bar Councils Act, saying that an advo-
cate who is fully employed can not prac-
tice ?

SHRI M. YUNUS SALEEM : The hon.
Member has, perhaps, not fully appreciated
the sprit of this resolution. Not only receipt
of honorarium but wide executive powers is
the criterion. If a person only received
honorarium and dos not enjoy any exccutive
powers, his case may not be covered by
these rules.

sit Tovete fag : q=raa, s afafa
o faq ofwy e o § w3R wEm
FTe & fam fam # SuRr FHA A/ ame-
fraa 75 Q1Y }, ww IAHA Far A R
W TgT @ GAAw Jr §1 ag
y@rmar & fr oot fefaor gidrE,
wfieq Gt § ¥ iz wdz oRE A
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T FiEq ¥ | Tgra 4T A T A
we for o ¢ F w17 ¥ wfew
WS, FE qET AR A | 99 gIa §
aam fafaiz ofsqs #1 Wik qurg Q|
ATl ) S HEE W AT ¥ AT ead
& T T ATAT FT /Y §F ST

@hagags P e g ag
gifafaex oM@ @ aFar §, TEAEE
TEIA 3 qFA § HIX TgEAE ¥ [ A
R AT @7 g AT qENT WY &
FHATE | 98 TH 97 AT UH U T oY a9
gFAT Y T g@ A oA A S
Xategque v frar § sed W ar dm g
fragunifer @1 7 ¥ @Al waRg
fepmie #37 qgf 1 A FItasr #1 fF
qg I T N ARE Wi G WY
woars & w sfrear w0 w9 faw
sy fea & 7

st go gam awA : AT fogaieA
FE TG § | WX FIE UZARIT  FAA
ar grfafaet e a1 TEHdT gEaRe
fogrum aaT g AY ag w9 AW FTE
T F@IE |

Therefore, the criterion is a person who

is receiving honorarium as remunecration
and also enjoying wide executive powers.

&Y Wit W WAT : AW qATAA) F
s AT o= ofay & sg@ gwAEy
wfgwra &1 ow S W) Uw O uS #Y
it N guEE sfawr ara @ g
foor of o & sy W faar gswa
gfufs & gar7 afs weade &1 A g1
w07 WX yurEAg @Y 9"y &3I4 QY 49
o & fAu oF @AW QM T oA
@ fraw Tmr § 98 faege @) T
&\ & s wwgar g fE qan s aw
& T RGN T avasy ?

ot go AW WA : QAT ¥ A7 A
wiE faw # & JAW w gwwR § WK
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IR s faw frm g § gfea aaait
e FY feafez & AW qo & Fdt |

WRITTEN ANSWERS TO
QUESTIONS

Plap for Rapid Development of Harijaus,
Tribals and Backward Classes

*842. SHRI A. SREEDHARAN : Wilt
the Minister of SOCIAL WELFARE be plea-
sed to state.

(a) whether in view of the prolonged
delay in securing the minimum basic ameni-
ties to the Harijans, the Tribals and the
backward classes and ensuring them the
minimum standards of living, Government
propose to draw up any plan for rapid
devclopment of these classes under the
Fourth Five Year Plan befcro giving amy
additional facilities to any other class cf
people in the country;

(b) if so, the details of such develep-
ment plan; and

(c) by what time the minimum necessi-
ties of life are likely to be ensured fo the
said depressed classes in pursuance of the
said plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE (DR.
(SHRIMATI) PHULRENU GUHA) : (a)
0 (c). The problem of bringing about
widespread changes in the socio-economic
conditions of the weaker sections of sooiety,
in a country which is itself underdeveloped,
in onc which does not lend itself to quick
or radical remedics. The development
measures already takes in band since 1950
have yielded appreciable results, and these
efforts will have to continue for some time.

Subsidy for export of Sugar

*848. SHRI R. K. AMIN : Wl the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Government
continue to give subsidy for export of sugar;
and

(b) the reasons for following such a
policy of spending a larger amount on sub-
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sidy than what is earned in foreign ex-
<hange ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) No, Sir. Government is not
giving any subsidy on exports in the current
year 1968.

(b) The question does not arise.
Hindustan Teleprinters, Limited

*849 SHRI PREM CHAND VERMA :

‘Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether at any time a general assess-
ment of the working of the Hindustan Tele-
printers Ltd. had been done; if so what was
the result, and

(b) whether Government have any idca
of securing the services of any expert in
order to find out the drawbacks and to bring
about improvment in its working ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I, K. GUJRAL) : (a) The perfor-
mance of the Hindustan Teleprinters Ltd.
is being regularly watched. The Company is
making steady progress and no general
assessment of the working of the Company
has been considered necessary. The Comp-
any has declared a dividend of 109 for the
year 1967-68.

(b) Does not arise in view of the reply
to part (a) of the question.

wroeTont af feeelt # quft arfeeata &
faeqifaa safeaat’ wt cwet w1 wee
fear wrar

*850 wY vawvity fag : FaT ww way
guate % a7 TaT Y FO FO f

(%) war ag a= ¢ fv qdf wifeea
¥ fazarfan safral ) wTowN SR
sk faeet & s 3000 oore wrafew
fRrm Y,
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(@) ragAve=ag fis T e
I wAY a%F Tg) fo¥ 1y §; A%

(w) afz g, aY @ ¥ar FRw §
J4T <0 TG § I T AT FT4TEY
=Neg?

¥, AR qar gAafe Awrem &
IT-wHY (st TWo Wo wegww ) : (F)
e A qOA ¥ 2117 R ¥ A 1365
e Ay fawra FX g7y & wewe 5y
AT RFE

(@) = (). wmags A 97 Fcar
A IMFEW FW F 99U I AT
F fau far w7 ar fufaaw F wwifa
Tt T 20 sfqwa 9T FXEET 94T 9T )
IqF YT AR fAwra FT caqre wene
FLRA MM I IgF a7 marfeqt #1,
fafaga %1 3% o e Aw 7 fwat
¥ &, wau fowg o7 F@W F fAC F7
T § | 3y Aarfedl { gwE-dET @@
& fag wgr & s w1103 genfeai &
wuw fewa smr . A § 1 RN few
IHT FIT & § I HEAWF FUL AA &
fag #grom wgr €1 w9 aF FawT 9
sufrral § & U AX AR AR 7
1 qedY ¥ 3@ woww & fag sy o
AfgFT ¥ AT AT FT FoolT ATT FIA
&7 wfget ¥ faar war €

IAT TN | GATGEl & Gy

*851 =t g fag wesht : wm
oY aqr §fg FA7 ag TIA F FIT FA
fE :

) T TER Maarg fF @
WU ¥ g aal ¥ W wfaw gwy ¥ g9
Tal & 3T T8 gu E:

@ afz g, aY ek ¥\, e
114

(M) IO AW § Il & G A
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sTfad 7% 3 fad g ¥ W w1
LU

umy, i, argafow faww aqn agee
Ao | Trew Hat (s QR QW @
) (%) S Er

(=) = (7). 7T dumEAS & T
98> A 99 qug Y wara.feafa & wor
fig ffe 0 & ) a2 & ¥ g a9 e
afafaat qur foar oforSt & a3 g9
Tafay & T #9ifs Tsa a@ wifda
IR FA & fau grafeaq wgEt A
AT FEAT AT @ & 1 7@ A W
faem @wr w1 F f 0 W T
R F1 fa=re fafws eaxi &t a=maay
TS HEATHT & AT FATT ST & HAATHT
HeATafq WqgTA & a1 FIA T8 |

Implementation of the Recommendation of the
Wage Board by Coal Mining Industry

*852. SHRI RABI RAY: Will the
Minister of LABOUR AND REHABILITA-
TION be plcased to state:

(a) whether it is a fact that Government
have approved a proposal that major Central
Government purchasers of coal will enter-
tain tenders only from collieries which have
implemented the recommendations of the
‘Central Wage Board for coal mining industry;

(b) if so, the names of collieries which
have not implemented so far the recommen-
dations of the Wage Board, particularly in
regard to dcarness allowance; and

(c) the details thereof?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHRI HATHI ) : (a)
Government has decided that the principal
Government purchasers of coal like
Railways, Steel Plants and the Electri-
city Undertakings should entertain tenders
for coal supply only from those collieries/
managements who produce a certificate,
from the Regional Labour Commissioner of
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the area in which they are located, to the
effect that they have implemented the
recommendations of the Wage Board for the
Coal Mining Industry.

(b) and (c). Up-to-date information on
this subject is not available; only cases in
which industrial disputes are raiscd come to
the notice of the Central Industrial Rela-
tions Machinery.

Extcnsion of period of Reservation of Seats
in Lok Sabha and Assemblies for Scheduled
Castes and Scheduled Tribes

*853. SHRI SRADHAKAR SUPAKAR:
Will the Minister of SOCIAL WELFARE be
pleased to State:

(a) whether there is a proposal to
extend the period of reservations of seats in
the Lok Sabha and State Legislative Assem-
blies for the Scheduled Castes and Schedu-
led Tribes; and

(b) whether any decision has been takea
in the matter?

The MINISTER OF STATE IN THE
DEPARMENT OF SOCIAL WELFARE
(DR. SHRI MAT]) PHULRENU GUHA ):
(a) and (b) : As the period presently
prescribed under article 334 of the Consti-
tution is due to expire only in the year 1970,
it too early to take a decision on the question.

Production and Import of Super-Phosphate

*854 SHRI M. SUDARSANAM: Will
the Minister of FOOD AND AGRICUL-

TURE be plcased to state:

(a) whether it is a fact that some super-
phosphate factories have stopped production
because of lack of demand; and

(b) whether super-phoshate is being
imported and if so, the quantity and value
of super-phosphate imported during the past
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,



43 Written Answers

COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ): (a) Some super-phosphate
factories stopped production for varying
lengths of time during 1968 due mainly to
accumulation of stocks of super- phosphate
with them as a result of lack of efficient
marketing organization and absence of
promotional measurcs.

(b) No import of Super-phosphate was
made for manurial purposcs during the
last three years. However, complcx fertilizers
ke di-ammonium phosphate, ammonium
phoshate and NPK, which were imported,
have phosphoric acid in them.

Attendance Bonus Scheme

*855. SHRI K.P. SINGH DEO: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that his Ministry
had proposed formulation of an ‘Attendance
Bonus Scheme’, on thc lines of the ‘Coal
Mines Bonus Scheme’;

(b) whether views of the State Govern-
ments have been obtained in regard to the
‘proposal;

(c) if 8o, thc views expressed by the
State Governments.

(d) whether Government have agreed to
formulate such a scheme; and

(¢) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): (a) A
proposal to frame an Attcndance Bonus
Scheme for workers in Mica, Manganese
and Iron-ore Mines on the lincs of the Coal
Mines Bonus Schemce has been under
consideration.

(b) and (c). The conccrned Statec Govern-
aments were consulted. Some of them have
supported the proposal while others have
opposed it.

(d) and (¢). The matter was considered
by the Industrial Committee on Mines other
thian Coal at'its Fifth Session held on 7th
November, 1968, when it was agreed that
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the. views of workers’ and cmployers™
organisations should be obtained before a
decision is taken. Further acotion is beitig
taken accordingly.

qffadt §r@ & gzwT fAdt § gedr
*856 st TWATEATX WTEHT :
wY fao o ﬂ‘ftt:

FT 97 791 gaatq 7= 77 T97 N
Fa1 7 fF

(F) 7 og 5w & 5 77 gy Ada
# ofrrft amer 7 fafae qeaw faei &
Ay AT & wfawi ¥ g w &
Ll #

(=) afe gi, @ 9T gear o @
o 57 faat & am T §;

(1) Far 7g Y 7= § & e qeEw
HfAF §T Y AT qER Y W AAT A
TETRXT FIA TAT W AT FEAT BT qFA
T 5rg faam &

(=) afz g, @t z@ 9% aTH ¥ F@T
sfafsarg;

(=.) v ag Y @9 2 fiF gzaa fasi
HegmaFz F1 g FW & fag g@aa
wE o Ry E; Wk

(7) afe g, & @ gxral 1 qar
gz F1 A & o g gy #y 9
ATt wEATfIq FTFAEY FT AT FAr g ?

oW a1 gAate v (st gt )
(%) & (9) . oftsdr a9 @R
F AT AT F HIAR T4 G GG
S frafua sfaswt § ¥ Faer 7 sfawt
® gl #t wi—4 g dw e foew
FrqT oo, To-asT 24 qTmaT ¥ WK OF
FTATAT w7 fao, FREIA, 24-1-
T AT X grasT fawy werdr fivo,
faage, grasr & 1wy gu wfaw W
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gren fam g danfrgfa & oy
A ATy sfawl F goraen [ J=T-
Fow sh gt W@ E ) g A
gfgemsl #1 g FAEAT T @ e AR
FEY §C HHAl A O I W A
I wrARn ¥, wgi G AT g, Twwan
ST TET R | 57 wA) § Q@ A § wfawy
N AT faem § o weAAT B &
e ol

2. Fme qeqq wfasd @g A9 &4
#€ gfaw T § 1 9T TR AR
e g ol & £33 a7 #< fa¥ o
¥ S queaT o) faw T F@ & fog @2
srfrF afafs 8 o5 Mg gom & fox
frdme o & ok fr e X & -

(i) 7= fami& qaferfa a7k
@A s fE 20 wEER,
1968 #Y «Y |

(i) FW F gl N FTEFITF

qeqTg # 45 FE@T )

(i) *FSIT qEHT WTT FIA § TA-
|49 AR & FAT
qzga wyafirs afafs 1 &
% 28 femay, 1968 =¥
garé wf oY, afeT 3 T
F@T 927, F[ifF qg e
us gfaa 1 giaarms a@l
Y | zg afafs %1 &% Fuv-
oY FATE SATAAT |

Manufacture of Ballot Boxes

*857. SHRI JYOTIRMOY BASU: Will
.the Minister of LAW be pleased to state:

(a) whether M/s. Khaitan Brothers of 4,
Queen Park, Ballygunge, Calcutta had been
.given contracts to manufacture ballot boxes
for the 1962 General Elections and, if so,
whether there was any written agreement
between the West Bengal Governmeat and
- M/s. Khaitan Brothers;
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(b) the number of ballot boxes supposed
to have been manufactured by them as per
agreement and the total gquantity of stee}
supplied by Government for the purpose;

(c) the actual number of ballot boxes
manufactured and the quantity of steel left
unutilized with the manufacturers and whet-
her this was returned to Government, and if
pot, the reasons therefor;

(d) whether it is a fact that the ballot
boxes made by M/s. Khaitan Brothers had
to be rejected because of an information
received from one of the employees of the
firm that the design of the box had been
Icaked out to a particylar political party; and

(e) if not. whether Government wouid
lay on the Table a statement explainipg the
whole position with regard to the manufac-
ture of ballot boxes for the 1962 General
Elections?

THE MINISTER OF LAW ( SHRI
GOVINDA MENON): (a) No, Sir.

(c) No manufacturc of ballot boxes
was undertaken for 1962 Genceia! Elections.

(b) to (d) Do not arise.

IO 5AN | Mew

858. =it TrA WaTW wWrEAWY; AT
o awT §fE WN 3g IO AT FAT FG
f .

(F) ®=1 AFRXH @O W T
Y A fearm oy § f6 eewE W
gfamm & Tt e ¥ IaT Rw § T
ardfy s @Y & o agr 9wwr aw faar
aT @ R

(@) afz g, ot aar agaw § fw
I 2w ¥ Maw g7 wfawy §;

() af< gi, & ;v aTHT IR 7AW
FTHT HY Jg 91_W X 9T 1AW ST HY
£ & arw & gyt & aw w) Ae gl
w137 9 &t § gaw fomr w@d; W

(w) afe 3, o) v ey §?
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wia, gfe, amguifos fasm agqu
qEEX AAT™a § T WA (o wearafg
fax): (%) ot adi

(@) < g

() == (@), s 78f 1 wfafaw
FAL TRW  FIEHI T a1 fovaw o wr

g AT g & Y maw A ma-
T AT 78 grav

fomr AT (S0 Wo) # WYEm &
qgei w1 Y

859. ff wiwR e <A : AT AT
aqt gfe w1 ag a@ F FOT FQ

() mragas §fF fooelt o
o #Y warft gfafs & wewe 7 gO%
ReF TR Fam RF O
&R B 0F faega a7 faen & s ==
faar & 50,000 MmEw %W!l‘ﬁ%aq%
& Fgrmav § WR 7@ wgaw fFwm
ot § fF Tww % W

(=) afz g, @ axFR & 7@ gvay
¥ g FTANG FT R 7

wra, v, wgufas famw qan
WEFTC wavea § vom st (o searafae
fe2): (%) gt

(@) SOT RO T F@ER A J19-
WY I F A

TRt § WK wear & qgui A
W gl A ¥ qrAw

860. sivaware fag: 17 wve aqr g
WY g TA A T4 F fF

(%) v iR wwT &) feafy &
T TAEAT & FHANT, ITEAT, FFTAY,
arege foret & qupet & ATl g § wew
Tl ¥ AT F aqT W W AR T
vawesFeermar mar §
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(7) wmrag av ¢ fs oo
wHe & feafa i @ & Frew agwi
& a9 7 ¥ fF w1d gear § qy g9
RU AT 9T @ §;

(1) a1 g &1 A= @ T
Y FYY TqT T AAA FT §, qTiH T qgEy
& 99 q&T 97 T3 ; AR

(&) afg 7Y, oY o9& 7 FRO§?

wrg, piw, agatw fasm qar
agE THATIY § Toq WAy (s weavarfga
fad) @ (%) shrar

(=) s 7E¥ 1

(1) wered aER g fawi ¥

T I UsF F meq faet Har s

1Al ¥, wigt fF A W Ty Iaesy

& ag=i & afagy #v gfaeno, 9z &

T 7T @ & fawd f& awer At

wYfaq aF qupat Y Jfdq @\ o o
(=) wor &Y 7Y gran |

Employecs Provident Fund Organisation

*861. SHRI S. M. BANERJEE: Will the
Minister of LABOUR AND REHABILITA-
TION be plcased to state:

(a) whether itis a fact that the Ministry
of Law had earlicr adviscd that the Employ-
ces Provident Fund Organisation was an
industry; and

(b) if so, the reasons for changing their
opinion now?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHRI HATHI ), (a)
Yes. In April, 1966.

(b) The present opinion is based on the
recent judgments of the Supreme Court in
the casc of the Madras Gymkhana Club and
the Cricket Club of India, Bombay.

HETA §X & ITFAT § wrefre worfay

*862. Wt WIWIATY ATELT : ¥ 9"
4T gATE HA qg FATT F w9 HA 6
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(%) w1 lgeam &w fafwde &
WY T GEN §) OF 9w gegd fear
a1 fr gETd d & e & wRifiE
wwIfRr FT HT TANIF 2 HT FAE
¥ T §WT L

(@) 7rag «t g9 ¢ fd =g &
IATE, 1967 qF wW wwifeq S AgarET
wfgar & wgaR wfawl grr s A F@
¥ Fr@ iR @ e # At W@
ot gift gk,

(7) afz g, aY 3@ wafa & gaige &
AT F fFa ATA gu, M

(%) 71 ¥ 879 ST @A G
SIWTE WfEAr FT TR & ¥ 7AW
7 fFy o F ww g € ?

5% aqr gaafa w@Ey (s gnay)
(%) = #) yEEer & I & 99
AY T uF Gfged qw F @ A W
W wiaifrs gwfa & w7 sTat &7
Iem fFoTmr

(@) 99 & #gER, YT §ET
FC@™ 7 12,70 ®AT T 1 THAA

BT

() =< & fgavaz, 1967 a%w 95 4

(o) 2 & %% @i & “qUa’’ gu
& ford frdot iR sfrl T wg-
wgq §fgar &1 qem 9 fear oA O
Lagcul- S|

Supply of Rice through Ration Shops

*863. SHRI P.C. ADICHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the geasons for irregular supply of
rice in Delhi through Ration Shops;

(b) the reasons for supply of the sub-
atandard quality of rice distributed through
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these ration shops for the last’ several
months; and

(c) the reasons for the stoppage of
basmeti and superior quality of rice parti-
cularly when the price of rice in open
market is exorbitantly high ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION - ( SHRI ANNASAHB
SHINDE ) : (a) and (b). With the in-
clusion of Delhi in the Northern rice and
wheat zone, statutory rationing has ceased
to exist there. Free market foodgrains are
available at plenty and most consumers
obtain their requirements from the free
market. Both rice and wheat, however,
continue to be issued at fixed prices through
fair price shops in Delhi. The quality of
rice issued from fair price shcy s is not sub-
standard but is dull in appearance as
compared to the free market rico due to
restriction on polish for nutritive reasons.

(c), There was stoppage of basmati
rice issue for some time for want of stocks
but the full quantum of rice was available
to the consumer in other varieties. Basmati
rice has again been made available from the
4th of December, 1968.

Subsidence in Asansol and Durgapur Areas

*864. SHRI MOHAMMAD ISMAIL :
SHRI BHAGABAN DAS :

Will thc Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that a large
number of villages, towns and market places
have subsided in Asansol and Durgapur
sub-divisions within the last two years;

(b) whether it is also a fact that this
is due to the illegal mining by the coal field
owners; and

(c) if so, the action taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHR1 HATHI ) : (a)
No. There have becn a few cases of land
subsidence in Raniganj town, Barakar town,
Kendua Bazar and Kulti, '
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{b) No.
(c) Does not arise.
Subsidence in Asansole

*865. SHRI GANESH GHOSH: Will
the Minister of LABOUR AND REHABIL-
ATATION be pleased to state:

(@) whother it is a fact that a large num-
ber of villages and towns have boeen declared
dangerous for living in Raniganj, Asansol
area of West Bengal;

(b) the total number of such villages
declared unfit and the total number of
people affected;

(c) whether any alternative arrangeme-
nts have been made for the affected people
and, if 50, the details thereof; and

(d) if no arrangements have been made,
the reasons therefor 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHLI):
(a) Yes.

(b) so far 23 villages have been declared
dangerous. The number of people affected
is not known.

(c) and (d). these matters are
<onsidered by the Government
Bengal.

being
of West

et W agra wgIm

*866. =t Wwg FEw: T owaw
ST T aE AT A FAT w4

(%) sfaam & wq=w 275 (1)
AGT IAT NI B GE F AW ‘F K
AT A W AAT | (IR a7 FTEIR
RAIG N Gy FI) § a{ TE N
X Y YR-HTG FOATNG & 9% A 74/
4251-9v% faaiw 17 Tavaz, 1951 %
W Teal A 3% fawrg w1at & fog
RY 77 qgraar wgeAi & a § w-
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w¥r ¥ Teg wfF a9 w3ad A et ¥
¥ =AY w1 ST 3 @ E AR

(@) m@ qiw ael & w3-q qE
TG I+ IR gIRT Ahaw ® T X
HIT F 1 gAOfw 5T TSW R

T 399 5 1% /X afaq 7 T8 i w1
o FET g ?

qa@ wearn fawa § e qelt (o
sitwlt gy wg) (F) FRfaq ox §
fafga # ng sfzar g@-Dwar-F19 & 99
1 oY | R Frr—aTy IEF AT FaA
AT FT Y fear s wafag an
W@fAT 99 9% F wgEK g9 w7 AR
feq 9T F1 977 TEY AT

(@) Fdm axFre g wfaw &
AL A 7 gaTfo @9 F awafaw
oiFel qU gmaTd Y & o fager aiw

aut &1 sa¥ A fear @y & -
g qral §

ag U I g A
196465 47280  572.97
1965-66 367.11  756.06
1966—67 297.12 979.26
1967-68 (wgatfa195.51  559.82
1968-69( , )223.83  681.79

Rise in Cost of Sugar Production

*867. SHRI HIMATSINGKA: Will the
Minister of FOOD AND AGRICULTURE
be plcased to state thc stcps being taken to
prevent any rise in the cost of production
of sugar which is already comparatively too
high in India vis-a-vis international cost of
production ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION(SHRI ANNASAHIB SHINDE)3

The main ingredients of the cost of pro-
duction of sugar are (1) cost of sugarcane,
(2) Government taxes, and (3) manufacto-
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ring costs including return on capitall empl-
oyed. The question of manufacturing costs
of supar has been referred to the Tariff
Commission. Rise in cost of sugarcanc
can be prevented through increase in per
acre yields and incrcase in sucrose content
of cape. Reduction in the manufacturing
expenses also is possible by increasing the
avhilability of sugarcane to factories and
improving its quality. To this end, the
State Government of the main sugar prod-
ucing States have been advised to undertake
intensive development of area roundabout
the sugar factories and for this purpose,
the basis of financial assistance from the
Centre has been liberalised.

Appointment of more Election Commissioners.

*868. SHR1 D. N. PATODIA: Will the
Minister of LAW be pleascd to state:

(a) whether in view of the fact that the
number of clectorate in the country has
increascd from 176 millions in 1952 to 200
millions in 1967, Govcrnment have conside-
red the dcsirability of appointing more
Election Commissioners, as envisaged in
Articlc 324 of the Constitution; and

(b) if so, with what result and if not,
the reasons therefor ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) Government do
not consider it neccssary to appoint morc
Election Commissioners mercly on account
of the increase in the number of voters in
the country.

(b) Does not arise,
Cotton Production

*869. SHRI S. S. KOTHARI:
SHRI LOBO PRABHU:
SHRI SITARAM KESRI:

Will the Minister of FOOD AND AGR-
ICULTURE be pleased to state:

(a) what special stcps have been taken
to improve thc production of cotton, both
quantitatively and qualitatively, in the last
ten years;

(b) what has been the exprnditure incu-
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rred on such development programmes and
what have been the results;

(c) what was the total arca under cot-
ton in 1950-51,1955-56,1960-1961 and 1967-68
cotton seasens and of the total area under
cotton, how much was under irrigation in
these respecti\fe years; and

(d) what has been the production of
cotton under long staple, medium staple and
short staple and their perceéntage to the
total at the end of the first Plan, second
Plan, third Plan and in the latest available
crop year ? '

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-

- OPERATION(SHRI ANNASAHIB SHINDE):

(a)in addition to coordinated cotton develop-
ment schemes and intensive cultivation of
cotton on the lines of the package progra-
mme, implemented by the States, Ccntrally
Sponsored Schemes for Maximising the Pro=
duction of Cotton and production of quality
Seeds have been faken up for improving
the yield as also quality of cotton crop.

(b) Information is being collected and
will be placed on the table of the Sabha.

(c) A statement is placed on the table
of the Sabha. (Placed in Library see No. LT~
2780/68)

(d) A statement is placed on the table
of the Sabha. ( Placed in Library See No.
LT-2780/68)

National Awards for Outstanding Emspl-
oyers of Physically Handicapped

*370. SHRI CHENGALRAYA NAIDU¢
Will the Minister of SOCIAL WELFARE be
pleased to state:

(=) whether it is a fact that the Central
Government have proposed a scheme of
National Awards for outstanding cmployers
of the physically handicapped and most
efficient physically handicapped employees;

() if so, when the scheme is likely to be
introduced; and

(c) the main features of the scheme ?
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. THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMANTI PHULRENU GUHA) :
4a) Yes, Sir.

() The first awards are proposed to be
made in March, 1969.

(c) three awards consisting of a citation
and a shield or a bronze medal are propo-
sed to be made to outstanding employers
of the physically handicapped. An equal
number of awards consisting of a citation and
a cash prize of Rs. 500 each is proposed to
be made to the most efficient physically
handicapped employees.

Pre-Tavestment Survey of Forest
Resources

5056. SHRI HEMRAJ: Will the Minister
of FOOD AND AGRICULTURE be pleased
to refer to the reply given to Unstarred
question No, 2246 on the 13th August, 1967
and state :

(a) whether the pre-investment survey
of forests resources has been completed;
and

(b) if not, by what time is it going to
be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
ERATION (SHRI ANNASAHIB SHINDE):
{(a) and (b). While the Project-Pre - invest-
ment Survey of Forest Resources with the
assistance of FAO and UNDP expired on
31st October, 1968, the question for conti-
nuance of the work of pre-investment survey
of forest resources as one of the IV Plan
Schemes is under examination.

Study by the National Commission on

Labour Committee of the Working

and Service conditions of Sweepers
and Scavengers

5057. SHRI SIDDAYYA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whethar the  Committee set up by
the National Commission on Labour to
study the working and scrvice conditions of
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sweepcr; and scavengers has finalised its
report; and

(b) if so, what are the recommendations
of the Committee ? : i

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) (a) and
(b). The Committee has already submitted its
report to the Commission. The Govern-
ment understand that the recommendations
made by the Committee are under the con-
sideration of the Commission.

weg w23M W weq W W &
faenfaat” w greafeat

5058, &t o, . difewr ; 4T AW
R A+t 4 qaT A Far F< fw

(F) ¥ 1967-68 ¥ Fvx a3FT A
qET q2W ¥ Hoq w7g a5 F fraq fanfaay
= gragfaat & 7%,

@) I8 N g7 ufw feawr §;

() fomr gral &1 & grafaat g9
#Fr 7% 37 F wfAarasl 7 wg--TT |
& W

(9) #emw SRW FIEHR FTA FT WA~
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(wr. siwat godaw gg) (%) 1152
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weg AW A DAY O
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was At A fawr & AR a e
FOTIT ¥T IG5

() vw wafy & weg g3w FR
T F7g 1 JAT AT T HY fraAr
T FY goaTe AW ;W)

(@) s/ wafy & wds a¥w 7emw
W # NN 7 fra @wa g§ ?

o gfr amaifes farm aqr agerd
wareg ¥ T WAt (ot v fw faR):
(#) fogxr dtw aqt & T a3w A
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(7) frgx @7 a6t ¥ 5% a§
ey AW A @A FY TE AT ¥ AmAv
| THR 9r:—

wTE Wz A
1965-66 1.57 '
1966--67 1.42
1967-68 0.99

P & T Employees at Ratlam

5060, SHRI S. M. BANERJEE : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it.is a fact that there have
been continuous and deliberate instances of
victimisation and harassment of the emplo=
yees of the Posts and Telcgraphs Department
at Ratlam, Madhya Pradesh;

(b) whether it is also a fact that casual
leave has becn refused to employees even
medical grounds;

(c) whether there has been indiscriminate
and illegal imposition of penalities in con-
travention of the law and the rules;

(d) whether it is also a fact that depart-
mental correspondence and representation
or appeals are denied against such illegal
actions and they are not acknowledged;

(w3 MR A &)
WCE@MN &1 QrgT § QAT Feqrfaa ST
o (-t
1965-66 1966—67 1967—-68
@ 10,960 2,058 936 "
ZTeYaT 4871 1,679 wm wgY
fwgr
I 6,026 1,926 1860
fggqgr 3,687 FW A F™H AgY
fear fear
fegk 10,352 1,851 803 U

(@) wem Rw qar g AL
A weEEl § oy @ fg e o
¥ @R & fagerw gar § AR
q3 GTETA &7 qeq G2W F  FTCEATAY
T Iatfed Y fae s & fafaer
o U] FY gArE HY O A%

fq =AY ¥
TS Ayl 9ox faedl U9 g

T MET Y (1G]
1965-66 g1 ¥ [ TA A T
1966-67 174 765 196 186 g 1321
1967-68 51 591 180 115 66 1003

(e st afeq)

(e) if so, the rcasons therefor and the
action Government propose to take in the
matter especially against the officers respon-
sible for such acts ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) No. On
thc other hand there have been serious
complaints, both from the public as well as
the loyal staff against some of the staff
who had taken an active part in the Strike.

(b) and (c). No.
(d) and (¢). No. But an instance has

come to notice where a petition was addros
sed direct to a higher autbority withous
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being submitted through the proper chan-
nel to his immediate superior officer and
the latteér officer had failed to forward the
copy of the p:tition addressed to him under
a misapprehension that the superior autho-
rity will be taking action on the dircct copy
forwarded to him. He has been suitably
instructed in the matter. There is no rule
requiring petitions to be acknowledged.

P & T Employees at Ratlam

5061. SHRES. M, BANERJEE : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that a number
of employees of the Posts and Tclcgraphs
Department at Ratlam have been punished
for participation in the recent trade union
movements ;

(b) if so, the number of cases of rever-
sion, terminations, transfer and suspension
separately;

(c) the reasons for such an action against
thz employees;

(d) whether it is also a fact that innoe
cent employees have been punished in con-
travention of law and rules; and

(e) the action Government propose to
take in the matter to restore confidence in
the employees ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRII. K. GUJRAL ) : (a) No. What-
ever action has been taken is for participa-
tion in and other activities connected with
the illegal strike on 19-9-1968 and agitation
thercafter.

(b) No. of cases of reversion
No. of cases of termination of
services of temporary em-

Nil

ployees 22
No. of cases of transfer 4
No. of cases of suspension 33

(¢) The terminatign of services of tem-
porary employees ‘was under the provisi-
ons of the Centrat Civil Services (Temporary
Bervioce ) Ru'es, 1964. The suspensions were
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cither the consequence of arrests of as a
prelude to departmental  disciplinary pro-
ceedings. The transfers were made in  the
interest of administrative convenience.

(d) No.

(e) In the circuinstances explained, this.
does not arise.

Scttlement of East Pak displaced persoms.
in Kalkaji Colony, New Delbi

5062. SHRI P. R. THAKUR : Will the
Minister of LABOUR AND REHABILITA~-
TION be plcased to state :

(a) the time by which th: possession of
the housing plots in East Pakistan Displaced
persons Colony near Kalkaji, New Delhi is
likely to be given to the allottees;

(b) the present stage of development of
the colomy site, particularly in respect of
water and electricity supply and laying of
roads; and

(c) when the allottees would be able to
start construction of their houses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR EM-
PLOYMENT AND REHABILITATION
( SHRI D. R. CHAVAN ) (a) The
Department of Rehabilitation have started
issuing letters to the allottees of the plots
asking them to execute neccssary agreement
and take possession of these plots.

(b) The internal development of the
colony, including construction of roads,
drains, sewerage and sump, overhead tank
and pipe lines for water supply, has been
practically completed. Arrangements  for
immediate supply of water needed for the
construction of houses has also been made.
Work is in progress for sinking of tube-
wells, construction of pump house and ins-
tallation of pumps, by way of augmentation
of the supply of water in the water pipe
lines of Dezlhi Municipal Corporation so as
to enable the Corporation to make perma-
nent arrangements for water supply to the
colony. To enable the discharge of sswag:
into the existing line of the Deihi Munici-
pal Corporation in old Kalkaji colony, &
link linc is being laid by the Delhi Munici- .
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‘pal Corporation; the work is likely to be
completed in eight to ten months’ time.
Street lighting can be completed and supply
-of ¢lectricity to the houses of residents can
be made as soon as holders of plots start
construction of their houses.

(c) After taking possession of plots
from Government, the allottees will make
their own arrangements for constructing
their houses.

Teq AW N NT GA@AT § WA

5063, it fio wo Wfara : FT WEWIC
HAT ag IATY Y FaT ¥ f:

(%) "snazaa g feaemr RuH
TAF AT G9qq /T § awwT emfaa
w&¥ fawar mar §;

(=) afegi, @t fead @ g
A & grewT ewfq feq @ § aar
o aty qurgr ¥ ¥ tw gww A
TFET AN §; W)

(1) s7FR g gelw 2000=afwai
& fod vF sHaT FAifad X FT T8
® qF qU FT forg F17 H grArgAT 7

qaE-w1 fawin aar gare faam ¥ oo
"R (R gogo gorm). (%) aar ()%
wiat ¥ Y qrH GwrAA) & gearaw § 5,168
TTFIT FT7 FT TG ) WA qATHal F A
¥ w1y ATy gAY et # A o
AT Iueew g & Ay 11,383 wiat §
Nt 5w gamadt & gearay § sl
¥ sgaEar A W AL

() gfie ¥t W€ Afy Fratfer
7€ §, 9T wvA § AEY IzAT

ey wkw # 1w AT ATCAY,
Tt ¥ wrfe

5064. «ft iowe {fwa : WY AWT
wT ag A WY par W e

AGRAHAYANA 128, 1890 (SAKA)

‘Written Answers 63

(%) =g 7 & wem AW & Qo
TR qur g4t frag faal & af Tew
aed, wET qRedd, I7-IHAS q9r
TR T Y cqrfad XA F AR A W@
weg freifea fear T §;

(F) smag g g foay weeadl.
IT-TH qqT TART el A A
A& q F gmreaa wid faaw
forar o @ W)

() afzgi, o fraifa qaa aeer
® rfy 7 & folr qoeR gTar W
FTaaTey fre oy w1 fawic @ ?

waT-w.4 fana awr sme fawin #
aw /A (St go go gum) (-n)-n‘
g & IR FEET AR GEOA
A7 F TR TH ANA %mqﬂ%
AT |

ot a§ e § vw avwfrs
TR qT AN I FY FATAAT & )
1968-69 & AT foet # wv§

Fq TEE  TIHAS @qd W Feaw
T g

WIS 4 WTET THY—ZETAR
W gt far: At fosl & seaw & @-
Q) TFA AT FT s & 7 wraw
TFEe (2 fwmae oy qur 5 qf
frare for &) &1 79 Iy—¥THE & W
# qgT A gt £

() Fradi
() v & 7Y I=AT
Allocation snd Consumption of Fertillers in
States
5065. SHRI SURAJ BHAN : Wil the

Minister of FOOD AND AGRICULTURE
bo pleased to state :
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(a) the actual quantity allocated and
actual quantity consumed, Statewise, of the
different nitrogenous phosphatic and various
other types of fertilizers in India during the
years 1954, 1955 and 1966; an1

(b) whether there was any shortfall/
surplus against each variety of fertilizers,
State-wise and year-wise in the above—sald
period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOPE-
RATION ( SHRI ANNASAH|B SHINDE) :
(a) Statements giving ‘requisite information
aro laid on the Table of the House. (Placed
n Library. See No. LT. 2781/68)

_ (b) Details are being collected from the
States and will. be placed on the Table of
-the Sabha when received.

Withbolding of payments for sapply of Food-
grains to Food Corporation of India

5066. SHRI ONKAR LAL BERWA :
Will the Minister of FOOD AND AGRI-
‘CULTURE be pleascd to state :

(a) whether it is a fact that on tenders
for foodgrains, the Food Corporation of
India pays 95 per cent of the value on the
supply of foodgrains and thc balance on
receipt of quality inspection report within
two months;

~ (b) whether the Food Corporation of
India is empowered to withhold under
certaip circumstances, the entire payment
for the supply of foodgrains and if so, the
details of such circumstances:

(c) whether the cntire amount duc to
M/s. Tilak Raj Dharam Pal, Ludhiana for
the supply of foodgrains to the District
Manager, Food Corporation of India,
Ludhiana during the last four months has
been withheld; and

(d) if so, the rcasons therefor and whe-

ther these have. been communicated to the
suppliers ?

THE.MINISTER OF STATE IN THE
_MINISTRY OF FOOQD, AGRICULTURE
COMMUNITY DEVELOPMENT & COOPE-
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RATION (SHRI ANNASAHIB SHINDE) :
(a) Yes, Sir, except that the balance 5%.
payment is made on receipt of Laboratory
analysis report, and there is no time limit
for the same.

(b) No, Sir.
(¢) No, Sir.
(d) Docs not arise.
Modern Bakeries (India) Ltd.

5067. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGR[CUL-
TURE be pleased to state :

(a) thc quantity and value of bread
sold by Modern Bakeries (India) Ltd, dur--
ing the last three months at Bombay,
Ahmedabad, Cochin, Delhi and §Madras,
town-wise;

(b) the components used to enrich the
white bread and the price of each loaf with
its weight in different towns;

(¢) amount of profit made by the
different units since their inception, town-
wise and year-wise;

(d) actual amount of investment made
by Government so far in the various units;

(¢) number and names of foreign ex-
perts or officials working in the Bakerics
with their designations and annual salaries,
unit-wise; and

(f) the period for which they are emp-
loyed and the amount or percentage of
salray they are permitted to repatriate
annually ?

THE MINISTER OF STATE IN, THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOPE-
RATION (SHRI ANNASAHIB SHINDE) :
(a) A statement containing the information
is placed on the Table of the House. [l’laced
in Library. See No. LT.2782/68]

(b) The components are :-

(1) Vitamin ‘A’
(2) : Thiamine
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(3) Riboflavin

(4) Niacin

(5) Iron

(6) Lysine

(7) Milk powder and
(8) Malt-extract.

The prices and weights of loaves in
different towns arc indicated in the statc-
ment placed on thc Table of the House.
{Placed in Library. See No. LT-2782/68]

() Since the first unit of the Modern
Bakeries (India) Ltd., went into production
only in January, 1968 and had not comple-
ted even one year of production till March,
1968, the information as dcsired is not
available.

(d) The Government have made a total
investment of Rs. | crore in addition to a
loan of Rs. 65 lakhs to the Company. The
investments have not been made unit-wisc.

(e) Nil.
(f) Dces not arise.

Charges of Forgery and Fabrication of Evide-
nce Against Returning Ofticer,
Janmu and Kashmir
5068. SHRI BABURAO PATEL :
SHRI SHRI CHAND GOYAL :

Will the Minister of LAW be pleased to
state

(a) thc names of thc Returning Officer
and the Assistant Returning Officer against
whom the High Court of Jammu and
Kashmir h.. . ordered prosecution for perjury,
forgery and fabrication of evidence in an
election petition;

(b) salient features of the crime commi-
tted by these officers and the sections under
which they arc charged;

(¢) the namces of the Assembly candi-
datcs who w.1c benefited by the crime of
these ofiiccr- and the political party to whom
they belong:

(d) whether these officials have been
suspended ; and

AGRAHAYANA 28, 1890 (SAKA)

Written Answers 66

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW ( SHRI M. YUNUS
SALEEM ): (a) The names of the Returning
Officer and the Assistant Returning Officer
are -

(1) Shri Ashok Kumar, [ A.S., Assis-
tant Commissioner ( No. 2 ),
Anantnag ( Returning Officer,
Rajpura Assembly Constituency),
and

(2) Shri Safaya, Assistant Director,
Tourism, Srinagar (Assistant Re-
turning Officer, Rajpura Assembly
Constituency).

(b) The officers have not been charge
sheeted; they have only been asked by the
High Court to show cause why they should
not be prosecuted for perjury and forgery
etc.

(¢) According to the judgement of the
High Court the irregularitics were commi-
tted by the officers to facilitate the unconte-~
sted election of Shri Ghulam Mohammed
Rajpori as a Member of the Jammu and
Kashmir Legislative Assembly from the
Rajpura Assembly Constituency. Shri
Rajpori was a candidate set up by the
Indian National Congress.

(d) and (e). No, Sir. The officers have
submitted their written statements against
the notices issucd to them by the High Court
and the matter is pending before the Court.
The State Government feel that at this stage,
it would not be proper to suspend the offi-
cers.

Desert Reclamation Programme

5069. SHRI NARENDARA SINGH
MAHIDA:
SHRI D. N, PATODIA:

Will the Ministcr of FOOD AND
AGRICULTURE be plcased to state:

(a) whether it is a fact that the Central
Desert Development Board has drawn up a
programme for descrt reclamation in Gujarat,
Haryana and Rajasthan during the Fourth
Plan;
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©) the total amount to be spent
there in each State?

if so, the details thereof; and

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOPE-
RATION ( SHRI ANNASAHIB SHINDE ):
{a) to (c); At its second meeting held on
the 15th May, 1968, the Central Desert
Development Board suggested an outlay of
Rs. 10 crores during the Fourth Five Year
Plan for schemes relating to pasture develop-
ment, soil conservation, afforestation, agri-
<ulture development, etc. in the desert areas
of Gujarat Haryana, and Rajasthan. The
outlay under this head during the Fourth
Five Year Plan period has not so far becen
finalised. Fixaction of targets and expendi-
ture for various items of work to be taken
up in the desert areas would depend on the
final allocation of funds. The question of
State-wise allocation would arisc only
thereafter.

Scheduled Caste/Scheduled Tribe
Students Studying Abroad

5070. SHRI S. M. SOLANKI: Will the
Minister of SOCIAL WELFARE be pleased
to state:

(a) how many students from Gujarat
have gone abroad during the year and the
amounts of scholarships granted to Schedulcd
Caste and Scheduled Tribe students among
them; and

(b) if no scholarship has been granted
to Scheduled Castes and Scheduled Tribes,
the reasons thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. ( SHRIMATI ) PHULRENU GUHA):
(@) and (b). Under the general scheme
for overscas scholarships, 4 students from
Gujarat went abroad for studies during
1968-67. One of them belong=d to Scheuled
Castes/Tribes.

Undgr the special scheme for overseas
acholars&b‘s, cight candidates from the
Scheduyled Castes 48d Tribes were selected,
but none of then belonged to Gujarat.
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Selections are based om merit; there is no
State- wise quota.

Supply Of Tractors To Gujarat

5071. SHRI S. M. SOLANKI: Wi!l the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) the requirements of tractors of
Gujarat State pzr year and how many have
been supplied during the year 1968;

(b) whether thcse were supplied by
Government agencies or private individuals;
and ’

(¢) whether the Government of Gujarat
have placed any proposals for an additional
quota of tractors for the ycar 1969?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
RATION ( SHRI ANNASAHIB SHINDE):
(a) and (b). Government do not exercise
control over the distribution of tractors
manufactured in the country. Presumably,

the question relates to the imported
tractors. The estimated requirements
of tractors of the Gujarat State

for 1963-69 is of the order of 1100 tractors.
Against this. 200 tractors have already been
allotted to it and more will be allotted
shortly, thereby meeting the State’s rcquire-
ments substantially. These tractors will be
distributed through the Government agency.

(c) No, Sir. However, the State Govern-
ment has intimated its normal requires
ments for 600 tractors for 1969-70. This will
be taken into considcration at the time of
making allocation during the course of that
year.

Allocation of Wheat and Sugar to
Madras Government

5072. SHRI S. D. SOMASUNDARAM:
Will the Minister of FOOD AND AGRICUL~
TURE be plcased to state:

(a) whether it is a fact that the Govern-
ment of Madras have recently approached
the Central Government for more allocation
of wheat and sugar; and
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(b) if so, what would be the quantity
of wheat and sugar likely to be allocated
and when?

.THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
RATION (SHRI ANNASAHIB SHINDE) :
(a) and (b). In September,1968, the Goverern
ment of Madras made a rcquest for increa-
sing the wheat quota for distribution as
wheat under the public distribution system
from 10,000 tonnes to 15,000 tonnes per
month. The State Government's request was
acceded to. INo request was icceived from
the Government of Madras for more alloca-
tion of wheat and sugar thereafter.

Sen Sugar Enquiry Commission

5073. SHRI M. N. REDDY: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) the precise action taken by Govern-
ment on the recommendations contained in
the Report submitted by the Sen Sugar
Enquiry Commission;

(b) whether the recommendations were
accepted and implemented in full or in part;
and

(c) the reasons for non-acceptance of
all the recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
ERATION ( SHRI ANNASAHIB SHINDE):
(a) and (b): Th: recommendations of the
Sugar Enquiry Commission were carefully
considered in consultation with various
interests concerned, accepted and  acted
upon where considered feasiblz, while others
were examined and kept in vicw.

(c) The recommendations of the Sugar
Bnquiry Commission show that it is difficult
to formulate any long term policy with
regard to sugar industry as the circums-
tances vary widcly from year to year on
account of variations in area under sugar-
cane and of the conditions of the sugarcane
crop which mainly depend on weather condi-
tions. These variations in periods of shortfall
give rise to connected problems of rise in
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price of gur and khandsari and diversioh of
canc from sugar to khandsari production.
The circumstances prevailing from year to
ycar, therefore, have to be taken into consi-
deraticn for formulation of ploicy for that
year. This is being done in consultation with
the various interests, namely sugar industry,
State Governments etc.

Nizam Sugar Factory, Andhra Pradesh

5674. SHRI M. N. REDDY: Will the
Minister of FOOD AND AGRICULTURE
be plcased to state:

(a) whether the amount of “‘extra price*
of sugarcane under the Price linking formuls
for the years 1959-60, 1960-61 and 1961-62
pertaining to the Nizam Sugar Factory Ltd.,
Shakkernagar Bodhan, Andhra Pradesh, has
been determined;

(b) if so, the quantum of extra price for
each year during the above period;

(c) in case of non-determination the
reasons for such inordinate delay; and

(d) the probable date by which this price
will be announced?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
ERATION (SHRI ANNASAHIB SHINDE):
(a) The additional price for 1959-60 has
already been announced. As regards the
years 1960-61 and 1961-62 the matter is under
consideration,

(b) The additional price payable for the
scason 1959-60 was Rs. 21.65 lakhs out of
which Rs. 9.27 lakhs was payable to their
own farm and Rs. 12.37 lakhs to the growers.
According to the intimation received so far
the factory has paid an amount of Rs. 7. 78
lakhs to the growers.

(c) and (d) The data for the years 1960-
61 and 1961-62 has been coliected and is
under considcration.The determination of
price will be made shortly.

Zones For Determining Sugar Price

5075. SHRI M. N. REDDY: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:
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(a) the number of zones fixed by Gove
ernment for the purpose of determining the
price of sugar, and the details of areas and
factories covered by each zone;

(b) the reasons for not accepting the
number of zones recommended by the Sugar
Enquiry Commission; and

(c) the criterfa on which a particular
zone or zones are formed from time to time?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
ERATION (SHRI ANNASAHIB SHINDE):
(a) The ex-factory paices of levy sugar
requisitioned by Government during 1967-
68 were fixed on the basis of thc 5 zones
recommended by the Sugar Enquiry Commi-
ssion, The ex-factory price of levy sugar for
1968-69 have also been fixed on the same
basis. A statement showing the zones
recommended by the Sugar Euquiry Commi-
ssion and the areas and factories covered by
each zone is laid on the tablc of the House
{Plazed in Library. See No. LT 2783 | 68]

(b) and (c). Do not arire.
Cost of Sugarcane Cultivation

5076 SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government are aware of
the approximate cost of cultivation of suga-
rcane per acre in Tropical and sub-Tropical
regions of the country and if so, the source
of such information .

(b) what is the cost of cultivation
of sugarcane per acre in the above regions
during the last 3 years ; and

(¢) whethar Government have condu-
cted any enquiry or survey to ascertain this
cost and if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHI-
NDE): (a) to (c). Studies on cost of culti-
vation of sugarcans in the major sugarcane
growing States were carried out by the erst-
whilo Indiag Central Sugarcans Committes
du:ing the period 1955 to 1353, Ths following
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table shows the periods of studies and the
estimates of cost of cultivation per acre for
different States :

State Period Estimated cest
per acre
(Sub-tropical region) (Rupees)
Punjab (Erstwhile 1955 - 58 372.87
Uttar Pradesh 1955 - 58 334,46
Bihar 1955-58 367.64
Tropical Region
Andhra Pradesh 1955 - 58 663.72
Mysore 1960 - 63 1007.27
Mabharashtra 1956 - 59 1338.05

The data on prices of different agricule
tural inputs for the last three years indicate
that the cost of cultivation of sugarcane
would have gone up over the above levels
during this period.

Government have decided to initiate a
comprehensive scheme for studying the cost
of cultivation of principal crops in the cou-
ntry on a continuous basis. Under this
scheme, the data relating to cost of culti-
vation of sugarcanc will also be collected.

Eradication of Jagirdari System In
Scavenging

5077. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleascd
to state :

(a) whether any progress has been
made in eradicating the Jagirdari system in

Scavenging some of the States in the
country ;
(b) if so, the details thcreof ; and

(¢) if not, the rcasons therefor ?

THE MINISTER OF STATE IN THB
DEPARTMENT OF SOCIAL WELFARB
(Dr.(SHRIMATI) PHULRENU GUHA): (a)
to (c) : The Jagirdari or Brit-jajmani syst-
em exists in some of the Northern States
of tha country, but it is not recognised by
law as a customary right. The problem is of
a local nature, and can be eradicated main-
ly by the municipalisation of scavenging.
This will require additional funds, and will
therefore depend on the allocation made
available in the Fourth Plan.
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Concessions To De-notified Tribes and
Scheduled Tribes

5078. SHRI SIDDAYYA :Will the Min-
ister of SOCIAL WELFARE be pleased to
‘state

(a) the various concessions shown to
the De-notified Tribes and Scheduled Tribes
in Mysore State and Maharashtra State ;
and

(b) whether it is a fact that the De-noti-
fied Tribes in the above States are given
all the facilities except reservation of scats
in the Legislative Assembly and Lok Sabha?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(Dr. SHRIMATI PHULRENU GUHA): (a)
and (b). Schemes operated for the welfare
of Denotified and Scheduled Tribes in all
the States, inculuding Mysorc and Mahara-
shtra, are detailed in the Annual Reports of
the Department of Social Welfare and the
Reports of the Commissioner for Scheduled
Castes and Scheduled Tribes, copics of which
are annually laid on the Table of the Sabha
The Scheduld Tribes are also entitled to
the various safeguards provided for them in
the Constitution e. g. , reservation of scats
in Legislatures, reservation of posts in Ser-
vices, etc. There is no reservation of scats
in the Legislative Assembly and Lok Sabha
for the Denotified Tribes.

Adoption of Model Standing
Orders by Coal Mines

5079. SHRI ESWARA REDDY : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to refer to the reply gi-
ven to Unstarred Question No. 4078 on the
14th March, 1968 regarding the adoption of
the Modcl Standing Orders by the Coal
Mines and state :

(a) whether the information regarding
names of collieries under the two categories
is now available ; and

(b) if so, the details thereof ?
THE MINISTER OF LABOUR & RE~

HABILITATION (SHRI HATHI) (a): and
(b). The Information is being collected.
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Agro-Industries Corporations

5080. SHRI N. SHIVAPPA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) what are the objectives and function;
of the Agro-Industries Corporations:

(b) whether it is a fact that even the
free servicing to the tractor owners during
the warranty period is not being attended to
by these Corporations or their appointed
agencies;

(¢) if so, what steps have been taken by
these Corporations to ensure smooth ser-
vicing to be given to the tractors marketed
by them;

J

(d) whether Government issucd import
licences worth several lakhs of rupees for
spare parts and if so, wh:ther orders have
been placed against these licences; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE 1N THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) The main o0)»jectives and
functions of the Agro-Industrics Corpora-
tion are briefly as indicated bellow :--

(i) promotion and cxecution of indus-
trics having a becaring on produc-
tion, preservation and supply of
food;

(ii) enabling persons ingaged in agri-
cultural and allied pursuits to own
the means of modernising their
operations;
(iii) distribution of agricultural machi-
nery and implements as well as
equipment pertaining to pioce-
ssing, dairy, poultry, fishery and
other industrics connccted with
agriculture;

undertaking or-assisting in the eTi*
cient distribution of inputs for
agriculture; and

(i)
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(v) providing technical guidance to
farmers and persons concerned
with Agro Industries with a view
to enabling efficient conduct of
their enterprise.

(b) No, Sir. Free servicing during the
warranty period is being rcndered by the
Agro Industries Corporation and their app-
ointed agents for tractors sold by them.

(c) Does not arise.

(d) and (¢) : Foreign exchangc o the
tune of Rs. 104.29 lakhs for the import of
spare parts for tractors has been released
on an Adioc basis to the various State
Agro Industries Corporations for supply to
farmers at reasonable rates.  Against this
important licences amounting to Rs. 42
lakhs have been issued. Orders to the
extent of about Rs. 35 lakhs have already
been placed by the concerned Agro Indus-
tries Corporations, upon foreign suppliers
and terms of supply for the balance Rs. 7
lakhs are being negotiated. Import licences
to the tune of Rs. 62 lakhs arc likely to be
issued shortly.

Wit fedtoa & QI

5081, &t WA AT . AT WW

wat gaate A=Y ug 9ATA F g9 WY
5

(%) mrag g & fF SO Rw &
wiar fedfiam o, fadoax s R &
qEdt g ¥ gafaw @ g, w@ifts
WY, Y, gHIRgT WX IveT § A9—
TR & 963 Ig & FH §;

(&) =av ag it a9 § & wiwy fedi-
W ¥ aga ¥ A, faediy grf exw,
weaifeds oI . g a9 Y
&, IAEmd FY qEAT gEEIT § R
g R

() afc g, @ Wi fedraw ¥
QAT *7 feafy w2t gured F a7 awEw
T FGT FAATE FA F fa=wK g ?
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R, QoY aw gaaty  wewrea ¥
ITER (St Wowo WWT) @ (F) AY-
qeq FEAFY Uy g & | aurfq 30
3, 1968 &1 g7 I QI Frateay
F a1q e & o A AT qrelt A
Hear qar gars, 1967 ¥ T, 1968 &
W & AR Faiaat w1 gfaa for
e #Y gt famrfafaa o

Qe 30-6-68 @1 JwTE, 1967
TgaT ATy Wawer # F g7, 68 ®
™ SEEr dRw giea

T geqr foam o

qrear 2,021 964
R 1,977 880
EY 8,203 3,057
eI 2,889 885
gEr 15,090 5,786

(@) 30 g, 1968 &1 wiwr fedi—
I F AW FAiG] & Tryg doreeT &
™ i3-faa (dfed o @@ wfas)
IrtaT @t gear frfafad 4 ¢

dfegae 3,684
I qreafas 1,730
geaiifere ik
(w3 & gue a4q)
TYUE (T TI@ 629
quq)

anr 6,043

() =YdY gwasTy QT #§ wefa
fafa=r fagmg srdsq @ gfe ¥ T
7t § ff @ —fa suigard a3d ad—
T IRiEard F wiawrfas Joe &
HIHT ST &Y/ |
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‘Expenditure on Tribal welfare in Assam
during - 1968-69

5082. SHRI KARTIK ORAON: Will the
Minister of SOCIAL WELFARE be pleased
to state the details of expcnditure tc be in-
curred in regard to the hilly and plain areas
of Assam on the tribal welfare during
1958-69 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :

The requisite information s given
below:

Hills districts Rs. 61.35 lakhs

Plain districts Rs. 47.90 lakhs

Rs. 109.25 lakhs

Total :

Supply of Free Gift Wheat and Food
Articles to Mysore
5083. SHRI K. LAKKAPPA,
SHRI A. SREEDHARRAN :
Will the Minister of FOOD AND
AGRICULTUREDbe pleased to state :

(a) what is the quantum of Amecrican
free gift wheat and other food articles supp-
lied in the year 1967-68 to Mysore; and

(b) to what cxtent these articles were
distributcd by the Government of Mysore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION ( .SHRI ANNASAHIB
SHINDE : (a) The following quantities of
wheat and other food articles imported ure
der the Indo-CARE Agreement of 1950 and
Indo-US Agreement of 1951 were supplied
to Mysore during 1957-68 :
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Quantity Quantity ' Total

Commodity
imported imported
under under

Indo-CARE Indo-US
Agreement Agreement

MT).

(MT) (MT)
Salad Oil 1499.3 460.0 1959.3
Wheat (inclu-
ding Bulgar
wheat) 3597.3 5645.0 9242,3
C.S. M,
(Blended
Corn'Soy
Milk-Food) 7665.8 965.0 8630.8
Corn-meal 910.4 - 910.4
Milk powder 428.1 354.4 782.5
Pea beans -ee 130.0 1300

(b) While the gift commodities imported
under the Indo-US Agreement were supplied
to the approved Relief Agencies for distrie
bution in terms of the Agreement, the
commodities under the Indo-CARE Agree-
ment were distributed by the State Govern-
ment under the Mid-day Meal Programme.
The number of children benefited were
897422 Primary School children and 367483,
Pre-School children. A total expenditure
of Rs. 39.6 lakhs was incurred by the State
Government in the distribution ctc. of the
above commodities, as per details below :

(Rupees in lakhs)

(i) Transport including

handling/clearance Rs 21.0

(ii) CARE Administra-
tion Rs. 9.6
(iii) Establishment Rs. 9.0
Total Rs. 39.6

Metal Storage Structures

5084, SHRI KAMESHWAR SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Khagaria and Begusarai
sub-Divisions of Monghyr District have
been included in a programme to popularise
food grains storage structurcs made of
metal among farmers; and
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(b) if not, the reasons therefor and ace
tion taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) and (b). The Programme to
popularise metal foodgrain storage struc-
tures is presently limited to Kosi Develop-
ment Project arca. After the suitability of
the bins is established in this arca the
programme will be gradually extended to
other districts of Bihar,
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Supply of Pumping Sets to Orissa

5087. SHRI CHINTAMANI  PANI-
GRAHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether any request was received
from the Orissa Government for supply of
pumping sets in order to meet the drought
situation in the State during 1966-67, 1967-
68 and 1968-69; and

(b) if so, the action taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT & CO-
OPERATION ( SHRI ANNASAHIB
SHINDE) : (a) No, Sir,

(b) Does not arise.
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Development of Fisheries Resources

5088. SHRI A. SREEDHARAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether a three-point programme
for development fishery resources was evol-
ved at the recent Session of the Indian oce-
an Fishery Commission, a regional body of
the U. N. ’s Food and Agriculture Organi-
sation, held in Rome recently ;

(b) if so, the details of the programme;

(c) the Indian contribution in the prog-
ramme and the dctails of the fishing projec-
ts on Indian coasts to be included in the
programme : and

(d) how far the fish yield is likcly to go
up in India as a result of this programme?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMANT & COO-

PERATION (SHRI ANNASAHIB SHINDE):

(a) Yes Sir. The threc point programmec
deals with--

(1) Improvement of fisherics statistics ;

(2) Management of heavily exploited
stocks ; and

(3) International programme for survey
and development of the Indian
Ocean.

(b) The details of the programme will
be ditermined by--

(1) studies on existing national systems
of collection of statistics and recommend-
ations on action regarding standardisation
by an expert group ;

(2) studies on the present situation of
exploitation of stocks by expert bod-
ies on Indian Occan tuna and shrimp
in the Gulf ; and

(3) studies by experts leading to the pre-
paration of a Survey and Developm-
ent Programme. Assistance from the
United Nations' Development Progr-
amme for this purpose is envisaged.
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(c) and (d) : The extent of Indian parti-
cipation in the Development Programme
and the result and increase of fish yield can
be determined only after the preliminary
studie; have been completed.

Development of Fishing Industry

5089 SHRI A. SREEDHARAN :
SHRI K. P. SINGH DEO :
SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :

Will the Minister of FOOD AND AGR-
ICULTURE be pleased to state :

(a) whether a credit agreement between
India and Norway has recently been finalis-
cd to help the development of the Indian
fishing industry ;

(b) if so, the terms of the agreement ;

(c) whether any deep sea fishing proje-
cts are to be worked under the agreement
including some in Kerala ; and

(d) if so, the details thereof and by
what time they will be executed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT & COOP-
ERATION (SHRI ANNASAHIB SHINDE):
(a) Yes, Sir.

(b) A copy of the Agreement is laid on
the Table Honse. [ Placed in library See
No. LT-2784/68 ]

(¢) No, Sir.
(d) Does not arise.

Postponement of Election to Hoshiarpas
Parliamentary Constituency

5090. SHRI SHRI CHAND GOYAL :
Will the Minister of LAW be pleascd to
refer to the reply given to Unstarred Ques-
tion No. 5080 on the 22nd August, 1968 and
state the recasons for postponing the elec-
tion to the Hoshiarpur Parliamentary Con-
stituency ?

THE DEPUTY MINISTER IN THB
MINISTRY OF LAW (SHRIM. YUNUS
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SALEEM): In the altered circamstances con-
sequent on the Proclamation made by the
lfnaident under article 356 of the Constitu-
tion on the 23rd August, 1968 in respect of
the State of Punjab, the Efection Commiss-
ion felt that the holding of bye-election in
?he Hoshiarpur Parliamentary Constituency
in October, 1968, as approved earlier, would
interfere with the revision of electoral rolls
and other arrangements for the conduct of
mid-term general election in the State. The
Election Commission had accordingly deci-
ded to postpone the bye-election in the
Hoshiarpur Parliamentary coustitaency and
to hold it simultaneously with the mid-term
general election in the State of Punjab.
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Witlidrawal of Jeeps From C. D. Blocks
For Election Purpose

5092. SHRI R. K. AMIN Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that jeeps from
the Community Development Blocks are
withdrawn during a threc weck period of
elections ;

(b) if so, whether they are bzing used
for clection purposes before three-week
period of elections

(c) whether Government would consider
it cssential to withdraw them at lecast 3 mo-
nths before election ; and

(d) what has been the policy of Gover-
nment during by-clections and mid-term
elections ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPAD-
ASWAMY) (a) : It has been suggested to
the State Governments that, during clection
period, Jeeps should be withdrawn from
the Blocks from the date of nomination till,
the dat: of poll and bz placed under the
control of the District Collectors to be used
by them only for election duty.

(b) and (c) : Beforc the Jeeps are with-
drawn as above, during the clection period;
they are to be used for the normal develo-
pment work in the Blocks ; it is not proposed
to withdraw them earlier.

(d) : It has been clarified to the States
that the arrangement for the withdrawal of
block Jeeps during elections covers the cor-
respon ding period during by-elections and
midterm elections also,

Hindustan Teleprinters, Limited

5093. SHRI PREM CHAND VERMA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the year in. which Hindustan Tele-
printers Ltd. was floated, who were the
members on jts Board of Directors at that
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time and how Jong the same Beard continued,
and

(b) who are the members ‘of the Board
-of Directors at present and the name of its
€hairman or Managing Director; when they
were appointed and what is thcir tenure and
terms of employment ?

. THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIQONS
( SHRI I, K. GUIJRAL ) : (a) and-(b) A
Statement giving the information required is
laid on thc Table of the House. (Plaved in
Library, Sce No. LT 2785/68).

Hindustan Tcleprinters Limited

5094. SHRI PREM CHAND VERMA:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) how much loss the Hindustan Telc-~
printers Limited suffered on account of (i)
irregularities (ii) thefts (iii) stock shortages
(iv) fires or any other causes since its in-
ception;

(b) whether thesc matters were looked
into and if so what was the result; and

() if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) The loss suffe-
red by the Hindustan Teleprinters Limited
on account of thefts amounted to Rs.2,610/-
approximately. The Company has 'aot
suffered any loss due to irregularities, stock
shortages and fires etc.

() Yes. The Management of the Com-
pany had taken suitable disciplinary action
against the officials at fault and also tigh-
tened the security measures, whorever found
mecossary.

(c) Does not arise in view of the reply
4o part (b) above.

Hindustan Teleprinters, Limited
5095. SARI PREM CHAND VERMA :

Will the Minister of COMMUNICATIONS
tdbe ploased to state :

(=) -whother the Hindustan Yeleprinters
Ltd. ‘has proper rules of steff -recruitment
for jobs carryimg more than Rs. 560 p. mi.

-and for purohases contraots ‘and sales ; and

() ifso, what are those rules ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARL{AMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) (a) and (b) Recru-
itment rules for jobs carrying salaries of
mote than Rs. S00/- per mensem have been
drawn up by the Hindustan Teleprinters
Limited and are nearing finalisation. Regu-
lar terms and conditions have been laid
down by the Company for purchasc contra-
cts-and sales. These arc framed on the usu-
al commercial pattetn. ’

Central Fisheries Corporation Ltd.

5096. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRICU-
LTURE be pleased to state :

(a) when the Central Fisheries Corpor-
ation Ltd. was set up and fts aims and
objects

(b) whether the targets of setting up
units according to projects reports-and their
production and development targets were
achicved and if so, when and how and if

-got, why ;

(c) whether any foreign collaboratign
was involved in the setting up of the corp-
oration and if so, the names of countries
which collaborated. the terms of collabora-
tion and how much foreign exchange as aid
was received ;

(d) what items the Corporation is at
present producing and the extent of produ-
ction and whether these products are upto
intrenational ‘standard ;

(e) the figures of production snd sale
during the last three ycars and how much
of this-production was exported ; and

(f) whether the Corporations is facing

:amy. difficulsies and if so, 'how Goverament

propose to remove them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHI-
NDE) : (a) The Central Fisheries Corpor-
ation Limited was set up on the 29th Septe-
mber, 1965. The primary objects were to
undertake procurement of fish from vario-
us sources, to make arrangements for its
prescrvation, transportation and storage
and for the sale of fish at any place in
India, primarily in Calcutta, with a view to
ensuring fair price to the producers in
India and making it available to consumers
At reasonable rates,

(b) There was no schedule of establish-
ment of units. In the course of working it
was decided to take up several water arcas
for development. The targets of production
as a result of development are indicated in
the statement laid on the Table of thc Hou-
8e. (Placed in Library See No. LT 2786-/68).

The Mayurakshi reservoir was taken
over only in December 1967 and the Gujart
reservoirs and Siavari Lake (U. P.) in 1968-
69. The actual production from the Damod-
ar Vallery Corporation reservoirs in 1967
68 was about 53,000 kg. against an estimat-
ed production of 59,600 kg.

(c) The Corporation does not have any
foreign collaboration.

(d) The Corporation’s activities are now
confined to the procurement and sale of
fish. No processing is being undertaken.
The Corporation is not at present engaged
in manufacture of any fish product.

. (¢) The quantities of fish procured thro-
ugh various sources and sold at various

centres including Calcutta are indicated
below :—
Year. Quantity

1965-66 (from 3.12.1965,

the dete of Starting

the operation). 4, 31, 000 Kg.
1966-67. 14, 41, 000 Kg.
1967-68. 11, 08, 000 Kg,

The Corporation did not export' any
fish.
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(f) The Corporation is not the Forma-
tive stage. It has to compete in the matter
of procurement of fish with the private tra-
de which is well established and has tradi-
tional links with supply and distribution
centres. The bulk of the fish is at present
procured in competition with the trade. To -
avoid dependence on the competitive market,
the Corporation has already embarked on a
policy of taking over water areas for devel-
opment so as to build up steady sources of
supply. Some reservoirs have already been
taken over in various States and these are
in the process of being developed.

Development of Cooperatives

5097. SHRI BHOGENDRA JHA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) how many types of co-operatives
are functioning in the country and what is
their total number Statc-wise with the num-
ber of their membership ;

(b) what is the total amount of Govern-
ment money invested in the form of loans,
grants in the various types of co-opera-
tives

(c) whether it is Government's policy to
emphasize the devclopment of particular
types of cooperatives ; and

(d) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPAD-
SWAMY) (a) : Cooperatives are broadly

. classified as credit socictics and non—credit

societies. The former include state/central
banks, primary agricultural credit and non-
agriculturral credit societies/central primary
land development banks, etc. The latter in-
clude mainly marketing processing, farming,
labour construction dairy, industrial, hous-
ing cooperatives etc. The latest available
state-wise position regarding their number
and membership is given in the statement
laid on tte Table of the House. (Placed in
Library See No. LT-2787/68).

() Government money invested so far
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‘in  cooperatives amounts roughly to

Rs. 110.94 crores by way of loans, Rs. 88.30
crores by way of share capital contribution
and Rs. 32.36 crores by way of grants and
subsidies.

(c) and (d) : Government has been en-
couraging development of cooperatives in
any branches of economic life, especially
“in agriculture, small industries, markcting
and processing of agriculture produce, dist-
ribution and supplics of production inputs
and essential consumer articles.
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Complaint regarding a Telephone
in Bombay

‘5101, SHRI' GRORGE FERNANDES :
Will the Ministerof COMMUNILCATIONS
be pleased to state :

(a) whether He has received ‘a represen-
Ratloa dated the 7th September, 1968, from
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‘C. B. L. Bhatnagar, 23 Bell Building, Sir
‘P. M. Road Bombay, in connection with
telephone number 254626;

(b) whether he has instituted any ip-
quiries into the serious allegations contained
in that represcntation; and

(c) what action has becen taken against
the delinquent officers of the Bombay Tele-
phones ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) Yes.

(b) The complaint was investigated by
the Bombay Telephone District. The subs-
criber was apprised of the findings of dén-
quiry on 24. 10. 68. His cooperation was
sought in the matter of prompt payment of
bills to avoid disconnection. The subs-
criber further« submitted a letter dated
28. 10. 68 which is under examination. The
party also send a notice under selection 80
CPC on 23. 11. 68 to thc General Manager
Telephones, Bombay Telcphone District
Bombay.

(c) Nothing has come to notice so far
as to warrant any action against any offi-
cels

Long Duty Hours for Chowkidars at
Bombay Gencral Post Office

5102. SHRI GEORGE FERNANDES :
Will the Minister of COMMUNICATIONS
be pleascd to state :

(a) whether it is a fact that chowkidars
at Bombay General Post Office are requi-
red to be on duty for twelve hours at a
stretch;

(b) if so, whether this is not in contra-
vention of legislation regulating working
‘hours of workmen;

(c) whether the workmen have submi-
tted representations on this matter;-amd

(d) if so, what steps have been-taken.to
reduce the daily working hours to eight
‘hours ?
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. THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
( SHRI 1. K. GUJIRAL ) : (a) Yes, twelve
hours of duty per day is prescribed though
this need not always be at one stretch.

(b) to (d) Yes, A rcpresentation in the
matter was received and the question of re-
ducing the daily working hours of chcwxki-
dars from 12 to 8 is under consideration.
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. (%) 0% aur o wHIEE & I
A ¥ am aqn § fomd =i @
gu A graw ¥ A A7 & ofcgw
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E®Y GIETT ¥ IR Anqar qrfgw ¥
W g W

(&) 37 &t M w7 ¥ wTVAQT @
R wIF §9 ¥ Tw gny feaw
e g !

sr-wrd s aq eter fone
¥ g A (s go go gATW): (W)
19 faqeax, 1968 1 R4 FEATT FTAX
W IqH A0 A F woeqeq 21 faa-
w1, 1968 #r fyAfafay gfaaat &
AT 97 F o T B —

1. A7 S8 A% dlo qUEo e
TECATES |

2. gfay  aefim  @eza owarkw
gt (ot iii )

3. gfEa AT Fed g gf g
(=X mar s a-iv) |

4. gfEas A& MToTHoTHo FHATL
gfaaa (= wr-iii) 1

5. AT ATATT e THoTHo FH AT
gir (Asare aqr Saf-iv )

6. wfes ardIg arc g offad sy
i (s aiv—iii) »

7. wfer AT AT § RFTd s
gfae (A s aar St iv))

8. wfas a7 aR  qramang wward
gfram (= Qv-iii)

9. wfaw AR W TARTT SRR
g (Fah-iv) 4

10. ufas AT (Fogwedto )yumy-
f wwion i@ qutfetwr

(7 oft-iii aav iv)
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(&) g7 gfrast ®Y @dwaw 1954
¥ 3q guT AT9aT WEH &r € oY o
TF-AT7 framr ¥ seafa wgarfat
N gfaAl # gedaEdr AeMT AT Y
T W) | W9 gEAIT FUA F W
gars, 1960 # I9F qrFar a9 & o
ot oY, foeg 23 faawa<, 1961 #t =¥
g w faar @

T gl &Y qg gv 38 @wa
AF-NF GICT-FEAT Tl ATARTA

JgereT A )
T =t w IEE

5105. &t gww wA wHAA @ 7
wrg aay wfq w29 wEq, 1968 &
varifes sy wear 6374 & IO F
wmag § 7g Ja & FIU0HG F

(%) #a1 1967 & gg Y & SeareA
& aY § aEEr s FA ad g
W

(=) afe gf, Ay gawr AT T g ?

w.u wfx, aguifas fama aar qgse
s ® e A (sft waraifaw foed)
(%) wiT (=) g faar orest frar v g,
29 wmeq 1968 W q¥ T waifea
We qeqr 6374 & IAT N 7Y 1Y weaAr-
qF ®Y QU X ¥ g4 99N Fg W &2y
T W WA |

feelt oo Ao g g WY e

5106. st gew & wEw@ ;. W
wg gt wfw At oz W N Far
w3 fi

() wreg Wi femaz, 1968 &
forrefy A & edwd gy agR ¥ feelt ¥

R|ITT NI4T,
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(F) 71 a8 av ¢ fs feeclt &
R oo g Al W AR
Tewed fed nd gw ® 7 @ aAw
s iR 0 ga # gaaT ¥ aga wivw
9r; o

(n) afz gi, a7 WAl A faeelt
T AT g0 g9 F #9 waEsr Ry
I F FqT IO E ?

ww, wfs mgnfas fasw awr
qEHIT Fearea N v Wt (o s
aifga fo}) : (%) #® W @I ¥
&Y amar smar wfag  feest g Ao §
& dare fear wmar & osered, 1968 &
44,03,757 faex =% faqraw, 1968 &

40,99,319 faex F==1 g9 grq faar
v |

(@) <t g 1 =maea 1967 &
46,45,235 fzx A1X fogawax, 1967 ¥
47,89,202 faex ga st faray amam v )

(] [ ] feeelt, 333 R gomewge
& g9 AR U IR fm-
sxar wiew, 1968 # e
1968 # a1 SEF AT
AT 9T JET J9T g9
o= q3Tel AT ¥ fol gw
T AT AT |

9 751 qugT W Aqafy
Iy @l faamax, 1968
% gu § 9w s frgy acf
TorE A Wy

L]

(i)

gfamar Wi Teesw &
fAEd gy Ny qw
IareT F wH |

IuT AW # gwray whadt & qrfeafas
5107. it vafix fag wreat : sy

gummﬁm&nm&ﬁmmﬁ
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(F) 77 v Y oAwrr @ fw
FAT 92T A guraq afaq) w1 5@ ww
Sq dgaré war, |aArd AT, ACAT AT
wifg 7 39T Fa7 50 zo wrfas qrfosfas
faar sar &,

(@) afg gi, a1 za® aa1 @ §;
T

(w) dumga afeal & iwg qai
39T WX w9 fAgiftr #0 & foag ga@R
N FIATY FT T E 7

wmw, ¥fs, sgufas fasm aar
wgEr RAreg § g /A7 (6 o 0E.
q@IEARY) (F) SO W@ { g4
wfgg ®o 50-2-60-%. &1-3-75%F ¥@A-
7T ¥ @ A ) I W A W
QAT A9y 99 12.50.%0 q47 5.00 To
) wifes ¢ § fagr smar &1 @
wfafad, S% 99@T §i9g &1 39
QUEN #) AT AT GAT gIRT 2 Fo gfa
qTE FY A A qAT AT AT & )

(&) sor = gsan

() s wfearé f FUEA
s AR §9 g9 garad gl &
wias Jaq-aF) q9r w5l & fag sqafo
QU AL FT qHAT § | A GG HY
o "falaa fadia wie =@ N feafa
# 7€ & 1 aarfy, Tow "R, afx qEAE
€ Fr, 1 |rgAt #1 ag@ & I gw

w e

yofrat aar Afeew widet & wyghe
. farat aar magfen wifer
wfaal & faumat

5108. &y Wiw wwEW Wt : &r
WX SET HAY TE AATY XY AT W&
fF:

AGRAHAYANA 28, 1890 (S4KA)

Written Answers 98

() waug ¥wm § dfeww ar
goifad st & wggfea otf
a1 wgfaa wifew anf & g feaw
fagart fosr o s @ & ;

(=) ar sa Fo & o faqanfigy
®) FEAT FLHIC AT T a3 A frfiwy
fF 73 W & wgE g WR

() afx =&, & sa¥ s w2

awm wearor fawm § Tva w0 e
(sftaal) qEder g : (%) ¥ (7). T
FER/ET TS oA SAEA) ¥ sy
A faar 91 @1 & AR AreE 1Y a%
qg WAT 92 9% @ fag@r Ay

¥ WY gzt & fal eaerfor sty e

5109, ot Taai fag men,
Y Qo wo WA :
oY AT e waf

T WATT WY TZ AATA ¥ FITHGr
fis ‘

() FFR AT T® GA &
ol exrfom sl ST AR N 8

(%) afe g, @ 9% ox feerit TR
o o g feadt fRdft g e
g

(7) wa% qfsmmeaeq feay wi-
wrt wrewy g wrdr ;W
. () ST dwferw Qo feam &
fay ey s W @r ¢ ?

- e wnt fawer awr gwre fewi #
v #4Y (st ¥o Fo qwTIN): (F) THAT
T A AT Y !

()% (w)- o ot e
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Sale Of Land In District Bulandshahr

3110. SHRI RAM CHARAN : Will the
Minister of FOOD AND AGRICULTURE
be pleased. to state :

(a) whether it is a fact that Village
Pradhan Gram Sabha Mamura Paragana
Dadri, Tehsil Sikandrabad, District Buland-
shabr.sold on patta of 81 bigha of land to a
few persqns at a_nominal price of about Rs,
10,00 per bigha with the approval of the Sub-
Divisional Magistrate in May, 1965;

(b) whether it is also a fact that out of
the above referred land, 35 bighas have been
spld at Rs, 200 per bigha by two of the above
allottees for brick kiln construction with the
approval-of the Sub-Divisional Magistrate
in March, 1966;

(c) whether it is also a fact that the said
Pradhan again sold 90 bighas of the land to
a few more persons at the old rate with the
approval of the Sub-Magistrate in Jan, Feb.,
1967;

(d) whether it is also a fact that the
land referred to above has been alloited by
the Pradhan to those persens who had land
in their name or in the name of their fathers
and 00 land has been . given to the lindless
agricultural labourers and Harijans; and

(e) if so, what steps have been taken by
‘Government against the Pradhan and to
cangel, the above pattas and allot this land
to the landless agricultural labourers and
Harijans?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COQPERATION (SHRI ANNASAHIB
SHINDE) : (a) The, Land . Managemeat
Committe: of the Goan Sabha of Mamura
Pragana Dadri Tehsil, District Sikandrabad,
loased out 30 Bighas 4 Biswas of pucca land
to 6 persons through .six separate lcasecp at
the rate of Rs- 10/~ per lease. Prior appro-
vl of 4he Sub-Divisional Officer-was.naither

Y. Ror obtained

(b) Out of the above mentioned land, 3
of the leases have transferred 13 Bighas 4
Biswas t0:.3. soparate partties at. the rate of
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Rs. 600/- (approximately) per pucca - Bigha,
for which no approval of the Sub-Divisional
Officer was necessary, The use for which
the land was sold was not specified in the
sale deed.

(c) The Land Management Committee
leased out 29 Bighas 19 Biswas 3 Biswansis
to other-4 persons at the rate of ten times the
hereditary rate applicable to lands No
approval of the Sub-Divisional Magistrate
was obtained in those cases. However, the
mutation orders were passed by him in his
capacity, as.a Revenue Court.

(d) Itisa fact that above-mentioned
land has bzen lcased out by the Land
Management Committee to persons most of
whom have lands in their names or in
the names of their fathers. No land out
of the above has been leased out to
landless labourers or Harijans.

(¢) Suo moto procecdings have been
started by the Sub-Divisional Officer for the
cancellation of the leases given against the
provisions of Zamindari Abolition and Land
Reforms Act and the Rules framed there-
under. These proceedings are still pending.
Also, Disciplinary proceedings for misusing
the powers have been initiated against the
pradhan of the Land . Managem.ent - Commi-
ttee and he has been charge-shected. Procee--
dings for cancellation are judicial in nature
and the land will become available only
after eviation of leasecs is effected under
law. The land will be leased out afresh there-
after by the Land Management Committee
in accordance with the provisions centained
in Sec.198(2) of the Zamindari Abolition and
Land Reforms Act, 1950 and Rule 174(A).
of the U.P. Zamindari Abolition and Land
Reforms Ruies, 1952.

weat ¥ wre-mT waan afafaat

5111. oft TR wrelt @ wav
e FA T8 FATA XET A 0w

() v o ww ¥ F T & qae
T W TH-ATX Swgy wivRe W a3y
wefaar g ; )
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(®) w7 @ wwrc & afafa o
fage afdter & oY wox e aan & ;

(7) afg g, & Far F@ET A
Tt 2o fray & & 9w afafadl #) o5
T AR

(v) smag N g g fs 9 o3aq,
1968 & ag fage affa &Y srw-am
wya qiafa & #1€ dow adf g€ & Wik
WAR Y gufad oF sz ¥ I
fafea fowma 3t & ; o

(¥) afz g, arg@ aX & goRre &
a7 FTAATE FY & 7

qar-wwf fawm aur @mT faswm §
T WA, (0 go o qwniA) (F) A
TF-AR %A T 5 < T sl
TTF-ATT gATgFR gfafaa s w7 faar
o §, mnRrd, afafaat #oagh

(@) @ar (). s g

(o) qar (T). fe@x wa @
swfre erF—arT gamgETe afafa o %
6 faarax, 1968 #Y g€ oY | Tw qaw &
wHg e & uw fowraw wrw g€ dvolx
T feafa & wawa w1 far mar § o

T A graR A wfsmat

5112, sy vATwAT Wea ;. w@v
e 54 ag Tar ¥ gar w4 fir

(%) sragaw ¢ fF fafgm &
A ¥ R Sy & Ay g o
e fer mr s ¥ ¥ qoar TR
AT AT & wana 50 sfawa
T wfaa w3 & ofogrreres g
AGT 1 2N ENT wAwwT qrA wA F
WAL & I A wfemeat ag ok §;

() afz i, aYaar qzar @ TRAT
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gaTgET gfafs ¥ woft g d5% A @
amfa ¥ ox gweq qrika frar @ faad
FOFT ¥ ITAw Praw w agad A o
yrar & fod AR A gl &t
ST KA FT AT vy v

(v) wrag A aw § e aTHr
T fAam &1 g faar g, WK

(7) afe g, & Iawr wvo wr g
T FTHTT #7491 56 Praw ® wx &
I H WT R P

sia-wref fasvrr awr ewre fewem &
g w5t (S fo¥o TATM) (F) gAWAW
1949 ¥ we £ 7€ woAy TADA Ay
1 1 g9ad, 1968 ¥ oF gIX ®IEEE
WX a8 ufaw 7 IqaeT-avm ary aWy
earl 9T Avy %< fear v v W §AY
A el qX 50 WETWT wAREA WO
e Qg & waada 34 & fag
ot ¥T felr 99 ¥ ) Eh wwedrsy
gt 3 & gufa w2 § st @t
T

(&) & 2

(7) aar (). A% ewwAl ¢ o
g & wfa s A wfafrar e
fafa=r gl ¥ w1 wrearagAy W gt
), faTd ¥ §g TN FagwR afafa-
A ¥ ¥ wrear gu 9, Ffoe ¥ wad go gk,
1968 ¥ feafa 9T T § Ffawrx famay mar
a1 | % ag fireta ferar sy fr afe fwdft
9T WY YR aver & gt
sdftar g ¥ A wX @ YA faw
g T A aHy aw P feafr wiy
W A FaATHAr Y A aRE-nrw AR
X T we wfewr ¥ ao defer
QAT ¥ A el & fag 2 awd £
snfar wgdw 5 farax, 1968 ¥ Wi
ferad §
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Production and Procurement of Cereals in
' West Bengal
-5113, SHRI JYOTIRMOY BASU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the revised estimate of cereal pro-
duction in West Bengal in 1967-68 and
share of rice in tonnes in the total;

(b) the estimated production of cereals
(both rabi and kharif crops) in West Bengal
in 1968-69 and share of rice in tonnes in
the total;

(c) the internal procurement of rice in
tonnes in 1968-69 and 1969-70; ‘

(d) whether any scheme to procure the
entire surplus stock of the big producers
in West Bengal through the Food Corpora-
tion of India has been adopted by ‘Govern-
ment;

(e) if not, the reasons therefor; and

(f) the procurement policy of the Gover-
oment in West Bengal for 1969-70 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) : The latest estimates are :

Cereals e 53.75 lakh
tonnes
Rice 52.08 lakh
tonnes

(b) it is too early to frame such esti-
mates.

(c) Procurement of rice during the
kharif season 1968-69 has just started and up
to 30-11-68 about 33,800 tonnes rice inclu-
ding paddy in terms of ricc have been pro-
cured. [t is too early to give any figure
for crop year 1969-70 .

. (d) and (¢). Under the new procure-
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ment policy adopted by Government for the
crop scason 1968-69, these is a graded levy
on producers, the amount of levy increasing
with the size of the holdings.

(f) The procurement policy for crop
year 1969-70 will be formulated towards the
end of 1969.

Supply of Milk to Delhi by Dudh Sagar
Dairy at Mehsana (Gujarat)

5114. SHRI R. K. AMIN :
SHRI M. L. SONDHI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Dudh Sagar
Dairy of Mehsana in Gujarat State propo-
ses to supply milk to Delhi to the Delhi
Milk Scheme;

(bS if 50, the details thereof; and

(c) to what extent it will help in clearing
the waiting list of persons who have applied
for token milk to the Dclhi Milk Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
CCMMUNITY DEVELOPMENT AND CO-
OPERATION ( SHRI ANNASAHIB
SHINDE): (a) Yes Sir.

(b) Mehsana Milk Producers Coopera-
tive Union has offered to supply the D:lhi
Milk Scheme 30,000 litres of whole milk per
day for the present, and 80,000 to 1,00,000
litres per day in due course. Det.ils are
being worked out.

(c) It will certainly help in clearing the
waiting list but; the position will be clear

only after the arrangements have been
worked out.
WY ATy ¥ durw v Qv

5115. st W Arq wreT: W
wia awr gpfy = ag T@ry & v
w3 fiw

(%) wrag ax ¢ fe qwma T



108 Written Answers

Ao gYeT arge ¥ a3 7
THET WY

(=) Fav agi goreir e W A
TG E ;W

() uﬁ:zr,a’rmzﬁimm
FHIE TG &7 '

wn, sfs, aqufaes fasw ao
|/EETC qArET ¥ T WAt (s gRaw
qeageardt) : (F) & (7). grer anT
g fedrga & wat qiw foa) mafa o,
gErd I, awA, fegaw auav ooy §
fagz qama s wfafma, 1947 &
ol aT7 q9Taq eqrfqd #¥ af § (oW
gAY OGN qar w@rz F Q@ A A
quiT A7 @70 GG TH FOTAY ATY
1 o | mifafaw garad), fF=gia avet
W as i fear &, F g @ &
WA qOAT FIH gArgwew afwy e
g, SFET w10 AT-wrfeaTar @A) § o
AN g A DAY e gfear
¢ @Ay AT & ¢ I Ay fadrg
¥ Y 9 HFTA q9T g9 & A wegr
w®IE Vg A% T A fasi A g
Ty weqra} w1 GEew 8, A9 AE
¥ faare # 9AT ogAT qg & I ¥
B T AT § AW FI KT qHAT HAT
&\ 9 TR F71 fa=ve @ w14, foad
I qarIal F w9 A A wfae § i
g 1965 & wfer &Y v oY, MY 5w &
HFITY AeqTafe AR qR FA KT E |

Credit Facilities For Tribal Schemes In
Madhya Pradesh

5116. SHRI A. S, SAIGAL : Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) whether his attention has been drawn
40" the amouat of rupees one lakh released
for the credit facilities for Tribal Schemes
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and nothml two-
rhamcnt  and

jo Mgdhya m“ﬁ‘
l

lakhs as stated in

“a

(b) when the balance -mounf of mpou.
one lakh would be released ? . -

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARB
(DR. (SHRIMATI) . .PHULBENU GUHA)
(a) and (b). Attention is invitéd to the rcplv
given to the Lok :Sabha unstarred quutlon
No. 19 on 22nd July, 1968,

gm‘nrgtiﬁm w mmgt

5117, st owarw fag : w1 W
aqr wfy 74t 73 a3 1 T FA v

(%) #r. wg aw &fr gax wlw
I WX At arg fom & 30 @,
1968¢}Wimﬁmnﬂ]
1 7z T HT X Ay

(@) #avag st 7w @ fr acwc
A frgas ade afesot & sy S
qTm T & 4000 A wiws qfkaga
graedY oAl w1 qrA wad aw Y
foar mar § !ﬂ"

() uﬁ:ar oY £3 wfew w1 g
AfFr I F @I 7

ww, rfa, sguifas fewm Far
BEETT HAAT N LI wAt (o v
) @ (%) ol (&), 7

() s & ad Iz
oYY & argwen fvan fadf & ot
w1 feraw
5118, oft-wrewr a9 : w97 wrw aey
wfa 54 7g a1 ¥ g N

(%) wr ag gw § 5 waarlq &
Tw Y & wrf oy & ofcaa-eren wgt
A wwT F g qg AT g ; e
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(®) afr &, & vadgH &
frarfedl & g faawwm &0 & fod
wired Wi faam, 1968 ¥ = g&<
¥ faet ma geArs A 7

w, wfw, smufar feww am
e wrrEg A O went (s e
-gifge faR) : (F) g

(@) wrreq qar fgamax, 1968 &
T A ¥ g N A
franfeat #Y quar wvE g A4% & 4

feedt & fow woft wdT ® faaw
7 feqr arn

S119. oft gen WX wEww : w11
HwrT &4 ag qavT F F9T H4r fF5

(%) w7 §TF & & 10 9=,
1968 # &fas garw g7 ‘TRw H
THIIT gT T W & awraEnT AW
fewmar 7@ § & oy w2w F Ar@T We
A FrOr e, IEET F RSV 4T OF
o AT S OF H HqA §T@ FCW &
szt feaqr war ar WAfE wAmTE fgRdY
# foer gav gt

(a) "rag Araw g fs Tu%
ay Y forar war s s aT Frdand v of
# ® avg, werar ferdr # S ad oAt Wy
W AN AN # &% fagr s

(w) afe g, @ @ A H AERH
-wy wfafrar & WK

(W) @ A & aIeR & @
FTEATEr FIX w7 fawrc } ?

ewa-wnk. fawm o e fsi &
o, W (ST Ko go guTw) (%) ¥
(9). ™ s T fawR fewr & @@
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Aveng ¥ ARy oy 'wer § ard
fed 73 wiw fawz

5120. ot w®i av
st s Mo

T dwiT §N ag T W FAT
w40 fF

(#) mRaTEF gewe g
1957 % sy f&dr v Aag e fewed
Hydaargg o1F fewsl A ) wndw
arfay § g'oam, e o qawde
v fea oy §

(=) afzgi, @ 9% #a1 Fw §
o zw 3fe & fd Rl wfawifa
& favg §IER 1 AT FEAE) FRA T
fra g ; W

(n) afz #rf it s FA W
fare At &, A zo¥F aar Few § ?

wwR-%Ri fwng aer der fewm §
W Wt (o) g0 Fo TN (W)W g

(@) @ sw-feFel X wa #
qAfyr &7 wiefas &7 ¥ @ fafaa fea
war a1 | f&T W 57 feweY w1 g ww
< o fearmr

(m) s & =Y g3av
Death of a Settlement Officer

5121. SHRI D.N. DEB : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government have conducted
an on-the-spot enquiry into 'the untimely
death in March, 1968 of Shri J. N: Val,
Settlement Officer in the Office of Chief
Settlement Commissioner:

(b) if so, the names of the persgns who
were with him at the time of his death;
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(c) whother it' is a fact -that all. these
persons left Delhi without obtaining nece-
ssary permission to leave the Headquarters;

(d) wpat are the results of the enquiry;
found

(e) the names of the persons
guilty of offence; and

(f) the action Government propose to
take against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION ( SHRI D. R.
CHAVAN ) : (a) An investigation into the
circumstances of the death of Shri J. N. Vali
was made by the Uttar Pradesh Police
authoritics.

(b) The ofticer dicd in Safdarjung Hos-
pital, New Declhi. Information with regard
to the persons who were present with him
at the time of his death is not available.

(c) Shri J. N. Vali is reported to have
left New Dethi on 9th March, 1968 for a
place known as Jamna Khas, Amroha Dis-
trict, Uttar Pradesh, along with six persons.

Out of these six persons, five are serving
officials, and the sixth is a retired official.
Four of them obtained necessary permission
to leave the Headquarters during the holi-
days on 9th and 10th March, 1968.

(d) Enquiries made into the matter by
Uttar Pradesh Policc have shown that the
death was due to an accident and ' there
has been no foul play.

(¢) and (f). Do not arise.

Plywood Factory in Tripura

5122. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be pleased to refer
to the reply given to Unstarred Question
No. 10275 on the 9th May, 1968 and state :

(a) whether the revised draft agreement
regarding the plywood factory in Tripura as
per ‘guidelines indicated by Governvitefit has
slBoerbaen recsived - from the - Tripurx- Adw
mioistration ;
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(b) if so, the details of the revised
agreement and the related proposal, indicat-
ing the total layout of the proje¢t and the
production capacity of each item to be in-
stalled thereuadcr; and

(c) whether necessary sanction for the
conclusion of the draft agreement has since
been accorded ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOPE-
RATION (SHRI ANNASAHIB SHINDE) :
(a) Yes, Sir.

(b) Bricfly stated, the revised draft
agreement is for a lease of right of removal
of 8495 cubic metres of plylogs of certain
selected 28 timber species, above certain
minimum girth limit, every year, for 31 years
from Government forests of Udaipur, Belo-
nia and Sabroom Civil Sub-divisions of Tri-
pura Union Territory. Different royalty
rates have been proposed for different
classes of timber with the proviso that these
rates could be reviszd every three vears, if
the lessor so desired subject to a maximum
of 15% being the revision every time.
The present lease may also be rencwed at
the option of the lessor for a further period
provided that the lessee has performed the
terms of the original agrecment satisfactorily
in the opinion of the lessor.

The lessec shall arrange to instal the
machines for the Plywood Plant and Saw
Mill Factory within 12 months from the
date of signing the agreement.

(c) The revised draft ureema'll,‘ has
been reccived only on the 27th November,
1968 and is under consideration of the
Government of India.
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Immorirt-Traffic in Women in Delhi

' '$124. DR. SUSHILA NAYAR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether itis a fact that’ immoral
traffic in ‘women is carried on in Sarai~
Rohilla Loco Shed “Quarters close to the
Shidipura Police Station, Delhi;

" (b) whether it Is also a fact that itis
being carried oh with the help of some
police officials of Shndlpura D\:Ihr

(c) if so, whether any inquiry has been
conducted into this matter; and

(d) the details thereof and the action
taken in this regard ?

* THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL ‘WELFARE
‘( DR. SHRIMATI )PHULRENU GUHA :
(l) No. Sir.

(b) to (d). Dn not anoc

Promotion of Commercial Crops Under Fourth
W Phn

5125;. SHRI HIMATSINGKA : Will
the Minister of FOOD AND AGRICUL-
TURE be ‘pleased 1o state :

. (@) whether a number of package pro-
es aro envisaged under a - scheme
drawa up for promoting commercial crops
under the Fourth Five Year Plan with a
view, o :bogsting their production and ¢xport
,.lmpleme.ntmo - by .the Cooperative
SwEuef ‘Indusrialdts, and Chambers "ot
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Commerce in their respective areas of work;
and

(b) if so, the ulieﬁt features of these
package -programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
CCMMUNITY DEVELOPMENT & COOPE-
RATION (SHRI ANNASAHIB SHINDE) :
(a) Yes, Centrally Sponsored Schemes for
raising the produstion of Cotton, Groundnut
Jute, Tobacco, Lac, Pepper, Cashewnut and
Coconmt sp as to make larger quantities
available for export/import substitution, have
been proposed for implcmentation in the
maximum potential areas in different States.

(b) The details of the programmes arc
being worked out.
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Cotton Development Council, Bombay.

5128. SHRI S. S. KOTHARI :
SHRI LOBO PRABHU :

Will the Minister of FOOD & AGRI-
CULTURE be pleased to state :

(a) when the Cotton Development Cou-
ncil in Bombay came into being, the expen-
diture incurred on it and its achicvements
so far;

(b) what are the new varieties of cotton
that have been developed on a commercial
scale, since the abolition of the Indian
Central Cotton Committee and in what
parts of India they are being grown;

(c) what has been the expenditure in-
curred on resecarch and development of
cotton during cach of the last five ycars;
and

{d) whether Government have any spe-
cific plans for increasing raw cotton pro-
duction in the coming years in order to
minimise the country’s dependence. on
foreign cotton and, if so, what are they ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE) : (a) The Cotton Development
Council came into being from the 19th May,.
1966. The expenditure incurred cn it so
far comes to Rs. 19,953/--, The council
is an advisory body and bas made several
useful suggestions concerning the develop-

1 progr on including
price policy.

(b) While on new varicties have been
dev:loped on a Commercial scale since the
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abolition of the Indian Central Cotton
-Committee, which was only 2{ years ago.
The following new strains which were
evolved carlier have now been released for
general cultivation :

DECEMBER 19, 1968

Name of the New State in which
strains, released for
cultivation.
(i) MCU--4 Madras (Summer
Cambodia
tract)
(ii) MCU.-5 Madras (Winter

Cambodia tract)

(iii) Sujata (Co-Pusa-

Egyptian) Madras.

(iv) Vijay. Mysore (Ghata-
prabha Project
area)

(v) Hampi. Mysore (Tunga-
bhadra Project
area)

(vi) Jagdish (B.1007) Maharashtra
(Vidarbha tract)

(vii) J. 34. Punjab.

(c) Information in this behalf is being

collected and will be placed on the tabls

of the Sabha as soon as possible.

(d) Yes. These include the schemes
for (i) intensive cultivation of cotton on
the lines of package programmes, (i) ‘pro-
duction of Nucleus and Foundation seed,
(iil) organisation of mass plant protection
campaign, (iv) organisation of varietal de-
monstration plots, (v) organisation of de-
monstration of plant protection measures
and (vi) organisation of national demons-
trations. Besides these, all the major
cotton growing states are implementing Co-
ordi d Cotton Develc Schemes.

De-Recognition of all India Insarance
Employee’s Association

5129, SHRI R. K. SINHA : Will the
o ister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the Life Insurance Corpo-
ration of India has decided to de-recog-
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nise the All
Association;

India Insurance Employees’

(b) whethe- such a step would be the
negation of the worker’s rights; and

(c) if so, the stzps taken to stop the de-
recognition ?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHRI  HATHI) :
(a) The Life Insurance Corporation has al-
ready de-recognised the All India Insurance
Employees® Association.

(b) and (¢). The Association has been
recognised uncer the Code of Discipline
and de-recognition was cffected for certain
breaches of the code committed by the
Association and in accordance with the
procedurc laid down in the Code.

Gir Lions

5130. SHR1 K. P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that thcre has
been an alarming fall in the populaticn of
Gir lions and that the rccent census put
the lion population at 177 as against 290
five years ago;

(b) if so, the reasons therefor; and

(¢) the steps taken by Government to
save Gir lions from cxtinction ?

THE MINISTER OF STATE IN THEB
MINISTRY OF FOOD, AGRICULTURSE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) It is a fact that there has
been a fall in the population of Gir lions.
The Junc, 1968, census of lions put the
lion population as 177 as against 230 in
1955 (and not five ycars ago). It may, how-
ever, be mentioned that the previous lion
censuses were crrried out by indirect count
method i. €. by counting their pug marks
which is considered to be a very rough and
approximate method whereas the present
census was carried out by the direct count
method i. e. by actually counting the lioas
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-congregatipg on kills, which is compara-
tively more reliable and accurate.

(b) In addition to the decrease in the
number caused by deaths on account of
natural causes, therc was a decrease of 27
lions during the pcriod 1963-68 on account
of various reasons detailed below :

Written Answers AGRAHAYANA 28, 1890 (SAKA)

‘Sent out Died by Poisoned Total
for Zoos  accident or shot reduo-
or sent dead tion
outside the
State

12 4 11 27

(¢) The following steps have bcen taken
by the Gujarat Government to conserve the
population of Gir Lions.

(1) An area of 1255.01 sq. km. (488.42
8q. miles) of their Gir Forests, has been
constituted into a Wild Life Sanctuar,
since 18. 9. 1965,

(2) The shooting of all the species is
prohibited in the Sanctuary area, so as to
prevent any disturbance to the lion popu-
lation:

(3) In order to dissuade the cattle ow-
ners from poisoning the lions out of ven-
geance, when the lions Kkill their cattle,
the State Government have made a provi-
sion for award of cash compensation to
them;

(4) All possible financial help is provided
by the Statc Covernment for the develop-
ment of the Gir Sanctuary. During the year
1968-69, an amount of Rs. 1,90,000/~ has
been sanctioned, for the devclopment of
this sanctuary which includes the provision
for welfarc of fauna, providing water faci-
lities, repairs to roads, etc.

Debarring of Candidates to Contest
Elections on the Ground of Corrupt
Practice

5131. SHRID. N. PATODIA : Will
the Minister of LAW be pleased to stat: :

(a) whethcr any period has becn pres-
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cribed in Blection Laws debarring a candi--
date from contesting Elections on the
grounds of corrupt practices proved in a
court of law;

whether Government pro-
any such lagislation;

(b) if not,
pose to introduce
and

(c) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI MOHD.
YUNUS SALEEM) : (a) Section 8 A of
the Representation of the People Act, 1951
lays down that a person found guilty of a
corrupt practice, by an order under section
93, shall be disqualified for a period of six
years from the date on which that order
takes effect.

(b) and (c). Do not arise.

Fertilizers Imported From Abroad
Lying Unsold in Bibar

5132, SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that chemical
f:rtilizers worth Rs.3.50 crores imported from
America,Russia, France and Poland through
the Regional Director of Food are lying
unsold for over a year now in various go-
downs in Bihar; 5

(b) whether it is a fact that over 7 lakh
bags of fertilizers are lying unsold and un-
cared for in 156 depots in Bihar while over
a lakh of bags arc lying undisposed in
the Patna district alone;

(¢) the reasons why the fertilizer was
imported and why so many bags were not
sold and the amount of loss Governmsant
are likely to suffer;

(d) steps taken to dispose of the ferti-
lizer and the time by which it is likely to-
be sold; and

(©) if Lot, the rcasons thurefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY, DEVELOPMENT AND
‘COOPERATION  ( SHRI ANNASAHIB
SHINDE ) (a) to (e) : The requisite
imformation has been called for from the
State of Bihar and will be submitted to
the Sabha when received.

Land For Coffee Plantation in
Hills of Visakhapatnam

5133, SHRI V. NARASIMHA RAO :
‘Will the Minister of FOOD AND AGRI-
<CULTURE be pleased to state :

(a) whether it is a fact that the Chintap-
alli and Paderu Hills of Visakhapatnam
were carmarked for coffee plantation;

(b) whether Government propose to
give the lands for coffee plantation to the
Girijans, who are living predominantly in
that arca;

(c) if so, acres of land proposed to be
distributed to each Girijan and financial
assistance to be given in this regard; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE) : (a) An arca of 5,600 acres in
Visakhapatnam is to be leased by the Go-
vernment of Andhra Pradesh for coffee
development.

(b) to (d). Suitable area will be reser-
ved by the State Government for being
leased out to tribals. Plantations excee-
ding 25 acres will employ tribal labour on
terms to be fixed by the State authorities
Tribal fessees of land upto one acre, will be
exempt fron paym:nt of sscurity deposit.
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Manipur Apex Marketing Cooperative
Society

5134. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Manipur
Apex Marketing Cooperative Society Limi-
ted advances money to individuals or
Societies for purchase and supply of paddy
to the Society for a number of years and-
many individuals who took such money
have failed to pay back either in money or
in kind;

(b) if so, the list of persons or societics
from whom the amount is due and how
much amount is due from each; and

(c) action so far taken to collect the
outstanding dues ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) During the period from
1961-62 to 1964-65 the Manipur Apex Co-
operative Marketing Socicty Ltd. advanced
a total sum of Rs. 2,83,588.13 P. (Rupees
Two lakhs cighty three thousand five hun-
dred eighty and thirteen paise) only to in-
dividuals and cooperatives who are mem-

bers of the Manipur Apex Cooperative
Marketing Society for purchase and supply
of paddy and rice to the Apex Marketing
Society. Most of the Cooperative Societics
and individuals to whom advance had been
given, supplied paddy and rice to the Apex
Marketing Society against the advances
made to them, but in a few cases of 11 so-
cieties and 7 individuals, some balances
are still outstanding. :
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(b) The list of individual members and the Apex Marketing Society along with the
cooperative socictics who are members of amount due from each of them is as below:=

Societies Rs.--P.
(1) Heirok Part-1 Service Cooperative Society Ltd. 76.66
(2) Langthabal " woom 864.23
(3) Thoubal Large Sited - " " 1838.67
(4) Lymlai Service ., v " " 63,82
(5) Moirang Large Sized " - " 3194.39
(6) Moirang Primary Marketing " ' 1843 .45
(7) Mayrang Imphal Paddy Huskeis " ' 2843.45
(8) Phaugakchao Ikhai Service Cooperative Society Ltd. 676.97
(9) Lamshang Large Sized " . 1623.46
(10) Tentha Khunou " " , 500.00
{11) Tentha " " o 1000.00
14525.10
Individuals
1.  Shri W. Khomei Singh, Kongkham 361.70
2. Shri Th. Thomcha Singh, Keishampt 979.25
3. Shri A. Brakchand Singh 276.15
4, Shri A. Tomba Singh 500.00
5. Shri L. Ibocha Singh 66.17
6. Shri Kulachandra Singh 72.42
7. Shri M, Ibomcha Singh 8.57
Total 2264.26

Grand Total 16,789.36

{c) Action for recovery of the outstan- action including arbitration is under con-
ding was initiated against the defaulters by sideration.
issue of d d notices etc. Suitable legal
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Import of Tractors from U. S. S. R.

5136. SHRI BRIJRAJ SINGH : Will the
Minister of FOOD AND AGRICULTURE
be plecased to state:

(a) whether it is a fact that a tussle

““between Mi#Ministry and the Ministry of

Commeroe (s holding up the import of
tractors from U. S. S. R.

(b) if so, what is the latest position;and
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(c) if not, the reasons why tractors are

stiil not being importecd despite the assura~

nce given by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,"
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE):.
(a) No, Sir.

(b) Does not arise.

(c) The import of tractors from U.S.S.R.
is in an advanced stagc of negotiations
with Russian Supplicrs which are cxpected
to be finalised shorty. Imports are expuected
within a fcw months after the contract is
concluded.

Treatment meted out to Harijans

5137. SHRI BABURAO PATEL : Will
the Minister of SOCIAL. WELFARE be
pleascd to state .

(a) whether it is a fact that in Porbun-
der, the birth placc of Mahatma Gandhi,
there arc scparate water taps for Caste
Hindus and Harijans;

(b) if so, why these taps have been
allowed to function in spite of the Untou-
chability Offences Act;

(c) whether Harijans are not allowed to
sport moustaches pointing upwards in
Ratlam (Madhya Pradesh): and

(d) for how long the Harijans ar¢ going
to be used merely for political propaganda
without any substantial improvement in
their social status and treatment ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA)
(a) No, Sir.

(b) Does not arise.

(c) No such incident apprears to have
occurred in recent years.

(d) The insinuation is unwarranted.
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Discussions with the World Bank Presl-
dent on Agricuitore

5138. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether itis a fact that the World
Bank President Mr. Robert McNamara
held discussions with him during his recent
visit to New Delhi; and

(b) if so, the nature of the discussions
from the point of view of the development
of agriculture ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise,

Introduction of Cheaper and More Produc-
tive Plough

5139. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the present
wooden plough used throughout the country
is not so productive;

(b) if so, whether Government have any
plan to introduce some cheap and more
productive plough:

(c) if so, when and the details thereof ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
‘OPERATION (SHRI ANNASAHIB SHINDE)
(a) Yes,thc wooden plough is not considered
as cfficient as a mould board plough.

(b) and (c). There are already cheap and
good iron ploughs produced by a large numb: g
0‘ indi i ! f: urers avai-

Isble in the market. It is estimated that about
23 1akhs of such ploughs are alrecady being
used in the States of Maharashtra, Madhya
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pradesh, Gujarat etc. Such ploughs are

being used in other States also in fairly
large numbers.

(d) Does not arise.
Madhbubani Post Office (Bihar)

5140. SHRI SHIVA CHANDRA JHA :
Will the Minister of COMMUNICATIONS
be pleased to state.

(a) whether it is a fact that the present
Madhubani Post Office building is not a
spacious one;

(b) whether it is also a fact that the
Postal Department has already acquired two
plots of land for the same; and

(c) if so, when the new building would
be constructed on any onc of these plots ?

THE MINISTER OF STATE IN THB
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) (a) Yes.

(b) Yes.

(c) Action to construct post office bui-
Iding on one of these plots is in progress.
The projcct has been sanctioned and const-
ruction is likcly to be started after the rem-
aining formalitics are completed.

Membership of Trade Unions

5141 SHRI SHIVA CHANDRA JHA:
Will the Minister of LABOUR AND REHA-
BILITATION by pleased to state

(a) what is the presont membership of
INTUC, AITUC, HMS, HMP and UTUC,
separately ;

(b) whether they have increased or dec-
reased within the last two years with the
reasons therefor ;

(¢) the monthly salarics and other all-
owances the piesent head of all these trade
union organisations draw; and

(d) the amount of foreign monetary
assistance from any world trace body, if
any, that they get per year 1
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):(a) The
latest verified membership available, as on
the 31st Decemer, 1966, is as follows :--

INTUC 1,405,465
AITUC 432,852
HMS 433,015
UTUC 93,454

The membership of HMP is not known
since its memberhip is not verified.

(b) Information is not availablc since
verification h1s not been carried out for the
period subsequent to the 31st December,1966

(c) and (d).

information.

Government have no

Revival of Indian Central Cotton Committee

5142, SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) why and when the Indian Central
Cotton Committee was abolished and on
whose advise;

(b) which body is now carrying on the
developmental activities that were being
taken care of by the Indian Central Cotton
.Committee and what have been its achive-
ments so far; and

(c) whether Government propose to
revive the Indian Central Cotton Committee
so that development of cotton can receive
the specialised and concentrated attention
it used to get in the past ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ): (a) On the recommendations of
the Second Indo-American Team, the
Government of India dccided that the
Commodity Committees including the Indian
Central Cotton Committee should be aboli-
shed and the rescarch work being conducted

by the Committees be integrated with the:

Indien Council of Agricultural Research
whigh should be suitably reorganised and
stréngthened 3o as to cnable it to develop
and administer a National Programme of
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Agricultural Research, commensurate with
the needs of the country. Accordingly,
the Indian Central Cotton Committee was
dissolved on the 31st March, 1968.

(b) The Govt. of India have set up an
Indian Cotton Development Council to
advise them on the development and market-
ing of cotton after the abolition of the
Indian Central Cotton Committce. On the
advicc of the Council, the Govt. of India
have initiated the following schemes for
stepping up the production of cotton,
specially long staple varietics, in the coun-
try:-

( i) Scheme for maximised produc-
tion of cotton in areas of
assured water supply ( package
programmc of cotton ) for in-
creasing the yield per acre in
potential areas through in-
tensive methods;

( ii ) Scheme for production of nu-
clcus and foundaticn seed of
cotton; and

(iii) Scheme for development of Sea
Island cotton.

(¢) No.
Conference of Chief Inspectors of Factories

N\5143. SHRI K P. SINGH DEO:
SHRI SITA RAM KESRI :

Will the Minister of LABOUR AND-:
REHABILITATION be pleased to state :

(a) whether report of the recent confer-
ence of Chief Inspectors of Factories has
been received by Government;

(b) if so, the salient features of the
recommendations made by the Chief Ins-
pectors of Factories; and

(c) Government's reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHRI HATHI) :
(a) and (b) : Presumably the reference is
to the report of a Conference of the Chief
Inspectors of Factories convened by the
National Commission on Labour in May
1968. The recommendations have been
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made to the Commission and not to the
Goveinment. They mainly relate to orga-
nisation of Factoy Inspectorates, working
conditions, causes of industrial accidents,
remedics to bring down their number, ins-
pection etc. The recommendations have
been published by the Commission to elicit
comments from persons and institutions in-
terested in the subject.

(c) It is expzcted that the National
Commission on Labour will in due course
make its own rccommendations on the sub-
ject to thc Government. Till then the
qucstion of Government's reaction to any
recommendaticns made to the Commission
by the Confeience does not arise.

Eradication of Beggary

5144. SHRI K. P. SINGH DEO : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that the Vriddha
Jan Samman Samiti, a welfare socicty, has
submitted a plan to Government to wipe
out begging 1n the country;

(b) if so, the salient fcatures of the
suggestions made by the samiti;

(c) whether Government have considered
these suggestions: and

(d) if so, Government's reaction thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
( DR. SHRIMATI PHULRENU GUHA ) :

(a) No, Sir.
() to (d). Do not arise.

Creation of a Machinery to Review the
Interpretation of Constitutional Provisions

5145, SHRI D. N. PATODIA : Will
the Minister of LAW be pleased to state :

(a) whether itisa fact thatthe Indian
Socicty of International Bar has suggosted
the creation of a permanent machinery
to review the interpretations of the
various provisions of the Constitution by
the Supreme Court and the High Courts
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from time to time and to suggest necessary
amendments to the Constitution on the
lines of the review done by the General
Assembly in regard to the U. N. Charter;
and

(b) if so, Government’s reaction in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW ( SHRI M. YUNUS
SALEEM ) : (a) Yes, Sir.

(b) The sugsestion will receive due
considcration by Government.

Unemployment in West Bengal

5146. SHRI JUGAL MONDAL : Wwill
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the number of unemployed persons
at present in West Bengal; and

(b) the steps taken or proposed to be
taken to provide them with employment ?

THE DEPUTY MINISTER IN THER
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI S.C.
JAMIR ) : (a) The only information avail=
able on this subject relates to the number of
work-seckers on the Live Register of Emp-
toyment Exchanges of West Bengal which
was 4,35,192 as on 31-10-1968.

(b) Various d.velopiient programmes
included in the Central and State Plans of
West Bengal are expected to provide increas-
ing employment opportunities for the un-
employed.

Installation of Tube Wells in West Bengal

5147. SHRI JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL~
TURE be pleased to state :

(a) whether Government have formula-
ted a scheme for installing tubewells tn
West Bengal State under the Fourth Plan;

(b) if so, the details thereof; and

(c) the total provision made for install-
ing tube wells in the years 1968-69 and the
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details of financial assistance and other
facilities proposed to be given to farmers
for installing tube wells individually ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE ) : (a) Yes, Sir.

(b) The Fourth Five Year Plan of the
State of West Bengal has not yet been
finalised. The Statc Government has, how-
ever, proposed construction of 1,000 dcep
tubewells, 20,000 shallow tubcwells and
30,000 filter points during the Fourth Plan.
The above targets have been recommended
by the Central Working Group of the
Ministry of Food, Agriculture, Conimunity
Development and Cooperation.

(c) The State Government has reported
that a Budget provision of Rs. 175.00 lakhs
for deep tubewells scheme and Rs. 50.00
lakhs for shallow tubewclis and filter points
has becn made during the current financial
vear and cultivators are given loan upto
Rs. 1500 for sinking filter points.

Allotment of Sugar and Khandsari to West
Bengal

5148. SHRi JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the monthly quota of sugar and
khandsari allotted to West Bengal from
January, 1968 to November, 1968; and

(b) how does it compare with the mon-
thly quota of sugar allotted to West Bengal
from January to December, 1967 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) and (b). A statement show-
ing the monthly quotas of sugar allotted to
West Bengal from January, 1967 to Decem-
ber, 1967 and from January 1968 to Novem-
ber 1968, is laid on the Table of the House.
[Placed in library, See No. LT.2789168 ]

No monthly quota of khandsari sugar
was allotted by the Central Government to
West Beggal or any other state during the
years 1967 and 1968.
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Block Seed Farms in U.P.

5149. SHRI K.N. PANDEY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) how many block seed farms have
been set up in each disirict of U. P. upto
date:

(b) names of blocks in each District
where such farms have been set up; and

(c) total crop land in acres of each farm
so sct up, District-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) to (c). A statemcnt contain-
ing the required information is laid on the
Table of the House. | Placed in library,
See No. LT. 2790/68 ]

Automatic Telephone Exchanges in U. P.

5150. SHRI K. N. PANDEY : Will
the Minister of COMMUNICATIONS be
pleascd to statc

(a) number of automatic telephone ex-
changes set up in Uttar Pradcsh so far; and

(b) the number of the automatic tclg-
phone exchanges proposed to be set up In
1968-69 and the places where they would be
set up ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I K. GUJRAL) : (a) 175. This
includes 6 automatic exchanges opened so
far in 1968-69.

(b) 16 more automatic exchanges fu-e
expected to be set up during the remaining
part of 68-69 at the following places :

1. Bulandshahr.

2. Charra

3. Charkhari

4. Dehra Dun

S. Dalla
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. Ganj Dundwara
. Hamirpur
. Jahanabad
. Kora

. Nakur

. Piswah

. Powayan
. Pinhana

. Ria

. Sadabad

. Sidhauli.

O ® g o

U. P.’s Requirement for Sugsr

5151. SHRI K. N. PANDEY : Will the
Minister of FOOD AND AGRICULTURE
Le plcased to state :

(a) the quantity of sugar demanded by
the U. P. Government from the Central
Government for the months of June, July,
August, September, O>'o-er and November,
1968 and the quota fixed by the Central
Government for the said months for U. P.;
and

(b) the total quantity of sugar actually
supplied by the Central Government during
the said months ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND COOP-
ERATION (SHRI ANNASAHIB SHINDE):
(a) and (b). The Uttar Pradesh Govern—
ment asked in August, 1968 for a monthly
quota of 21,000 tonnes of levy sugar as
against its monthly quota of 10,603 tonnes.
This could not be agreed to on account of
limited availability of levy sugar. The
quantities of sugar allotted to Uttar Pradesh
during the months of June to November,

1968 are as under :—

(Tonnes)
June, 1968 10,739 (a)
July, 1968 10,739 (a)
August, 1968 17,719.4 (b)
September, 1968 10,739 (a)
October, 1968 10,739 (a)
November, 1968 10,739 (a)

(a) Includes 136 tannes for allotment to
p . !
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(b) Includes 6,980.4 tonnes for festivals
and 136 tonnes for allotment to pharmace-

utical units.

Change of Location of Kandla Fertilizer
Project

5152. SHRI D, N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that a decision has
been taken to locate the fertilizer project at
Ahmedabad instead of at Kandla ;

(b) whether the above decision has
sprouted from the fact that it has now been
found that thecre will not be enough naptha
for the unit and the factory will have to be
based on refinery gas; and

(c) if so, how the above decision will
affect the progress of other fertilizer facto-
rics which are proposed to be based on
naphta ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA~
DASWAMY) (a) to (c). Lately, there have
been indications that natural gas from Kalol/
Nawagam areas which could profitably be
used for the manufacture fertilisers is
available. The question whether the
proposed fertiliser plant at Kandla should
be bascd on napiha or natural gas and
whether a part of the project should bo
shifted necarcr to thc gas ficlds is under
examination.

oot pw dhon & gw & faar
& wnerfow wwrd
5153 sft figrer fog : w7 wwr aw
wfy it ag Ta # T w7 fe

(F) mrag aw Y fe feeft gw
droaT & gu-fegel § w17 F ay wi-
) wfafe ¥ W wer fr v wA E

(c)ufut,u’tm graelfs

w Wit v fgary fvama & s qx
aNT wer wfafory amer qyar § ; Wi
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(%) 7 o1 W) & Ay Q)
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7 fegl & &% A 24 w2 FE w0
9Fan ], foed 14 wver gw faawm &%
¥far A 1 geT J@T daX FA A
TR JAT HAN & fqg

() s & A v

Salarics of Employees of Milk Depots
of D. M. S.

5154. SHRI NIHAL SINGH : Will the
Minister of FOOD and AGRICULTURE be
pleased to state :

(a) whether it is a fact that the emplo-
yees of Milk Depots of Delhi Milk Scheme
are being paid the samc Salaries for the
last ten years, whereas dearness has incre-
ased by 100 per cent; and

(b) whether Government propose to
increase their salaries and if not, the rcasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) No, Sir, The Delhi Milk Scheme
rates compare favourably with that paid
by other major Schemes, as indicated
below

Delhi Bombay Calcutta
Rs. Rs, Rs,
Depot Manager, 50/- 40/- 40/~
Depot Assistant, 25/-  30/-  20/-
oo & foag gt fawrd
¢ ey

5155. ot wifere wiw Wiy W
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Dcmonstration Against setting up A Slaughtcr
House in Haryana

5160. SHRI1 ARJUN SINGI
BHADORIA : Will the Minister of FOOD
AND AGRICULTURE be pleased to rcfer to
the reply given to Unstarred Question No.
6580 on the 29th August, 1968 and state:

(a) why the report of the Haryana
Government on the agitation against slaugh-
ter House in Kundli village could not be
Laid on the Table; and

(b) whether it is a fact that in spite of
the letters from the members of Parliament
this report of the Haryana Government has
not been supplied to them and if so, the
rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANMASAHIB
SHINDE)(a) A copy of the draft replyg iving
the required information sent by the State -
Government of Haryana was laid on
the Table on 30-8-1968 in fulfilment of an
assurance given on the 14th March, 1968 in
reply to Starred Question No. 630. The
samo is referred to in reply to part
(b) of Question No. 6580 of 29-8-1968
as the enclosure.

(b) No letters from members of Parlia-
ment have been received in this Department
asking for a copy of the report.

Congress Eloctions Meetings ia Midnspur
West Bengal

$161. SHRI K. HALDAR: Will the Mi-
nister of LAW be pleascd to state:

(a) whether the Congress Leaders of
West Bengal held several meetings in Midoa-



143 Written Answers

pur District recently with the help of the
armed police and Wireless vans;

(b) if so, whether the holding of such
meetings is proper in the context of having
free and fair election Campaigns; and

(c) if not, the action proposed to be
taken in the mattter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) to (c). Neither this Ministry
nor the Election Commission has any infor-
m.ation in the matter.

Social Welfare Programmes During
Gandhi Centenary

5162. SHRI SHIVA CHANDRA JHA:
Will the Minister of SOCIAL WELFARE
be pleased to state:

(a) whether Government have formu-
lated any comprchensive plan for social
welfare during the Gandhi Centenary;

(b) if so, the dctails thereof; and

(c) if not, the reasons thercfor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) to (¢). the Department of Social wel-
fare have made proposals for the Fourth
Five Yeat Plan and also for the Annual
Plan. No special Welfare Plan has been
prepared for the Gandhi Centenary Year
except the normal Annual Plan 1969-70.
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FEEAAM AT &1 W TFR A framEa

gfvel & fog seraste Suem Y fear smar

21 Uy wEETd fawre e & faeRr
i qut § U gIETI F7 24.29 FA
% T YA A A 2 B AvwE
1572 wg#r3t faamaw gfaei & @, 1088
worfag Y € § AR wew wamAT A
fafast sraeaml & & 1 37 gEgwrd A
wRE™ qar w97 fawraw gfeY &1 1A
W GAI9ATH @ra a1 &9 FT
W § 9K 9uaT wfeas o QU@ #%
w0

graaa § TR ¥ gAra

5165. wit fagre feg @ 71 @wR
Wl ag qard £ g #3 fw

(%) #ar 7g a9 & & qrowd e
¥ g g7 & TN A FATT q@
T @Y 8,

(@) afg g, Yo swRa s =
T & i, W

() =z gvaey § o wfa & =@
FRUE?

w'ag-wTg fnn aqr @t fawm
¥ T w8l gogo TN )

(%) dgh

(") w W &1 frfod §F
1969 & wwr a% qU ¥ W FEATEAT
!

(T)Fwdge g7 ¥ faew &
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s (i) fafo<es s1owww Q-
war (i) SE R TEY ¥ W T W
frerar AT el A

T FqT G w6 & qre ey
gfawtg’

5166. =it figrr fag : wr ewre
"7l gg qam & Far w5
(%) 7ar a<FR F faw aral qar Wl
& qIT G497 7 TATAT FE H ¢ qIE IA-
QI AEIHTET WIqA 9 IgHT
I(ANT FT G&; W

(=) afg g, Y 97 wia) A, e
faeY & SIgT ¥9 JaT AT TATAT FX T
fad ?

qaz-wrd fawm aer e fowme #
TwaEeRt (s go Fo gwI™) (%)
qqr (@). wfewfag &N T Jar &
i faart f efeea @ gu, aOFR
§ qmafaF Age, SeeE, O W g,
fa¥w Aged & T I qEF W A
e o) Ffy qfweemg arfs &
T 9% g o fodl & sl g A
a7 Joew FTA Fr Afa woardr 8,
w12 YT FA Y grfr WY wY A T €Y
ta Afa & wgar 5000 ¥ wfew a@-
HEAT AT €qTET 9 I gfawr w2 W
o7 gEeY § awd fr A% wAw F O
areit gift 2000 & mfgw § wfaw
&Y | ¥ fau wfuwaw 5 19 A wafw
9y 1966-71 faffea st gk 21
oA Qfa wrdww ¥ o A Qi g
X FAET & 1@ v W g e
g o gl e AT E

grewTy ¥ frer are v e
gy
5167. ot fagrw fag : w1 WwiT
avfY ag wary ¥ ar w5 e
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o, (F)rrmgew § F Twaww
W afdar & diw 30 i =k A, o3
R F9z T WX fafge wmit &
N IR AR TADOT &) JAC I
T R

(@) afx g, & 71 TR F1 fER
T €1 Earl qT ey TN Y YA
JqART FIA FTE 7

7 wer-wrd fewm aqr w@we fwm
W g 7 (8t go Ko JwWTA) : (F)
ey AR IfFaT F 9 & a1 )
I AT a1 0T JIT I AN F
rife aroat o) faefe s @9 3
gfaag’ amdwfw R WX dge
(aR) Trwe< ¥ w7 § Fgwew §, N A
A o 3AR & fega @

(=) goeem Wk I & dig
W e e917 O g @9 giaur 1w
& w1 A TT9 A4 &1 qfFw ATQ-
Tga ¥ fag (s geqreg) @ ara-
Tt W fawige & v qzar g, I
gfaur g7 @ &1 wear  fa=rosia
E

Informal Consultative Committee on Social
Welfare

5168. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) whether the views ecxpressed by
Members of Parllament at the meeting of the
Informal Consultative Committeo on Social
Welfare on thc 30th August, 1968 were
communicated to the Commissioner for Sche-
duled Castes/Tribes ;

(b) if so, when, and what is the reacti-
on of Government ; and

(c) what steps Goverament have taken
or proposed to take to implement his sugg-

ol ,"l dati ?
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THE MINISTER OF STATE IN THB
DEPARTMENT OF SOCIAL WELFARE
(DR.(SHRIMATI) PHULRENU GUHA):(a)
Yes, Sir.

(b) and (c) He was verbally informed
soon after the meeting. A formal communi=
cation was sent on 7—-11-1968. The Commi=
ssioner has not made any suggestions OF
recommendations in this context. The ques<
tion of Government taking any immediate
steps does not, thercfore, arise.

Abolition of Regiomal Offices of the
Commissioner For Scheduled
Castes and Scheduled Tribes

5169. SHRI SIDDAYYA Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) whether the opinion of the Commi-
ssioner for Scheduled Castes and Scheduled
Tribes was obtaincd before the Regional
Officers were abolished ;

(b) if so, when ; and
(c) the rcasons for their abolition ?

THE MINISTER OF STATE IN THB
DEPARTMENT OF SOCIAL WELFARE
(DR.(SHRIMATI) PHULRENU GUHA):(a)
Yes, Sir.

(b) At a series of meetings held between
February and April 1967.

(c) Attention is invited to thc reply
given to Unstarred Question No 6163 ans-
wered in the Lok Sabha on 20-7-1967.

Indian Veterinary Research Institate,
Izatnagar

5170, SHRI C. C. DESAI : Will the
Minister of FOOD AND AGRICULTURB
be pleased to state :

(a) whether it is a fact that some Res-
carch Assistant of the Indian Veterinary
Rescarch lastitute, Izatnagar were granted
Selection Grade on an adhoc basis pend-
ing final approval ;

(b) whether the Conferment of the
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-Selection Grade was due to some of the

‘omdidates as far back us 1958 ;.- ., ...
Ve da h]

(c) whether the award of the Selection
Grade to these Rescarch Assistants has not
been regularised so far nor any arrears of

-emolument accruing therefrom paid to

Shem ; and

(d) if so, the reasons therefor and when
it will be regularised and arrears paid ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT "AND

~COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.
(b) Yes.

(c) Not yct been regularised, nor any
-arrears paid so far.

(d) The matter is under consideration.

Aauction of Young Adivasi Women in Vill-
ages of Hilly Regions in U. P.

5171. SHRI NANJA GOWDER : Will
the . Minister of SOCIAL WELFARE be
pleased to state :

(a) whether attention of the Central
Government has been drawn to an article

blished in ‘Dhi ni’, a Tamil Daily
from Madras, Madurai -dated the 13th
October, 1968 alleging public auction .of
young Adivasi women by a largc gather-
ing of the villugers in the hilly regions of
Uttar Pradesh ;

(b) whether it is a fact that the young
adivasi women are made to plough the lands
instead of bullocks to propitiate Gods for
getting rains during drought conditions;
and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(Dr. (SHRIMATI) PHULRENU GUHA):(a)
to (c). The article, which has been written
by.a person unfamiliar with the local langu-
age, appears to be based on hear—say. Na-
mes of the places and the tribes alleged to
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be involved in such practices have also not
boen mentioned. It is,not . possible to (verify
such statements. R . iy

sfeww seqrat # epgfeer onfeat
aw wggfen  wifew anfaat

5172. st Wy SwR ;W@ AW
wqr gaafw Her o @ W T 8
fe .

(F) 2w & w5ds &a whmg
deqm § sRafa o wygfaa ofa,

waglaa wifm ofae ar eeq aot WY
qAT oo sfqwaaT | g

(=) w1 weiw @eaw & wggfe
afrat o) wggfeq wifer arfadd &
fad gefra wier gg-wwrea & Wl &
WA QU far g e

() afe o, @ weTqT TR
fad st aw v wATE W g § ar Ay
STy ?

uw®, QumT Aqr gaaia swoem &
IR (s wo wo wlY) : (W) ¥
(7) wRewt & ¥hw sfoay deqHf
Foaa) m WA T v & 98 9% fagfe,
TeqrY & SHTATATY FT w W § | W oKl
92 frgaa sHwIfeal el qraas -
w0 gy w1 o o & W W g
& ym Wy & W avT 9Ty 9T T
fear wridmT | ‘

wgT % gearAy ¥ oY i W Ay
I & T qef w1 gt &, W Hw
R Qo famm & fag oz gefera e
77 § 7 f que—gqw geaA & fag o
grage o pfe g faaoer afafe

5173, st Qo ®Wlo WIGAT® : W4T
wig an gfa 5 gy o g S0
fra
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(%) wrag o w § fiF gaeweR
¥ ¥fy gz faqum afafa & wemw ¥
o @y R frar §

(@) 7 ag Y g9 2 & wgaw
¥ SR fagum sfasr, ¥ # @9
7Y § @y fer

(1) #av 77 W = 2 fF Ffw Sare
faoow afafs Y wF m@ ¥ @ ww
T 5w qw e § fe sw @
® farad gfefa & qra ST 99

(a) afz g, & sF ¥ T 8
AT 1 ¢ faad afwfa N 9517 am-
% M & arfew fasr 9w ; W)

(3) 71 wgraw Ffy Ieamz fawora
afewrdr ¥ W @mer N @D AW
fmem fear g ?

ww, wfa, smufos fasa au
WEER WAET §  TGEAY (s gRo
qQWo YRIEA(HY) : (F) (). @ AR
F S AAFTY I AT FY AT FH
FAn T 9 AR gAYy saver § W
Y AT EH 9T FAT-9H 9T &

& AT

Milk Plants in Punjab

5174, SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
bo pleassd to state :

(a) whether Government have approved
plans to set up threo Milk Plants in Punjab;

(b) if so, the estimated cost of each
plant; and

(c) whether any int,p;;umioml agency is
providing assistance for the same ?

)

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
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SHINDE):(a)to(c). The requisite information
is being collected from the Government of
Punjaband will be placed on the Table of the
Sabha as soon as it is received.

Development Corporations for Rehabilitation
of Repatriates in Andaman and Nicobar
Islands

5175. SHRI R. K. SINHA : will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government have plants to
set up Development Corporations for Anda-
man and Nicobar islands to rehabilitate the
repatriates from Ceylon and Burma; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT

AND REHABILITATION ( SHRI D. R.
CHAVAN) : (a) and (b). The
Board of Rehabilitation at its

mecting held at Trivandrum on 16th Scp-
tember, 1968, considercd a proposal for the
formation of an Andamans Development
Corporation, It was decided that a Sub-
committee of the Board would process the
proposal and work out its details for
consideration by the Board. Government
would consider - the proposal after Board’s
recommendations are received on the sub-
ject.

Chairman of the Food Corporation of India

5176. SHRI D. N. PATODIA : Will the
Minister of FOOD AND AGRICULTURB
be plcased to state :

(a) whether Government have been
able to take any decision for filling up the
post of the Chairman of the Food Corpo-
ration of India;

(b) if so, whether the new incumbent
of the post has enough practical commercial
experience as would be necessary to steer
the premier food trading organisation; and

(o) if not, on what consideration the
appointment has been made ?



153 Written Answers

THE MINISTER OF STATE IN THE
‘MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
‘COOPERATION (SHRI ANNASAHIB
‘SHINDE) (@) Yes, Sir. Shri Shah
Nawaz Khan has since been appointed as
‘Chairman of the Food Corporation of India.

(b) Yes, Sir. Apart from having
served for long as a Deputy Minister in the
‘Government of India, Shri Shah Nawaz
Khan has also worked as Deputy Minister
.for Agriculture and as Chairman of the
National Seeds Corporation Ltd. In the
latter two capacities in particular, he has
acquired sufficicnt experience and knowleJdge
-of food and agriculture Administration.

(¢) Does not arise.
Land Reforms In Tripura
5177. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be pleaszd to state :

(a) the progress so far made in enforc-

ing land reforms in Tripura;

(b) whether it isa fact that land reforms

in Tripura have gone comparatively slow
and if so, the reasons therefor; and
(c) what further steps are being taken

for expeditious cnforcement of land reforms
in Tripura and how long it is expected to
take to complete the proccss ?

THE MINISTER OF STATE IN THE Ml-
NISTRY OF FOOD, AGRICULTURE CO-
MMUNITY DEVELOPMENT AND COOP-
ERATION (SHRI ANNASAHIB SHINDE):
(a) to (c). The information is colected colle-
and will be placed on the Table of the
Sabha as soon as possible.

Refusal by The Management ot
Patmohana Colliery to Show
Registers to Labour Officers

5178, DR. RANEN SEN : Will the
-Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that the mana-
gement of the Patmohana Colliery have
scfused to show various statutory registers
in respect of payment of wages etc. to
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Labour Enforcement Officer, Neamatpur and
t~e Assistant  Labour Commiuipnet.
Asansol;

(b) the names of registers which they
have refused to produce; and

(c) whether any action has been taken
against the management -?

TdAE MINISTER OF LABOUR AND
REHABILITATION (SHR! HATHI) (a). No,
Sir. The management only asked for time
to produce the records, which have since
been made available for inspection.

(b) and (c). Do not arise in view of
(a) above.

Non—-Cooperation by The Management of
Patmohana Colliery With The Industrial
Relations Department

5179. DR. RANEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that the manage-
ment of the Patmohana Colliery has been
totally non-cooperating with the officers of
the Industrial Relations machinery; and

(b) if so, the steps taken by Government
in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : No.
Sir.

(b) Does not arise in view of (a) above.

Qeholarehi

to Scheduled Caste/Sched-
uled Tribe Students

5180. SHRI P. R. THAKUR : Will the
Minister of SOCIAL WELFARE be plea-
sed to state :

(a) whether it is a fact that no scholar
ship is awarded to a Scheduled Caste/Tribe
student for post-Matric studies, whose par-
ents/guardians’ in come from all sources
exceeds Rs. 500 per month and that the cei-
ling of Rs. 500 includ=s th= various allowa-
nces granted to Government servants;

(5) if so, the exact break-up or compo=-
sition of the incone, as defined under the
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means test applicable to Schcduled Caste/
Tribe candidate;

(c) the reasons for not revising this
means test for Scheduled castcs and Sched-
uled Tribes while the means test under the
National Scholraships Schemc as well as the
National Loan Scholarships Scheme has
been so devised as not to include allowa-
nces like Dearness Allowance in the income
of the salaried class, and in view of the
recent revision of the similar means test for
scholar ships awarded to students for Sain-
ik Schools; and

(d) how the rigid test for Scheduled
Castes and Tribes is called ‘generous’ ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) (a}
Yes, Sir; only for Scheduled Castes. No
“Means Test” is at present prescribed in the
cas: stet of Scheduled Tribes.

(b) “Income™ means thc total income
from all sources for the prcceding year
which includes salary plus all allowances
etc.

(c) and (d) The terms of the grant of
scholarships vary from scheme to schemc, The
scholarships under the National Scholarsh-
ips/National Loan Scholarships schemes are
granted mainly on Merit basis and the num-
ber of scholarships arc also limited but the
Post-matric  Scholarships to Scheduled
Caste and Scheduled Tribe candidates are
unlimited in number and are awarded with-
out any Merit Test. In fact onc failure in

Medical and Enineering courscs is also
condoned in the case of Scheduled Cas'e and
Scheduled Tribe students. Aslo, the ceiling of
Rs. 500/-p. m. is pitched for above the nati-
onal per capita income.

Voters in Bihar

5181, SHRI VALMIKI CHOWDHARY:
Will the Minister of LAW be pleased to
ataco @

(a) thc number of voters in Bihar for
the ensuing mid-term poll:as compared with
that of 1967 Genoral Electidns;

(b) the increase in the number of adults
who havs been entitled:to vote during this-
Reriod of about 2 yeags, and
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ten

(c) how the percentage increase in the
voters’ lists in respect of reserved constituen=
cies compares with the percentage increase:in
seneral constituencies in Bihar. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) to (c). The information is
being collected.

Preserve of High-Yielding Milch Cattle

5182. SHRI SITARAM KESRI: Will the
Minister of FOOD AND AGRICULTURE be
pleased to state :

(a) whether the National Dairy Devel-

pment Board has proposed a project to
preserve  high-yielding milch cattle and
stimulate milk production at Anand;

(b) if so, the dctails thereof; and

(c) whether similar projects would be
set up in some other States ?

THE MINISTER CF STATE IN MINI-
STRY OF FOOD, AGRICULTURE, COM-
MUNITY DEVELOPMENT AND COOPE-
RATON (SHRI ANNASAHIB SHINDE) :
(a) A proposal has been made to the Gover-
nments of Gujarat and Maharashtra by Dr.
V. Kurien as the Honorary Adviser to the
Government of Gujarat (Dairying and Ani-
mal Husbandry), under intimation to the
Government of India.

(b) The details of the proposal are as
follows:—

‘(i) Development of  Production-cum-
marketing of milk between Guyult
and Maharashtra.

(i) For assured and increased milk sup-

ply to the Dairies in Gujarat and

Maharashtra. the most constructive

action open to the States of both

Gujarat and Maharashtra could be

to pursue a cooperative attack on the

proolem.

1t would be desirable for both States
1o consult the N 1 DairyDevelop

ment Board for an integrated appre-
ach for cattle development and dairy
development.

(i)

(¢) There is no such proposal at preseat..

ot
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Panchayat Raj Training Centres

* 5183. SHRI SITARAM KESARI: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) the number of Panchayat Raj
Training Centres in the country State-wise;

(b) the number of persons trained in
these since centres the introduction of the
Scheme; and

(©) whether some States have decided
to close down these centres and, if so, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPAD-
ASWAMY) : (a) to (c). Information is
awaited from States/Union Territories and
will be placed on the Table of th: House on
receipt.

Utilisation of Cotton Seeds for Product-
ion of Cotton Seeds Oil

5184. SHRI SITARAM KESRI : Will
the Minister of FOOD AND AGRICULTURE
be pleased to state the quantity of cotton
seed utilised for the production of cotton
sced oil during the last five years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMEFT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) :

The quantity of cotton seed crushed
during the last five years is indicated

below:—
Year Quantity (lakh tonnes)
1963 2.40
1964 295
1965 3.10
1966 5.20
1967 6.00
waege (fagre) & Wy furme wfwwrd
¥ faeg Wi

5185 oft wwn wT® wYT : AT W
ey ghe §7 ag aary # gar w3 fw e
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() 7rag ax § fF qeam foar
w0 ® Ffr & oF qae o faeft war
agt ¥ fqriw 9-4-68 & wav ox FIC,
Far oo wor gESAEY @ ¥ §gEF
afgg ot Az & feAiw 1-5-68 &
YA 9 §&41 2006/67-68 T AT
¥ famra—sfasrd aar w3% gfaaml &
faeg oy 1y wER AR @ AT fag
F geg At ®1 eqrT wwfia frar § aar
I A ¥ fqeg JT aqT FTLATES Y
qT HT E ;AR

(=) afx g, 59 a1 F AR
wq a% AT FAAE F & 7

ww, vfw, agufor fawme FJav
FFI WTAT § A JAY (o g3 qE.
qeqaEHY) () q9r (@): I FIHR
¥ IEAFTA TFF AT AT @ § W e
Q3 9T FAT-9ET X & & AT |

fagiT & wog fawrm wfwwrd gro
AT 1 WY AT A R

5186. »it W@ WiF ®Y : FIT WA
aar gfw 79 Ig IIA N FAFA fF

(%) @1 faaiw 18 fawax, 1968
¥ guaree fagre &, foem A & gy
fra ag @ A% 2 % fagre & foaam
T ¥ woR @R & e fawre
wfegsrd ) g@MO e ¥ ATEAT Y
FRraoR ¥ faN &Y §aqrgmoar ¥
fagT< THIT & TH ATAN FF AT FI7 Y
ARG

(=) w1 ag Y g § 5w oy
¥ TN AT FATHATEY T & AP
afag ¥ feaiw 19 fama,1968 ) fagre
HHT & GAEH #Y 0% o1 Y forar
LA (A

(w) wf &, a1 98 9T AT A
FTT o q% *qT Fraangy ar vk § ?
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wm, vfw, amafes faew e
wETT WaEa § Tew s (o qw. ow.
gowenit) (%) ¥ (7) : T F@ER
¥ IFTG UFT F AT W@ E AT s
9 9 TAT-9 9T & & ATEH |

Official 1 (Legislative) C issi

5187. SHRI S. A. AGADI.
SHRI M. V. RAJASEKHARAN :

Will the Minister of LAW be pleased to
state :

(a) when the Official Language (Legis-
lative) Commission was appointed by the
Central Government for translating English
statutes

(b) the names of Acts
year;

translated each

(¢) the total amount spent on the Com-
mission during each year since ils appoint-
ment; and

(d) the number of pages of Statutes
that remain to be translated, the time it is
likely to take and the estimated expendi-
ture involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) The Official Language (Legi-
slative) Commission was constitutcd on the
8th June, 1961, in pursuance of Order of
the President, dated the 27th  April, 1960,
issued under clause (6) of article 344 of the
Constitution.

(b) A Statement showing the names of
Acts translated cach year is placed on the
Table of the House. [Placed in Liberary See
No.-LT-2791/68]

(c) The total expenses incurred on the
Commission each year since its constitution,
is as follows :

Yeoar Amount
1961-62 Rs. 1,85,535
1962-63 Rs. 5,33,003
1963-64 Rs. 6,66,559
1964-65 Rs.. 9,22,924
1965-66 Rs. 9,37,509
1966-67 Rs. 8,78,500
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1967-68
1968-69

Rs. 16,74,538

Rs. 13,04,000 (Pro~
vision included in
the Budget Grants
of the Commission)-

(b) About 11,400 pages of the Central
Acts remain to be translated, it will take
about 5 years to complcte the translation.’
An expenditure of about Rs. 70,00,000/- is
estimated to be incurred on the Commission
as a whole during the period of 5 years.

Y ngare § a1 Wi /A d &
AP & ak & fawad

5188. &} Tiw wTW :
st W gRT W
&Y AT A

F47 gaTe 57 faAie 22 s, 1968
& gardifed gev- gear 5031 & IqC &
HT9 A qg I FY FO FA F ¢

(%) #1 9T W F TF T IV
fawrr # f1% fowrga faey & f& o=
Y Tear ¥ A, FAWSI q4qr X
gagq q¥ faafa adl &7 sy agv 20
wgar 25 fevr = frafw fen
I E; WK

(@) afe g, @ g8 a-§ §LFTC &
WIT FTIATEY FY § waT £33 7 famr § ?

wax & fawer aqr Wi faam
e Wi, (st ge Fo YwTw): (W)
U A
(&) wer & TE IT |
THEN, TEUT N wgww A
e T W ww
5189, sft ow wam :

ot W1 gAT W
st wvo ww

T W §N 3 @y s gar
wo fw
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(%) wmrag e g f& N myEr
& AR T X A aw rwRfaery;,
fewd, w=ac W % 99T REHTE IqAH
T, W

(@) afe g, AAe@ERHT W I
¥ w7 FHATE 7 w7 A d ?

/8T 19 fawm awy gwiT oo §
X WAt go o gWAN) @ (F)
o T

(=) weT & 7 93am

T (Y AT ) e
TEUT € IT TIHEGT FAAT

5190. =Y Tw @ :
&t 1o gATAI
5 W@ AY
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Admission for Stenography Course in
Industrial Training Institutes, Delhi

5191. SHRI BENI SHANKER SHARMA :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether it is a fact that admi-
ssion for stenography course in different
Industrial Training Institutes in Delhi is
not being made as per rules approved by
the Committece of Exports viz. National
Council for Training in Vocational Trade,
issued by the Director General of Employ-
m>nt and Training Ministry of Labour and
E:nployment vide Memo NCT-33 (15)/ 61-62
dated the 15th March, 1963 (Annexure 1I);
and

(b) if 8o, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI S. C.
JAMIR) : (a) and (b) . In 1963 the admi-
ssicn to Stenography Course in the Indus-
trial Training Institutes in Delhi was made
according to the procedurc suggested by
the Director General of Employment and
Training which involved a pre-admission
written test of the intending cancidates. As
the pre-admission test of a large number of
candidates involved a number of adminis-
trative difficulties, the procedure was subse-
quently revised by the Delhi Administration
keeping in view the aims and the purpose
of the guidelines laid down by the Director
General of Employment and Training.

Promotion of Stenography Instructors

5192. SHRI BENI SHAKNER SHARMA:
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) wethere it is a fact that there is no
channel of promotion for Stenograrhy inst-
tructors employed in different Indusuial Tra-
ining Institutes in Delhi and that thcse who
bave put in six to cight years service have
not been promoted so far;

(b) whether Instructors of othe: trades
are eligible for next promotions as Super-
visor Instructors and Forsmen lostructors in
higher grades:
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(c) if so0, the reasons for demying such
promotion benefits to instructors of Steno-
graphy trade working in different Industrial
‘Training Institutes in Delhi;

(d) whether Government are considering
any such channel of promotion for steno-
graphy Instructors; and -

() if so, the pay scale of such next
higher post ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRIS. C. JA-
~MIR): (a) No. There is a channel of promo-
tion for Stenography Instructors employed
in different Industrial Training Institutes in
Delhi. However, there are Instructors in
this trade who have put in six to cight years
service and have not so far been promoted.

(b) Yes.

\€) to (e). Stenography Instructors in the
scale of pay Rs. 210-425 being non-techni-
<al hands have not been clubbed with other
e ing and non ing trads Inst-
ructors in the scale of pay of Rs. 180-280
and Rs. 210-380 for purpose of promotion.
A channel of promotion for Stenography
Instructors however exists in grade I of
Delhi Administration Subordinate Ministerial
Service and as Stenographers in the scale of
pay of Rs, 210-530 and Rs. 350+25-575.

Vacancies of . Stenographers filled through
Délhi Employment Exchanges

5193, SHRI BEN!" SHANKER
SHARMA: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) the number of vacancies notified by
private and Government Offices in Delhi to
local Employment Exchanges for the posts
of Steno-typists/Junior Stenographers and
Senior Stcnographers in the years 1965-66,
1966-67 and 1967-68 separately, year-wise,
and category-wise; and

(b) the-mlamber of vacancies in each of
the above mentioned categories filled in
through the Delhi: Bmployment Exchanges
in the above cited years scparately ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI S. C.
JAMIR) : (a) and (b) . The available in-
formation is given in the statement laid on
the table of the House. |[Ploced in library.
See No. LT-2792/68)

Vacation Benefit to Teachers in the Industrial
Training Institute

5194. SHRI BENI SHANKER SHARMA:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it is a fact that staff mem-
bers of Delhi Polytechnics teaching two
years Diploma Course are enjoying the
benefit of summer and winter vacations
every year, while the staff members of the
Industrial Training Institutes in Delhi have
becn denied of this ‘benefit although both
are under the control of the Delhi Admini-
stration and have similar duration of cou-
rses; and

(b) if so, the reasons thercof ?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF LABOUR, EMPLOYMENT AND
REHABILITATION (SHRI S. C. JAMIR) :
(a) and (b). The staff of the Polytech-
nics are governed by the rules framed by
the Ministery of Education under which they
are cntitled to summer and vinter vacations
every year. The staff of the Industrial
Training Institutes are governed by the
rules framed by the Ministry of Labour,
Employment and Rehabilitation  under
which thcy are cntitled to leave concessions
admissible under these rules. The objective
of the Industrial Training Institutes is to
impart training in crafts and as such the
intensive curriculum of the trainees warraats
uninterrupted training within the shortest
period prescribed for cadch trade. The
trainces of the Industrial Training Institutes
are, therefore, required to work in acmulated
factory conditions, the major portion of
which involves shop-floor training. As such
summer and winter vacations at the indus-
trial Training Institutes have not been pro-
vided under the Craftsmen Traininig
Scheme. -
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-Confract to Bharat Sewak Samaj for Work
In Kalkaji Colony, New Delbi

5195. SHRI P. R. THAKUR : Will the
Minister of LABOUR AND REHABILITA-
TPION be pleased to state :

(a) whether it is a fact that the Bharat
Sowak Samaj was given the contract
tevelling of the land of the proposed Colony
for East Pakistan displaced porsons near
Kalkaji, New Delhi in July, 1962;

(b) if so, the total amount actually paid
on all accounts to this organisaiion by Go-
vernment beforc and even after the cance-
Hation of the contract;

(¢} whether this amount was considered as
infructuous expenditurc towards developing
the Colony;

(d) if so, whether this amount has been
deducted from the total expenditure towards
the development of the Colony for the pur-
posc of calculating the actual decvelopment
charges now bcing realised from the allo-
ttees; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D. R.
CHAVAN) : (a) Yes.

(b) Bharat Sewak Samaj had executed
work amounting to about Rs. 2.32 lakhs
against work awarded to them amounting to
Rs. 5.73 lakhs. The actual amount paid to
the Samaj was Rs. 2,32,072/-only.

(¢) No.
(d) The question does not arise.

(e) Since the amount paid to the Samaj
represents the value of work done for the
colony's development, there is no reason
to deduct the amount from the total expen-
diture incurred on developing the colony.

Staff Quarters for staff of Industrial
Training Iastitute, Delhi

:® 5196. SHRI  BENI SHANKER
SHARMA : Will the Minister of LABOUR
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AND REHABILITATION be pleased to
state :

(a) whether it is a fact thata plot of
land l as been earmarked in the Sunlight
Colony in Delhi for the purpose of construc-
tion of staff quarters for the Industrial
Trairing Institute’s staff working under the
control of Delhi Administration;

(b) if so, the number of quarters pro-
posed to be constructed; and

(c) when they will be ready for allot-
ment ?

THE DEPUTY MINISTER IN THB
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI S. C.
JAMIR) : (a) : Yes.

(b) Sixty eight.

(¢) The quarters are expected to be
constructed during the 4th Five Year
Plan.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Disturbances and stone-throwing st
¢lection mectings in West Bengal.

SHRI K.P. SINGH DEO (Dhenkanal) :
Sir, I call the attention of the Minister of
Home Affairs to the following mutter of
urgent public importance and I request that
he may make a statement thereon :—

The disturbances and stone-throwing at
election meetings in West Bengal.

THE MINISTER OF HOME AFFAIRS
( SHRI Y. B. CHAVAN ) : Mr. Specaker
Sir. Government learnt with decp regret
that when Shri Humayun Kabir was addre-
ssing an elcction mecting on 9th December,
1968 at Old Jail Maidan in Midnapore,
some miscreants created disturbance by
throwing crackers in the meeting . A craker
burst near Shri Humayun Kabir while he
was spcaking and injured him in the face
and caused profus bleeding. He was
admitted to the Midanpore Sadar Hospital
and was later removed to a hospital in
Calcutta. A case has been registered under
sections 148, 149. 326, 307 IPC and section
6 (3) of the Indian Explosives Act. Seven
persoon have so far been arrested in conne-
ction with the case. Investigation of the
case is in progress.

Information has also been rececived that
a few other q’ueﬁngs have besn disturbed.
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Further details are being ascertained fromx -
the State Government.

Government strongly deplore such atte-
mpts to disturb meetings convened by

- different political partics in connection with

the forthcoming mid-term clections. Gove-
rnment are determined to put down all
such attempts with a strong hand and
would take all necessary measures to cnable
free elections in Bengal as well asin other
States. I would also appeal to all the
political parties to condemn wholeheartedly
such attempts to disrupt normal political.
life (Shri S.K. Tapuriah : Will they ?) and
extend their fullest cooperation to State
authorities in maintaining peaceful atmos-
phere essential for thc conduct of free and
fair elections.

SHRI K. P. SINGH DEO : Till a few
years back it was the monopoly of the
Congress Party to create disturbances and
break up election meetings. Now it has
boomeranged on them and, as a result,
P.C. Sen and others were injured, P. C.
Ghosh was prevented from speaking and
Humayun Kabir is lying in hospital with a
broken jaw. Bengal, which had at one
time had given very illustrious sons to
India, patriots, frcedom fighters and;
according to Gokhale's words, was the
vanguard progress, has now suddenly
become a place where clements, who have
no respect for the Constitution and for the
democratic way of life, are holding the
people to ransom ., . . .. (Interruption)

SHRI S. M. BANERIJEE (Kanpur) :
It is a slur on Bengal ..... (Interruption)
He should mention names; why should he
say, Bengal . . ... (Interruption) ?

MR. SPEAKER : Why should Shri
Banerjee get annoyed ? He has not menti-
oned any party. He has not condemned
any individual. Why should he think that
he has named anybody ? He has paid
some handsome compliments to Bengal
and any Bengali must be very happy about
it. He mentioned no party, no individual.
Why should you get annoyed ?

SHRI J. M. BISWAS (Bankaura) :
It would be better if he mentions the
individuals instead of mentioning the State
v+ oo (Interruption).
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Mr. SPEAKER : Do not make other
people to believe that you arc responsible
forit..... (Interruption).

SHRI S.M. BANERJEE : Why should
he say that they have no respect for
democracy (Interruption). Bengal
has produced Surendranath Banerjee and
Arvind Ghosh . . . .. ( Interruption).

Mr. SPEAKER : If you get a chance,
you may put a question about Atulya
Ghosh and others. Now it is their chance.
Why do you not give them a chance ?
Every time it may not be Atulya Babu
alone; somebody else also must come into
the picture now and then . . . (Interruption)

SHRI K. P. SINGH DEO These
elements are preventing people from exer-
cising their fundamental right of speech
and expression. May I know from the
Home Minister whether he has analysed
the reasons for such type of behaviour of
some of these clements in Bengal, what are
the causes and what are the steps which
have been formulated and are being formu-
lated to see that these causes are removed ?

SARI Y. B. CHAVAN : As | said,
I cannot give the details because the whole
matter is under investigation. 1 do not
want, particularly to mention any political
party as such. This is a matter for all
the political parties to take note of. 1 do
not want to start in a wrong way and
start allegations and counter-allegations.
At the present moment, I am making an
appeal to all political parties to take notc
of and to create necessary atmosphere for
a peaceful election.

SHRI K. P. SINGH DEO : I do not
think the hon. Minister heard my question
attentively. I wanted to know whether
the Home Minister has analysed the reasons
and the causes for this type of behaviour
in certain elements in Bengal, what are
those causes and what steps have been
taken to see that those causes are removed.

SHRI Y. B. CHAVAN : What is the
question of analysing ? There are certain
obvious things for which no analysis is
necessary.

SHRI SAMAR GUHA (Contai) 8 Mr.
Speakr, Sir, [ want to warn all the political
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parties, particularly, in West Bengal, through.
this highest national forum, that what has
already started in West Bengal, a compe-
tition of violence, the breaking of heads,
if it is allowed to continue in its ugly form,
as it is ncw, I have no doubt that the mid-
term elections in West Bengal will turn to
be mad-term elections. Already, West
Bsngal is surcharged with the spirit of
violence and counter-voilence. A chain
reaction has already started. 1 do not want
to blame this party or that party. Every
party has a responsibility . . . .

Mr. SPEAKER : That is what the Home
Minister has said. Why do you want to
repeat it ?

SARI SAMAR GUHA : This is from
the side of Opposition. Sir, just a few
days before. Prof. Humayun Kabir, a
Member of this House, was brutally assau-
Ited when he was addressing a public
meeting at Midnapur. A bomb was thrown
at him and he had a serious fracture
in his jaw. He is still lying in hospital . . .
(Interruptions)

SHRI BAL RAJ MADHOK (South
Delhi ): This shows their guilty conscience.
Why are they shouting ? If any proof is
required, it is this proof that these pcople
have done it. (Intorruptions).

Mr. SPEAKER : Order, order.
Mr. Samar Guha complete his question.

Let

SHRI JYOTIRMOY BASU (Diamond
Harbour): This, House will become a forum

for election propaganda. . . . (Interruptions;.

SHRI J. M. BISWAS : We siw Mr.
Madhck in Cuttuck . . .. (Interruptions).
How his hands were full of blood . ...

(Interruptions).

SHRI BAL RAJ MADHOK : My head
is strong enough. (Interruptions).

SHRI J. M. BISWAS : In Cuttuck, we
have seen how they have looted the propere
ties of the minority community.

SHRI VASUDEVAN NAIR (Pecrmade) :
These worst criminals and murdcrers should
not pose as great democrats (Interruptions).
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SHRI J. M. BISWAS : In Ranchi,
Rourkela and Donguaposi they have killed
80' many people that dey. We are ashamed
that they are in this Houve with us.
(Interruptions).

ot gFeRT geaTEE (dTRgY) ¢ ¥ A
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Mr. SPEAKER : The hon. member
may pleasc sit down. It applics to Mr.
Esmail also. . (laterruptions). 1 am on my

legs. It does not look well to do all these.
After all, a general question is being asked.
No party’s name has been mentioncd, no
individual's name has been mentioned. He
is asking a general question about law and
order. Hec has said that the mid-term
elections are being turned into mad-term
-elections. . .

SHRI JYOTIRMOY BASU
subtie way of asking questions !

: What a

Mr. SPEAKER : Mr. Basu may pleasc
sit down. If he has a right to say things
-against Congressmen and' everybody, they
too have that right. Can I prevent them ?
Can I put a ban that they can talk only
against some partics ? He should tolcrate
it. . . (Interruptions) 1t is a multi-party
-system. . . (Interruptions)

SHRI J. M. BISWAS : Why should Mr.
Madhok poke his nose ?

Mr. SPEAKER : Wc have a multi-
party system, Let us proceed without
hitting each other in the name of partios.
Let ¢ herc be some order.

SHRI JYOTIRMOY BASU: Mr. Atulya
‘“Ghosh organized anti-Prime 1 Minister
“domonstration in Jalpaiguri; it was a

factional fight. . . (Interruptions)

o Mr. SP ) KER:Whydoyou bring in
“Mr. Atit,a Bhosh here ? Mr. Samar Guha
-snay continue. ' '
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SHRI SAMAR GUHA : A few days.
ago, Shri Hari Krishna, a leading member
of Marxist Communist Party, complained to
the Governor that wheo he was travelling
in a train from his constituency to Howrah,
he wast hreatened by some unknown persons,.
Again, a fow days after that, Shri P. C, Sen.
the former Chief Minister of West
Bengal, when hc was returning after addre-
ssing an el:ction meeting in Burdwan dist-
rict, was injured when his car was seriously
brickbatted: some others who were also in
the car were also injured seriously. Then
in Baranagar, a CPM worker was stabbed . .
(Interruptions) 1 do not want to add fuel to
the fire. 1'want to warn all the political
parties in West Bengal that action will
crcate counter-action and that will lcad to
a chain reaction of breaking each other’s
head; this will only result in the nullification
of the demociatic elections in West Bengal. .
(Interruptions) 1f you fail to protect the
honour of a Member, then the elemental
sense of dignity in the member would urge
him to defend his own honour. As I was
saying, it is not a question of this party or
that party. Sevcral workers belonging to
defferent parties have been seriously stabbed;
may be, some of them leave this world.
These things are going on not only in Calc-
utta but all over West Bengal. The whole
of West Bengal is surcharged with the ugly
spirit of violence and vecngeance. I would
have welcomed if all the political parties
had condemned, in an unqualified way, the
series of violence that had developed there.
Therefore, 1 want to know from the Home
Minister whether whenever in any public
meeting any political party indulges in violent
activities in disrupting the election meeting,
the Government will take the sternest possible
measures against the members of such
political purties, because they are the eae-
mies of democracy. That is my first
question. Secondly, I want to know this.
Will the Government amend the Pecple's
Repr Act or if y issue an
ordinance. If any political party removes
the election posters of any other political
party or if any member of any political
party disturbs the clection meeting of
any other political party or if
any member of any one political party
tries to threaten or assault the member of
aay: other political party during the election
campaiga, and if that is verified in the
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oourt of law, will this Government take the
sternest measuges to sece that the "election
is invalidated and that person disqualified ?
These are my two questious, Sir.

SHR1 Y. B. CHAVAN : As far as this
is concerned, the hon. Member wanted. .

oft wae ww qow ( feoelt www ) ¢
g FqT g1 64T, 75 "qwr a9 )

Mr. SPEAKER :
the question.

He has understood
Why are you worried ?

SHRI Y. B. CHAVAN : With all his very
lengthy preamble he asked:me two questions.
One was, whether Government is  prepared

"to take strong action whenever such things
‘happen. That is number one. Secondly,
he asked, whether w2 wcre prepared to
amend the Representation of the people Act
80 as to disqualify such parties or individ-
uals. So far as the first question is conce-
rned I have alrcady said that Government
proposes to take strong action in this
matter. So far as the second question is
concerned, it is a suggestion for action.

SHRI R. BARUA ( Jorhat) : I do not
want to disturb the horncts nest. But one
thing is certain. There is a  concerted move
to disrupt the democratic procedure of this
country.  (Inierruption) The assault on
Shri Humayun Kabir was followed by assa-
ults on Shri Narayan Chowdhury, Shri
Nityananda Thakore, Shri P. C. Sen, and
even the lady candidate Wwas not sparcd,
Shrimati Rama Davi. (Interruption) 1 want
to know from the hon. Minister’ whether
the political parties have come up with
complcte public denunciation of such
activities ? It is no good saying that we
don't blame this political party or that
political party. The broad fact remains that
unless political parties in the country do not
denounce these activities, it is not possible
for law and order to be maintained.
‘Therefore, I would like to ask this question
for a reply from Government. Which are
the political parties in the country which
have come forward with public denunciation
of such activities ?

i SHRI'Y. B. CHAVAN : I have myself
-said that Government certainly deplores
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such incidents, But I would like all politi-
cal parties to take initiative and deploze
such things and denounce such activities be-
cause that is the only way of maintaining the
proper atmosphere. :

SHRI C. K. BHATTACHARYYA : (Ra-
iganj) : Sir, the Home Minister, in his state-
ment referred to the case of assault on Shri
Humayun Kabir. I would like to draw his
attention to the assault on the Ex-Chief
Minister of West Bengal, Shri P. C. Sen. He
was going to Burdwan to speak in a public
meeting, in the interest of three local cong-
ress candidates, on his way back he was
assaulted and all the three candidates, Shri
Narayen Chowdhury, Shri Nityanand Thakore
and a lady candidate by name Shrimati
Rama Decvi were assaulted in the car and
not brickbits, but big bricks, were thrown
at them and Shri Nityanand Tbakorc was
rcndered  unconscious in the car. Apd
Shri P. C. Scn because of the injury
hez reccived is now confined 0 bed with
a tempcrature of 105 degrees F. The
Home Minister may find out the facts. This
is the actual position. The peculiar coinci-
dence of things about this is that all these
thrce candidites are fighting rivals who
belong to the Marxist Communist Party.
(Interruptions)

SHRI JYOTIRMOY BASU : We are
not going to listen to all this. ‘We are not
spectatqrs to this
kind of clection propaganda. . .

MR. SPEAKER : The Home Minister
will reply. Why should there be excite-
ment ?

N i

SHRI C. K. BHATTACHARYYA

According to the ncwspaper report :

“The assailants were mostly the
supporters of the Communist Party
Moarxist, it is learnt.*’
SHRI S. M. BANERJEE ; Is reading
newspapers allowed inside the House ?

SHRI JYOTIRMOY BASU : Which is
that paper ?

MR. SPEAKER : Shri S. M. Bancgjee
himself had read from the newspapers in
the House 30 many times.
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SHRI C. K. BHATTACHARYYA
Since 1 have been asked to name the paper,
I may say that it is The Hindustan Standard
which gives undue publicity to Shri Jyotir-

SHRI JYOTIRMOY BASU : I take
serious objection to this. There is no ques-
tion of undue or due publicity to me. It is
their paper ... (Interruptions).

MR. SPEAKER : Let the hon, Member
be allowed to put his question. It will be
over in a minute.

SHRI JYOTIRMOY BASU : You are
allowing all this propaganda to be made on
the floor of the House. We would like to
record our serious objection to this sort of
thing.

MR. SPEAKER : Every minute, the
hon. Member is talking of Atulya Babu and
the Congress and so on. Does not a
Member from the other side have the right
to mention his name at least oncc ?

SHRI JYOTIRMOY BASU : Shri Atulya
Ghosh is behind all the mischievous decds
in West Bengal. He organiscd the demons-
tration against the Prime Minister at
Jalpaiguri. He did so many things at
Calcutta and other places.

MR. SPEAKER : It cannot be thc
monopoly of one side only to refer to
such names.

SHRI S. K. TAPURIAH (Pali) : Hecis
a misguided missile from China.
SHRI S. M. BANERJEE : My hon.

friend is a flying saucer from America.

SHRI C. K., BHATTACHARYYA : 1
may tell the hon. Home Minister that this
is the first stage when candidates are
being attacked at their meetings. The next
stage will be as the election approaches, to
intimidate the voters, and the third and last
stage will be to wreck the polling booths
and to destroy the ballot boxes. Alceady,
a number of placards are appearing in the
strocts of Calcutta that elections should not
Qe allowed to be held and elections should
be aygidad.end there should be no elections,
and those parties which have an apprehen-

sion of their defeat are indulging in these
things. This is the position that we are
coming to and this should be taken care of.

SHRI J. M. BISWAS : It is the hon.

Member’s party which has such an
apprehension.
AN HON. MEMBER : It was the

Congress which was trying to postpone the
mid-term elzctions in West Bengal.

SHRI JYOTIRMOY BASU : Under the
direction of Shri Atulya Ghosh, Messrs.
Khaitan Brothers have becn given a contract
to manufacture one lakh ballot boxes which
could be casily tampered with.

MR. SPEAKER : The hon. Member has
had his say alrcady. Now, he should allow
other Members to put questions.

SHRI C. K. BHATTACHARYYA : I
plead with you that whatcver other defects
I may have, I have not the gift of an
uncontrolled tongue. So, I cannot meet all
that my hon. friends opposite are saying.
But I shall only read out to you the tclegram
that [ have received from onc of the injured
candidates, namely the lady candidate
Shrimati Ramadevi. This is what the
telegram says :

“‘Preplanned murderous attack at Pauli
Burdwan more than forty Congress wors
kers injured including my self Congress
Leader Prafullasen and other Cong-
ress candidates stop police absolutely
in active stop formal election since
impossible pray intervene immediately
give proper directions.”

In these circumstances, 1 would like to
put three questions to the Home Minister.

SHRI J. M. BISWAS : It is a manufac--
tured telegram,

SHRI C. K. BHATTACHARYYA : This
telegram is addressed to the Deputy Chief
Whip, Shri Dwaipayan Sen, because it is
in his constituency that these things are
happening. The Deputy Chief Whip can
stand guarantee for this.

What steps will now be taken so that
i ings may be p fully held by
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all parties and candidates carrying on
election campaign may not be assauited and
may not be debarred from their own work ?
What steps will be taken for the safety of
the polling booths and the security of the
ballot boxes ? The Home Minister has to
assurc us on these three things.

SHRI J. M. BISWAS : It is a manufac-
tured telegram.

SHRI Y. B. CHAVAN : It is very
deplorable that even a person of the standing
of the ex-chief Minister and a distinguished
politician, a person like Shri P. C. Sen was
not spared. All these matters are under
investigation.

The hon. Member wanted to know what
steps we were taking to ensure pcaceful
election meetings. We are taking all possible
steps in regard to this matter, but this can-
not be done unless we get co-operation
from all political parties. I would request
the leaders of all political parties of
Bengal .. ..

SHRI PILOO MODY (Godhra) : if he
had the co-operation of all political parties, it
would not bc necessary to do anything.

SHRI J.M. BISWAS : They do not want
co-opcration : it is due to fa:oitnalism in
the Congress Party.

SHRI PILOO MODY : If he had the co-
operation of all political parties, it would
not be necessary for him to do anything.
It is because he does not have it, therefore,
it is necessary.

SHRI Y.B. CHAVAN : The hon. Mem-
ber is right. 1 do not have their co-operation.
Therefore, 1 am asking for it. So, it is
obvious.

MR. SPEAKER : If he had it, he would
not have asked for it.

SHRI Y. B. CHAVAN : I do not have
it,and that is why I am asking for it.

DR. SUSHILA NAYAR (Jhansi) He
will pever get their co-operation.

-
SHRI Y. B. CHAVAN : If I do not get
their co-operation then without their co-
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operation we shall see that peace is mainta~
ined during the elections.

As far as the polling booths are conce-
rned, we have taken necessary steps to keep
mobile police parties to sce that peace is
maintained at the polling station. 1 would
assure the House that we shall take everystep:
to see that boxes certainly will not be
allo. cd to be tampered with.

12.43 brs.
PAPERS LAID ON THE TABLE
Notification under Indian Telegraph Act, etc..

THE MINISTER OF STATE
IN THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE) : On behalf of
Shri LK. Gujral, I beg to lay on the Table:-

(1) A copy of the Indian Telegraph
(Eighth Amendment) Rules, 1968, published
in Notification No. G. S. R. 1961 (English
version) and G. S. R. 1962 (Hindi version)
in Gazette of India dated the 9th November
1968, under sub-section (5) of section 7 of
the Indian Telegraph Act, 1885,

(2) A statement showing reasons for
delay in laying the above Notifi-
cation.

[Placed in Library. See No. LT-2769/68]

Review on the working of Hindustan
Steel Limited and Annual Report of
Hindustan Steel Limited.

SHRI ANNASAHIB SHINDE : On be-
half of Shri P. C. Sethi,

1 bag to lay on the Table a copy each of
the following papers under sub-section (1)
of section 619 A of the Companies Act,
1956:-

(1) Review by the Government on the
working of the Hindustan Steel Limi-
ted, Ranchi, for the ycar 1967-68.

(2) Annual Repot of the Hindustan Steel
Limited, Ranchi, for the year 1967-68.
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along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-2770/68}

Orissa Rice (Movement Control)
Amendment Order.

SHRI ANNASAHIB SHINDE : I beg
to lay on the Table a copy of the Orissa
Rice (Movement Control) Amendment Order
1968, published in Notification No. G. S. R.
2140 in Gazette of India dated the 5th De-
<cember, 1968, under sub-section (6) of sec-
tion 3 of the Essential Commodities Act,
1955.

[Placed in Library. See No. LT-2771/68.]

Notifications under Metalliferous Mines
(Amendment) Regulations, Coal Mines
Regulations etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPOYMENT
AND REHABILITATION ( SHRIS. C.
JAMIR) : I beg to lay on the Table-

1. (i) A'copy each of the following Notifi-
cations under sub-section (7) of
section 59 of the Mines Act, 1952 :—

(a) The Metalliferous Mines (Amend-
ment) Regulations 1968, publi-
shed in Notification No. G.S.R,
1555 in Gazette of India dated
the 31st August, 1968,

(b) The Coal Mines (Second Amen-
dment) Rezulations, 1968. publis
shed in Notification No. G.S.R.
1556 in Gazette of India dated
the 31st August, 1968 together
with corrigenda thereto publie
shed in Notification No. G.S.R.
2168 in Gazette of India dated
the 14th December, 1968,

{¢) The Coal Mines (Third Amend-

ment) Regulations, 1968, publi-
shed in Notification No. G.S.R.
1558 in Guzette of India dated
the 31st August, 1968 together

_with corrigenda thereto publi-

" shed in Notifications No. G S.R.

2)69 in Gazette of India dated
tho 14th December, 1968.
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(ii) A statement showing reasons for
delay in laying the above Notifica=
tions.

[Placed in Library. See No. LT-—
2772/68)

(2 A copy of the Employees' State
Insurance (Central) Fourth Amend-—
ment Rules, 1968, published in
Notification No. G.S. R. 2113 in
Gazette of India dated the 7th Dece—
mber, 1968, under sub-scction (4) of
section 95 of the Employees’ State
Insurance Act, 1948. [Placed in
Library. See No. LT-2773/68]

(3) A copy of the Report of Inquiry into
the fatal accident at North Salanpur

Mine on the 27th September, 1968.
[Plaeed in Library. See No. LT—
2774/68)

(4) A copy of the Report of the Indian
Government Declegation to the 52nd
Session of the International Labour
Conference held at Geneva in June,
1968. |Placed in Library. See No. LT—
2775/68)

Notifications under Essential Commodities
Act, etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE ( SHRI
MOHD. SHAFI QURESHI) : I beg to lay
on the Table :—

(1) A copy each of the following Notifi—
cations under sub-section (6) of
section 3 of the Essential Commodities

Act, 1955 :-

(i) The Cotton Textiles (Control) Fourth
Amendment Order, 1958, published
in Notification No. S.0. 4138 in
Gazette of India dated the 23rd
November, 1968.

(ii) The Cotton Textiles (Control)

Fifth Amendment Order, 1968,

published in Notification No. S.0.

4139 in Gazette of India dated the

23rd November, 1968. |Placed in

Library. Sce No. LT-2776/68.]

(3) A copy of the Annual Report on the
working of the Cardamom Board for
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the year 1967-68. [Placed in Library.
See No. LT-2777/68].
(3) A copy of the Annual Report on the

activities of thc Rubber Board for
the year 1967-68.

Notifications published in Gazette of India
making corrections and amendments in
Delimitation of Parliamentary and
Assembly Constituencies Order ctc.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SLEEM) : I beg to lay on the Table a acopy

each of the following Notifications under sub-

section (2) of section 9 of the Representation
of the Pcoplc Act, 1950 :—

(1) S.0. 4303 published in Gazette of
India dated the 30th November, 1968
making certain corrections and amen-
dments in the Delimitation of the
Parliamentary and Assembly Consti—
tuencies Order, 1966 in respect of
Union territory of Goa, Daman
and Diu.

S$.0. 4306 published in Gazette of
India dated the 3rd Dccember, 1968,
making certain correction and amend-
ments in the Delimitation of Parlia-
mentary and Assembly Constituencies
Order, 1966 in respect of the State
of West Bengal. [Placed in Library.
See No. LT-2778/68].

Opinions re. Al India Ayurvedic Medical
Mediavel Council Bill

MR. SPEAKER
Sarma.

Now, Shri A.T.

st gER WY weA™ . [Jode)
WS WEEE, 93 K1 H 450 JqEi Fy
wTO-9ET AT R, Afew g X SaE
wY Iy agt o Y & 2.,

MR. SPEAKER : Order, order. The
hon. Member may resume his scat. He
cannot get up like this and go om raising
whatever matter he likes,

’
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450 @ W wro-der mar §, I
feedl owT T, TR W WE
FTART A wfgd

MR. SPEAKER : He must resume his.
seat now. I would not allow him to raise
it. He is getting up and shouting every
time. It is not proper.

oY pEA WX wEAM : IT HW AT
T T g, FER & AW A
sfgd |

SHRI A.T. SARMA ( Bhanjangar ) :
I beg to lay on the Table Paper containing
opinions on the Bill to provide for the
constitution of an All India Ayurvedic
Medical Council for India, ma‘ntenance of
an Ayurvedic Medical Rcgister for the
whole of India and for matters connected
therewith, which was circulated for the
purpose of eliciting opinion thereon by the
directicn of the Housc on the 9th August,
1968.

12.45 hrs

Committee on Petitions
Minutes

SHRI 8.C. SAMANTA (Tamluk) : I lay
on the Table a copy each of the Minutes of
the Thirty-seventh to Forty-second sittings
of the Committee an Petitions.

SHRI S.M. BANERJEE ( Kanpur) :
Tomorrow is the last day of the session.
You remember that Shri Goorge Fernandes.
had presented a petition before this House
in which the petitioner had prayed that the

Essontial  Services Maintenance Bii be
dropped.

MR. SPEAKER : How does it come:
here 7

SHRI S.M. BANERJEE : 1 will explain.
Since tomorrow is the last day, 1 am raising
this; otherwise I would not have.

I want your ruling or guidanoe ooe
poimt. The particular petition was referred
to the Committee on Petitions, Caa we get
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the report of the Committeec by tomorrow ?
Suppose the Committee decides that the
prayer is justified. In that case, the Bill
should not be.sent to the Rajya Sabha.

MR. SPEAKER : I go to the next item.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha :-

(i) *In accordance with the provisicns
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 17th December, 1968, agreed
without any amendment to the
Food Corporations (Amendment)
Bill, 1968, which was passed by
the Lok Sabha at its sitting held
on the 10th December, 1968."”

“In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 17th December. 1968, agreed
without any amendment to the
Insurance (Amendment) Bill, 1968,
which was passed by the Lok
Sabha at its sitting held on the
9th December, 1968."

ESTIMATES COMMITTEE

Sixty-third Report
SHRiI P. VENKATASUBBAIAH

(Nandyal) I beg to present the Sixty-third
Report of the Estimates regarding action
taken by Government on thc recommenda-
tions contained in the Elcventh Report of
the Committee on the Ministry of Finance-
Utilisation of External Assistance.

(i)

)

COMMITTEE ON PETITIONS Contd.

(1i) Fourth Report

SHRI S.C. SAMANTA : I beg to pre-
sont the Pourth Report of the Committee
on Petitions. , ..
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SHRI S.C. SAMANTA : I beg to lay
on the Table a copy of the evidence given
before the Committee on Petitions.

12.47 brs.

STATEMENT RE : VISIT OF SOVIET
DELEGATION

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AFF-
AIRS (SHRTF. A. AHMED ): I lay
on the Table a statement regarding
the visit of the Soviet delegation headed
by Mr. Skachkov, Chairman, State Commi-
ttee for Foreign Economic Relations of
USSR. [Placed in Library. See No. LT-
2779/68.)

12.47 } hrs.
MATTER UNDER RULE 377

Proceedings of the House
MR. SPEAKER: Shri H. N. Mukerjee

Shri Samar Guha rose :

MR. SPEAKER: 1 am calling only those
who have alrcady represented.

SHRI H. N. MUKERIJEE : ( Calcutta
North East ) : With your permission, 1
wish to raise a matter under rule 377 rela-
tive to what happcned yesterday in the
course of the Third Reading of the Essen-
tial Services Maintenance Bill. It is a
matter of unhappiness that vesterday cer-
tain incidents took place which had the
effect of a kind of reflection upon the con-
the House by
the Chair. The papers of today are full
of reports in regard to this matter. 1 will
first quote what the TIMES OF INDIA
says :

“‘a peculiar situation had arisen and

there was a breeze between the Chair

and the Minister for Parliamentary
Affairs.”

In THE PATRIOT, they put
more strongly and, perhaps,
rately :

ita little
more accu=

“There was a clash between the Parlia~
mentary Affairs Minister, Dr. Ram
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Subhag Siagh, and the Deputy-Spcaker,
Shri Khadilbar who was in the Chair.”

I was present at that time, and I have
madc it a point to refer to the proceedings.
It so happened that repeatedly the Minis-
ter of Parliamentary Affairs, who has a
very important responsibility, one of whose
predecessors was even for a time Leader of
the House, forgot, responsibilities of his
position. I am quoting the words from
the uncorrected debates :

He said to the Chair :

“Every day you are changing the ruling
of the Speaker. We should stick to the
time-limit fixed.

**MR. DEPUTY SPEAKER : It will not
be proper if we apply guillotine at this
stage’. I am not going to apply guillo-
tine at this stage”.

SHRI RANDHIR SINGH ( Rohtak ) :
What Dr. Ram Subhag Singh said was all
right.

Why should it be referred to here in

this way ?

MR. SPEAKER : Why does he get ex-
cited ? The hon. Member is not blaming
anybody :

SHRI SHEO NARAIN ( Basti ) : That
Bill has been passed.

SHRI H. N. MUKERJEE : I am only
reading in order to remind members. We
are in a quiet mood. Yesterday, we might
have been in an excited mood. Now I ex-
pect we are in a quict mood.

That is why I want to recall what had
been said in a moment of excitement which
perhaps is regretted.  That is what I wish
to say.

Dr. Ram Subhag Singh said to the
Deputy Speaker :

““What is wrong in that ? Thea, we
shall have to move a closure motion™.

The Deputy-Speaker replied :
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“I don’t mind. I will not shut out de-

bate at this stage :

Later on also, Dr. Ram Subhag Singh
said to the Deputy-Speaker :

““You observe the time limit fixed"'.
And the Deputy Speaker replied :

*Is it proper, at this stage, to apply

guillotine 7"
Dr. Ram Subhag Singh said again :

“You observe the time-limit.  Yester-
day also, the Speaker  announced the
time schedule. You ought to have follo-
wed it."”

And the Deputy-Speaker replied :

am not
this

*So far as 1 am concerr .
going to apply the guillotine at
moment”".

My point is that the Chair, which was
occupied by Mr. Dcputy--Speaker at that
time, in a moment of great stress and ex-
citcment was repeatedly trying to say that
he was not prepared in the interests of Par-
liamentary functioning to apply the guillo-
tine at the third reading stage and that he
was ready to extend the time by a short ra-
tion, half an hour or so, and that is why all
this happened. My fceling is that the Go-
vernment has a majority in this House; it
is good to have a giant's strength, but it is
bad to use it like a giant who does not take
note of human sensibilitics. (/ntrruptions)

MR. SPEAKER : Shri Hiren Mukerjeo
is not capable of harsh words. To have a
a giant’s strength but not to use it like a
giant is a good phrase. Perhaps you have
not understood it. It is neither unparliame-
ntary nor bad languagc. How can I prevent
it ? It is decent language. Why do you
get excited 7 In two minutes it will be over.
1 will myself reply. Shri Sheo Narain
should not bad get up every second. Allow
him two minutes. The other members are
also there in the Congress Party, the
Minister concerned is there. (Interruptions)
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MR. SPEAKER : Have you finished
now ? I will seek your p:rmission.

SHRI H. N, MUKERIJEE : 1 was only
trying to point out that perhaps inadver-
tantly the Minister of Parliamentary Affairs
did something which amounted in my view
to disrespect towards the Chair.

I wish also to point out that the Home
Minister, Mr. Chavan, was here yestcrday
at the third reading stage, and when he
-came, I am quoting from the proceedings,

Mr. S. M. Banerjee s1id ¢

“Since the Hcme Minister is here, I
would like to know wizther he would
be replying to the debate.”

Mr. Chavan replied :
“*Certainly, 1 am prepared to reply™.

Then, towards the end, when Mr.
Shukla was called upon by the Deputy-
-Speaker to reply, Shri N. Sreekantan Nair
said :

“We had a promise from thom that the
Minister of Home Affairs will reply and
not the Minister of State. We had that
promise in the House .

Mr. Deputy Speaker then said :
*It is not proper. 1 cannot dictate
Do not make it an issue, Mr. Nair”".

Mr. Sreekantan Nair said again :

“‘Mr. Chavan is the mastermind behind
.. it, He should reply”.

* Mr. Deputy Spoaker could only say :

“] have <called Mr. Shukla to reply.
The Home Minister is here. If he so
desires, at the concluding stage. he can
aid s fow words.”
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My grouse--I1 have been a Member of
this House long enough—is that when a
matter of this description which has caused
such controversies, which has led to
extention of time over and over again for
reasons which you also havc said were un-
derstandable, when a matter of this des-
cription is under discussion in the House and
the Minister, thc Senior Cabinet Minister
concerned. is present in the House, it is
only fair to the Hyuse that he replies. He
did not ch»253 t) reply even after hz had
given an assurance that he would. That am-
ounted to scmething which th: papers inte-
rpret to mecan that Mr. Chavan was
visibly annoyed. I founl itin the Indian

Express.] cannot get a copy of that.
It is said in the papers that he was
visibly annoyed. This is very bad for the
parliam:ntary traditions of this country
and 1 do hope that you would make your
observations in regard to this.

MR. SPEAKER : I too read the papers.
It is such a strain for Speaker or aaybody
in the Chair, such a strain which may even
result in nervous breakdown. After all the
time was extended no* once or twice but from
7 hours to 24 1/2 hours. Naturally it must
hive been a strain to the Minister of Par-
liamentary  Affairs also. On cvery side
there was strain and everybody went throu-
gh an atmosphere of tension. Therefore
I do not think after the Bill is passed we
should allow this misunderstanding to con-
tinue. 1In thc evening again the Home
Minister was here at 8 O'clock. He was
replying to the half-an-hour debate. He
gave satisfaction not only to the friends
here but when Shri Srinibas Misra raised
something, to that also he replied and all
those who stayed went home with the satis-
faction that a good reply was given. At
times we get excited. After all we are
humar. A few of us are always excited but
the rest of us get excited now and then.
Another thing is yesterday when that point
came where Gandhiji dicd . . . Is the hon,
Minister saying something ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS ( DR. RAM SUBHAG SINGH):
Shri Mukerjee has lightened my burden.
He has read out the proceedings,
because I come from the rural area and [
am not as sxperienced as the hon. Member
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nor can I ever dare to claim that I am a seni- 13 hrs,

of Member. He has read out from the

uncorrected copy of the proceedings. I SHRUY. B. CHAVAN : That only

do not know whether there is anything objec-
tionable and th: D:puty-Speaker himself
repeatedly pointed out to me and suggested
that the debate should bz curtailed but
whenever he came here, he in his wisdom
thought he might have perhaps rightly
thought that it should be extended. 1 want
to act in an honest way. But whatever
be the promise, the promise was made by
all of us including Mr. Mukerjee that the
Bill should be allotted 7 hours and as vou
have yourself said it went upto 34 hours.

SHRI S. M. BANERIJEE (Kanpur) : Not
34 hours, But 24 hours,

DR. RAM SUBHAG SINGH : I accept
that. My friend like Mr. Mukerjee has
come from a big metropolitan city of Cal-
cutta and I am coming from a rural area.
If the standard of reporting is what they
have reported, no honest pressman would
have bascd his report on the basis of such
reports and no hon. Member of this Housc
should try to scare this House and over-
whelm the members and the Ministers by
raising such frivolous points of view.
(Interruptions ),

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): | owc an explana-
tion because hon. Shri Mukerjce gave me
the distinction by making a special refe-
rence to me on the floor of this House. 1
can say that I was never annoyed. One
fundamental rule that [ have followed in
this House is not to get annoyed.

SHRI HEM BARUA (Mangaldai) : You
-cover your anger with a disarming smile.

SHRI Y. B. CHAVAN : What can 1
do ? The only point that has becen made
again and again is that I did not reply. I
did not reply because [ thought it would
be unfair to the Minister in charge of the
Bill who piloted the Bill here for 7 days. it
would have beea unfair to my colicagse.

SHRI H. N. MUKERJEE : Thea why
did you say you would reply ?

showed that I was not unwilling to reply.
In the meanwhile, I had written a note to
the Deputy-Speaker and told him that it
would not be very fair to my colleague, and
I would like to intervene if he wanted me
to, I had said that. Of course, ultimately
the Deputy-Speaker asked the hon. Minis-
ter of State to reply and he did.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : [ want to point out only
one thing. The Minister of Parliamentary
Affairs said somcthing which is of very
great importance according to me. He said
that thc Deputy-Speaker privately told him,
“‘Let us allot the total time; the discussion
is going on and let us do something”". And
then the Chair behaved in a different man-
ner. This is very strange.

SHRI HEM BARUA : May 1 submit
that the Deputy-Speaker, against whom
there is a scrious allegation, should resign ?

13.01 brs.
INDIAN PENAL CODE (AMEND-
MENT BILL)
SHRI TENNETI VISWANATHAM

(Visakhapatnam) : 1 beg to move :

*‘That this House do extend the time

appointed for the presentation of
the Report of the Select Committee
on the Bill further to amend the
Indian Penal Code and to provide
for matters incidental thereto, up to
the last day of the Budget Session
(1969)."”

MR. SPEAKER : The questioa is :

*That this House do extend the time
appointed for the presentation of the
Report of the sclect Committee on
the Bill further to amend the Indian
Penal Code and to provide for
matters incidental thereto up to the
last day of the Budget Session (1969),"

. The Motion was Adopted

——
-

RE : DEATH OF MAHATMA GANDHI

MR, SPEAKER : Bofore we adjourn,
Ishould like to sy & few words.
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[Mr. Speaker]

In the newspapers, a controversy has
started whether Mahatma Gandhi died in
the lawns of Birla House or inside the
building. Some Members have already
submitted some motions. I am not allowting
them now, because some other agency must
take it up. Parliament cannot begin a
discussion now. ltisa controversy which
is there. [ am not allowingany thing now.
It is an unhealthy controversy. Let us not
bring it before the House.

SHRI J. M. BISWAS (Bankura) : Let
the Government take hver the entirc house;
we do not want a discussion,

13.02 hrs.

Re : Question of Privilege

ot e ww (70) : weEw wEET,
& oF WEEIW T F W WO A
&= argar g | g warw ey qredf
w1 78} § afes §og geedi & wigwrd
w3 W9 I § s g Ay #
fatrgrfasTe wa w7 gaver w9F 9T 90
T & | R WTT wEaR § W woraee
frem & o 16 frr g @ fF Wy
fomd oY &Y ALEFTEY ST ¥ g A
$7 HIAT a1 foasy g § 7 A qa
N dz%i ¥ A1 a7 aF wor A8 ¥ @
wfezay MNAT &7 N sorRe &, & IaN
T FAT AEATE " -

MR SPEAKER: 1
the case.

SHRI V. KRISHNAMOORTHI (Cudda-
lore) : We want a copy of the judgment.

MR. SPEAKER : Let me sce. After
all, this was reserved. [ had asked the
Home Minister to make a statement. He
said that after the judgment of the Supreme
Court comes he will see. It had come in
the newspapers  But we have to follow
the procedure which we have oursclves
laid down earlier.

ot ofw va : afFT v v37 957 &
LGRS

have understood
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MR. SPEAKER :1 do not know whe-
ther it would be possible. Tomorrow is
the last day of this session. First the
copies of the judgment must be got and
then one must make a statement and then
we have a discussion, and all that. I do not
know if it will be possible tomorrow. I had
assured the House and thc Home Minister
also assurcd the House that it will go thro-
ugh Whether it can be done tomorrow, 1
am not very sure.

13.04 hrs.

The Lok Sabha adjourned for Lunch
Fourteen of the Clock.

il

The Lok Sabha re-assembled after Lunch
at Seven Minutes Past Fourteen of the Clock.

[MR, DEPUTY-SPEAKER in the Chair|

RE : KERALA GOVERNMENT'S RE-
PORTED DECISION TO WITH-
DRAW CASES AGAINST
CENTRAL GOVERNMENT
EMPLOYEES.

SHRI S. M. BANERJEE (Kanpur)
Sir, T have a submission to make. It is
not a point of order. Itis a very humble
submission. This session of Parliament is
going to end tomorrow. This morning 1
wanted the permission of the Speaker to
raise a very pertinent matter but since
Shri Hiren Mukerjee raised another matter
1 did not think it proper to raise it then.
You must have read in today's newspapers
that the Kerala Government wants to
withdraw all cases against Central Govern-
ment employces.

MR. DEPUTY-SPEAKER : The Spea-
ker did not give you permission to raise
it.

SHRI S. M. BANERJEE
allowed the adjournmert motion
calling-attention. That is why I
asking . . . (Interruption)

MR. DEPUTY--SPEAKER Uander
rule 377 also he has not given fpermission.

" SHRI S. M. BANERJEE
it.

: He dis-
and the
am not

: He rejegted

/
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MR. DEPUTY SPEAKER : You were
informed of it.

SHRI S. M. BANERIJEE : I was info-
rmed by Shri Patnaik. I agree. I have
no grouse against that. I simply want to
bring to your yotice the following news
items :

“Kerala to withdraw Cases

“The Kerala Government has decided
to withdraw with permission from
the court, all cases arising out of
the Central Government employee’s
strike on September 19 except those
involving serious attacks on people
and property”.

*This decision taken at a meeting of
the State Cabinet today, was anno-
unced by the Chicf Minister, Mr.
Namboodiripad ata Press Confe-
rence’’.

¢ ... Central Government sources in
Ncw Delhi  expressed surprise at
the Kcrala Government's deci-
sion.. . .”

SPEAKER

MR. DEPUTY : 1 have

read the news.

SHRI S. M. BANERJEE : I only want
you to take note of it and ask the Minis-
ter of Parliamentary Affairs to take a note
of it and convey our genuine sentiments
because it is affecting the autonomy of the
State Government.

MR. DEPUTY-SPEAKER : 1 may tell
you that he is definitely going to take note
of it. So for as his sympathies are con-
cerned in this regard, they are with the
workers.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH) : As you
were kind enough to say, the Speaker did
not allow it. In that case no note should
be taken of it. But, as you have asked
me to take note of that, I obey your
command.

MR. DEPUTY-SPEAKER 1 added
one more thing. 1 said that your symap-
thies arc also in that direction.

Government Employees
in Kerala

DR. RAM SUBHAG SINGH : Yes,

Sir. Beyond that I am not going to say

anything. But the STATESMAN contains

such useless reports, more - particularly

from its parliamentary correspondent, that

this morning it got me embroiled with you.

I do not know whether this is the STATES-

MAN'S useless reporting; but, anyway, I
have taken note of it.

SHRI S. M. BANERJEE I am not
quoting the correspondent of THE STATES-
MAN, but I am quoting the PTI and UNI
news.

SHRI K NARAYANA RAO Bobbili) :
I agree with what you have said. But it
is a matter involving very important princi-
ples of Centre-Statc rclations. Here is a
situation where the ordinance has been viol-
ated . . ..

MR. DEPUTY-SPEAKER : The hon.
Member is going into the merits. I would
not perimt that. Wc arc not going into
the merits now. This is not proper. The

hon. Minister of Parliamentary Affairs
has said what he wantod to say. There
the matter should end.

SHRI SHEO NARAIN (Basti) : They
want to crcate Bengal here.

SHRI S. M. BANERJEE : We want

to raise thesc important matters because the
session of the Housc is coming to an end
tomorrow.

SHRI SHEO NARAIN : Weo on this
side are always helping you to maintsin
order in the House.  But these people are
creating unnccessary trouble. You were
good enough to ask the hon.  Minister to
say something. And he has said what be
wanted to say. What more do these people
want ?

MR. DEPUTY-SPEAKER : I know
that Shri Sheo Narain is always helpful to
the Chair and to the House.

oft wa wrw o (fael @ww) @ g%
gt § fr gt wleg N dkam &
T gTedl A I qrErh enwrfodt &
sfa gaedl § wivaw wgd § fiv an Ay
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Central Government

Employees in Kerala
[t #ax & )
B EEHT A AT F gEese @ §, A%
for arg freft &1 gt a2 & anfwa
w fogeee w3 fear wmo 1 g9 a@ &
w09 FOF ARG N1 &R F ATh
Famr g AT Fr R ERF FA A
i g AW H N @ R F g
AT § ST R ¥ gwed avfum ¥ fow
a1 gy AT IR frgwe w1 faar
T JTfge | a8 2@ g S FT gare
1 Hag At agm fr ¥ 7 9 g
fear a1 SEE wadear o aled | Afeq
& ¥z weF ¥ w19AT F7AT g
78 a9 7@ a1 ¥ fam ush g sy w7
Ty Y sifaea R fd @a a1 Ger
TS\

SHRI MANUBHAI PATEL (Dabhoi) :
Is it the zero hour ? Is it an item on the
agenda ?

MR. DEPUTY-SPEAKER
said, the hon. Minister has taken note of
it. And I can say this with a full sensec of
responsibility that not only has he taken notc
of it but his sympathics on this particular
issue arc with hon. Members opposite. 1
say that with a full scnse of rcsponsibility.

: As I have

SHRI R. D. BHANDARE (Bombay
Central) : On a point of propricty. You
are asking the Ministcr to take notc of
whatever is raised in the House. We must
learn not to take notc of certain things.
But every time you arc asking the Minister
to take notc of it. At that rate, no work can
be transacted here . . .

MR. DEPUTY-SPEAKER
taken note of what the hon.
said.

1 have
Member has

sft T fag (Jgaw) @ A ST
. Y & W 6T agi wr X faeand €1
T HR ARy EfF AT W ooy &
4P E & g o oam, W @
Iy Eax §

Nagaland (Change in
Representation) Bill

MR. DEPUTY-SPEAKER : Some matt-
ers are agitating thc minds of hon. Mem-
bers. This is the highest forum in the land,
and we are adjourning tomorrow. When
hon. Members go back and people ask;
questions, what are they to tell them ? 1
know that Government arc also eager to
bring up so many matters before the House.
Note has bcen taken by the hon. Minister
of what has been said. 1 think that is
enough.

SHRI R. D. BHANDARE : So many
problems arc agitating my mind that if I
seek to raisc them. I hope you would give
me the same latitude and permit me also to
raisc them.

MR. DEPUTY-SPEAKER : The other
day Shri Randhir Singh had raised the
question of some repression on peasants in
regard to sugarcanc supply. T had allowed

that.

SHRI RANDHIR SINGH : I am very
gratcful to you.

MR. DEPUTY-SPEAKER : Now, we

shall take up thc Legislative Assembly of
Nagaland (Change in Rcprcsentation) Bill.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : There was no violent activity so far
as Chandigarh was concerned. No cases
of violence have been filed against the emp-
loyees of the Central Government at Chan-
digarh. I would, therefore, request that
the cases in Chandigarh should be whithdr-
awn, becausc thcre was no violence and
there was absolutely nothing of the kind.

14.13 hrs.

LEGISLATIVE ASSEMBLY OF
NAGA LAND (CHANGE IN
REPRESENTATION) BILL

MR. DEPUTY-SPEAKER : Regarding
this Bill, I would say that it is more or less
non-controversial. So,we should try to finish
it before time.

SHRI S. M. BANERJEE (Kanpur) :
This is a purely non-controversial Bill.

MR.DEPUTY-SPEAKER : So the hon.
Minister may make somc submission and
then we may pass it,
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ot it fog (Qgas): o W= A
% fau <ar o arfey s wfafaf
AUET ATTAE TAT 9T, § IgF @rq a4
at | % qi fame srex frem arfed

MR. DEPUTY-SPEAKER : Let us finish
it in one hour.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :1
beg to move :

“That the Bill to provide for a change
in representation in the Legislative
Assembly of Nagaland and for that
purpose to make consequential amen-
dments in the Statec of Nagaland Act,
1962 and thc Representation of the
people Act, 1950, be taken into
considcration.”

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order 1 submit that the hon.
Minister cannot proceed further with this
Bill. Becausc I am raising this point of order
it shoud not be understood that I am against
this mcasurc. I understand the mecasure and
I am in full sympathy with the hon. Mover
on this Bill. I am saying this becausc I
have had the notorcity of blocking things
here. My objection is to the manner in
which Government arc trying o treat this
House and taking thc consensus of the
House to be grantcd, and the manner in
which they are throwing the Constitution to
the wastc-paper basket . Thercfore, what 1
am raising is so fool-proof and it is to the
effect that this measure can not be takeu up
in this House.

This Bill sccks to amend the Represent-
ation of the pecople Act. It also sccks to
provide for a grcater nuinber of Members
in the Legislative Assembly of Nagaland.
Under the Constitution the Governor of
Nagaland has the power. [ would invite
your attention to article 371 A (2) (d) of
the Constitution which says :

“The Governor may make regulat-
ions for the peace,progtess. and good
government of the Tuensang district
and any regulations so made may
repeal or am:nd with retrospective
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effect, if necessary, any Act of Parli

ament or any other law which is for

the time being applicable to that dist-

rict;,

So, bringing in an amendment to the
Representation of the Poople Act is unnece
essary and it means wasting the time of the
House, because the Governor of Nagaland
can do it himself.

This Bill wants to increasec the number
of members in the Nagaland Legislative
Assembly from 46 to 52. From the Tuens-
ang area, thc number will be increased
by 6.

Article 170 of the Constitution provides
that the number of Members in the Legisl-
ative Asscmbly of a State shall never be
less than sixty. Article 371A provides for
Nagaland administration . . .

SHRI RANDHIR SINGH (Rohtak) :
It has been amended . . .

SHRI SRINIBAS MISRA : It is perhaps
difficult for my hon. friend to understand.

SHRI S. M. BANERJEE (Kanpur)
Shii R. D. Bhandare is also consulting
Shri Randhir Singh on a matter of law.

SHRI SRINIBAS MISRA : It will be
clear to anybody that it is such a fool-proof
matter that Government cannot get this pas-
sed here.

MR. DEPUTY-SPEAKER : The hon.
Member's point is that Government need
not come before this Houss for this purpose.

SHRI SRINIBAS MISRA : Itis not
that way.  The first point is that for the
amendment of the rcprescntation  of the
Pcoplz Act they necd not have come before
this House. As regards the other thing, you
will understand it after I have finished my
submission, and it will be clear afterwards,

Here, article 371 A (2) (h) (i) says :

“clause ( 1) shall, in relation to the
Legislative Asscmbly of Nagaland,
have cffect as if for thc word ‘sixty’,
the words ‘forty-six* had bzen subst-
ituted;”
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So far as article 170 is concerned, no
Legislative Assembly will have a number of
less than sixty. But for the sake of Naga-
land, it will be forty-six. Now, under this
Bill, they are trying to make it fifty-two.
This Bill runs counter to the constitutio-
nal provision. Without an amendment of
the constitution, how arc you going to pass
this Bill ? It is so clcar. Why do they not
first introduce a Bill to amend the Constit-
ution ?

SHRI R. D. BHANDARE rose-

MR. DEPUTY-SPEAKER . Mr. Bhan-
dare, I was here when this decision was
taken and this particular amendment was
carried. There are some special provisions
regarding Nagaland. When the Parliament
conferred Statehood on Nagaland, certain
special provisions and special responsibilities
had been entrusted to the Governor.

SHRI R. D. BHANDARE (Bombay
Central) : These are incorporated in the
Constitution. I rely on (h). It says :

“clause (1) shall in rclation to the
Legislative Assembly of Nagaland,
have effect as is for the word ‘sixty”,
the words ‘forty-six’ had bcen subs-
tituted ;"

So, the word ‘sixty” continues to be the
maximum limit.

MR. DEPUTY-SPEAKER His point
is that this is a constitutional provision.
Can you amend it by a legislation ? That is
the question he has raised.

SHRI R.D. BHANDARE : It could be
upto ‘sixty’. The minimum is laid down.

SHRI RANDHIR SINGH : It is only
being increased to fifty-two.
SHRI R.D. BHANDARE : It cannot be

below 46. 46 is thc minimum. We can raise
it up to 60. We cannot go bclow 46. The
Constitutional provision is that we cannot

aobelow%

m DEPUTY-SPEAKER : I can read
_out the rclevant section. Has Mr. Srinibas
"Misra followed ?
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SHRI SRINIBAS MISRA : I have
followed. The minimum being 46, wecan
have 52.

MR.DEPUTY-SPEAKER : Now let us
proceed further. There was some confusion.
Now it has been cleared. (Interruption) 1
wish his example is followed. It shows a
certain humility.

SHRI SURENDRA PAL SINGH : The
Government of Nagaland have, in a letter
addressed to the Government of India, made
a request for incr g the repr tation
of Tuensang district in the Legislative Asse-
mbly of Nagaland from 6 to 12 members.
The request is based on a resolution passed
by the Legislative Assembly of Nagaland.

Clause (2) of Article 371-A of the
Constitution provides for special safegu-
ards for Tuensang district of Nagaland to be
enforced for a period of 10 years from the
date of the formation of Nagaland or for
such further period as thc Governor may,
on the recommendation of thc Regional
Council, specify. During this period, under
sub-section (1) of Section 11 of the State of
Nagaland Act, 1962, Tucnsang district has
been allocated six scats in the Lcgislative
Assembly of Nagaland to be filled by
members of the Regional Council from
amongst themselves. At thc end of this
period, Tuensang district will have the right
to return 20 members to the Assecmbly based
on their population. During the aforesaid
period, the representation has becn kept low
partly because the clectorate are not fully
familiar with modern electoral practices and
partly because the elections are indirect
through the Regional Council.

Now that the representatives of Tuensang
district have had experience of participation
in the deliberations of the Legislative
Assembly of Nagaland for five ycars, it is
felt that an increase in their represcntation,
which at present is inadequate, would be
justified.

The Bill seeks to achieve the objective of
increasing the rcprescntation of Tuensang
district from 6 to 12. The extra seats will
also be filled by the members of the Regional
Council from amongst themselves. This
increased number is still short of 20 seats to
which Tuensang district would be entitled
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ultimately. The reason is that during the
period referred to earlier, no Act of Legisla-
ture of Nagaland shall apply to the Tuen-
sang district unless the Governor, on the
recommendation of the Regional Council, so
directs, and thc Governor, in giving such
direction, may specify that an Act or its
part will have effect in Tuensang district
subject to such modifications and exceptions
as he may specify on the recommendation
of the Regional Council. In other words, the
Legislative Assembly of Nagaland has, at
present, limited jurisdiction over Tucnsang
district. It is, thercfore appropriate that the
representation of Tuensang district in the
Legislative Assembly of Nagaland should
remain somewhat restricted.

The Bill contains a saving provision as
to the existing Legislative Assembly of
Nagaland to the effect that it will not affcct
the representation in the Legislative Assem-
bly till it is dissolved. This will mcan that
the Legislative Assembly of Nagaland to be
constituted aftcr the passing of this legisla-
tion will consist of elected representatives
from territorial constituencics in Kohima and
Mokokchung districts and the increased
strength of 12 representatives  from the
Tucnsang district chosen by the members
of the Regional Council referred to in
Atrticle 371-A of the Constitution.

Sir, I move.

MR. DEPUTY-SPEAKER
moved :

Motion

“That the Bill to provide fora change
in representation in the Legislative Assem-
bly of Nagaland and for that purposc to
make consequential amendments in the
State of Nagaland Act, 1962, and the
Representation of the People Act, 1950, be
taken into consideration.”

There is a motion for circulation by
Shri Abdul Ghani Dar. Is he moving
it 7

SHRI ABDUL GHANI DAR (Gur.
Gaon) : No.

MR. DEPUTY-SPEAKER : He is not
moving it.

Mr. Ranga.

Representation) Bill

SHRI RANGA ( Srikakulam ) : I rise
to support this Bill in principle. I am glad
this opportunity is given to the House to
give some considerations to what is happen-
ing in Nagaland. 1 am extremely anxious
that these Assembly elections should take
place as scheduled and every possible effort
should be made by the Election Commission
and by the Government to see that the
clections are held peacefully, satisfactorily
and non-violently, and every opportunity
is given to the pcople themselves to go to
the polls to cxercise their right to vote.
Recently, 1 had the opportunity of going
there with my friends Shri Randhir Singh,
Shri Bohra, Shri Krishnamurthi and Shri
Kanwarlal Gupta. We were all impre-
ssed with the sincerity with which the Naga-
land Government and the Ministers assured
us of their anxiety also to see that these
elections are held in a  peaceful atmosphere
and that the polling also would be encoura-
ged to become successful, so that they
would be able to demonstrate that the peo-
ple of Nagaland believe in democracy,
believe and have faith in the legislature
which has been given to them according to
our constitution and that they would like
the State to function in a democratic manner
within the four walls of the constitution and
within our demccratic principles. Some of
us were told that there were forces which
arc very close to the hostiles who are not
keen that these clections should be held.
Somctime ago they boycotted some of the
clections that were held. They were the by-
clections. They could not succeed in that.
Therefore this time they wanted to demons-
trate their success by preventing people
from coming to the polls but then we told
them that we were very keen that these
clections should be held. Then they returned
the charge by saying : Oh, Government are
out to usc all their influence in order to
drag people tothe polls, Sir, thisis an
cxtraordinary charge which is absolutely
untcnable. It would be open to anybody
to go on saying that people are being brou-
ght to the polls by force. The police will not
be intercsted, the military will not be
intcrested, the local Government would not
be intercsted in threatening any one
to come to thc polis at all. But then
if these hostiles begin to play mischiefl
and usc their wcapons and batons and
other coercive powers in order to prevent
people from coming to polls. certainly. b
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would be the duty of the Election Commi-
ssion and civil authorities-if necessary with
the help of the Army wherever they are
needed-to sec that pcople are given every
protection to go to the polls to exercise their
right. We made this very clear to those
friends who came and met us there. I since~
rely hope that the Government will try to
take necessary steps, civil steps, non-violent
steps, peaceful stcps, democratic steps, to
ensure that the people have that opportunity.

1 would like to say onc or two words
about the situation that is prevailing. I
would like to testify this on my own behalf.
I do not know, other friends may be having
different views, I hope they agrec with me ;
but anybow, I speak subject to correction,
and I would say, on my own behalif, I would
testify, more and more pcople are coming
over, more and more of them are prepared
to accept India as their own homeland, as
their own motherland, although all of them
are very particular, much morc particular
than so many of us in our own respective
States to think of their homeland, Nagaland,
as something very precious, something which
has been having a very good culture, somc-
thing which is not similar with ours, but
they are prepared to be peaceful ncighbours,
peaceful co-citizens along with all of us in
the whole country.

Therefore, I would like to suggest to
Government to try and takc as soon as
possible as many steps as are nceded on
the lines of the suggestions they arc recei-
ving from the Nagaland Government. The
Nagaland Cabinet, I am convinced, is very
patriotic and believes in Indian nation-hood;
at the same time, they would like to satisfy
their people also in rcgard to their urges
for various things. For instance, they
would like to have a separate Governor.
I do not sce any rcason why we should not
accede to that demand. We are not going
to lose anything by that, nor do we have to
take any kind of risk by appointing a sepa-
rate Governor.

Then they would like to have complete
control over law and order. The time may
not yet be ripe, ccrtainly not ripe before
the elections are over, to transfer the whole
coatrol over law #md order to thosc people,
not because I coasider that thecy arc not
competent to deal with it—they arc all
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fully competent to deal with it, possibly
more competent than people in many other
areas of our country-but unfortunately for
us, we have that special situation there, and
in addition to it, it is a borderland where
we have been having so much trouble.
When the British were here, we were indiff-
erent about that area because they did
not have so many hostile neighbours. Now
we have China on the one side and Pakis-
tan on the other. We are not yet clear
about other ncighbours also, in regard to
their attitude from time to time. For the
time being, we are having friendship, frien-
dly relations and friendly dealings with
Burma, but not so long ago those relations
were not very good.

In those circumstances, for some time
to come, we have asked them also to be
patient. We should also be patient with
ourselves and see to it that while giving
cvery possible power to them, every possi-
ble opportunity and every possible privilege
also, in regard to control over law and
order, they should be willing to allow the
Governor to be their friend, philosopher
and guide and have a special responsibility.

So many other things can be said
and have to be said. Possibly my other
friends will supplement what 1 have said.
We are going to dispersc tomorrow. The
year is coming to a close and the new year
is going to dawn. As I have told those
friends there, let us all, thc whole House,
be unanimous in wishing them a happy new
year and a happy and prosperous citizen-
ship in India and success in the coming
elections for all those people who are dem-
ocrats, whether they are on the side of the
ruling party or are opposed to it.

MR. DEPUTY-SPEAKER : For the
general debate, we have 20 minutes. Out
of ten minutes, five have gone and five
remain. I will just accommodate one or
two members and then call the Minister.

SHRI KANWAR LAL GUPTA : (Delhi
Sadar) : It is not possible to proceed like
this.

MR. DEPUTY-SPEAKER :
dispose of this in one hour.

oft ywiwal e (g138): AT WA
F1 waerw gwi fe wa fafreex o

I have to
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I qY2T §HT AT § QT T NG A T
afog | I A fafaeey a9 &)

ot Toek fag : SwTewa  wgEEw,
TYT FAGIT E gW Tq | Wi GA TE
mgu Ffv Aqr o FAqE@ AW
T

&t vy faa® (T9) : § sgawar 7
TAITRE | & FAIE G &
FEAR I H AR A A IW@ & | AW
a% ug 37 a1 qr ¥ qfeqreY =it Ard &
fe 193t N agw Y & 39 & fog
gy fafesq frar Srar @ 0 w9 & A/1ET
T 9T gug 7g fzar qar @ & @
fomadt § ag @ T . . (5UAFW) . .
faorger acqs & | I g T agw N
AT 1Y § S faoraT Yeareerdy #RE
Wy frard Hag FETAIGTE
¥ A gu A8 faar g & wa oA
qag ! &9 ggae yd fawAg &0 T
A g 0T I qgF @A AT @ R 7
Ty W & G WY W
(A=) . . . TZ FHI AT AR ATH FT
AIEAAT & | OF AT § 99 @1 F ) gAA
qi9 A & §9F grar g, FfET wor g
w1 gwg A far &1 @ o aiw
a3 a7 Jrfge, a7 & qgaw )

SHRI R. D. BHANDARE : When the
debate is going on, how do you allow this ?

MR. DEPUTY-SPEAKER : Once a
debate has started, you can raisc a point of
order concerning an issue beforc the House.
So far as the Order Paper is concerned, if
you have got to say anything, you can say
it after this is over. That would be the
proper procedurc. Secondly, the Busincss
Advisory Committce never specifically
indicates that at such and such time it will
be taken up.

st wyg faad : gwam oiw @ faar
. AT &, WTH FIT AT WA FE TR
g7 Rt v @ g ?

Representation) Bill

MR. DEPUTY-SPEAKER : We will
proceed with the business as it has been
indicated here.

it 7y femR: g 19 9T §€ @Oy
2| AT A FAT ), A FAA, W
A1 7AAE &, qgi GAEE F AN & g
...

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH) : 1 have
agrecd to this debate and it will be taken

up, but the Agenda Paper is not printed by
the Parliamentary Affairs Secretariat.

st wy famd . AfFT Ww EAEAE
vsaTsS FHE &7 fAUg @Y qawTRy |
Fa1 ag A7 gur 41 5 ar fadw AW &
are za% fean sra ?

S0 TGN fag : wTOR A TEAOS
IBTAT 2, I F ATy ¥ g €NFT ATEX W
AT A |

it wy fewd : a8 W qFF A& W
aife, & zaar & wwar § o faAw
TEATE AN TS H 4w wearw Ax
gy g, Afea #7 T ary Y g fear
f& &% g AT gratay w wa fod, e
THWET AEAr o F qrE AT N 0N
gaw forr 9@ 1 Sereaer wgew, &
ghar gerar fraemar §, w9 gem &
ary ¥ wuY gz A8 wAr | g dar
TEATT 97T TF AT @ &, W T R
T ?

MR. DEPUTY - SPEAKER : Tt was
postponcd at your rcquest. Therefore,

today, as he has pointed out, we will try to
find timc and accommodate it.

ot g forsd - & wmger § 6 q@ otw
T foran w1, waY & & war g

MR. DEPUTY-SPEAKER : At §5O°
Clock we shail consider it, not now.
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ot it fog (Qzaw) ¢ fed
e e, Y From 3 et -

1T fHtely aX ®q I 9,
it s, gt weay, gl oed )

ag AT FT & 7 gH &Y oF g
FIWR A9 W@T | TE ORI T 2,
o go wf | gget g1q @y & ag FEA
argar § fr agt & arfoe, @1 Az
FaIMA § ar w91 Ffar w@y - O 91
T ¥ A s Wy & s
&R =T Fga sredt g

0 aa-& ag Few =EATE N7
N g @ fF agi ¥ @ Tgrr,,am“ré
WA mgaa Aw Ad 2 FmoIm
g A FPI-IA F HaT fggeAw AN
WY AW AN, HAA 99 T Ay a7
A F qEAATE AR AR F AzAE
fe-fama FmaTd @ HT Fg I Y
®HATA RO | I TATH A I SFATIHRE
N owea 1 g g o dtw azE ¥
AFT 9 TSR ATgH & T 00T LA
R GTH} FT Icg § STeg qRRNGEA FHT
wrfgd, #aifF ag aET ¥ A9 gAv TATHT
t

el ara-agi & s Fr ag fowrag
t—fafaeex grga 7@ a1a #1 Az FWI-
fe o7 & gg ¥ mww N, g whmgw
Fo gyl g & =y WwE A
THTH I Y qrw  faqy wifed | IAT

AW qT gweEtAr aR A AR fem
I |

RNy qra-1g Wgy § fr af A
wNfE T fw F wgwar I7 F fAv
AWz MEHT TeaTgTE FY F, IAE WK
fear omga xw Wi AT Y gwaEtar a1
¥ o fear amm o g% for ave
wr(tqmm gfqq = g W
wgwwT Ik e faar o7
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ol a1a— 9gt Te-FEr g )
e fory e &7 7 g T gE AT A
gggn afiaa § 1+ & Y@ wEEw
FTAT § AR WAL wedt ot ¥ FgAT
1gAr § 5 a7 wrd ww f 5 6 aw
ATHT FATX F7 . . .

st swmEdT wEen g g
AT 3, W Al g@i B AT
EEl

it Tonete fag ¢ § SR gFF A
qrzaz frat & Ay & Fg A& w0
arzAT, FrfEa g femmr § gg a1q I=
# fr fag ma w7 g g9 O AW, WA
At At ) g fAd wrg quTs T& A
FI7 FI, N A TATHT AT & |

AAEw ¥ a9 ¥ 3@ faw &
FHIT FAT § |

SEVERAL HON. MEMBER rose.

MR. DEPUTY-SPCEAKER : There is no
gencral debate. 1 am closing it.

SHRI KANWAR LAL GUPTA : How
can you refusc my party time ?

MR. DEPUTY-SPEAKER
qucstion of Party. Iam following some
procedure.  (Interruptions) 1 have got only
10 minutcs more.  Shastriji wants to speak.
Mr. lakkappa Wants to- Speak .....
(Interruptions) 1 will apply guillotine here
and now. lam not going to extend the
time cven by a minutc. Then the Minister
may reply. (Interruptions)

: Itis nota

SHRI SURENDRA PAL SINGH : A
number of points were made by Prof.
Ranga. ..

SHRI V. KRISHNAMOORTHI
(Cuddalore) I made a visit toNagaland
very recently along with the  Swatantra
Party lcader as well as Mr. Kanwarlal
Gupta . . . (Interruptions).
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SHRI SURENDRA PAL SINGH : A
number of points were made by Prof. Ranga.
One of the points raised by him was the
desirability of holding elections there as per
schedule and he has expressed the desire
that nothing should happen there which
should come in the way of holding the
elections. I can assure th: House that on
behalf of the Government of India every-
thing possible will be done to see that free
and fair elections are held in a peaceful
atmosphere  (Interruptions) We will give
every possible help. Prof. Ranga also said
that the suggestions made by the State
Government may be accepted. All the
suggestions made by the State Government
arc under your consideration. (Interruptions)
I fully associate myself with the sentiments
expressed by Prof. Ranga about the people
of Nagaland. This is all I would like to
say on this matter.

Mr. DEPUTY-SPEAKER : Now, the
question is
“That the Bill to provide for a change

in representation in the Legislative Assembly
of Nagaland and for that purpose to make
conscquential amendments in the State of
Nagaland Act, 1962 and thc Representation
of the pcople Act, 1950, be taken in to
consideration.™

The motion was adopted.
SOME HON. MEMBERS : rose--

SHRI KANWAR LAL GUPTA : Sir,
you are flouting the entire procedure.
(Interruption).

Mr. DEPUTY-SPEAKER : Order, order.
Nothing will be recorded, let them shout.

SOME HON. MEMBERS : **

Mr. DEPUTY-SPEAKER : Now, all of
you will please resume your scats. You
obey first. Mr. Krishnamoorthi, please
resume your seat. Your lzader is listening
to me. (Interiuption) 1 am prepared to listen.

SHRI KANWAR LAL GUPTA : What
is this going on ? You told me you would
give me a chance. Itis a very wrong
procedure.

Representation) Bill

Mr. DBPUTY-SPEAKER : Will you
resume you rseat ?

SOME HON. MEMBERS : rose--

SHRI V. KRISHNAMOORTHI : You
called me. If you are unable to control
Shri Kanwar Lal Gupta, it is not my fault.
How can you call the Minister to reply even
without listening to me, after calling me ?
It is an insult to the Members.

Mr. DEPUTY-SPEAKER : Unless you
listen to the Chair, I will not permit anyone
to speak. I shall listen to you provided
you listen to me first.

SOME HON, MEMBERS : rose-- '

Mr. DEPUTY-SPEAKER Pleass
resume your seats. [ am prepared to listen
to everyone.

SHRI SHRICHAND GOYAL : (Chandi
garh) Sir, one iinute.

Mr. DEPUTY-SPEAKER : Please res-
ume your seat.

SHRI V. KRISHNAMOORTHI : I am
starting my speech, You called me to speak.
(Interruption)

Mr. DEPUTY-SPEAKER : I will call
you, but please resume your secat Every-
one will resume his seat. We discussed
this matter in the Business Advisory Comme
ittce. One hour was allotted. I am notin
a position to extend the time on every
occasion.

SHRI V. KRISHNAMOORTHI : The
Chinese are on the other side.

Mr. DEPUTY-SPEAKER : The Busi-
ness Advisory Committee has fixed the
time. We have to finish the business by
8 Or‘clock, (Interruption) 1 am not in a
position to extend the time on my owan.

SHRI V. KRISHNAMOORTHI : The
House is competent.

Mr. DEPUTY-SPBAKER : If the House
wants to extend the time, it is for the

**Not recorded.
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{Mr. Deputy-Speaker)
Minister concerned to do what is necessary.
I am not prepared to take the responsibility.

SHR1 V. KRISHNAMOORTHI : He
Js agreeing.

Dr. RAM SUBHAG SINGH : We are
in your hands, Sir. (Interruption)

I have no objection. If they are sore
about it, you can extend the time by a few
“minutes.

Mr. DEPUTY-SPEAKER : All right;
by 20 minutes. We will finish it.

SOME HON. MEMBERS ROSE~(Intc-
rruptions).

MR. DEPUTY-SPEAKER : There is no
controversy. 1 will give you the fir<t oppo-
rtunity, Mr. Krishnamoorthi.  Now. if the
amendments are formal ones, thcre is no
difficulty. T will finish them in two minutes.
At the third reading, I will call the members;
they might speak for two minutes cach. We
will have 20 minutes more.

I cannot reverse the process. (Interru-
tions),

st ¥aX W@ W WY ¥ OF A
e Ay AT qrEw TEEY TR WY W
* ¥ g AT 91gy & ) Afww 25 e
aY &7t |rgw A qigE Wiw WX A W
fa¥ o< 10 faae @ fay fasm St 3

MR. DEPUTY-SPEAKER
I shall extend it by 25 minutes.

. All right;

SHRI S. M. BANERJEE (Kanpur) :
‘On a point of personal explanation, Sir. 1
never raised any point of order on this Bill

s gwmWT wEAY o Iureaw o,
au ¥ ARz ¥ far & on gww A
wTEAT § W §W TFE ¥ G-y 7=t &
wag fraifer € fodt sgaaga faw
IO woly TER °g ¢ fe o s
& Py, w2, T—wR, e &
AR e & T T R e F X
fad o WX 97 amal W T TR
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AT HHAMNTITFT IGCL T | 70 T@
YgT Y wE feqr T AT § | T9H
% f& ¥ 0y faqe & fawq T@m@n
oTa | & gwwar § f e & wfasy &
faar snam o

MR. DEPUTY SPEAKER : It is a very
gcod suggestion, if it is followed.

SHR1 S. KANDAPPAN (Mettur) : If
you cannot extend the time, hereafter do
not call any member to speak and then
shut him out, as you did in the case of Mr.
Krishnamoorthi. You called him and said
you will give him two minutes, but after-
wards vou did not allow him to speak.

MR. DEPUTY-SPEAKER : Within
2 minutes, if 10 people wani to speak, what
is to be done !

SHRI NARENDRA SINGH MAHIDA
(Anand) : You had asked the Minister to
reply and votes were taken. Are you going
to expunge all that ?

Clause 2-(Change in reprsentation in the
legislative Assembly of Nagaland).

Mr. DEPUTY--SPEAKER : No.
are now on the clauses. Clause 2

We

Mr. Lobo Prabhu.
SHRI LOBO PRABHU (Uipi): I beg
to move :

Page 2, lines 4 to 6,—

Jfor “persons chosen by the members of
the regional council, referred to in
that article, from amongst thems-
selves™

substitute—

*‘direct election”

Page 2, line 7,~

(1)

Sfor “‘that’ substitute—

*‘the regiomal™ (2)

Sir, after five years of the formatiom of
Nagaland, after Nagaland has ceiebrated its
fifth anniversary, we are still not in a posi-
tion to trust them. We are not concerned
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with the whole of Nagaland. We are cons
cerned with only one of the three districts-
the Tuensang district. In this district,
there is no direct election. If there was
direct election, perhaps the politics of the
people would be canalised. At the moment,
they have joined together against the Gover-
ament, because they cannot meet each other,
face each other. in a direct election. There is
power given to the Government to make
any changes necessary within 10-years. My
amendment is, since things have gone cn so
well in that arca, which was visited by Prof.
Ranga and others-they did not visit Tuensang
district, but they visited the other arcas inst-
ead of continuing this indirect clection, thcy
should take the peaple into confidence and
have direct election there.

Thc question is, how this can be done.
1 would refer to article 371. (Interruptions)
If this Government cared to bring the whole
of Nagaland in line with the rest of India,
if they carcd to bring Tuensang district in
line with the other two districts, they must
give up this form of indircct election, if not
in respect of all thc 12 seats, at least in
respect of the scats which they arc adding.
1 would likc the minister to say specifically
what circumistances exist for preventing the
people from excrcising their frec choice in
the matter.

‘15 brs.

SHRI SURENDRA PAL SINGH : |
will be very brief. Without going into the
background, I submit, Sir, that this spe-
cial arrangement; this special porvision
was made at the express cesire of
the people of Tuensang district. It is.not
as though anything has been imposed on
them. This provision will be there only for
a period of 10 years or for such further
period as the Governor may on the recom-
mendation of the Rogional Council specify
and after the cxpiry of this period automa.
tically they will have direct elections. For
the time being, it is only in deference to
their wishes that we have agreed to this arr-
angement. It is only for a limited period.
Five years have already passed and only
flve years remain. After that, the people
of Tuensang district will have the same
status and standing and they will elect their
Members like. the. rest of Nagaland.

Reprzsentation) Bill

MR. DEPUTY-SPEAKER : I shall now
put the Amendments to the vote of the
Hcuse.

Amendment Nos. 1 and 2 were put
and Negatived.

MR. DEPUTY-SPEAKER
tion is :

: The quess

“That clause 2 stand part of the Bi\.**
The motion was adopted

Clause 2 was added to the Bill,
Clauses 3 to 5 were addcd to the Bill.
Clause 1, the Enacting Formula aad the
Title were added to the Bill,

SHRI SURENDRA PAL SINGH: 1 beg
to move 3

“That the Bill be passed.”

MR. DEPUTY-SPEAKER
moved :

Motion

“That the Bill be passed.”

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Mr. Deputy Speaker, during
the last week we had the opportunity of
vitiling Nagaland with the assistance of our
Madam Prime Minister. The arrangement
made by the State Goverament for our visit
were very encouraging and that made us
feel that Nagaland does form an integral
part of India. To day the State Govern-
ment there faces a lot of difficulties:

1t is a State only in letter and there is
neither tail nor hcad. There is no scparate
Governor; the law and order issue is not
given to the State Government. The Gover-
nment under the Chief Ministership of Shyi
T. N. Angami faces a lot of difficulties cm
account of this.  Shri Angami is rot able
to answer his critics and also tackle the
hostiles. Due to the Government of India‘s
initial wrong doings during 1956-57-the
military actions taken therc--the people in
Nagaland are still hostile to the Government.
We have to win them over. We have to
take steps to sce that the State Government

- threre. gots the support-of all the people inc-

luding.the hostiles. We arc sure that the
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Nagaland Government will march forward
after these elections.

I would like to add one more thing.
The State Government there is swimming
across the current.  We have to strengthen
the hands of the State Government by con-
ceding the demand for keeping law and order
with the State Government. Then only
the Government will be able to tackle effe~
ctively the law and order problem. They
should also have a separate Governor.
The adjoining Naga areas in Manipur and
Assam should be merged with the State of
Nagaland. Then only it will become a
full-fledged State.

The total population of Nagaland is
only 4 lakhs, About 20 to 30 thousand
youths are still unemployed. Thé¢ Gover-
nment of India should take up the respon-
sibility of giving employment to these 20,000
unemployed youths. On account of frust-
ration the unemployed youths have turned
hostile and are shouting kuganalim, i. e.
independence. They have started this ind-
ependence movement. The Government of
India should see that these youths are pro-
vided with employment all over the country.
Then only this movement of independence
<an be checked. The State Government
should be helped in this matter. Then only
it will be able to win over the hostile nagas,
as also these unemployed youths. Today
Iread in the papers that Mowu Angami
with his band of 3,000 to 4,000 hostile Nages
who have been trained in China is waiting
on the Indo-Burma border to enter Naga-
land. The Governm:nt of India should
take note of this,and unless more powers are
given to the State Government to deal with
them, this problem is not going to be solved
by military actions alone, I appeal to this
bhonourable Housc as well as the Prime-
Minister through you, Sir, that the Govern-
ment should help and encourage in all ways
the State Govrcnment so that its hands arc
strengthend. Then only we can have the
State of Nagaland with us and the hostile
elements will be won over. With these
words [ support this measure.

o wisre s Wn (e
Imeae AHTT, W faw o WA w1
¢ & ¥ A ow Ol wgw W@ o
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AT T3 gk WK o MR d
W A v a wififag § ) wfe Tqt
R Y fag &Y qTAAT SN IgET agq
TFW AR fF ARl O R WY
2w afxg @ § W 93f ) TaTEEd &
ST AT & | & A19F  gIRT FAT ATRAT
g & o v Wt qesfy § feeed
@Y § AR W Tz e § fw i@
HeFfs &1 g g yAR ), I AW
fraee & f5 3 Arnde 9 W A
qezfa 1 yw= #X 1

IR FEIEY, ANMHE & HIL WA
13T ArgT afve g9y A€y g 8, agi 9%
FE T A gEar § 4 frAwa i fE
afz gm agy &5 gfiedma @) @A
T FT AR ATMAE  T9EF HTC & agh
93 W1 I3 FY wgafa W) maEma @
gfaad fafraq &7 & gomew &
ZIMr | 38 §19 Q1 AT & ARfTE
fawm frar s =rfaw | g o amar-
13 & grew, foer o) A6 qwTe ATl
T Rgeqiz fFar arr =g | ol F18
gag gt & Al F wer URw™
ufsaai ag Wr &1 afsa & swmod g
FgaT wrgar § fw agi qr g =€I-IR
ot %y Afg o3 Fowr =ifge o gy W@
Tgt 9 HAET aew AYE § 1 zafau &
w1gm fF ww Anae F wfaw § wfaw
wiFTet W, asa & feafy £ oA
HT | IAHT o1 AT Y gEear g 9T
FETITE &< | wratrE fawma ¥ |@rg-gmy,
FTATATE HY Gf4ATE, [ W G0 F qTAA
TATX ITE | THH g9 @ qa gH | W
IAFHIT Y AN FT WEAEFIA § T
it HY AP 9 WANG T fremm § o

FATHE ¥ N AT § I TF qAeAt
wrfewanfadi N & | TR q1Eg D WAy
¥ 18 wrfeg-—anfrai § | agr qx wfas A
wfaw TarE@a & Fa gwn ¢ | o frew
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[v’ﬁmm )

Y qrT A v @, IR A gwEAr A}
R Ierwrar @ 8, genwmET 78 & | AT-
FT FY ggd wwear amE A § 1 ATET
TR A R arfeearT fE gam oy I
# 3 g aga e g @ & | AmTeE
TR AW HT feeaT & 1w § & 2w faw
FT @ #3 gy 6T Fgar 9gar § &
o9 AvTE &7 wfew ¥ wfaw frww
Fifay og a9 § @a @Ewar W
TG H WrAEHT § PAfE agr T
@t gty ae faawm &

it maT o e (feesft qex) @ 9w-
et S, g WY AT 9 F A
fasr ar arys Ay F arz & #g
FFar § fF amree A &1 eftewRdT
T A & A AgA N AR EewnEd
17 wE ¥ @gi qT s faw T
R, & IEFT amf a1 § W AT @Y o
¥ TS FGAT NGAT E |

Tg 1T A 3z 2 f5 g F way
A% ATTAE T FPAAR- NG FAFT @
FraMagi g I A WA q@i ¥
gt w1 wmar &1 fogdy dre awt & A
 #fade fafreed agi wng § 1 @
AHATAT T q qgr 9T w1 fqww amar
oR T ey D war 21 W W
q AT9Y I oF wgfaan-dig T A<
@1 gar & 1 Fgh I ¥ foo g7 g
T AT & 1 gt A s A et 3
A agt o gwE A AGT & gwAT )
¥ Al 9T agT @1 A qoesw o
for & fady NfF 6-7 g ¥ q@F )
gL Agmm s § afeT ¥ gwe amml
& 9 ¥ @ § 1 xafag ¥Q age 7o ar
g} s g m gfoaw i qwra
F T AT FT H T FIA T U
et 31 form s & WX ATRAAE F Sy

Representation) Bill
AR F QY E TN ag ¥ ammsi W
A A FA w7 AT faaar qifgg
uﬁta’twuﬂfnmfmaam
TF TW @ew w27 AR

0 T Y 0 ATEw A 8N T A
Fax A 79, K fogr@ w0 ¥ @
I A Aar § f& o ow wew ®2
g guF fao wewr AT WY @An
aifge | AfFT 97 a% T2 9% Arlwe
It g, Twarfs qhag &
feafa garad st & o a% W
A1 Weg ATET A WX M9 A 9T FAT
AR AR & faw gfwa o Afew
# 73 7T I FIAT 9@AT § fF Avm—
AT WX ATE FT A ATET T FALT
ITH FEY ¥ QAT GTHTC A &
% s fagea #, f& wfar fgear
e § 9T g AR ww & A
AT

zgd wffwa s A ag Twwar
tHagiF g AW ART F wrq § aY
ag wod @17 g | & wran e agi &
sfasio @9 ARa & arg § GfeT agr
UF O FAT AT WY § W A4 ®
faeity #<ar & A wifs ag wgar ¢ fw
ARMHE T RABT G ATY | IT R0 WY
Tq woTT A g Fifaw A & 950N ag
A Wy el & fF ooaIeE Qe Qv
w1f3q | T SFT aIg A< ¥ SIAT W MY
Q@ WY &) Aok wraw @ wor
IR ST w1 qurg W wngan §
fagia s agi ez aga & g=aT w™
fear &1

# qgt X ag AT wgm g fw
agl 9T gA fa@ Y Jm) 9 @ 7w
o WY g fawifcr oy & faws
oF W Y gAY ®Y A (aer Wi 1w
% fag & wrg & afcg a7 w qarf 24w
Lu o S
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@0 Ma § ag wgw wwgw § v ag o
uF @il faAe( g g 480 § afew
7z oF qifafess swaw A § AW
fer zaer Afae 9T 37 FY GAFHET G377 |
Tyl ¥ W07 Ayt G WX FgE F AW agl
o 3§ AT WIEW YN ¥ °g Hier
LEuill

fig faoa & aT A & *g F TH
& | g faua 1 A a87 @TATF
g M N gEwIFe A A7
fesfeY O1gw & o # wer gar
@ ag N famw a1 w3 § 5 faenfedy
FREF A THT F G & AT ag W
HTIE AT AY 19T FT @ § 9 39
aqF A UF THAS FA F7 Hifqw IT A
g 1 famrar g fd aar s1 e
i faow ¥ gy sz s wfgn ek
sawFTst # 9 gg fafear & ag 3=
& fag grg Afad, i & A a8 W
fagarg f& &3 o &z mEnde §
Iq J Taha A Iy 57 39 F ufa
AT A |

% JEEIA FTFT K WAAT ATSQr
qUT FE AT | IEA T q17 %1 forwras
) f& oo & g AT &0 & fag
W /T TadE ¥ gy SR wul Ared
O & w9 AT i e § A faar
WX AZ § 37 FY AT Y | ¥W AE wT
RNY FET IAEH ¥ 1 AT FwgAT & e
gt ¥ N Ve neAdE § 39 N wfees
TATRT AT | G W) & &79 F 5 fodas
w1 &HGT w@r §

MR. DEPUTY-SPEAKER : Before I call
the next hon. Member, 1 would like to utter
a word of caution. 1 have been to Nagaland
and I have t the Peace Mission people

there, and Lihave spent some uscful time
there. So. I would just caution hon: Members

DECEMBER. 19,
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not to criticise the Peaces Mission just on the
basis of one visit . . .

SHRI KANWAR LAL GUPTA : I
strongly object to what you have said. You
may have your own personal opinion. On:
a point of order.

% a2 w1eT F Arg ag fAdgw w1
qe T ¢ f& s § 1 F7r I gA HT
¥ 1 3| gAT | FE a9 o qE
#g fear w7 § sfe g9 W &1 ARET
AT @ 1 & 99 A # & g e Swe
F gf7 ghwm gowm featy § 0 w@ s
T T F UF g T 1 qFAT § AfFA
w9 g 9% 9% gu 9@ T @) 3
gHd & 1 Y AT w9 g afay

MR. DEPUTY-SPEAKER : The hon.
Member is making a mistake. He has not
followed what I have said. I was there in
Nagaland and 1 have seen the work

s AT A YW : WY A OF AR
T AR AN ara awm A & 7
WY 58 ar § ggAq fear § ag § ¥ gaA
F1 IAATAT § | G IIDAS AR &
wrE T T g &Y ag Tt A9 wF §

MR. DEPUTY-SPEAKER : They are
not here to defend themselves. So; 1 was
asking hon. Members to be very cautious,
while making any remarks or passing any

strictures or criticism about them. It is my
responsibility to ensure that.

o W3 W qW T X S w7
gw Y AN A Ay whA
FAFT &7 I IJYTEqE AEIRT d WA Wk
W fq=r g1 A Y wTHT I 3g JauE
g ¥ ag W) A faa qaEa § ?

MR. DEPUTY-SPEAKER : I have only-
cautioned hon. Members.

ot ¥ W YR . IOTHEA AERT
Y Y ¥ v 9o fa=r aaend gy L
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MR. DEPUTY-SPEAKER : I do not
-shut it out. But I ‘was ‘only pointing ont
that they were not here to defend
themselves.

it w9 W g IuTHE  AENEA
og @y FT A #4 y @R E T AN
AT A% TO% ¥ qg W wor e
FqAT gH & 7

MR. DEPUTY-SPEAKER : If I want to
participate 1 shall certainly come down to
my seat and do so. [ have not expressed
my opinion. I am within my rights to say
what I have said. The hon. Member ought
to remember that. When I sit in the Chair
I must caution hon. Members so that they
may not say anything which is likely to
prove detrimental later. They are not here
to defend themselves. So, I shall not permit
any such thing. I have not expressed my
view at all and 1 have not expressed my
view at all.

SHRI R. BARUA (Jorhat) : We are dis-
cussing a piece of legislation concerning a
section of our Indian population. So, we
should not pass any remarks in a mood of
excitemont which may affect the sentiments
of the peaple living in that area. I can
assurc you that the Nagas have got respect
for domocratic institutions of their own.
Taking that aspect into consideration, I
would say that it would be wrong to judge
their reactions by our own standards.

[ congratulate the Government for having
brought forward this Bill because it is in
consonance with the democratic spirit of
that area. Secondly, it is very oncouraging
4o find that the Chief Minister Shri Angami
bas today said that during the last few
months the situation in Nagaland has i impro-
'ved and 1 hope that it will improve still
further. Therefore, I would appeal to Govern-
ment to see that these people who are try-
ing to integrate further with India are given
further encouragement.

‘With regard to the border dispute that
. my hon. friend opposite was raising, I should
' request hon. Members not to exaggerate this
1.sisgue. This is a matter between the Govern-
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ment of Assam and the Government of Naga-
land and the two are very friendly and I am
sure the day is not far off whea we can
scttle the  matter. Once again, I would
request hon. Members not to exaggerate the
matter, because the whole issue is not that
complicated -as you find elsewhere.

In regard to communication, I ‘would
requcst Government to sce that communica-
tions be:ween Assam and Nagaland and for
that matter between the rest of India and
Nagaland improves very quickly. Otherwise,
all talk of intcgration and all talk of removals
of the inner line difficulties is mcaningless.
This inner line restriction could be removed
only when the Nagaland people and the
Nagaland Government instruct the Govern-
ment here to do so. Otherwise, there are
foctors which may not be helpful in the
matter of their removal. It may create an
adverse reaction also in Nagaland. So, it is
a delicate matter which has to be dealt with
properly.

With these words, 1 congratulate the
Government for having brought forward
this Bill, and | extend wholehearted cn-opera-
tion to the Nagaland Government for the
betterment of the people there.

st 0&o QR0 oMY (qAT) : TITERAY
areg, & ta fa=w w1 adfew ¥ e
waar § 1 g% frgray gt g€ fe wrroew
2T ¥ AR A & qIT H 44T IA WY
T g Y ¢ form a2 fir qgar & wifge
MEE R KR oh 80 8 ST |
% 2= @1 ¢ 6 g as R En aifzw
rar & ar gare grar & oie 3y famfedy
FRT WX FENMITT AT & vy
wrET Rar § Ig F AN & qw uw
we ¥ feafs dar iy § o o fafrer
e dr a0 W /Ay Ay wg ey
frfe Ada ¥t gram & feafa w
Tt § 30 WK fomr d wwrit
o< vu & fau & ooy forfct oww
®) wurk Xav § 1 g faedfer ey
fad wud 3w A oor ) wff we et
X Xw o T vor Y I Y
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(s g&o qxe wirdt]

e qZr F N AFE A0 AW E I
R F1 # I¥ 99 qrg F A7 Tfga
ag Sta Fgq afgar & | w9 F g warer
T 9 A A% ¥ R g% wafee ge
¢ 5 =@ ¥ AUIT S A ag 9T qar @)
wray f& a3t & o A § 92 99 § sArET
femaedt X <@ €1 :

T g Jq & agi T 47 Ay ag |
qra 1 fowrag sT @9 f& oo
TR I A TG § AR ArEE W
A Tar away § fr gw fgrgeam & amgw
& afpr ot qra v v @ §
R g7 OF AAAIG @IEqd A SF g ar
T & % AT @ 3w & frazatde
2 Fogw A gw aga@r § /5w
w1 gpfa® | @ FT & gig grwar
g% Yar @ fF agf #Y N gEWI ] 9w
T g8 gugd FEAT Mg | 3@ wIq H
qIE FT ST & qgi & WIS AW
M FFg W wQ quada g ag &
WA & GAA @7 ArgAr g | A SN
W IATIE AT Ay & qar fF gesie
& @ & T 7g AT gW T &1 ATRY &7
T g e faa f gw or s w'e
w1 XA wgr frag av A grm
afeT aar g wr€ fawm e [z7 &7
W 9T SN Tk q1% adwmar & ogw
fawrm afY wigd € #afe fawrg QY o
W Y qE A WA | WX g faw
‘T a fee @ @ S gleE @
WA qEfere €T IY A wgx § | Afe
T o graa § Ay faste WAt &)
wafog & aram agt qgar wmar g1 g%
I QAN Tg A FT WTow goT fos g &
ugt d, Wi sydwew  § oW T gew
LA AL LA AU LS L
‘e g mE g W R Wt wa
- AT Tl wramr ot 78 9 fr wgi

Representaion) Bill
% U R e WA W g AR
& s fr agi A Az W 9 Sw
ar # wiw § w faawr smaw qdf &
AT agd € ooy a0 § wda fear
a1 I¥ §T U FA & faq w39 I=0d |

g faaw & @< § g% g5 78 Fg0
&1 Fgw & g Y wgm f& agh S
RTHT & 97 a1 wwig 1 an & fag gt
qATE A A AY g 32T A FEAT T AZ N
T wrfey afew gadd &Y gemg ¥ A
FAT I1TZ0 )

»t dgeta aneA (ATAATE) C gEIR
fadw g Famez d A ¥ A Og
g fadgs Gw fraT @ & 99 w1 gew
¥ eqmr FE@rg | & A S A 5w AW
Y gewd § fragh I St aERE @&
tfemim @ gh & ag offa @
=1fgy AT I AT ST F1fE0 | A
T A AN g fRIT ¥ wRT wgaT A
arzAT faew @ Fdifs aga w8 aF ag
oF JUfaa w3a W 1 gH gW aEg Y
AT T qoAr 9Mgq 5 I w6 aF
N WAF FRU T HF W TE
FZar &1 AT G A @ ¥
WTEY & q1% gAY S wifow &
fr g% g9 waA AW F) geHfT FT, quAr
F¥AAT F( TF §T WA FL, ITH! {77
a ®T, IAFr o) fadg qfcfeafaar §,
oY fady wepfa §, sw=t S wier R,
I S ATAATE §, IR HT FX P
Zw I fawm &7 ) ag @ fewr
¢ fag ® I qEATET ATT A A AR
o & awx §1

o o wafa 2w & qar g€ }, wEwr
# famer ®CAT AT | 9w W @
awre 1 a1y N &, & fqrgmi & A
¥ ar guawEl & qit F, ¥ W
o gErEfy g ¥ ow W g,
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w! T efiearg ¥ A 2@ ®T, gAN
FrEr ) T efesi ¥ 7 3@ wC W
T o F qXw gEgr 7 I oy FT
QY &1 gawr ofcmw ag Qar g fe
T 3o fr gEEaTH GHIGF ), [
tad fF uwar Y wraan dar @, fawwar
W Fzar dar Y & 1 7g THT &Y AW
tfeqig §

& zq fawr &1 eaw7 gafag @
@I 5 gark aivda Y 589 ez faeneit
siei &7 wf.fafy & g sarerfad o <@
garfs ST ot qwead § SR g
T § 3% 37 go afafafdt &1 sama
§ TuTeT gra g1 aF W wwd faw # ¥
HITIR a7 §F |

g oY% 9T & faaqifedt wifde #1,
0 F AT Ay WY qwrd AT wgaT §
o 99 GAmM @R &1 WY q4rg AT
ATEAT §, IR AT F)1 quUTE AT qrgar
g S @ maear & wwvam wifegd
a0 § FETIEY & W AR W
/I FW A GEE fear g i ATmA e &
@A i W@ FT AT F ¥ 19 @
fawm feamr agar g & ag wm g
I FTTF AT, ¥ AR TAT &1 TH
N7 W gH I GEEAT W WA+
wifeaqa® g9 FIAT qEY § WX AR
& A ¥ AT HEAT A1gA § , LA F@®
# g9 9% WAL WUAEd ¥ AT qar
T EEN | AU & qra f @ faw
& E@EE QT E |

SHRI M. MEGHACHANDRA (lnner
Manipur) : Mr Deputy-Speaker, Sir, 1 rise
to say a few words on the Bill which seeks
1o increase the representation of the people
of Tucnsang district. If the Government has
come forward with a Bill to mik: the people
of Tuensang clect their representatives to the
limit of 20 seats in the Legislative Assembly,
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1 am rcady to support it ; because we must
carry forward the aspirations and the desires
of the people and, in doing that, we should
not be late.

Already, the Government of India came
very late to fulfil the demands of thc pcople
of the Nagas. Even today, you find, there
are two administrations. One administration
is the 1esponsible Government and there is
the Legislative Assembly. 40 members are
being elected from two districts. Kohima and
Mok ukchung. But, on the other hand. in the
case of the administration of Tuensang
district, everything depends on the discretion-
ary powers of the Governor. We may say
that there is also the Regional Council, But
that is no substitute. I will be very happy
if the people of Tucnsang are allowed to
elect their representatives and allowed to sit
in the Lcgislative Assembly of Nagaland.

Then,there has been a problcm of Manipur
also. Some hon. Members referred to that.
In this conncetion, 1 would like to say that
when the Government of India refers to
Nagaland and the aspirations of the people
of Nagaland, the Government of India
should not ignore the disires and aspirations
of the people of Manipur because they are
their neighbours and Nagas #lso reside in
Manipur. When one part is given Statchood
another part should not be left out.

Some hon. Members went to Nagaland
and visited Manipur also on some purpose.
They spoke against the desires and aspira-
tions of the people of Manipur. I take strong
exception to that. The people of Maripur
have started a mo t for the d d of
Statehood. ‘When that demand is therec and
the people are agitated, I do not think the
hon. Members should do disservice to the
cause of national integration and the cause
of democracy.

15.2 hrs.
[SHR1 R. D. BHANDARE in the Chair]

Therefore in supporting the Bill, I would
appeal to the Government and elso to the
House that they should take interest, not
piecemeal but as a whole, in the castern
region, so that the cause of democracy in
India will be strengthencd and in Nagaland
also we may find that all thosc secessionists,
the extremist group, are isolated.

With these words, 1 support tke Bill.
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=it firr arcratr(aedft) @ 3 mrEwt
wrk § goC eI ¥ | AfKT W A fw
AT A N A Aw femr & grew #
waraqaag g s

w: are marching towards a democratic set-
up; we are marching towards a democratic
set-up in Nagaland ; we want to give them
freedom, the whole rights of democracy.
(Interruptions)

MR. CHAIRMAN : Order, order.
him speak.

SHRI SHEO NARAIN : They want to
make capital out of it. Due to the increase
in the functions and in order to enable them
to participate in the deliberations of the
Assembly, the number of seats is being
increased from six to twelve. I hope that the
Government will tell the Governor of Naga-
land that he must deal with them on equal
terms and give them full democratic rights.
It is tho Switzerland of India. We are proud
of it. We will see that Nagaland joins hands
with the rest of India. Every citizen should
be able to go and come back freely. This
is our desire and I hope, the Govcrnment
will fulfil the desire of Nagas.

SHRI K. LAKKAPPA (Tumkur) : 1
commend this piece of legislation. The
Government of India is approaching towards
development of democratic institutions in
this country. We have got evidence to show
how they bring such Bills on the onc hand
and how they suppress democratic institu-
tions on the other; we have seen thesc
during the last 20 years,

Let

So far as Nagaland is concerned, it is
a place which has produced beauty queens
like Urvasi. That strategic part of our
country, Nagaland, should be protected in
such a way that we are able to make
programmes and plans for the whole
Himalayan region. The Government of
India have failed to protect the sensitive
parts of this country and, thercforc, we
have succumbed to very serious pressure
from foreign countries. As a consequcnce
of that, all our economic resourccs and our
systems have been under doldrums. 1
requcst tho Government of India to take
into considdiation the sensitive areas like
Manipur i Nagaland and project a proper
vicw so that our borders and frontiers are

1958 Nagaland (Change in 138
Representation) Bill

well defended. We must create the necessary
atmosphere for that in Nagaland. I am told
that many members and also man; Central
Ministers visited those areas, but there hds
not been any development of roads there;
there has not been any dcvelopmental
programme therc; even post offices have
not been established; even the heritage, the

culture, has not been introduced in
Nagaland. In the absence of all these
things, history may repecat itsclf. If the

Government of India are not going to take
any steps to see that to all democratic
values that are there in this country are
attached the values of those Nagas, then
history may repcat itself. The rebel Naga
lcader was not hostile to India; he wanted
to bring the whole group togethcr; there
was no protection for him and he was
unfortunately murdercd. The Government
of India has failed to investigate into the
matter and protect the people.

The Government of In lia should arrange
master plans, so far as the Himalayan
region is concerned. That will be in the
interest of our country as a whole; it will
protect the sacred land of India.

With these suggestions, 1 support
the bill.
ot sy T men (gr53) o @A

af7 7027, Aty Afawm ¥ A
ggaf it § 378 ¥ gay 9y guafy @
airis A fadw g F oweIda
AT | A1 A & Jg gAY UF qEE
% w7 ¥ 3q ggq & Sufeqy aqr, wafs
T w3w & frwfarger 1 9@ www s
FATZLAMT ATE N AT A 1 A A7 {9
T F AT fE @ AT & |WY ST Yg
geaTHg § gmfaa § ax v fag
Tsg &) fagdw wearew ¥ qrg gEafeEm
& g7 9 "fqum § oF Wi wwafa
G AF | 79 JACH  qqW wedr, oA
FIIATT A5, 7 wal ¢ Y amm st
F fodt wra sR@ & A, wig s
A ALE & FQ A7 919 ¥ 42w
WATHq & AT GHATAT @ W S,
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Wil gn oaY WA &1 fRe
A w0 TR &

fr T, ot =N SR EE
Wi # g §, aw Ay sE S3@
foRw wearerm ¥ grafeag <@r @y, &
%Y g fa g #gi aw afgam
I ¥ AgEe § 1 g wwi grar kY
T T aS H A1 aw Agy & fd fadw
TATAT HY QY WG GIFIT &1 g CF
WT | W ART GIHIC AVEE K1 38
A F §T9 TAFT AUAT @ AT qA
&7 gaR F2 | AT faar & g #@ aem-
HT F faim weAram & ATY TEHT IEI)
UH QAW AT AT & TH AT R
falrg W & &g & gEwAT, ar @A
Ty w7 gaw ¥, gfemer A oaw
T &

ANMEE ¥ 9T WG 9T FEw AT
fagiel WY Jearil T gEEAT FA &
e go g ant § woAr M A gl
a3 Yorr ger & | Afw dar A i AR
& grz WY W) 9F @R IT AR, W]
= g qy H el earfod A ®%
qif § 1 wgt aF ¥Q qEAFQ g, 4w
wfgwifeat ¥ &€ qC ARG R ®Y
gg &¥d T § fe R FTT N A W)
wifi afea &< & g w@ar ¢, av g
BT @EFT FW  FA KT wAET R
aifze | AT F1 TG 9T @F fET IR
¥ g W 3 fF a8 g9 w1 ¥ &
q %X, og §f % AEATH &7 99w §
wad vy & fF ATy /OErT agh wwe
gfm ® X 3 A7 1@ A A0 A qg
TAHC IAX AT FY AIATTAI T ¥ |

o g 7z 3@ ¥ § & Sww
. mfa-sarat & 9§ gofam am ad
a1 @ §, o mfeT o3 ¥ &% @ Har-
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Tl 97 ¥ Iyre WK fadig @ fesfa @
& Tgdt § 7 Ao ag wfwww T
& fF AT g<wTe 9T A & | o
TN T AF &7 qag F, oqr f§
fedt gat qw & frarfed & @9 sy
Mifgd 1 afea & ag waw wgAr wgar
g o 9 wod 3w H TEHET qEl umi ¥
430 9T {1 97T § WL FHT §AG 4T
T 207 FY AGHIQAT AT AN A @@ §
I+ grg qg sgagre WY Agl fewr W
a%ar §, fag®) war 59 3w N @A a
o AN & @Tq &Y wr §, N AW ¥
afy qERIT § MY AW AR W AWM
&, wfaes §7 TR § |

Wt % 39 IIWF ATH FT IIW
g o frrlg F waavax @ A7 Tg
wgr u1 fF e am fammae’ T <@
wrd, w@ife Tad famar & a9 Wt §
FERAI W g e Ty fo ag
qEN £y AT SVl & @Y tE@ A Ay
EFR SIS & | @ gHA T gRIE
fear f& d@ Wy wfasm & ofiwar
#z T AR’ &1 Ievw ¢, W G '
W T AW A CATTAY & XX AT
e’ ™ g wir foed ek W
W FT TF RT A ¥ wEAr A af @
Q1T ATar A A g QY WA ) e
quy N AAGIATT AE A wgr 41 fE
wT IAFT W TE A1 9T fawrT W
fgrrgfr@mamd am & ww
‘K2W’, ‘gar’ ar ‘awa’ wifs B AT
W A AT ST Q% gE W ¥ fawer-
YAT-ATH ‘AT’ AEAT GATD g9 &
fagta g

Tafy w0 deperd § f6 AT @T-
SR INRT # wm FA A
a2t arefeat & wrarew & 9w gk
¢ o we-faQdt w F@ o fakwy
qrefal &t afafafwal ot g 8 wder
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fssIcam@ @ & 1 9y &
uqy far sf iR fag, a1 Srerd
& fag wg7r Trgan §, foediy ag g
faar & fe gmt @ew, o @ww, 0
9 G § FIH FIAT A0fZA 1 TRl 9T 9T
Tt it &gt w9 & +9 &, AfwT fa3l
WIFmIw A s s A w &1 q@i
F g dvr Av S q3-fod A &, wla-
HTY IAIT HAIE § | ITH! WIGATAT HY
sifaq @d & fag wepsy faoma, g
qaT™ AR gNAT g% wrfs wieafaw
|ASAT FY IGF I GAFT FH FIA T
HaqT 3T Tl afd agt & wiawiw
AWM Y arfns e faq % 1 Sy Jer
a5 1 wre § Aty wafaal #y s

TR E, ST A ggar ¥ wfaaew Fmar
ST =gy )

SHRI SURENDRA PAL SINGH : May
1 at the very outset say that I am very
happy that some hon. members found time
and took the trouble to visit Nagaland rec-
ently ? I wish more and hon. members wou-
Id do the same, and go therc and sec things
for themselves., Then it will be very easy
to understand as to what is going on there
and everything will fit in its proper place.
So I very much welcome this move on the
part of members and hope more and more
members would take the same interest and
visit Nagaland. This will 2lso be welcomed
by the people of Nagaland itsclf, because
as was pointed out here, those people in
that part of the country feel isolated. of
course, there is the physical barrier of
distance. It is far away from here, and
they have beea in isolation for a long time.
So we on our part should strive as often
as possible to end this isolation.

The proposal that Ministers should
also visit Nagaland is a very good one and
1 hope it will be taken note of by my colle-
agues over here. If more and more people
visit Nagaland, it will be better for all.

A number of points have been made. 1
shall try to deal with thom as briefly as possi-
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ble. The first main point made by practically
all the speakers is that we should try and win
over the people of Nagaland by a peaceful and
friendly approach. 1 am very glad there is
realisation on the part of hon. Members
that this is the correct approach. This has
exactly been the approach of the Govern-
ment of India all along.  Sometimes we
have not been properly understood. A lot
of things have been said against our policy
in the past, But I am very glad that owur
policy has been to a certain cxtent vindi-
cated and there is appreciation of it in
the minds of hon. members.

We have followed this policy of sus-
tained patience and conciliation since 1964.
As has been made out by hon. memters,
this policy has succecded to a very great
extent and this is the right policy to be pu-
rsued. It is because of this policy and be-
causz it has brought about a certain am-
ount of peace and stability there that now
a political dcbate has begun to take place
in the minds of the Napa pcople themsel=
ves. This is a very good development. I
think it is a very neccssary part of the
mental cvolution, if I may use that word,
which is taking place, and should take place
in Nagaland at the present moment if this
problem is to be solved once and for all.
That mental cvolution or mental process
has begun and I can say that this policy
we have followed has been instrumental
and responsible to a great cxtent in bringing
about this kind of atmosphere where a poli-
tical debate can take place at the very nerve
centre of underground political power. So
1 think our approach has becn very congili-
atory and will remain so until this poblem
is solved once and for all.

It has been said that we should take
into considcration the demands of the State
Government any try to co-operatc with
them in strengthening their hands. It has
been said on a number of occasions from
our side that this is exactly our policy. We
want to strengthen the hands of the State
Government and to do whatever is possible
to help them so that the people of Naga-
land rezlise and foel that it 1s their true
and representative government and what-
ever has to be done by their hands.
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SHRI KANWAR LAL GUPTA : And
You will not talk with the Underground
without the permission of the State Gover-
nment,

SHRI SURENDRA PAL SINGH :
There are a number of demands, like a
separate Governor, a Commission to deter-
mine boundary etc. All these are
there. They have been pointed out by the
State Government. But we have said that
this is not the proper time for these things.
At the moment conditions are abnormal,
there is no peace in that area; if and when
peace returns and conditions become nor-
mal, all these will be considered. The
State Government realises our difficulties.

A point has been made as regards deve-
lopment and providing employment oppor-~
tunities for people in Nagaland. I whole-
heartedly agree that something special has
to be done for Nagaland for this is an area
which has been neglected for centuries, Par-
ticularly during the last 20 years, since the
national Government has bcen here, we are
doing our very best. A number of schecmes
have been prepared by the the State Gover-
nment. Their representatives mect the
Planning Commission and whatever schemes
are made by them and whatever is required
by way of finance we try to provide it.
Whatever they want we arc prepared to give,
because that will also solve the problem of
employment. Unless and until opportunitics
are created there, it will not be possible to
employ them. This is a process which takes
long. We are hopeful that after a few
years this will also be got over.

About the Inner Line problem, 1 agrece
that this is somewhat irksome, and 1 think
it is time that it was liberalised. I can only
say on behalf of thc Government that this
matter is under thc consideration of the
Government. There is a proposal to libe-
ralise it as early as possible and allow more
people to go to Nagaland. There are no
real restrictions on the Bonafide tra-
vellers, those who want to go there and
scc Nagaland. The only difficulty comes
in when pcople want to go there for exploi=
tation purposes, because the people over
there being backward, they arc rather appre-
hensive that pzople who are more advanc:d
in trade, commsarce and education might
ssttle down there and carry on their trade,
and this will be to their disadvantage.

Nagaland (Change in 234
Representation) Bill

Naturally that cannot be permitted for the
time being, but this a temporary phase and
I am sure that within a few years when
Nagaland has developed to a certain ex-
tent, all these restrictions will be removed.
Even at present we are thinking of libzrali-
sing to a very great extent to allow more
and more people to go there.

I must make a brief reference to a re-
mark which my hon. friend Shri Bohra
madec about Christians in Nagaland. I
was very pained to hear what he had to
say about Christianity, I think the re-
mark was very unfair and uncharitable.
Merely because some of our people in Naga-
land are following a particular faith, he
secems to think that they are disloyal or
that their patriotism is in doubt. This is a
very wrong approach. I presume the reason
which motivated him to say this was pro-
bably the activities of some of the Missione
arics in Nagaland sometime ago. 1t is true
there were some foreign missionaries
who have done some mischief, there
is no doubt about it. But these people are
no longer there, There are four or five
Missionarics cven now in Nagaland. They
have been kept there with the advice of the
State Government. They arc not indul-
ging in political activities, they are all
educationists. I think it is wrong to say
that they are disloyal just because they are
Christians.  Our Christian or Mus!im broe
thers are just as patriotic as we are. All
their religious activities are how being
carried on by Indian Christian Padris and
not by foreigners.

Shri Megha Chandra said that the
people of Tuensang should be given the
right to have their MLAS in the local Asse-
mbly. As I said in my opening remarks,
this is a wish was expressed by the people
of Tuensang themselves and this is an
arrangement which was arrived at between
the people of Tuensang and the rest of
Nagaland, and we respscted their wishes,
and it is only for a short period of time,ten
years or 8o, after that they will fall in line
with the rest of the State. So there should
be no difficulty about that. To make this
very clear I would like to quote four
or five lines from a spcach which the late
Pandit Jawahar Lal Nehru made on this
particular issue when the Nagaland State
Act was discussed in this House :
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] should like to stress that this pro-
viso about Tuensang District is not

" of our seeking. We agrecd to it
because the representatives of Tuen.
sang and the representatives of the
Nagas have put it forward, and we
thought it was a proper provision to
make for th: future becaus: condi-
tions are different therc and they
are a little bit afraid (i. e. the people
of Tuensang) that their intercsts
might not be properly looked after
otherwise."’

Tt.ese were reisons for which this par-
ticular provision was madc, and as I have
already said, after the cxpiry of some vears,
this will most probably be done away
with,

A number of points have been madc
by Shri Prakash Vir Shastri. Hc asked
particularly why the External Affairs Mini-
stry is still dealing with Nagaland.

Now, Sir, this question has been ans-
wered on a number of occasions in the past
as the house is very wcll aware. 1t is has
.a historical background as hez himself
pointed out.  This was one of the demands
of the Naga people themselves.

St AW R WRW : F7 TETEL A
AN & fag €Y, Ag® U, U g\, 7T O
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SHRI SURENDRA PAL SINGH : 1
cannot say what he actually said. [ can
only give the Government's point of view.
This was a demand made by the Naga
People. This is one of the points in the
16 points memorandum submitted to Go-
vernment and finally the Government
agreed.
I cannot say, It was accepted. Now, the
position is that for all practical purposes.
Nagaland is dealing with cach and every
Ministry in the Centre. There is a sort of
tonuous or incidental link with the exter-
nal Affairs Miaistry too But that too
can b: coasidered later on.
State Government also wants these links to

" continug. A little while ago an hon. Mom-
ber said‘that we should agree to the de-
* mands of the State Governmeat. It is pro-
per thaf thls demand too should be agreed.

What was the reason bchind it,

The present
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That is the main reason why we are still
carrying on with this.
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SHR1 SURENDRA PAL SINGH : I
think some sort of an assurance was given
but the matter is under consideration. We
have to carry the State Government along
with us in this matter.

SHRI O. K. BHATTACHARYYA
(Raiganj) : The hon. Minister will kindly
admit that giving the name of Nagaland
like England. Scotland and Ireland and
placing it under the External Affairs Minis-
try, the whole thing. is an outlandish

Affair. That was the point that we
raised when Pandit Nehru brought
this matter. He also could not give suffi-

cient and satisfactory
why it was done.

MR. CHAIRMAN : That question has
becn answered in the House.

explanation as to

SHRI SURENDRA PAL SINGH
The quecstion of the nam: has also been
raised by hon. Shri Prakash Vir Shastri.
We should not lay too much emphasis or
importance on the name. Name is a thing
which is given by the pcople of the State
thcmselves. 1f that is the wish of the people
of Nagaland State itself, then what does it
matter. The other day the name of
Madras State was changed as Tamilnadu.

Anather point was raissd about, the
security forces. I am very happy that the
hon. Members here realise that our secu-
rity forces have a very difficult role to play
in Nagaland and in this difficult situation
the couatry is behind them. They have
been good enough to express such senti-
ments. One point Mr. Prakash Vir Shastri
made is that the security forces should
be given a free hand to dcal everything in
Nagaland. Under an agrecment we have
given the authority to the State Govern-
ment. [ may assure him that when ever
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this agreement is broken or any \iolation
of the agrecment takes place our security
forces do take appropriate measures. They
have full powers to curb any unlawful
activities,

MR. CHAIRMAN : Now the question
is :

“That the Bill be passed.”

The motion was adopted,

-——

15.50 hrs.

INDIAN TARIFF (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFFI QURESHI) :

Sir, T beg to move :

““That the Bill further to amend the
Indian Tariff Act, 1934, be taken in-
to consideration”.

Sir, This Bill sceks to amend the first
Schedule to the Indian Tariff Act, 1934, in
order to give effect to Government's deci-
sions on certain recommendations of the
Tariff Commission relating to the Dyestuffs,
Aluminium and Automobile Industries.
Hon. Members would be aware that the
protection to the Dyestuffs and Automobile
Industrics was originally due to expire on
the 31st Dacember, 1967. Owing to the
Tariff Commission's prcoccupation with
certain more urgent inquiries, it was not
able to submit its regular reports in res-
pect of these industries during 1957, and
the protection on them was therefore cx-
tended as interim mcasure upto the 31st
December, 1938, throught the Indian Tariff
(Amendment) Act, 1957. ‘The Commission
has since submitted its regular reports on
these two industries, as well as on the
Aluminium Industry which also the pro-
tection is due to expirc on the 31st Dece-
mber, 1968.

Copies of th: Tariff Conmission’s Re-
ports on ths three industries and of Govcre
nment’s resolution and notifications issued
thereonhave already bzen laid on th? Table
of th: Housz. Notzs on thes: industries, core
taining th: gist of the Tarif Commission’s
reports and recomm:ndations, have also
been circulated to Members. Hon. M:m-
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bers will no doubt have gone through the
documents and the details given thereih
regarding the development of the respective
industries under protection.

At this point, I would like to make a brief
reference to the functions of the Tariff Co-
mmission. Members would have seen the
“Review of Work of thz Tariff Commission
for the period October, 1957 to Ssptember,
1968"" which has also bsen circulated for
their information. Under the provisioris
of the Tariff Commission Act, 1951, a pét=
manent Tariff Commission was constituted
in January, 1952. The main functions of
the Tariff Commission are to make protec.
tion and pricc inquiries and reviews. Ih
this cchnection, I would like to mention
that Section 11 (a) of the Tariff Commi-
ssion Act, 1951, contemplates ‘the grant of
protection (whether by the grant of subsidy
or the levy of protective duties or in any
other suitable form) for the encouragement
of any industry in India . . .”

1 would also like to mention that a pro-
tection industry has obligations as well as
facilities and that it is onc of the function
of the Tariff Commission to keep a watch on
protected industries to sec that they fulil
their obligations.  Section 11 (d) of the
Tariff Commission Act, 1331, provides for
inquiry and report regarding action to be
taken where an industry in taking uniue
advantace of the tariff protection grantéd
to it, as for exampls by charging unnecce
ssarily high prices for its goods or acting
in a manner which results in deterioration
in quality etc. The continuance of protec-
tion to an industry would therefore enable
periodic reviews to be made by the Tariff
Commission, not only to guide the pro-
gress of the industry but also to see that
it does not act to the detriment of the
national interest.

1 shall now briefly refer to the induse
tries in question. Dyestuffs : Protection
was first granted in 1955 for the pzriod of
ten years ending the 31st December 1964,
to a certain group of days. At the time
of the 1954 inquiry, the scope was widened
to include all coal tar dyes and a few inter-
mcdiates, and protection to the industry
was continued for a further period of three
years, I. e. till the 31st December, 1957,
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which as I mentioned earlier, was extended
to the 31st December, 1968.

The industry covers finished dyestuffs
as well as intermediatcs for the manufac.
ture of such dyestuffs. Most of the consu-
mers scemed to be satisficd with the qua-
lity of indigenous dyestuffs. The Commi-
ssion is of the vicw that industry has divei-
sificd the range of its products and is now
in a position to meet about 90 percent of
the domestic requirements of dyestuffs, and
by and large is in a position to withstand
compctition from abroad. The devaluation
of th: rupee in 1966 has also provided some
built in protection. The Commission has,
therefore, recommended that tariff protec-
tion to dyestufls nced not be continued
beyond the 31st December, 1968. However
the industry should continue to be deemed
to be protected and should be subject to
periodical reviews in order to ecnsure that
it does not take undue advantage of the
protection afforded by quantitative control
over imports.

As regards dye-intermediates, the posi-
tion is different. The need for proicction
not only remains, but has increased. In
respect of a number of intermediates, where
there is a possibility of manufacturing them
in reasonably adequate quantity, and qua-
lity, the Coirmission has recommn.cnded that
it is necessary to give tariff protection.
Thus, it has recommended that the piotec-
tion on threc intermediates namely (1) 2-
amino-anthraquinone, (2) Benzanthrone, and
(3) Beta Oxy Naphthoice Acid, should be
continued, 1ln respect of 50 specificd  in-
termediates, the Tarif Commission has
recommended that protection should be
newly granted. In making its recommen-
dations. the Commission has also taken-
into account the nced to avoid an increase
in the prices of intermediates whose impor-
tation cannot be avoided. In their case the
Commission has either not recommcnded a
protective duty or has recommended the levy
of concessional rates of duty.

Government have accepted the scheme
of prolestion recommended by the Cce
mmission. Details of the intermediates to
b: subjectéd to.protective duty, and the
rates of duty proposed, will be found in the
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Bill. The schcme of profection is proposed
to be made applicable till the 31st Decems-
ber, 1971.

Aluminium : Protection to this industry
was first granted in 1949, Periodical
reviews were macde and the protcction
was extended from tin.e (o time, the last
inquiry being in 1964.

The Tariff Commission has stated that
general salisfrction has been  expressed
with the quality of the primary metal,

whercas with regard to shects and cir-
cles a cerain amount of dissatisfaction
still prevails. According to the Commi-

ssion. although the production of this in-
dustry has increascd considcrably since the
last inquiry, a price disadvantage still cxists.
The Commission has, therefore, recommen-
ded the continuance of protection for a
further period of threc years at the existing
rates of duty. Government have acce pted
this recommendation, Thc present effective
rates of duty namely, 20 percent on ingots
etc. and 273 percent on sheets circles,
etc. have been in forcc from the date of
devaluation of the rupee, by virtue of a
Notification u/s 4(1) of the Indian Tariff
Act, 1934. These effective rates are now
proposed to be incorporated in the first
schedule to the Act.

Automobiles The first report of the
Tariff Commission on this industry was
made in 1953. Since then this has been
dcemed to be a protected industry, with the
scheme of the protection being modified
from time to time in the light of further
inquiries and reviews. The tariff protec-
tion on the components and ancillaries sub-
ject to protective duties was due to expire
on the 31st December, 1967.  Protection
was continued for one more year upto the
31st December, 1968, on an Ad hoc basis as
mentioned earlier and is now due to expire
on the 31st December, 1968.

Due to the highly restrictive import po-
licy, imports of automobiles have been
significantly less during the last few years.
The export Performance on the other hand
has considcrably improvcd.  As against
Rs. 3 lakh's worth of expc rts during 1960-61
the exports of automctiles increased to Rs.
22 lakhs in 1963 64 Rs. 71 lekhs in 1964-65
and Rs. 106 lakhs in 1966-67.
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In its present report, the Tariff Commi-
ssion has observed that it is anomalus that
while the main automobile industry docs
not enjoy protective rates of duty and com-
pletc automobiles are liable to revenue rates
of duty, ancillaries and parts should be li-
able to protective rates of duty. It has
therefore recommended that the protective
rates of duty on ancillaries and parts may be
withdrawn and revenue rates of duty imposed
instead. Both the automobile industry and the
automobile ancijlary industry should however
continue to be regarded as protected. To
remove the surveillance over the functioning
of the industry merely because of the formal
substitution of revenue duties for protective
duties would be unrealistic and also unfair
to the consumer and to the economic growth
of the country. It is for thesc reasons that
the Tariff Commission considers that this
industry should continuc to be protected
industry and as such Jiable to periodic
reviews by the Commission. Government
have accepted the above recommendations.
The revenuc rates of duty will be fixed at
the same levels as the existing protective
rates.

In its three reports the Tariff Commi-
ssion has madc a number of other re-
commendations relating to the three indus-
tries in question. The decisicns taken on
thesc recommendations have been announced
in the resolutions which have been placed
on the Table of the House, and necessary
action is being taken by the Ministiies con-
cerned with those industrics. The Present
Bill secks to give effect to those decisions
of the Government which involve the con-
tinuance or discontinuance of tariff protec-
tion or the extension of protection to new
items.

With these words, Sir, 1 beg to move
that the Bill further to amend the Indian
Tariff Act, 1934, be taken into considera-
tion.

MR. CHAIRMAN : Motion moved :

*That the Bill further to amend the
Indian Tariff Act, 1934, be taken in-
to consideration'’.

SHRI SHIVA CHANDRA JHA
(Madhubani) : I beg to move :
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by the 15th March, 1969°'. (1)
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MR. CHAIRMAN : Shri Vishwa Nath
Pandey is absent.
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SHRI LOBO PRABHA (Udipi) : Sir, 1
would base my remarks on what the Minister
himself stated in respect of this Bill. He
began by stating the functions of the Tariff
Commission and I think he very rightly did
30, because the Tariff Commission has now
become, like the vermiform appendix, a use-
less body. On its own admission the effective
control of our industries, is exercised not
by the Tariff Commission but by the Fina-
nce Ministry which restricts the imports of
many of their competitive items.

Secondly, in that connection, 1 would
also refer to the very proposals made by
the Tariff Commission, which the Minister
mentioned. Almost all of them are asking
the Government to convert the protective
duty to a revenue duty. Just for two or three
recommendations-in the case of Benzanth-
ronc and Beta Oxy Naphthoic Acid that
the duty be reduced from 100 to 50% and
also in the inclusion of some intermediates,
some mnew recommendations have been
made-1I don’t think there is any justification
for these vast labours on the part of Tasiff
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Commission as also for these vast volumes,
which the Tariff Commission has produced.

The Minister added that the function of the
Tariff Commission is to see that the prote-
ction given is properly used to produce
articles of good quality at a reasonable
price. You would sce from the reports of the
Tariff Commission, in respect of dye-stuff,
the price rose upto 170% above the world
price. Is this a proper use of the protection
given by the Government ? The Minister
has not referred to what the Tariff Commi-
ssion has done to sece that the prices are
kept within reasonable bounds. In respect
of motor components and spare parts,
probably the increase in price is even higher
sometimes four times more than the landing

cost. Here again the Tariff Commission
has failed in its duty.

What I am suggesting is not the aboli-
tion of Tarif Commission here and now,
but that better use should be made of this
very large, important and expensive body.
No doubt, the Minister referred to many
proposals of the Government, but none of
them includes the very vital proposal that
the Tariff Commission should keep a watch
on prices and quality in the interest of
consumers. My party stands for consu-
mers and would like the Tarif Commission
ta be on their side, not on the side of
Government or producers.

One other observation I would like to
make at this stage, which also ariszs from
my Amendment, is this. A period of three
years. which has given for this protection,
does not scem to have much mcaning. Wit-
hin a period of three years no industry can
plan with the confidence that it will be able
to break even or to have economic produ-
ction.  In the b:ginning, many of these
industrics used to get ten ycars. Now it
seems to mc that only threc years are given
to provide recurring work to the Tariff
Commission which is otherwise idle. It
will now bz enabled to resume work every
second year on its own proposals to repeat
the same result. I would, therefore, press
that the protection instead of being only
up to 1972, should be up to year 1975. This
wauld be th accord with the request of the
industries thams:lves, which want protection
for a period of ten years.

Now there are three major items invo=
lved in the proposals. The first is in resp-
ect of dye-stuffs. In the case of dye stuffs, a
distinction has to be made between the fini-
shed product and the intermediates. Any
protection to the intermediates raiscs
the prices and, therefore, to that extent
makes import substitution much more diffi-
cult. In those circumstances, there isf a
case for revising the existing rates of duties
Of course, the argument will be that there
is an in-built protection,as the Minister hem=
self suggested, from devaluation He may also
have suggested that when it is all added up,
the tariff duty forms a very small part of
the du'ies imposed by the government.
The excise duty and other uties total up
to much more. Even so, the duty on
intermediates, not on finished products,
deserves to be less than what is proposed.

I am now coming to the shject of alumi-
nium which has bee having rather a bad ti_ma
of late.  Because the elcctrical installation
indust has suffered a set back. aluminium
is not wanted as much as in the past when
the clectrical propramme of the govcmmcl.n
was more. In the circumstances, it is
almost agnating and instcad of growing as
one expects this industry to do. today many
of the poroducers are not able to make
both ends meet or are not able to find fina.-
nces to carry on production. Of course, it
is not correct to say that this is nffccted.by
import duties. Tt is affected by excise
duties. But as the Commerce Ministcr is
concerned with both import duties and exc-
ise duies, in the sense that he is concerned
with industries, on this occasion I would
pricss the Minister to ensure that the Fina-
nce Ministry notes the parlous condition
of the aluminium industry and reduce the
excisc duties, which are more relcvant than
import dutics, on this industry.

Last and most important of all.T come to
hie automobile industry. The Tariff Comme
ssion has admitted that the existing duty is
not required for protection and, therefore,it
will continue only becauss of revenue pur-
poses. I would like the Industries Minister
to coasider carefully why he should provide
revenue to the Finance Ministry by making
the prouction of automobiles more expens-
ive than what it is. It must be within his
knowledge that the production of jeeps has
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fallen down by 50 percent, from 10,869
last year to 5,700 this year. There was a
fal in the production of commercial vehi-
cles also last year, which is not so pronou-
deed this year. Still, it exists and production
is very much below capacity and to that
extent, there is an increas in overheads.

It has been calculated that the duties
oh commercial vchicles vary between 43 to
49 percent of the cost of the vehicle. 1
am not referring to the duties on diesel and
petrol, because I shall refer to them later
on. In respect of jeeps the duty is from
42 to 47 percent of the cost of the vehicle.
‘On a commercial vehicle as much as Rs.
15,000 is paid as duty. Whatever the pret-
entions of government in respect of socia-
lism may be, they do not seem to apply it
in respect of ccmmerial vehicles.

Commercial vehicles serve the peoplc as
buses or as lorrics to bring themselves or
their products to the market. If the inter-
est of the industry is any business of the
Ministry, it has to see that these duties are
reduced.

Along with these dutics, we are now
concerned with the import duty. Ifitis
only a revenuc duty, there is no reason why
it should be 50 percent ad valorem and why
it should not be about 25 percent. You
bave to rcalise that if it is 50 percent. ad-
valorem, it is already increased by 57 percent
devaluation. You are getting the benefit
of the increase in ad valorem and when 1
suggest 25 percent, practically it will be 50
peicent that is of what it was tefore, if the
calculation is followed. But whatever it is,
when the price of our vehicles is so highe
the price of an ordinary vehicle in this cou-
ntry is higher than that of a luxury vehicie
in other countries-there is a case for redu-
cing this duty to 25 percent.

Then, these spare parts are imported
into this country for older vehicles, for
vehicles of long ago for which people can-
not find the replacements in this country.
Is it fair to these old vehicles, rather to
their old and dilapidated owners, that you
mmke them pay SO percent revenue, to ths
. Fioance Ministry ?

Bill

I would press finally that the Commeres
Ministry may not act as (he tax—gatherer
of the Finance Ministry. The Finance
Ministry must find its own resources and
not usc other ministries and production, the
users of vehicles, dyes and aluminium, to
reimburse its depleted coffers, dcpleted
because the Finance Minister does not know
what is waste and what is good for the
country.

SHRIMATI TARA SAPRE (Bombay-
North-East) : Mr. Chairman, 1 am going to
deal only with the automobile industry,
particularly passenger cars. The automo-
tile industry in India is a fairly old indus-
try. It has got protection for the last ten
years. This industry is a protected industry
since 1957. In 1960 the ad hoc committee,
which studied the working of the industry,
observed that sufficicnt care v.as not being
taken to avoid minor but irritating defects.
creeping in at the asscmbly stage which
could casily have bcen avoided. Therels
no adequate system of inspection and chock
before the vehicle left the factory.

Then again, the Motor Car Quality
Enquiry Committee was set up by Govern-
ment to make a full and complete investiga-
tion and a questionmaire was circulated. A
number of car-owners categorically stated
in reply to the questionnaire that the quality
of the three models of cars had deterforated
during the last tcn years.

The complaints about the cars #te
numecrous and they start aimost from the
moment of purchase. They go on mounting
with every month that passes. There are
complaints about every part practicatly—the
short lifc of light, incfficient radiators, poor
quality of electrical wiring, the poor quality
of steel used for making chassis and the
bodies of the vehicles. That is another sad
story of oor public sector undcrtakings.

16.14 bis.
[SHRI VASUDEVAN NAIR n the Chatr)

The car industry is shifting the blame
of poor—quality product on the manufactu.
rers of ancillaries. At present all the
components are indigenous: so, in viéw of
the many complafuts about componenty, it
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is desirable for the industry to set up
testing facility in co-operation with the
ancillary industries.

Another disquieting aspect of the
development of this industry is the steady
increase in car prices. For this the manu-
facturers’ explanation is that 80 percent of
the increase in cost during the last few
years is due to Government levy, 42 percent
on passenger cars and 45 to 49 percent on
transport vehicles. Even accepting this, is
there no scope for reducing cost in other
directions ?

All these years the industry has been
enjoying sellers market. It was able to scll
whatever was produced irrespective of the
price in view of the large pent up demand.

It is trua that there is certain amout of
stagnation in the industey or its capacity is
not fully utilised. There is little reason
for satisfaction over the development of
industry because for the country of India’s
size, an annual off-take of 40,000 cars is
pitifully small.

The industry is, at present, in such a
position that if protection is taken out thc
whole industry will dwindle down becuse it
has reached to the stage where it cannot
stand competition from foreign imports. The
best solution under present circumstances
is to put up a machinery to have a quality
control or at the same timec Government
must come forward with small-car project
in the public sector which will put some
control on the rising prices.

SHRI S. M. BANERIJEE (Kanpur)
Mr. Chairman, Sir, I have heard with rapt
attention the speech of the hon. Dzputy
Minister. I cannot understand how the
automobile industry could be given further
protection. It is always said that this
industry needs protection without telling us
the ground on which this industry deserves
further protection.

You are aware that the prices of motor.
cars, whether it is Ambassador or Fiat or
even Standard, are going up. Today, the
cost of an Ambassador car is about
Rs. 21,000, Three years back, its prico was

Rs. 19,000. I do not know how much it
is going to be increased. We have been
assured in this House that efforts are being
made to bring down the prices. I do not
agree with Shri Lobo Probhu when he said
that it is because of the excise duty that
the prices are going up. That is exactly
the view-point of the capitalists and indus- .
trialists who want further rcduction of
excise duty. But nobody talks of the
fabulous profits which they earn. After
paying Rs. 21,000 for an Ambassador car,
what do we get ? One foreign expert, when
he came to India, was asked to give his
comment or his opinion on the Ambassador
car. He said, “This is a wonderful car
where every part makes noise with the
exception of the horn.”” The horn does
not make noise but every part of the car
makes noise. If that is the standard of
an Ambassador car, I do not know how it
is going to cater to the needs of the people.

I would request the hon. Minister to
appoint a high—-power Commission to go
.nto the entire price structure of the
automobile industry, whether it is Fiat or it
is Ambassador or even Standard, whether
it is a four—doors or two-doors car. There
should be a Commission appointed for it
so that the high profits carned at the cost
of denial of bonus to the workers, at the
cost of all bencfits to the workers, are
properly checked.

1 am against giving further protection
to the automobile industry. Thsre must be
a Commission appointed and, [ am sure
that will d:finitely come to the conclusion
that a car can bz purchised ata much,
lower price than what it is today. Moreover
I know thit som: prople wanted some more,
things to be added in the car, spscial'y, in
an Ambhassador car, and thsy were told that
that will m=an additional expensss of Rs. 20
lakhs to Rs. 3D lakhs, increasing the price
of th: car by Rs. 102 or Rs 1,50), that is,
about Rs. 22,00) or so. What is the cost
of a car in forzign countries ? I do not
koow whzther it is a fact that many parts
of the car are still bzing imported.

What has happsned to our public sector
car project. It can naver come. As long
as Birlas or Walchanis are alive in this
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<ountry, whether itis taking over of the
Birla House or taking over of the car
industry, nothing will come.

The competition is going on. Whether
Birla will take over the Government or the
‘Government will take over the Birla House
is a matter to be decided. Therefore, I
oppose this Bill which seeks to give further
protection to industry. I want a Commi-
ssion to inquire into all the malpractices,
mismanagement and everything that is
happening in the automobile industry.

SHRI NARENDRA SINGH MAHIDA
{Anand) : The Indian Tariff Commission
has been doing a laudable work. Mr. Lobo
Prabhu criticised it, but this Commission
gives protection to our industries. This Bill
seeks to amend the First Schedule to the Ind-
ian Tariff Act, 1934, in order to continue or
discontinue tariff protection to ccrtain indu-
stries and to bring certain new it>ms under
the scheme of protection on the advice of
the Tariff Commission. The scope is very
limited. It gives protection to para-aminos-
anthra-quinone and certain other acids and
discontinues giving protection to Naphthols
and other dyes. It also seeks to continue
protection to aluminium industry because,
on account of the recession, the aluminium
industry is suffcring.

Aboult automobiles there is a diffcrence
of opinion whether protection should be
given or not. But I would say that the
quality control should be there. Whether
it is acids or dyes or aluminium or car,
protection has to be given or discontinued
according to the position of the local
market as well as the international market.
About motor cars we have to ssc that cars
are made in this country; we cannot afford
to import cars even if they are cheap.
Opinions may differ on this. Whether the
automobile industry is run by Birla or by
others, we definitely expect that there should
be quality. Cars should be manufactured as
cheap as possible, Japanese cars are very
cheap and are availablc all over the world;
they have entered into the world market.
If India enters into the world market, I do
not think that it will find any buyer outside
our country. 1f we participate in the race
from London to Sydney, I do not think
that our car will go more thaa a couple of

hundred miles. Thsrefore, we must improve
our quality and also see that car is available
at a cheap rate.

The Indian Tariff Commission is nece-
ssary as it has to guide the Government in
various aspects. But the quality control
should be insisted, and I believe that the
Government is quite awire of this problem.
We insist on quality control, more parti-
cularly of the goods which are exported.
We are now paying attention to our tea
industry because there is competition from
other countries, specially from Ceylon.
Many complaints have becn reccived from
foreign countrics that, without proper cont-
rol, our tradcrs are apt to cheat, more
particularly the foreign countries. It is,
therefore, very necessary, that the Tariff
Commission should exercise its rights and
advise thc Gouvernment in a proper way.
Unless our quality is improved, whatever
talks we may have in our country will not
raise the status or name of the country.
That is why I would request the Tariff
Commission, and more particularly the
Government, to see that tighter controls are
exercised over quality, particularly in the
case of the goods that are exported from
this country.

With these remarks, 1 support this Bill.
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SHRI RAJARAM (Salem) : The Indian
Tarifi (Amendment) Bill No. 120 of 1968
is before us. We are at the fag end of this
gession. Every time this Ministry is bringing
forward a Bill like this and getting it pass-
ed in a few minutes. No member is given
full time to think over these Bills and
their implications, what for they are given
<continued protection and so on.

This Ministry is giving protection to
all kinds of cars manufactured in the cou-
ntry. As other members have said, the
quality of the wonderful Ambassador or
Fiat car is that if you close on: door, the
other will open. This is the condition of
a Fiat car manufactured here.

SHRI SWELL (Autonomous Districts) :
That is the genius of the car.

SHRI RAJARAM : Of course, this kind
of automatic system prevails in the kind
of cars made hcre, and nowhere elsc  will
one find it. I would ask whether it is possi-
ble for our Government to scll any car
manufactured by any of thesc three con-
cerns abroad, either Fiat or Ambassador or
Standard. All the cars are rotten ones.
Instead of giving protection to them, we
should get cars from abroad which arc avail-
able at a cheap rate and have them repaired,
if necessary. I have scen hundreds cars of stan-
ding on the roads in forzign countries. One
can buy those cars at Rs, 500, Rs. 600, Rs.
1000 like that. These could be brought here
and repaired; it will incidentally give work to
our labour, Even after giving a bonus, one
could sell these cars at a lower rate than one
has to pay for the cars made here. By pro-
tecting this industry, we are only protecting
the rich people who are the manufacturers.

Bill

SHRI LOBO PRABHU : Government
most of it is tax.

SHRI RAJARAM : Then we are giving
protection to dyestuffs. I come from a
handloom area. A number of people use
handloom dyes for the handloom, But the
pity is that everyvthing has disappeared into
the black market. I would ask what is the
meaning of this protection. We are not able
to maintain a certain price level. The manu-
facturers are creating an artificial scarcity
and selling it at abnormal rates. On top of
it, no dye-stuff is available in the opea
market. So many handloom workers have
been suffering because of this state of
affairs even in my own place. Salen. It is
to protect such people that a Bill is brou-
ght here and got passed bscause the ruling
party has its majority here.

This is an unwanted Bill,
Bill and this protection will
country and our pcople.

SHRI SRINIBAS MISRA ( Cuttack ) :
This Bill secks to continue protection to
cecrtain industries, 1t says in statement of
objects and reasons that protection is being
discontinued in the case of the automobile
industry. In the case of the aluminium ‘ind-
ustry, protection is sought to be continued
at the existing effective rates of duty. Under
items 30(15), 30 (1) (b) (i) and 30 (16) prote
ection is being discontinued.

unnccessary
destroy our

But after protection is taken away, they
are maintaining the same rate as revenue.
Will it not get into the price? Simply chang-
ing the name from ‘tariff’ to ‘revenue’ will
not help the consumer. He has all the same
to bear the burden.

To come to the dye-stuffs industry,
what is being protected 7 We know who
arc the producers of these items being
protected ? 90 per cent of the organised
sector is in the hands of big industrialists
with  foreign collaboration with which
they are manufacturing all these big items,
specially wet dyes, They are being protected

' on the wrong assumption that the intermed-

We have been protecting these - three’

iates are being taxed at a higher rate, and
ths finished products are being taxed at a

companies for 80 many years. An Amb

dor which was costing Rs, 8,000 now costs
Rs. 21,000, Who is enjoying all this
profit 7

lower rate. The Tariff Commission has
tine and again pointed out that this is an
anomalous position which should be discon~
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tinued. If the intermediates are taxed at a
higher rate, the production in this country
will be more costly. If you are taxing the
actual articlc at a lower rate, are you giving
any protection ? So, th: underlying policy
of all this is that the big manufacturers with
foreign collaborators are importing dye inter-
mediates and they arc in a position to under
cut the small scale produczrs hire. The
Tariff Commission in its rcport has quoted
many figures, but at the outsct they have
said that they have not becn able
to collect the figures for the small-
scale iadustry. So they have dcpended
upon an approximate figure given by some
commission. This will show that thz proper
figure of production was not becfore the
Tariff Commission when they recommended
these things. There should have been an
attempt to find out the real figure. If the
figure of production of the small-scale ind-
ustry is really much more, there is no need
to give protection to fatten these alrcady
fat people.

There should be a policy of co-ordina-
tion in the licensing department, after the
small-scale units get licences for producing a
certain type of dye. At present, without
taking into consideration whether they have
actually commenced production, what is their
capacity etc., you are protecting the existing
manufacturers only without protccting the
small manufacturers.

Regarding aluminium, some items
are still protected, and duty is being levied
at the same rate. Have you estimated the
actual production in those items in this
country, have you ascertained whether the
actual capacity of the organised scctor has
been utilised ? Without an attempt to utilise
the real licensed capacity, protection is being
granted. That should not be done.

To come to automobiles, the same
question arises of protection and revenue. [
need not dilate upon the points which most
of the hon. members from this side havc
made, but it hasto be scen that the big
companies which own these automobils
manufacturing concerns are seecking more
and more protection, and our Tariff Comm-
igsion is not loath to recommend and our
Government also is not unwilling to extend
Pprotection to them.
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Shri Goyal was trying to argue that tariff”
should be to benefit the consumers. Actu-
ally it is the reverse, the tariff is being impo-
sed to bencfit the industry. Our policy has.
been to encourage the industry by imposing
tariff so that there will be no undercutting
and we arc also imposing countervailing
duty to counteract dumping into our country.
But if we look to the consumers, in any
given item if the price increase as a result
of tariff compares unfavourably with the
international market, then the tariff should
be discontinued. I am not opposcd to
imposing taiiffs, but it should not be donc
recklessly and without proper cxamination.

16.39 hrs.
[SHRI R. D. BHANDARE in the Chair]

SHRI CHENGALRAYA NAIDU (Chittoor):
1 have to mention about the manufacture of
cars and the quality they arec maintaining.
1n India there are some lucky people who
manufacture cars, and the Government is
only allowing them to mint money by this
Tariff Bill.

We have got three types of cars manu-
facurcd in our country. One is the Hindu-
tan Ambassador. Sccond is the Fiat and
the third is the Standard. Out of these
three cars thcy have made the dic long
ago. The same die is used for five years.
There is no change in the machinery. What
about the typc of mectal they use ? The
metal will be worn out after ruinirg a few
hundreds of miles. The tyrcs wil. be worn
out. No quality control is there. When
there is competition in the coun‘'ry about
the same type of cars and there arc 2 or
3 cirs, each man will try to manufacture a
good car, changing the models every year
and giving a cheaper car. Now due to
the Government's policy of encouraging
only the threc people and not allowing
anybody to manufacture car nor the Govern-
ment coming forward to manufacture any
car in the public scctor, the car manu-
facturers are minting moncy and the poor
people are being robbed. Not the poor
people, but those who purchase cars are
being robbed. For a car worth Rs. 10,000
they are paying Rs. 20,000. For Rs. 5000
worth car they have to pay Rs. 10,000 and
another Rs. 10,000 as taxes to the Govern-
ment, If this is continued, the Government
is not suffering; it is the car users who
are suffering and the factory owners are
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minting money. So I want the Government
to start at least one small car factoryin
the public sector and allow one or two
private manufacturers to manufacture car in
the country and there should be competition.

The other thing is that there must be a
strict control over these manufacturers.
Every year they should change the modec!.
They use the same¢ die and they do not
change the car. This is the position of the
car. Coming to tyre manufacture, therc
are so many factories in our country. They
manufacture tyres. You give them protection.
You do not allow anybody to import tyres.
It is very good that we have to encourage
our people., What about the distribution ?
The Comnierce Ministry should look into
the distribution system. They arc nct
looking into the distribution system. There
is no price control. To-day what the big
tyre companies are doing is that they have
got so many dealers in every district and
they sell the tyres to some sclected dealers
and they openly s¢ll them in black-market.
That is not black market, that i1s open market.
They give a Bill. A tyre costing Rs. 200 is
sold for Rs. 300. They give a bill. Another
type of tyre costing Rs. 290 is sold at Rs.
450 . This is the position in the country.
The Minister who uses Government cars
does not know the cost of the tyre. For a
tyre which costs Rs, 290 I paid Rs .450 due
to the negligence of these Ministers. Othe-
rwise I would not have spent so much.

Another thing is the tractor tyre. The
manufacturers scll them in black market by
giving these tyres to a selected few and
they take money in underhand dealings.
T want the Government to sec that there is
control over these tyre companies, especia-
lly over the distribution system so that the
tyres may not go into the black market.

Coming to agriculture, we have tract-
ors. To purchase a tractor is very -casy.
For that too we have to wait for 3 or 4
years,

But it seems to be very easy now, and
getting tyres is very difficult. For a tractor
tyre costing Rs. 400 to Rs. 450, we have to
pay Rs. 1,000 or Rs. 1,200 and the Gover-
Ament comes forward to put all sorts of

Bill

contrcl on the agriculturists saying that
they are m aking more moncy. How ? Yom
say that you want the country to be self-
sufficicnt. But are you taking any interest
to supply at least tyres to the agriculturists
to grow more food ? You are not. taking
interest at all.

1 want the Government to think of all
thesc things and not simply encourage the
tyre companies alone, If you want to put
down the tyre companies, allow import,
Import some tyres and see that the prices
are cut down and that they do not indulge
in black -marketing, and also sec that the
tyres distributed to all the dealers equally.
That is my request.
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“For these reasons, the Commission

has concluded that there is no pra-
ctical alternative but to let the indus-

try continue under the present
scheme of protection."’

wyfa ¢fes Wi A fawfor @ 6 F1<
OGN & v 1 fawfaer sl o9
AP AT fadaw A sgron
‘(Ql‘&:

“In respect of automobile and autom-

obile ancillary industry .... the
Bill secks to discontinue the tariff
‘portection . ... "
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“The ancillary industry is an important
adjunct of the main automobile indu-

stry and its development needs to be
carefully watched.”

aufg ifr wiem AN fooe 2 & @
I F WA 1 qw fwar S,
AT M e s &, IaEr R
A I AR Fg gwg a7 WA H
qfcad® &ar s | afe gw fadas §
e mewmw 1 femwrery  fear o
Tgr & AR ¢fee M 1 foR &
faere & fear &1 w2 0 a@r
are @1 wmar ¢ f& few FHmE R
<t fewrfed § Sq% faars ag fagas
w10 FaT & M w7 T
2, R IO S} O fged gdn § oY 6=
¥ T w7 & o o wfaEr @, I Ay
HIgT FET R :

260

“Its main handicaps are fragmentation,
low volume of production, constant
high prices, non-availability of raw
materials, even where indigenous

sources are capable of supplying

them and extensive tie-up through
collaboration agreements.”

FR IO A wFEIfag FREREE R,
FIRA FERWT § W a8 TgT T F+H
1A zw fadas & afcg gfwa &
ART & VST HE®AT IGNT a4 qg o
Fnfr A g I/ a0g F W
FRAEE § I Tarar faar wr @
t arfe qg fegea & am & w=AY
@ ¥ GATHETT F a% W "9
AT FLGH | WA QTR T § fw
7g fadaw gl o Aw § fawfor w3
¥ faq & | 9g TR WO aTRT ¥ AW
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SHRI MOHD. SHAFI QURESHI : Sir,
I am very grateful to the hon. members who
have taken part in the discussion. Most of
the speeches related to the automobile ind-
ustry, which is under the Ministry of Indust-
rial Development and not under Commerce
Ministry. Some hon. members have refe-
rred to food prdouction and rubber tyres,
which relate not to the Commerce Ministry
but some other ministry. But the main point
is this, Mr. Lobo Prabhu and some other

Bill

hon. members raised certain doubts about
the furctioning of the Tarif Commission.
As could be seen, the Tariff Commission
has bcen rendering very important service to
industries. They not only discharge their
statutory obligation of looking into the
progress of the protected industries, but
also perform other functions. In fulfilment
of its obligation, the Commission sends
quarterly reviews to the Central Government
reviewing the position of the protective sec-
ter, based on information relating to prod-
uction. sales, stocks and other things.

Besides this, the Commission has done
some good work. It has examined the
cost structure of sugar and is preparing new
schedule for determining the fair price pay-
able to sugar industry; It has re-examined
the price structure of various categories of
catguts. It has reviewd the price structure
of alcohol. It has examined the price-
structure of man-made fibres and yarns.

So we cannot say that the Tariff Come
mission is a useless organ of the Govern-
ment. It is doing very useful work. It
is the job of Tariff Commission to review
and examine the working of protected

industries. It has been stated that, while
examining the protected industries, the
Tariff Commission does not take into

consideration different aspects of a particular
industry and it does not make a detailed
review. Whatever has been stated by them
is not a sort of off-hand review which the
Commission makes. The Commission
makes a detailed survey of each industry
which se:ks protection or where the Com-
mission feels that protection should be
extended. For instance, it has been stated
that the Commission, while granting pro-
tection to the dye- stuff industry, did not
possibly know the installed capacity, did
not know the annual production, did not
know the demand for dyes. The Tariff
Commission's Report is there before thc
hon. Mcmbers. If they would turn to the
first page, on which exact and complete
information is given with regard to this
industry, it is categorically stated that the
total number of existing units is 21 in the
organised sector, and 102 in the small scale
sxctor, The estimated annual demand has
be:n shown as 13,000 tonnes in 1968 which
would go to 14 2000 tonnes in 1970. The
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démand has been put at 13,000 tonnes and
the production both of the organised and
the smallscale sectors has been given.

16.5S hrs.
[MR. SPEAKER in the Chair)

It would be of no use to repeat the
whole thing again, because whatever 1 have
stated in my earlier speech would, I think,
satisfy the hon. Members that the Tariff
Commission is not having only a cursory
look at the protected industries, but it goes
much deeper into the price structure also.
It takes into consideration all the details
and then comes to certain conclusions,
whether a certain industry requires protection
for a particular period or not.

Much has been stated about the
automobile industry. I quite agrce with,
some hon. Members here that in a sellers
market there is a tendency for deteioration
of quality, and automobile is a case in
point. This industry is one of the larmest
industries and the annual salc valuc of its
production constitutes nearly about 7.68%,
of the total industrial production of the
country. The manufacturers have been
time and again told that they will have
to improve the quality of their automokiles
which they are sclling to our people. They
have been told that they will have to take
full responsibility for maintaining quality
and standards compatible with those
expected by the consumers and thosc
generally available to other peoplc in other
oountries without giving any opportunity
for launching an agitation or without
creating a clamour for it. I am sure that
the hon. Members know that the Goverment
was pleased to appoint a Committecethe
Motor Car quality Enquiry Committc2--and
after this Committee's report was reccived,
the Government has taken ccrtain steps.
For instance, one of the grievances about
the quality of cars was that the warranty
period of cars was only 6 months and it
was not a sufficient period to locatc the
defccts. Now, the warranty period has
becn extended to onc year, which will
cover all the cars. The Government is
keeping.#closc watch and vigil over the
Quality of cars,
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The manufacturers belonging to protected
industries owe an obligation and duty to
the nation whenever their industries are
protected. They have to see that their
manufacture does not fall short of the
requisite quality and the requisite standards.
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SHRI RAJARAM: This guarantce is for
imported cars or for indigenous cars.

SHRI SHAFFI MOHD. QUERESHI :
For indigenous cars.

SHR1 RAJARAM: The Tarifl Commission
is capable of reversing it.

SHR1 MOHD.SHAFFI QUERESHI: With
regard to Mr. Jha's point that we should
nationalise the automobile industry, as my
hon. friend very wecll knows, we have got
a mixed cconomy in our country where
both the public and private scctors have
to cxist ; they have to supplenwnt and
complement cach other, It is rot that
one should exist at the cost of thic other.
So the question of taking over the automobile
industry or nationalising it docs not arise
at all. But. we shall see that production
in the private-sector industries is improved.
It has bcen stressed on them time and
again that thecy will have to improve the
quality and they will have to maintain
prices at rcasonable levels so that it does
not hccome burdonesome to the consumers.

With regard to the other points raised
by my hon. friends--Mr. Naidu stated that
we are not able to get good cars, cars go
without tyres and thercefore food production
suffers and so many other thim:. he
connected with that--] would like to assure
the hon. Members that so far us the
automobile industry is concerncd, all
neccssary steps will be taken and | have
also stated what steps have been taken by
the Government so far. I think now (hcre
arc no points raised by hon. Members which
have not been covered.

With these words
house to approve of
Motion.

I would
the

like the
Consideration



265  Indian Tariff( Amtd.)
Bill
17 bri.

MR. SPEAKER : The question is :

““That the Bill be circulated for the
‘purpose of eliciting opinion thereon
by the 15th March, 1969.”(1)

The motion was negatived
MR. SPEAKER : Now. the question is :

*“That the Bill further to amend the
Indian Tariff Act, 1934, be taken
into considcration.”

The motion was adopted

MR. SPEAKER : We will now take up
clause-by-clause consideration.

SHRI1 LOBO PRABHU : 1 will confine
my remarks to two points. Firstly, I reque-
sted the Minister to consider ectending the
period of protection to five years. That
was a simple request in  order to cnable
the industry to establish itse!f, He has
not said anything on it,

My second request was in respect of
the automobile industry that the revcnue
duty may be reduced from 50 to 25 per
cent. There has been some misunderstand-
ing that the reduction of this duty will
favour big people, producers and manuface
turers., That is a mistake. [t will favour
the consumers. These articles going into
the assembled car are assessed to duty,
which the consumer has to pay, a point
which the Minister failed to explain. Here
I might say that 50 per cent of the cost
of the car is paid to thc government, not
to the manufacturers, not to those who
sell the car but as tax to the government.
Our claim, therefore. is that to chcaper
cars reduce the duty on components. Hcre
in Parliament therc is such a process as
moving amendments. Since there is  so
much discussion on this amendment, may
I request the hon. Minister to accept the
suggestion in my amendment to reduce the
duty from 50 to 25 per cent ? It will
not reduce the revenue of the government
because the Finance Minister will in any
case levy a general duty of 50 per cent or
cven 109 per czat.
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SHRI BBDUL GHANI DAR (Gurgaon):
Sir, I want to oppose it.

MR. SPEAKER : The Minister will
oppose it.- Why do you want to oppose it
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SHR1 MOHD. SHAFI QURESHI : Sir,
the amendments of the hon. Member are
not acceptable to me. I thought, the hon.
Member has some faith and confidence in
the private sector that it will be able to
increasc its efficiency in a period of three
years to mect the challenge of foreign
competition. We have got full faith in the
industry and, I think, within the period of
three years the industry will be strong enough
not to seek any protection any more.

With regard to the levy of duties, the
duties arc levicd and are fixed by the
Ministry of Finance keeping in mind diffe-
rent aspects and the nature of the articles.
My hon. friend knows that before devalua-
tion thc duty on automobile parts was
about 60 per cent and after devaluation it
has been reduced to S0 per cent.  So there
is no question of reducing it further.

Mr. SPEAKER : Hc has not moved
the amendments.  So, I shall put the clause
to the vote of the Housc.

The question is :

““That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clausc 1, the Enacting Formula and the
Title were added to the Bill.

SHRI MOHD. SHAFI QURESHI : Sir,
I move :
*‘That the Bill be passed.”
Mr. SPEAKER : The question is.
SHRI SRINIBAS MISRA : Sir, only

one question.
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Mr. SPEAKER : Motion moved :
“That the Bill be passed.”

SHRI SRINIBAS MISRA : The Minister
will kindly turn to page 7, Statement of
‘Objects and Reasons, where it says :—

“In respect of products of the alumi-
nium industry falling within Items
Nos. 66 (a) and 66 (1). the Bill secks
to continue the tariff protection, at
the existing effective rates of duty.™

Now please turn to page 5, where it
says -

“(f) in Iteme No. 66 (a)-

in the fourth column headed ‘‘Stah-
dard rate of duty” for the figures
40" the figures 27§’ shall be
substituted ;.

That means, after devaluation instead of
40, 274 is the effective rate.

Then, it says :-
*“(g) in Ttem No. 66 (1),-

in the fourth column headed **Stan-
dard rate of duty' for the figures
+*40”, the figures ‘20" shall be
substituted ;.

that means, after devaluation instead
of 40, 20 is the effective rate. In one case
it is 27¢ and in another it is 20. What is
the romson for this difference ? Are both
of them effective rates ? 1 do not under-
stand this difference. There must be some
error somewhere.

SHRI MOHD. SHAFI QURESHI :
They are for two different things, 274 is for
one thing and 20 for another.

Mr. SPEAKER : The question is :
‘‘That the Bil be passed.”

The motion was adopted.

17.07 brs.

RE: BUSINESS OF THE HOUSE.

Mr. SPEAKER : Now before we take
:up the next item I would like to inform
Members that we will dispose of the Bihar
Proclamation and then take up the two
di_ncuuiom. The Constitution (Amendment)
Bill we will take up tomorrow morning.

GRAHAYANA 28, 1890 (SAKA) President’s Rule in
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SHRI SRINIBAS MISRA (Cuttack) :
What about my motion ?

Mr. SPEAKER : We will take up these
things at about 7 o'clock after we have
finished the Bihar Proclamation.

SHRI SWELL (Autonomous Districts) :
The Constitution (Amendment) Bill will be
taken up tomorrow ?

Mr. SPEAKER : Yes. That is the only
thing pending,

17.08 Hrs.

STATUTORY RESOLUTION RE: CONTI-
NUANCE IN FORCE OF PROCLAMAT-
ION IN RESPECT OF BIHAR.

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Sir, 1 beg to move :

“That this House approves the contis
nuance in force of the Proclamation
dated the 29th June, 1968, in respect
of Bihar issued under article 356 of the
Cotstitution by the President, for a
further priod of six months comme-
ncing on the 25th January, 1939."

I do not think I need make a very long
speech on this motion. As we all know,
this Presidential Proclamation was issued
on the 29th June, 1968 and was approved
by Rajya Sabha on the 22nd July and by
Lok Sabha on the 25th July, 1968. The six
months’ period of the Proclamation will
cease to operate on the 24th January, 1969.

As we are aware, we had indicated at
the same time that we would like to hold
mid-term clections as soon as possible.
Indications of this were given to the Chief
Election Commissioner who later on went
to Bihar and held discussions with all the
leaders of the political parties there.

He has recommcnded and now he has
already d that the el should
be held on the 9th February, 1969. There-
fore, it is very essential that this period is
extended. Naturally, the period for which
we can seek the permission of the House is
for six months. But our intention is not to
keep the President’s rule for another six
months. Naturally, immediately after the
elections, the Council of Ministers will come
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into existence and this Proclamation will
cease to operate. This is the mechanism
that has to bc gone through.

AN HON. MEMBER : D:zpending on
the election results.

SHRI Y.B. CHAVAN : Not at all. T do
not know why they have got such a lack of
confidence in themselves.

Now, when I am moving this motion
for the approval of the Hous: for further
continuince of the Proclamation, naturally,
it will be expected of me to say what we
have don: in the last six months. At least
one or two points 1 would like to make.

The consultative Committee which was
appointed from amongst the Mcmbers of
both Houses of Parliament met twicz, once
in Patna, and only yesterday and today we
sat for nearly 4 hours and discussed the
problems of the Statc and also certain
legislative pieces and particularly yesterday
and today, we approved threc very impor-
tant measures connccted with the land
problems of Bihar, more particularly, the
land problem of tribals in Chota Nogpur
area which has been a matter of concern
both at the Government of India level and
at the State administration level. Imme-
diately after the President’s rule was proc-
laimed, this question was underiaken for
study and a high-power commiitec was
appointed which studied the problem and
made recommendations, on the basis of
which we formulated a Bill which has been
approved by the Consultative Committec
and, I am sure, on the basis of which the
President’s Act will bc announced.

Of course, there were many difficulties
that came to the Bihar people in the last
six months, particularly, the tragedy of
floods and that was one thing which was,
really speaking, a challenge to the State
administration. The State administration
has done its test to meet the challenge.
1 do not know how far statisfactory it is to
the Msmbers of Parliament. But they have.
certainly made a sincere effort to meet the
challenge. This year, the crop conditions
in these areas which are not affected by the
floods and scarcity are good. Only this
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morning, we were told that the prices of
food have reasonably come down. Itis a
question of giving some sort of a support
price in some of the distressed areas so far
as prices arc conzerned. Naturally, there
are more demands of agricultural facilities,
more demands of electrification. There is
also the problem of Government employees
who are clamouring for a rise in the
dearness al'owance, etc. We have accepted
that these demands arc such which necd to
be considersd sympathetically,

Again, it raises a quecstion of finances.
Of course, the Governor is himsclf keen to
do something about it. But J am not sure
what could be done immediately unless some
stcps are taken to increase the financial
resources. 1 have no doubt that the elected
Government  will have to do something
about it immediately they come to power.

I am just having a rather very hurried
view of the administrative problems in the
State. 1 think, all of us will wish that the
elections are held soon and thc clected
representatives undertake the responsibility
of restoring back democracy in the State
and also give the people the required effi-
cient and clean administration.

Mr. SPEAKER : Motion moved :

“That this House approves thc conti-
nuance in force of the Proclamation
dated the 29th  June, 1938, in
respect of Bihar issued under article
356 of the Constitution by the
President, for a further period of six
months commencing on the 25th
January, 1969."
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*1 %1€ o g7 7Y grar, A% vt feqfr
AN, ggoa vy quad A el
AT HTR ¥ & O aE PR ¥



279  President’s Rule in

[ gy o sz )

faal #Y 97T ¥ THGAATE! F FY A A
wgl A wET weAT g F fomm §)
WA qF WX qg AT FH g& § A Sww
RO a8 § fF waw o A g ) R
I HA qATT AN, TAR TR Ay Ffe-
€ wfusifas sefeqa ey 1 5@ N9
Y AT gAY a3 AT 9% QFAT BN

T et # I AT Y $E gRar @
TE AT |

FEX TG I M ey | Fy a1a &
fr g w3w agq AT § ) Agi W X
aE A AR A AN TR AfE A
g g 1 gy kAl § ag fawraT wa-
Iy ¥ W @Y §, T Sg wgv Avav 2,
f afers wrecefera & o & 7oifrag
W &Y g g3 fagrfal 1 @ 233 &
wfsar€ Wk W ag w7 A% fF
wifae o=y 4 faey Ffew qagdd &
a 1€ w7 T "7 Tfgr 0 & ggAm Y
A fearsan fs oo #3 3sgn qEa
FY FIAIT 91 AT TF  HATATHS, 5A-
TIE JF 97 |

16 fagea< w1 #3 qCF § AAERTE
#vR T 4718 & g ag g8y 91
o wur ag g3 § & 39 w1 oy fage
Hage § gy @ A9gd N T w9y
&f® A 9x TE@T Ty 91 @ fw e
Fugd 1 3 war faw Aagd 9T Agy
THET TAT 97 7 HeAY qEIAT ¥ TEET I
st g’ & fami ar | g@R A @ ara 2
g fHar 5 age & 7 oy ifFw wyd
QT AW AT AT W) @R AT | v Wh
forg oY &€y g sgraa =feard it
5 oo { Wt i cqreEl, gase feedt @
i gt fom g & wogdl ¥ aw
9T &ME W weg *) A qo @,
e @R §ME ¥ N9 awn 9_/d §
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g worgT 7 fas Wi Y grom R
g A% & g% ww A 1 qar aff
21 3fF agi & g f.AY & § i
fezem &1 qar & 7€t @ &+ g feeg A
g fa gu 7@ 9T uHo Yo @Yo Ho A
I AF F A qew AwAr §F 9%
firT afer fagre & =iga dvoa & gomdd
gfedl #1 9 #g T gerar & f5 o
qE FH AL & | AT TH JTH ar Ao
o Yo &Yo mafaal Y garal & gl
e wmT Fgy & e gawr st @Y
famy &1 g 39 fafexr @ a@ g%
ATt & 1 F gz Y s w FT II E F
T3 T TR AR AHEHQ FT@HL
¥Aq &1 AT 5 owme fRw T
y fay oy & 1 97% 73 wae fear srar
& fr e wrefaal £ 59 ¥ 7 Q2 AR
sl &Y 77 | & a7 gaTw A & qHA
@} TaaT argar fa fage # aar) S -
aml & fagfwal & faerfeat &1 1 q&@
gz grafawar fay afFa & ag T€T
sgm f& fagfai S gler 7 @ 9@
AT fagrd g7 & Freg & arfod a0F
qT fagx &1 Y gg fawar, afgd a@
Iy e x| 7O oy fogaa & fw
T @ AN A W

7g @ fagR F w@ad J wae
fprerd & a} ¥ w9 2, ledrzaw
FTERTA & qIR # F@r g, A &&A
F A A w0 8, &N g Nfafor & ar
Fa EEoR T & @ Fa §
T g oA o wEArd Fz@ar &
WA AT § A IGF TG T T NS
waTy 3 faqr arar & afeT SEEt qEwy
FRAENAF AL LI AT F A
WRATATNTE AN IF RGN
10 4¥ s AFq o T3Q & fawx
RN maga et @ )39
¥ Y wywr At femr srar g
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ORI Al § A A A W@ R
afem o7 A 757 qes T A )

IAT & wgy arar § fr fag &fawr
qzTef § a7 § g g3W & dfew qgr A
Waafragadx § fFa & fag ?
TER I qE N qra @ftw g7 § 78
ifF agi #1 wfasis aer o @R &
qETaTM F gy HE 1 A AR
am & foag fage &, ¥fFw @ @@
AR AET G AT § AR AG GATH
TITE J1, TG T 01T | TG & A
ag yar faRwi ¥ v omen &1 g
fag fad aagd §§ @ wrdr & W) SaH
NgA I AGAFZ A G

AT R wfuw 7 *gd gu wH AN &
AFATE ag § 910 & FWA LT AT
IAMT F oA fagR H e AT @ W
T F) q19 a8 § {5 9@ aw & 238
i #w egow Gz @ld A AR &
foger faamat A &Y 113 &1 &g 7 &7
fratg frarmar 81 g 113 Efam &
e §zd §1 a5 & ¥ fqua
T@ET v F A foar @y &1 Amag
I A g F gEd F arq faew fear
AT | EW AQF TG F1 AT A
Frfaw & sy | 7R T Har & A
2? g wfar Awm & f& Seaw
am & fag @ s oo & faad srewwA
GG e &, 9 A § wiaww §
qrer AW &1 F A @yar g fE
wrfax ag urer #41 & @r &7 THad a8
quAY ®graq Ffard @ W & A
A CTET Q9 | @ s fow
w & faq ang A & agr 9¥ a7 faar
T 1T IR @A AT g,
OFET A A7 A JAR FE g T awar
Ul fya fer sabv g IR E 9T
¥g I AR § w7 A §, ag W wf4w
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yAS a7 AR wfew g7 TAH AW
Smar g

Y I AW T § | I e
T8 &Y <@ &1 99 fawr ¥ &g Qar gEmEr
i 1dfma s fwad § ag W @
wrfaw 7 1% & fe o g5 S drar
¢, A w3 1 7 "ot @gfaa dfa &
eFTaEEQS A Aifa 99T ¥ 1 wfw-
wiw A & frvey § wwEar Q, IR
TET Y §, Afew st wgy wfawiw
& famr qrr & g ®ifaw T @ fe 9w
Zfrr #1 SFT ag "9 VST Fgl AR
ATHT AT 9% | ag oAl e H @I &
e gl A foa) & P g & A0 faw
7 arfF ga Wl aFaErE 9T TR
S F90 Arfe g7 FX AN wY fawrar
Ffram A AT I gy 27 A
TEY FT qra a8 Iy FwfeArE ¥

uh W9 § FgA ¥ o mar fad &
AT T I1EAT § | favga A ® QI
7 § a9 w9ar @« fEar v oAk
479 < fazdt & ww ¥ faw Aww
fargTe & a9gT 3w &frw aT AEF
T AE WA AT AR ST aq¥ AT A
o 7 @y ffF Ayl 9T gAd 0y
arfe ag #A1e geed @Y AT WX gwIL
faa § qret o1 @7 9T | WA
W &% 97 | AR gk ww g fe a9 & @
2 & FW Y UF FITW WAL T
NP fFdag fgrs g
Frgfaee AT 1 g FT IT F WA
foger 22 #f=i ¥ @13 13 9y -
frez fafaeer @ faar§ Framr & Al
IR 6T § AL T ¥ gAfog ag ow
Q@I gR ww f araY &) s
tFE W aaa N A g e
fawar § e om0 i g & 1 wa At 3q
w1 gegifad Y g w1 fres wm



283 President’s Rule in
[t qeg'aT warz]

wfgfedr N wR fFaml
fead wifz & fag &1 § & wie g
I Glas ¥ faadr angr | AL 5@
1Y U W A A d@T g fw Al
o g I@ @A gw - aial ¥ gE w0
wTg a1 wifgT § 5 saF fac gat oa
faorstt #t Ut Sawfor QA anfgn fow
R % g7 70a1 T 8% | I we
FeATE &Y sgawqr AT Frfgm 78 v waAy
g2 QA T WK 6T 6 52 77 @ w4,
F 7T I AR S few q', woR o
TgEg AT ®A & Af Ar % A I
T S9 wwar ¢ 1 z@fag 97 aw
waE goarg fassdr £t 7 &), w9
qcqTE 7 @ fF 9uaT faeat @M a9 a5
fawrtt 7wz F1€ a7 &% F7W ? Ag AN
TF a1 FRY & fF B NT 99 191 #
TeT TR

TF AR F oF AR a3 weaqd
T FY W qOFT g feemrE e s}
wag 5 gt aleT dqw ¥ aga
T aF frfr g ok o & Wex
WA @ R gek g gz W
g X wnar §, & @aT At fed @
TEH A QYN W Aarerai vy o)y 7 A
WA @, AU gwadd @ oy 2@
e gl W wreaY at amr @ a2,
T8 & afeaw & & dvaw Qua g
T T F Www Agw IR
TG L8 Fe At § | advor g & fw
S g LN T KA ST Qo Ay
wgt I At AW wSh A kg
TG WEX | IAWT g gk FT gvw |
v 303 fg o & gamw & fr g o
oY AT 9T qfkagT #r swredT B

vl # W qed, W e a0w
T\
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A9 ;g ewm A w
EATT AGT FEHT ST Ta¥ A A7 99
T ¢ formt f& dar adt & fage &
Fa@d qig 9 N SN @ g
g W agt Y agg @ N qy, T
fax Tt 2 ava & arg agi O N A 7@
I § Wl WA A9 F WG E IS
widz fErar @ T a1e H§ A 9 qEw]
AT 7 TFT § I &% T A /AR
Fiferw w3 wifge 7N §e vl ¥
7 & mraay wlzargar £ ag w9y )
zafau 39 guwm & WA faaar A
%7 9F 3q GERT AT HI UdA #T
sFl fifow w0 wfgo) @w @
ZAFT WY FEET & @ gen fF
g FRFT AMIT fa% saardr | &
AT FW E TIF W WO F TG W &
T TTHT A FT HAT I F&F Aq0A
HYET AR A AR § | Aoy s ar
R s & gafvw woEr @ awE
qT AT F TEAIET & qTY G901 F&E
aTEwE wdaE) s wifgy arfs ag
TETT qT &Y | X7 Weal & {IF WEH T
FAGT KW EU A AT AGW  {EIA
F@TE

Mr SPEAKER: Therc must be some
time restriction. ( Interruption) They have
been very co-operative: 1 am very thankful,
There are four Members from the Opposition
who want to speak: Dr Surya Prakash Puri,
Shri Sarjoo Pandey, Shri Ram Charan and
Shri Kameshwar Singh. From this side,
there are Shri Kartik Oraon and one or
two others. We will be able to finish it
very correctly, by about 7 or 7.10 pm.,
and then we can take up the other discussion,
if we can keep up the time. Members may
take not more than five, six or seven minutes

each. It cannot be hard and fast, but it
must be reasonable, '

o gu W g (TATET): Wegwr
woew, qeHd o X.aw wer & fe o



S Presidens’s Rule in AGRAHAYANA:28, 1890 (SAKA)

g T Y fe T QoA & A
W agt agafy meA {1y W A )
#aad s oar & g7 FTOT I9 IEH
afSqm gy wrad | gAY agt N A
N gOre § I F oA FT qEIAAT
¥ & faw gemee A fagfrr sy T
WA Jg & A 9 fF I qeg
gt ¥ gefafag ww wY o € fem
faerlt, o& a7 & faeem 1 FAY
9 @9 q@l ¥ @ weA q9gfa agr
9 o) wx S X ag Fa@r @
& agauas @1af @t Argg A =
X w1 | of v w9 WY gw @I
w1 g7 wwg & qwiA A av fasy g
FLHT F JATT § FA A1 HIAT GHY AN
# faamar # ¥, g7 aaEHT A W wgar
Ay gt a%g § faqmrge s faard 1
FATZHIT A IA wFR ¥ Gafas geami
¥ o1 T a1 qferw #Y @Rl A 91 AW
ar g7 R fdqew tds % WY
faam & & ) savaEAr W ara A
ot fF 3 agi A o gEEdT N garA
¥ woAT Sgrer Ay wwd, AR ¥ AEr
A T

g @ & N A anfd ¥
<&t FYE U fagiT & wrEew A wg
A FA § Y gn qfEdT ¥ WK
falry #T Grar AR F T H A
.o qfeadT g @r & Igar 791 gE W<
W& AgAm § fragr v Y @
2 AT gAY qa amar wifgy o Afww
frc¥erar &Y wraeT ¥ § feg gar Sfmam
HR IF AgfErat FY awwq F fevard
Tt IR § | zafagen a@ A w%
gFa & fF qu fedt aa falre § gron
@Y A Y, feet falg @ ¥
aF gNR & ¥ AF | qg qar
X ¥ @@ A ogw I ¥ A
T FT Y A G WA € w7 ogA
@, wodr wferdt W oagt s
AU Td, awt wier ®Y
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sam § % agi & s wwe oW afeadw
A ¥ fag gearfgd a1y @
R SATAwney &7 & g oA arfaw
W ®Y agrat 3T Aifgy 1 cafew &
faisit wrgal § fadew v wgm fw
M AR T Y Gre § f5ww W
Ao ®Y AF qEHC F qTEHA§ 1 GHQ
ATEAW F TEET AHT AL AT FHAT |
WA Ae@ AT A e g &
frcsr @y & £ agi faTE o T &9 a1
IR Y fresrgEw  sanet I WOAT
g GETH WY S & afgd 1 e
¥ T@E) G T 37 § afE 9 %
gt A FT W@ § Y F 9Ty faww
feamr SvgaT g fr 9g #9 agd WEEAY
y fowar ST Har @

oF ara AW § A wrdY & fe o
ZATR AT A FAIR I T QAT WA
fa2ut a% & o% gga Y 97 AY ¥AT FIRQ
¢ fr o T # Y uw =ver ot WYy
Y frera § ¥ =1 TaAT SATRT WET AR
ar qr T ¥ oauwd A W &
TTATFAT 37 aTx Y ¢ fiF Iq 79X W
NfE 37 o1 frarg & qreaw & g
M ¥ fear ar @r @, wg dwA A
RNfomr 7 | FEva@waa N & fF 3w
TR Y NfF ga12 A7 B qrw e
@ &, A% & faT gw AT AT Twed
B mEm ) fErR A waeK ¥
s o v ¥ gfea Y v At &
RIS SraT § I4F-79F a4 FY Hfew
FTE § | &% g M v audt §
AT FY IX AFAT FWIw | wAY wA Y
@ @ I & qadTaE T W
oY ATX YATT WO KA KT AT
AT TF AL F1 9547 X §, Nf AT
T wT X ¥ v g8 aret o aer gy
farc wF ATt O Iw 1y Wy Wy
wrfY & oY ag vt @ w3 wh
&Y ag g1 & fs Auere vy Mrf warft qx



287 President’s Rule in
(e ga swrw g)

It & 1 WRT S { @@rar § O F O
nAEwTE F AT d o IAAT ST F A
IR AIOE qF JAET & AT A
1T FAT 4Y, T TN TA THHT Av TA-
A AT F QITE 9@ T |
SgrATaTs § M a9 o foad g sy
Rk W g1 g8 Fgr aar & fE ogaw
maT aTe FT AT AT 1 q@ I8 ¢ fw
T HY WA A HTST STOIT AV SYTAT AN
¥ qzgd QT F gEEEAT A, FgA g
qrdt, g QEAEAT g A 9 0 A
N NA i & &1 =am glaafai
Y @A FrfEd

g 0t AR & s @97 3@ 59
Fady ar A =gy wfew few «r
T F9f &1 g @ afw agi
faam gwr A8 & AT F@i faggmi
¥g FgA & wIF A4 AT @r g gArdy
aral ®1 g weAY S A I feAY F qurAw
zrft afafs &Y d5% & IR g
gr @ faar & owmam § & sA qEmw
aral ¥ I A FEATE FoA AT wfa-
wIE) §Y @Y I @’ owew & R
¥ g T sgrA g o e WY maR
wreqw ¥ H g Ig weAT argar § fw
ZAR g JT WETQATT § IAF) IAT aga
& qua & fawssT qa1 §F N ww
Afgar WX o gE9l & faw Sy wwqars
§ foras faafare weqarer wgr o 2,
JAFY AXE WOAHT & JrAr q0fgy | &
FeR & fdt A wfawd ®) g
Far § fr ag agt A AN KT ey
T 2@ fF feqt At q@E waedr
¢ | 9T 7y & a9t WY gy arar & &y
WA ag & it whel & fawadi o7

CoqE & 1 ag waEdT wiEET WX GOV At
wEATEl & ¢ 1 Avy W s el B arw
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A adm #t T@ ghew g arr d v
T qER W R o a8 ¥ awdy
g?

9 FZ 894 ¢ fF o e swaeqr
TR T EHT g A8 g & wW faAl &
fag ¢, @ amr #w T@d A W
akd & | 5O A3 d fr W 3w avg
¥ gz QT Fwl 1 fagen fF g
§ 7Y frar & &Y o) e agi wewfa
Y F1 maT 9 @ w7 wfawrfal
9 TP TN FT1 A1 fgar & Q1 oA
1T ITH! TW JTE FT A1) H1 FT A
arfer 4t 1 g w0 91 fr 3w q@ A
3l F 91 FT F T@Y AT I A qAT
MY | wfEw W g AR @Y Wi

FAIIT § WY @Y OF FIFTA G T
g Sgar Ay e @ femig 0 WA
F1 AW qT forer fear srar & fe 9R
T ey W A ¥ difea @A @
FQ 48 @ % agi d3 1 aga s )
ot arfed a1 fd w9 awds & v
FT AR @A |

ATH g7 FAT 3T Wr & 7 a&@Q
gfgwrd diFarfal #1 F $T T T
Fad # a1 @ § fagiv awwe ¥ 39
# fad & o § 37 &1 #) 799+
# 9 gu | W gEgEsT A AW waedr
TN EIMFIIY T A1 Y IR
WA HHIA HI ST FI T A@ W
R ME fagar g A AR I F M@
T 2§ A9 aga & Hfew qamr A
gu & | uF AR agi & wfgwiw) ox o
S v 9t f& IF baer faar fF
g9 a% &@ 9z eRfAE &
¥ ¥ A TAT ST AW
% W qGT AT g BT W FHA
a1 & fear | Afew aeafaw feafa
wTer wT 22 W WY G A o g gt
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¥ FE T @fagAr § "H @ R
WY A IHY Y A T AV AR HH QW
faar Y fw AT T WX AN A I
F7 vaTar 4 fAay A7 aerEar §, W
T & T F WL T HA FT JAATT F
WENsHar T daga g fx
zg a1 ¥ W19 qagriE efeehiy waTa |
T WMT F AR q¥ F AR AR
FHA weE g &, I § IR W ATy
a1 F wqiT & A F § afer waw
§, A9 AT S G AT AT IF
AgTa o I+ v fAr 7 gEy Al
 IAF A FFATE | zAfqC w79
ary #1 3 fF aeER 719 7% ®HQ IgA
& #19 #1 faar fod)y YTam9 F I wY
Z1Ad § o9 @A FEA FI R
aq ygedi 7 graq Av<r A I JICA
FX AT qIH HA AT FT FTH FT |
9 FTH U 20 Tq9 qIHTT FT 9097 30
2 AW @ wEh fF T wW T T E AW
AT IART SFTY A =T

g A AR T ITRY TFER WG
a1 & gurAwr A% faen &, 5w W @
eqr fgetrar T gt | oF AR fady A
N AN & graT cqrq faeEr = ar g o
T g 2@ faer g fE fows) @y,
epert fagsl ®, gfFow & fa &
IATT GHIT FqO4 AT Y 2, frargfea
qETU F T A AT N AT WA
F@ER & Qg "rE 3 1 7 TEa fadw
F@ &1 gmaY T fr st Y w0
¥ famsl &1 g9 & faafasr § feedt Ay
THIT § FTH X FTAT 7T 1 ITHT ATTHY
w9 & T Aq7 Ui )

fagt & s faefi-qat aeee oY, &Y
AT wEe, St s fag, A i df &
oF qeed fowr 04 F ¥ w7
farerel 1 Torffa & wmr 3 & gz @
o1 T4 a7 gz w7 foast ® %
T qTH & @e fear | aT wORR wEEh

President’s Rule in

AGRAHAYANA 28, 1890 (SAKA)

Bihar (Res.) 290

¥ f& gw 974) foersi %1 oy gATA & &
forg Toritfa & W A Y gz } 132
aga gu & | foawl &Y Jqr AT F
g Y Ffgw

St %o o AW (gfuar) :wsw
Ay, 35 fadl g2 §7 uF A
W, WgT qHo ¥o TAX A A Wl
g7 | 3¢t 9 feqfy 73 ¢ Y TR
feardz @ 1 @@ TaAT A W@ W
arsar & | q@o o w;o, TFHWA,
9 EFT W qAfwr wAA & |9 -
AT FY  UYTGTHT FT AW T fHqn
99 IR TIYIAR guigene aE gE, at
IRl AN wr AT gwe T fEam
XSt gT R W©ITH FY G0 f2y
q @Y 9+8 e faraT A | oW @@ A
ag & fr waar g1 Arar v, AfeT dd
F1 ¥ af grAr 97 | gW I fawr W
I8 FgT fF v gwE §, w9 W ade
9% ®Y T FT § | IR wgr E
A9 I qgi AT FL AT T | gUN wQ
fE A9 79 aE TEA IHT FY HA, A
IFT F AXTA A N F AR W@
N &, w7 fedt o Epw # Yavgwn
¢ 1| Svgi wgr f& tar Wk Y egw &
Tiga igw Awg s wfar @
T ¥ qIT § 97 TRw W@y A o @
2| T\ FT A THo o wlo, TZHWA
EF ¥ ATH Y AL QA FATT TOAT WA
qrg WA @A TqAR AW ) HrE-
FUT FTAT TE |

st gw A W gETeT A
g fefdae dfwdz & wgr, gt
wfawrfal & w21 W 39 A N agt
€ W foar ) 58 A §F wEmgeR
gfafa & oY feayd & o€ §, I qA<
T ara foaft g€ 3 1 I qHo W w0,
g we, wag o day o fagfer g9x
umfa ® @ 7, IEA W & OF dww
e, Azt q¥o fo egw A wf g



291

[t Fomo FA]
aﬂﬁﬁgﬁﬂmlﬁl’@oﬁo
g N Rt SR Y FPr 5 I
g g =T F AL qeead Ay
g |

T R TG TAET QW E
# g weft wgiew ¥ wgQy FEWfE
W Az g @ fHew gs @1 @ &
@ qz 7 wfaste & wrady WW A%
WA § TRIEQ & A, arfd S
AIFH & WY fF qeg Far g

TRFIA 71T F garfaw FAfaw w0
fedY g aav &1 W fagea FT

President’s Rule in

gy & U 7g &Y a9 & & 7 3 |

T ¥ wgaR ag afsw fww W
& fag = war § ) qfwar sgfafaafad
¥ gadre AT eI @ W@ & W uo
o Hlo 7 AYAT UqEAA W T & Z, 9T
fe a7 9@ wew &1 A E | 0w ag
@A FY - trdmwa &, oo fan afaw
FAA Y W Ay #1 gewrer fgw
fm, w@ifs g dwa wmad £, g
AT R | WX gET sy eydEd A
9T &, TFA FT froee WY W €
o o Tlo, ULFWA T WeT FT
1 o4r f& AFfwr s34y F owm
X uzgrd FAd) F A fagEr s
I AW FEAT ¢ fF AR iRy
&l FY A3 @AT §, A I+ arg AV,
akga gl ¢ Afew e w17
& yanfas &y == arfge o

W §AY [T ® W 9T CANI
T g, a) qg A9 LA & WIH A
T AR A oA F4OT 1 QY aw §
frew ege, & TowweT ®, W WA
st B, W A faw wWwEoar @
I ¥ g faar o R AT IEE? qar
=g

afgar oo g & qwEwET &Y
aoran qng few w1 We Al e
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qg¥ q3 A XA T 4T | ZH 9EH
JI9T ¥ I & | 98 Hzar 3 fF & fae
foad g% AT | IEH qZ AT GIF
1 FT AHT T AT ogaeqT FV AT
FTfaT |

# frgw o T § 53 Y
grirarg g1t & AfFT g gAd A #@
Tag 9X Sfwd FEaEr ¥ @, Q@
T gI-ETeF § Fae gy o § 1 wfa-
FQ AT 31 FW@ &, Afw ¥ g
FIAE | T 79T G TITF &1 947HT
39 &, a9 Svg qHE AT o E | WA
F1 arA F gAwrgfa ad i Mg
gn gz Y ¥ay & f fawr oft w4
¢ g @Y wiAr 2 #7 z@ ATAS &
¥ {9z &7 7 9gw (T frar gr, wfew
o &1 foatE w2, 3q¥ @& 14 Ied
faay g€ &

gare a2 sfafes ofar 0 77l v
SN gt & fraral Y g A fAaT ¥
gre-a<tan gy & 1 guTe agi wEw afedr
g7 € Wi g arg ag mv TEEr
qAT-GET @1 AT § | T4 (AU 98 ATaaAw
& fr wim adg &Y aqar #1 avg w1 e
Iy 1 ag AF § fF a1 g
arard § | afFT gAR Ayl A qRde
TAFT-FIE TEA £l T g | A@i 9%
AR FT A JEAE AT R, IR @H
FANT FT ATAT & | To Fo OFo T A
Y ag fooe i ¢ fr ww@ smar W
qfwar & gut & | FE WY aorg & Fral
&1 GOT 59T g1 T § | WTERRT BEN &
ffesg & qm qaTAgi & | a@R &Y
T g8 T g & feg s
Lacil ol

sft Wy AT (gR) o wsE
AEIT, X AGAW g AT wEIOE &
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W §aT § quaE a1, d1 gA S A
T wrm Y fe @ AW AT R H
ITHT qgT T AW oI, FEIR AW A
JATEA F @ A AR TG TE caeq
QUG FA9 gHIY | TR gAY AT F
ST Eag g AT AN § XMW W} qumw
HREATH FT I QG UF & 99 g
M HT g |

frger gama & A fawsr M &
faQe g« #F S FIEIE a4, ITHI
fraa & fag gx ag & god +wa
i N as y ey 97 1 A EFTA A
fagr qewTT /Y 9

st fogAream (a=7): T F s
HAT AL T |

Y W qEw ;. weAY mgEm &
Fgar & f& S=iA fagre #1 @wEEw
gfafq #1 dfesr gar w7 fagr s
Fa A Ia gzeal ¥ frae faqed
fear 1 & fag A gomgwre afafa &
FrT AN §, A w X wg A § 5 go
dYo #Y gergHX gfafq i @ g T
&, ENAT IqH TedT FraATEY Y ST § 0
Hz@ar A % faard g g% g, afe

R A g

fagre gamar aeYY wea @ 1 gt St
I FT WEA §, 9gi qgd SareAr g
W, afuwrd ga-ww wEy & R ag
AYHT § T #T, gEAY, AT A QAT AT
o ATEY W) ZATY BAIZT ghY | qa wiw—
T g AT 77 q9 FX § | Sav fw
ot goft Aty aedl ¥ wgr &, W
e ok v g Afaerd fow
THR FH & WE Ian fmdr A
wrft &t faeolt gefaa i &
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st xio gd wem 7O OEW § R
T A yrAAI qae fagrc ® a9q qus
wE | fFf afawrd & AR aa A

=

staw qeeg ;. wdr @ fawe
qgd AIAAIT @I Tl ATAl A AP
faedr W ¥ | wE AL W W
safa FR @ Y

# wgmm wgar § fF owwar &
TE ¥ qHES A A WrEd w
FA qog A & 9T gFAT & W
waie ¥ FHATICAT T ¥rET TT0 GT §
& AR AR T 8, 99 9% ATE-ATS gWT
a9 3G gaT & | ARE wE & R gEk
arg daT A § | a3 72 wwadl w g
FE, FAT T FTAN W T qATA &
fom qa1 @, afeT de iy & fag
FaT AEY &1 wTvATAT 2 ¥ qa1A9E Jo Mo
X fagre & awFd wHarfat ®vaw
amwl # gw v ¥ fou g 4 e
T ] | AEATeE gEard ®F Q| WY
s € 5 faam gorewgt § gawT e
g, Al Iad a1 qrsara < wd gk o
77 feafa & qw ¥ wha ol sqaeqr w3
Wargm ! g a9 9% sma A
e qaiz foar, O a@ ¥ FeT | "W
qi srefaa) &1 graw &Y wr §, qar agy
IJTFAINT 2] a4 a% HWGA
I7g qarg faar | Sa% arg fafea) £
@I T @ IgN fran, fawea
foar o

Frimar i qr g s Moy &
qX T WTE gAT T a8 FEX & wAE-
wT afafagl & g AW WA wW
wsgr &R fear & wgrw agw &
TTea ®1 qgar ffie ww me
WA 9T AOFT 97 FI@ ATEC | A0
¥ ¥ 9T gu ¥Y § awaT §, &a1 WY W@
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aFar, gad 99 A fewm ) owmw W
T ae R aer @A R A
Iofts 7 § s gare & A W fx
Y FYE goHTe To 30 | 7y faaAEw
aga aga W R ¢ &1 g ¥ A
TAFY gL &N fif TR @ AT S

(vwqena) - gw AY SR § AR
FE GTH 3, 12 39 7 @R 4,
AT F g1 fee & aq Afer _ew
TERHE B | g AT TIRT £ 1 AfwA
% e ¢ f ag gz 78 avq v ) Ag s
afasrd 43 gu e, @@ FFed, W
JFTY ag R ge® M war G &, T
WNAqT @ & AR A9 F S9OA, [y
e &7 ATA FIX | g AATTY F ;477
oY a8 a¥ AHEAC AW A2 gU F q® TAA
fre-mE s E AR = s 97 aE
AT E

18 hrs.

A & SyreT A % F TR AR
fad sam &g fE oo ww d gro
wET gTE A NIT T WRW F v
a ffaw, 37 & U 59 wsar Fm
Afow 1 7 Y AW AT FITA SN TE R
Sgt wgt mAHT WA § S oarfg Ak
T @ & A F1 wws grar gwn
g O ¥ A &v qra & | g aw fe
wrest mfeaY # A a6 FT ASY 1 W@
AEYT I g AL 2 ) A sy Arew ¥
G, w9 & qX F 78 gAT T 9§, o7
g ¥ wre A, A agi Ay wmw F
qC FTATH & &1 cgfag qqm
FEEITHT FY GOEET WX W H 14T
AT &t fex qragfer @ Afag, oz &
T & W

SHRI KARTIK ORAON (Lohardaga) :
Mr. Speaker, Sir, I rise to support the

ti 0 for the ion of thc President’s
rule in Bihar. I do say so because. when-
ever there is the President’s rule, it is a
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reflection of Emergency in the country and
this Emergency is nothing but a reflection
on our state of affairs that we are mot
capable of having a democratic Government.
Nobody has got two opinions on this. Even
though some people may differ, they just
cannot help it. They have to have the
President’s rule for another six months. If
1 had the authority, I would have declared
the President’s rule for six yeats. I am saying
this based on something, not just saying for
the sake of the President’s rule. What
form of Government you have bcen able to
give so far ? It is all very easy to say
that the President’s rule is bad : it is very
good to say that democratic Government
is good. But only if the Government is
good, it is good, not otherwise. So far as
our country is concerned, all the political
parties have not got the interest of the coun-
try. They arc indulging only in sabre rettling
and mud-slinging against one another.

AN HON. MEMBER : Including the
Congress Party.

SHRI KARTIK ORAON : In my
opinion, so far as Chota Nagpur is con-
cerned. the President’s rule has, definitely.
done some good. In Ranchi town. right
from one corner to another, ther: were huts
on either side, looking likc a jungle. But
if you go now and have a look, you will
see the difference. All the jhugies ond
huts have been cleared and in front of the
hospital it has been very nicely clecaned and
parking place has been made. It looks like
Ranchi now There have lecn some
popular volcanic eruptions here and there.
If we do not get ril of them, you cannot
have a stable Govuinment at any time. T
would like to draw your attention to some
of the good work that has been done so

far as tribals in Chota Nagpur are
concerned.
Today Bihar owes its honourable

existence to Chhota Nagpur.

it gww W wxATa (IFT) e
wgE, T afgar Arew g wr ¢ W)
wew & worgfa A &

MR. SPEAKER : The bell is being rung ...

Now there is quorum. The
Member may continue.

hon.
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SHRI KARTIK ORAON The pro-
blems of Chot.i Nagpur, particularly the
problems of the tribes, have never before
been highlighted in this House, I would
like to say in this connection that we are
having a lot of trouble in our arca. People
having that the tribal pzople are all trouble-
some but that is not a fact. They are
being robbed, they are being exploited right
and left. Their lands are being alienated —
they are being alienated for the last 20
years—in spite of the Chota Nagpur Tenancy
Act. There are a number of industrial
complexes in Chota Nagpur, but all the
jobs right from nothing to Rs. 4,000 are
going to outsiders. I agrec that these are
national projects and that thc best men,
from any corner of our country should be
brought to these projects and no provincial
monopoly should be allowed to be practised.
But the tribal pcople arc not getting jobs
there. The people of Chota Nagpur are
not getting jobs there. This is u fact. This
is what is happening in the industrial com-
plexes Even in Block Development Offices
right from Chaprasi to the top posts, all are
outsiders. More or less, this area is a colony
of North Bihar.

In all the educational institutions also
the teachers arc those who have come
from North Bihar. It is not the Chota-
nagpuris are not at all educated, but they
are not being given opportunitiecs  The
only University in Chota Nagpur, Ranchi
University, is running in deficit and nothin:
has been done so far in that connection

So far as irrigation and transport facili-
ties are concerned, they are getting a
siep-motherly treatment.

From every point of view we arc bzing
neg'eted ; we have becn neglccted for the
last 20 years, and no GGovernment has bsen
able to look to the prablems of these arcas.

There is a crime called ‘white collar
crime’ in America. This is a breach of
established law by which the criminals go
scot-free; they bribe police, they bribe
judges and sometimes they bring about poli-
tical pressure to secure their immunity. This
is exactly what is happening in Chota Nagpur.
Ouly very few people have so far come to
know of this. Only during the President's
rule s mething is being done. At least they
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are bringing about legislations for the
restoration of land, for stopping money-
lending and other bad things. No matter
how democratic the Government may be,
if it does not bring good to the people of that
area, that is not a good Governmcent.

Therefore, through you, Sir, I would
request the Government to earmark a
certain equitable percentage of the money
that is going to the State Government for
Chota Nagpur and Santhal Pargana areas
which are thc most backward. This is the
richest area inhabited by the poorest people,
even though there arc a number of pro-
jects. The Industrial Policy Resolution
says that the purposc is to remove regional
imbalance; but this has not been removed
in practice.

SHRI KAMESHWAR SINGH (Khaga-
ria) : Do you agree that Government has
failed there ?

MR. SPEAKER : The speech is good,
but our time is limited.

SHR1 KARTIK ORAON : In the
future gencral election w2 will have to keep
in mind that no political party which has
not got absoluiz majority should be allowed
to form a Government. The President’s
ruc¢ should be declared in that State
straightway in that case. Thc State should
not bz allowed to have a coalition Go.crn-
meat. Coalition Governments are utter
failures and we will not be able to establish
a stable Government by this process. There-
fore, 1 would like to submsit that if this
could te done, we will be doing the greatest
good to the country.

With these words I would like to

support the Motion.

=t an wow (gaf) : woaw wgEE,
fagre & o@ § weeafa wrew g 8, o
¥ agi o w Wy yow W sarefat gk
g M AT A § @Y & ow A
FZAT g §-Xw § . W fedw
fafreet ¥ & ¥x ¥ Wy, A far
I5TaT 47 f Wifral W fgg - § am
¥ &itafen qu-fedw fafrre ¥ faegm
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[ Tm =)
deix @ 1| I9F arz 9w ¥ g fafrex
gU-39d ¥ oY N ¥ TETE g

ot Ty fag (Tgaw) ;TR
fogre &1 741 aTegF & 7

ot TR w3 it § rEed gu-
TF ¥ fo@ee & T 3 ¥ A gar
THANZ QRATIA FT TZI5F F, A SART
FUITHTT VT §, FA FTA F | 39 A
A ¥ qraE 2 F AT TN fag)
& weaT qreeqfa waw Ty fam oz
TR A A AEE g, I¥ 9 AT
Eleci Al

o & qgi qx A oW W savafai
gk & 97 Ak & FAAT ArgAv £ o Aw
9T UsEgfy mAa F SE § oW oo
WTET %Y qifooe a8 savar @3 gt o8,
TG O GA-ATH Fe F1A F W TARY
gfere Jaar @t &1 WiAwT g T
TR AT § AT ®F F IHIA § FeeA HT
FreEral ®Y I5 FT I AT OHIGR
qgw grn 5 ¥ ¥ whwa gfemt
Fxwgr g gfomt F arg & sar
god A sar Y Y § aaifE A A
HETC A &, A% ary Guv AL &, ITW
arifer sieaw 2y e A ¥
¥ ®g wfedl & w77 % agi T grga=
A o gfesa agy sTar arar #
W IIY M@ E 1 e FOT AT & 7
s ag ¢ v frgy 20 s A @@
FAGIHFT ¥ a8 98 N fw=
wtfexifaal A, ghead N, 3% 7@
T T XNT T A, I7 wwfAe) F faak
qry @ifen fowm FX7 & ang W w6
o §, 39 AT IHT gARY famr omw
aFTwTC X I forg e v Y fawar
forerd wreay S Era qEy § W ey
T Qfr 7€ W af ww R e
FA-Far Y qor 4 ¥ awar A
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gt ok ifearfedl #t owcamae
@ E

fagre #Y At A 1 ag7 wwE w0
A qTAAT T 9T B -0F GAT W FAT
T | 99 qQT A AT # A Nig F Ty
FT@R A IW E 1 W w7 gAT qEa &
Ui R Cigt R o B L T
T A ) fag® 20 a6t § Ay
TAT & WA o§ WYEI F F16 T
e adl fam, faad @@t ®oTwdw
FTA7 ¥t H A7 F7 negEE s fredy |
ma @t o feify om 3 fF oami
AAZT AqET T 9T wErArgNz  faad
F1 I § wrATT AT §, FWA Ay B,
367 w0 1A £, afew A A% g
21 AVERA WG AF AR ATH 4T
TEY fgar

gl % vEE G AT wWY aw
A gg 1 T s IgFT QT
F7 ZAY Y I agi Ararh ¥ ared day
F-afs g 7 IER W g A
faar

agt 9T gfeemt #1 &) wee Y @y ,
IF gfaFac agi & wfasra s ar
it &, srfeanfaal a% g adi ag= qwe
st gardat awi fags 20 el ¥ g, w0
%rmmfamqw%mﬁﬁmgt
FA F1 97 fowar s, § s s
§ fF gfoet sT  grgaer I & fag
qTET A wATET ¥ R GET @y g

ot fresifewr stera (o) ;@ 3%
arer § wreEY a<ETT ¥ w@ fmr ?
o Eriree fog ;. wToe qar A §

ft e & g A WAy
AT AW, WA S AR L L.
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ot wTR@R fay . weaw wged, A7

B9 do 349 ¥ R AT W WET
g_

*'shall not obstruct proceedings, his

or interrupt and shall avoid making

running commentaries when specches
are being made in the House™

ot faa A wod e 9T T §s
F JIHT gHY qQ€T § AT FT @
¢ faqq Wafes & weezawd
ar g

MR. SPEAKER : He¢ will not disturb
now. Shri Kameshwar Sirgh is going to be
called. He is safeguarding hims:if.

Y T Few ;¥ g fafareT ara
#1 arfaw g7 sgar § fF % wa o fa-
2T ®T ATA FY WAAT AIfT &I FIAAT
I1fgd, Ffd cq T A WE FJT AT
¥ fade w7 717 1T @ A IEE 4
w7 oftam faeqd, oF a@ ¥ w9
FFLAT FT IFIIGE F94, AF AR &5
AT AEY § | TR AT HIFIT FA AL
9T A ¥ @Y &Y wRgfasw agt a7 Andm,
foe mrg 3= AF T@F TFT | GO WA
zq AIf7 #Y ag 'gar, Ay o1 F q.99q09
gu fagrar v IME Y &1 @raw @
ar 3w & fag e qfemw gvg (A
& w19y gqq wAT wngar § & s
|TERT F (987 & &1 7 A5, QIT JAAT
# TR @i 9T T |

u.qe AT, N vrdwdee § qiw
T A, st gad gy g€ AT fad
MNI-AaT #1 gege fear mar, «@
ufestd fag A samar Yav fewaa & erar
a1, 3 wrragfer waifaas, T famrs
W vrww T forar @ | vy aw frad
N TEEAT gl E, wTwT ¥ at R,
XM WIEES & faare a Qe
ar 8K & faars, KR 7 FH I R
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s AgY fFar |l A vgAe e
FER A Y wwed & fawr, qeq @
q& TZH ISAT ATOEN |

Y NS & g 97 a7 9§ A
Ig8 Qfen 0w gfaal R TOx
AW T 1 AEAT FE K ATH &
fasy 4Y, agi & wfywrfat ¥ ag qg@an
ST AGE A | wEEAT I F quTq
UG gT . E. W A AW DA | wE
fams fawrd o gf, Sfew gwee s aif
wam agY  fagr, s@fs @i sqOwe
mifrast wgA u fs oA fawrs w§
uFee F fear 9 o

# g wgAT wgar § 5 wmaw
ag Aifa B AT Wfgd, @ | H
weqfa wea grfoa @ wmr =ied,
aat PR &Y & fad maw Gav & 1A |
A agd § A REGEFET SEe WK
AT A ad a@ §, T@ AW §
AATAIE FT G 24 & ¥ gaw qge
feeRqIx ag ®Fid @ qIER KR, wEifs
ag FuTeEdY fagral ® q@ar wr W
1w oy 9Ed § 5 ww Im & ww]
#egfasw @ wrd, A wrrer wifg fe s
gt s fearfaaY & agraar 3
wT gfeaAl i wnfearfag) & syfaer
wt wgAr faar ar fex we oM A
wegfaen ®) 7€ % FHT | R 49 T
W & TAYF A B FAR @AT wEy § @)

wrq gfardi WY T ®) sarer @ v
qEz ¥ |
Mr. SPEAKER : I would like 4o

repeat what 1 said in the beginning. There
are two or three more speakers, Shri
S. C. Jha, Shri Kameshwar Singh and
another, If they take 20 mimutes and
then if the Minister takes 15 minutes or so,
we might be able to finish this at about
645 P.M. Thea we can take up the other
two jtems, the Motion by Shri Stinibas
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[ Mr. Speaker ]

Misra and Discussion under rule 193 to be
reised by Shri Madhu Limaye. 1If they
take only half an hour each--it may be five
or ten minutes this side or that-we can
finish those also today. 1l they agrce to
that, then we can dispose of those two
items also.

=t firaafor st wog

weger wgEy, fagre # Tezafq maawT
¥ fagR 7T ¥ w@AEEr qaA & AT
ATy o A W W W gAay wife-
ey ATz Y AT ATA F fro s A
FRT 1 729 JoT47 2, ag «GT AT
gam gy gars ag woa sfrErd
g & § fovgia 999 qgw AW &
w1y & faars fagg Frar qr ) ¥ 93
frdr 7 @, ofew 2w £ ey A ArE_v
ITH YR F-FE AY WA gE 4y, SR
FEN g T q AT AN AR FTam
I THIF  ATEIT T q& w7
@ 4t Ffer owtw wmgnm WwRE
w & s quré g fw IRiq A AR
TR & WY T oqd 9T e fean
W ET 7 aFaar o ww fAfima @ fa
FAHY AR FHF qYE JIAY, ITFT IAST
9T {63 a8 AT | WIS GO TR AT
AT N QU AT W

18.19 hours.
[MR. DEPUTY SPEAKER in the chair)

A ah 3 f& fage = gwfa
¥ aw 5y fogr § Wik AR@ T A W
&=, wTT A T FTET TG @ §, TR
i wieadf § fs ww fgreee &
it ¥ a3 dfqer AvAe e | fgR-
A igay o o & ugefs
wIEA Y a7 ¥ g T wAw ag
Twrar qw fis fagre & Y Y wrfaw
goa gurd I fawd 9T 3 e
OO A} T Ay ¥ P mwe ¥

DECEMBER 19, 1968

Bihar (Res.) 304

I ¥y feord s 91 @ g SR Wm
¥ 9% gL UF o9A7F § UF 07 & w2 AR
uF uF qfrewr 2 &1 @ aga o
W | F9 T& gATL Jgi AT A TF TF
Z 72T 9 qfrqw de 7Y grm gaTdr A,
AT FF G AR HT GG TEAT
¥, A€ a7 w3M | 79 39 qe gfaar §
TH IATET § a0 AL 98T Y JEARY
TATH F TTHET sATH W TAYTST, AqTL-
foret s TemE ® afrwr g2 & faAr o
& wara ¥ wfuw 97 97 ™ 99 g9
7 qIFT ATF HEA § Fg7 5 afewr
FZ g7 7 AH oz FIfqg AT TRIA Fal
f& zarr qm ofme @2 A48 & AR
I E AT @ ACE g1 TEfaq T
fearat 1 fram AT agr FaifE ST
qGT A0 A ATE g AT | BT ATIY
# aqzaw giftad s afefedt @
wearfa® A& 3 | GHIEYL § QG
ufean & fordr w71 3R &A1 & fog fawrsh
ATZTA FAOA g T F, T A A A
o Wi fagr qar ar, I W 99T R
Ffea 7 F3TFT AAHY TF FEAT TR
A AFHAE QW] |

Tl A%g ¥ THIRYR ¥ A A 49
grafan e & w=T g0 A aq
fams wom wogT WY § W e A
Fafer agi A A N ACHA AL A
u=d) q¥d aardt qry &, 7 fawsr &
T &, 7 qrr Y A€ AT ¥ TS
A & aR H @ aET A F1 qgw gk AN,
AAZL AL A AW ¥ AR ¥ FTH
sl AT gw amamy gfF N
aifw g% gorar giaT @ 96 & fad W
YA g 9T TEAT §, T FIA T T
A g 9T EAT § W W W qg
forqn st

&YeT ATgT s weaTE qo ¥ A
o dvar WAy ¥ ar W e wfem-
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feat #t # & sy ¥ o ww  famr qmar
# IA%Y FEFT SUTST AP JT W IAHT
GraeT AT A WIS FIAT I A A
T gRTa |

¥ of@r # oF wAdee ue § ot
T 3G { vFHIEE T @ &, TN IR
T T3 gAY FY ax o fomy 97, @ IR
forar & o fagre goeTe gl oo 4 ?
W g fag g@ sim e
AT g7 g% wEr avan § fagreae ¥
AT ag wE £ fF ag WY ol w
A~ T ||

w7 # & ag #weAr wga § f fag
H AT5F9 73 T § | qEAT F @ qOAGLA
afafs 1 @fzn gf oy v ggwon At 7
w21 91 f§ A9, I A7 FT WG WTH
QAT A7 q=rAT FEA ¥ e agA ww
THT AR AT F 1A AT HNF g
afer & ¥ T § fF AR wW @
TS & gAY qE T A v AR
A 9T wTATT FTA w1 FW fag #
T @ W | JERRR TATE § oA
S qUE AR g AT g @ &
A FRATE fF T AN awE @
T AE fFaT o @r @ ) FAww A
fear @1 @1 @ Wl sty o=t ¥ wifa
w9 & | A T W A werg ¥ W
R | T % ¢ & gowy gegane AT
g1

sft wRea fag @ IuTEy wERA,
g 3@ I} wgw I AA ST A
g e fagy & iy ¥ fagre w1
MA@ A EITFTE I T H qw A
Y W AT Fqm I wgar § e A
foafr o sfsareat of ¥R & A4 o,
¥ g ol A Y e g€ ot WS
% qTdY X wgr fe WYY § AN Ay Y,
Tawt o% € e wmdy afr f w3t A
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gra wfer g v sz eyl &
qaa Fg) & afed LT A ATqCaAd) 6 |
g T 3@ 1, wai{ wawdwd qitg
Y A gTHIT A gEqe frar qfeT oy a2
IE 9, M a8 7@ wlgwrd § N awl §
4HT A1 § I faers w16 Qeww ool
T A frmr mn &) fage Faga ad
AT § Y OFICH QI WTET IEE X
I 3R § fel® qgwa ® Y wron
FfearE R ferwa gf gawr faaww weit
g # I § o fagd g W §
feat wwdwgar arfgr €1 @ el
oA 7 AR ¥ fem arfas anfaa g
§ gawr W OF IETW WY & [EA
AT § |

g AN A gAy fawe & g ¥
Fasmar fe g & agi 9T auE WY
®EI I AOF qHA I A
g 1 AT wT@AT §, AT VE WA
faguwa #1 1| wsegfa waT 9w ey
gaT & N TEA g a8 vk § e sl
#1 faa & woer @ qfeww @ mar &
a1 g AW %z § fr fogumw dw
WY | e wwrn wfa  fearard
wfEal w1 Ht FT gTw gwr &1 Wyt
o 3%T fawra gut §, agrar faar g,
e fadret wfsaal Y agrar faww 80
A a@El ®Y sy g frwr 4
anfar g@ fedom | fea & g
*t g€ waw A A g W qog wEer
aTE T S %7 sar Y wrar § ) qww
wd ¢ fie g @yt o of arforwr § I
sl & arg )

wsT WENET, OF S I dav
Fragai vk ageitow o g oW
o v § fv aw &0 gvAr IETey
w9 wh Wi feaEl W odw
Ao vy £ & quaht ot W gvow
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| wrdvwa fag |

ATEAT E, AT FA X AAFT E | TF W
w4 g feur ar wr g, wwie &
fram fear ST & T JA T T
AT g, W T & T ¥ # g §
T T 4% § @O AR S A qar
s g § a8 g fawrg & oy ad
afer wedl & fww 3 fay @s femn
JETE

gt as fawe &1 maew & oA
T #T F AfFT aquA A N Frera &
IaHY % ¥ aHT &1 ey famT Tgar
£ 1 A A Sy ah afor Feard, anfar
qq fefaww va g@d, afaar amr # &
Q &, fi7 &Y, zg@ &7 AR A sary §
I UF N egEEdw A @ AT g
qrET A fadt § 1 WY qUA Egw @
Iy W faorelt Siw § 7 fawAy &, 3q-
T geart g ¥ fygwr ST ag A 2
fe e qm STt} cg@ &9 wA g
W fac goEe fase ) @
T w3k agAN FY o 9 fEe wy a -
¥R T A1fgdy woRr qafrai & fair
® g & FE g FF agAr w
o far 5@ W fa # %A ¥ AR
& woragst & 97

WAl ¥ FAT T g ag W A
waTT ATEAT 1 A Ty Afr ey § S
U ff W qiEr A fYaEr e qre &
forerar & &Y wag giww § qiw daT WQ@w
ft g qwarT § 1 g Afrad & anw
& 7t wgar & ST =T R Wy o
T g O v A H S QY
anfon wga frager et & oy a@
qT uw YR} o g Al dstar )
o Mo gmhgesr & WM HF Wt M
fre ax ¥ W feqr qr @ Tamw
aqy
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“Information is being collected and
will be laid on the table of the
House.”

W R game & Nt dmar adw
T § o fafeen daR & T g
gifeqew A 9 @I wfae swmaw® &
AT TTRTT FA T Fa7 gasa ° fafees
T § Sfd weqare 8 I9 £ 1

(smanq) .. wafar ga-fefasa |, awm-
9T ¥ uF werar § faad fan 1afgen 4
g fear afew g ag wa @ fr awt
9T UF TSI THEX THT q1A T HI0qH
agi 9T ALY TFTT Y T AGY FATE W
Plagi T FHE FH 6-7 gl F AL
Et TreT A8 2 fagwr ader ag 2 fw
afgral #1 3gT Foz AZAT 9IAT 2

77 & UF FTAAFT T TAAT AT § |
ANt § W A =R AT T, JHA
T FTAT GAATAT § 9T T H D I
FNA &1 HIT ATTGF T & TfHT THIL
ITFHT TFATEX AL F @I L, € AR dF
T E I\ FT Y FH g AR EE THAl ¥
faaeY Sui agd & 9vg 9w T A
far 7@ foar s @E ) @@ aw
frasl &1 qarer &, S aga [/
grearg fa=wdt § s ad=r qg gar
2 fF Sa®T T gsal &Y q@rA 9T qEY
awar & afer ¥ =) fox ¥ @y & f 49
ITF 9T FT @AT IV, HY I AT &7
AT Y | @9 TFT ATY & AfFA I
qaré A A ¥ ) /Y =9 7y whasy
wIETHT & W& WR W fae a3z
e @ frdE & i arr arett A
5o fan @ axw w w9 S e Al
w4

aafea ax fefasm of imaTw w
TareT fagre ot qad frger gur wer
¢ gt o gE R qgd oF wEw A
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ge WY, mgTar ¥ FoAw grEX 31 W
a3uge & qie faara ¥ fag, IEFT HEW
W ¥ v aF I9 T I
T g€ AL AT &1 WX q@T 9 T
THE ¥ uwseafy &1 wrEE a4 @ ar
39 fag? gu T #1 grad FH WY gAY
g wwdr & 1w Tgt X dfa A
XY @ ag FE QU g
AT | THF FATET WAL § FA@US
<2 & R wEA-AGENY qEeT glemr
T I HIF § | TW ATHA A A AGHR T
oAt AF FE FI AL FTAT F TF AR
M ETF § T R FII A FE
e g A8 QA R 1 3y afews @ qar
g, Ot § 9g ¥ 9T TR FY I9ET
1 forar ad wA 2 = g @
FEQ ¥ FFT AGET grE qIF & | GEF
# aral w97 ¥ g a9 AT F3F gy
2 faedt w1 wm A g Al Ay w=-
FR AT RN & fF 3T a7 wqar @1
TF | qdeT 4y g fF avara § faed
Tg T | 34 gFR {7 fawga e F w=E-
facg a7 far war qteg ag A Mg A
AT TWT | ZAT FEMRX A qEO AAAY
geF it s g s & fau @ fe 3
AY I8 FAAT &Y A8 TR § ) qE Ay faw
IR [ B Wi # e NN
IoaT ®© o) fFfaaew &1 agrar fasar

@, Tz fq QY wiwdi € agran faeran
Tz

President’s Rule in

g9 ¥ ©F 17 vl & qrEeg § FgA
agarg ' & Swfig wxar s wmaz
TN F WT F TEA | ATAT qq-
fefao & ¥m17 @ig am AN e 3§,
TTATITE § ATAYWYL TF A ¥47 AT
o7 dfeT wror g% vud wif wrfa @ gk
2139 o ¥ arat owr qfq F
YA adN g ag aoR NwT &
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g § wAAE ¥ gm @A @ A
ANt § | T PR dTRR T W
qiq AT AgT WTAWE § AR A
AF A GCH T S AT §597 T
21 9% @R A fas wgl =1 §f fawrw
FEAT IEAT §, agi o faoeht § ¥ g
wTfEHTd AT ArEdY § WA & e
Y IUTY FET T & | qOHT e
# faarfean T @@ 9@ §, arfs
agt & geiafa agr A AW W AW
e . (vTEEW) L, ¥ aurm w3
W @0 @a g & fs gt § W
R A e 3, T H Iy wrd o), /e
R ad gf 1 @ T A g §
a@t aRn a7 fe T § fex g ar
Eiecil]

JUNTET ALY, TH | AgeA ¥Y AT
# Fgar § ¥ q@wr & w4 wiw gwlan
QW 99 QR gEamae § qgw faw
g aga wravaw § fred 9w fogd g
AT #1 fawrg @ &% 1 & g 7 5
@ § w39 ww e =g 9T A faor
*Y sgaear #X | /e qwE w1 fawy
g f5 SmaR a7t wEiem wTeuw W
oTaT § | ST ST g9 T 9 orar §
fr frg afcd ¥ frgl N QT ¥
AT AT |

% qg Wt wERT ¥ WgAW wEW
frag D groram & JAW T | GF
A i ag AT dar @ & ¢ dar fin
%3 foge ax Argert & Mww 9T aww
s Em a1 fe IER oF ww
wd qar fear § Wi ag & w¥W AqRE
fora fir aog & fagre Y Trgfr wrey
w1 it dmar g | & g WA A Y
oY e fs v wr oy § -
faq ag wft @ gaw ay o} AT 9
w1 7 %< | & s fs qg w0 wgRw
O T TF AT W wwTw § | IT W qA@
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e 7 frery ot & gwgw f& o
afega arer H g F o FE A AR
MR g fad fosht miv 972 73 @@ gl
w1 & fawrg Ay 20

SHRI Y. B. CHAVAN : Sir, most of
the members who participated in the debate
have supported the motion. Others expre-
ssed certain grievances. I do not think they
opposed the motion as such. I do not take
pride in having President’s Rule, because
the existence of President’s Rule to that
extent is an indication of failure of the
political parties to function in a democratic
manner. It is not creditable to any political
party that a situation should arisc where
the democratic functioning of a legislature
and clected Council of Ministers becomes
impossiblc. It indicates thc failure of the
Constitution to that extent.

President’s Rule in

But the administration has to run. It
has to run to create conditions so that
democracy can be restored. This is the
function of President's Rule. [ do not treat
this as a care-taker administration. It has
to be a positive administration. The efforts
that we makc may not be completely satis-
factory, but the task it had to undertake
rather difficult. It is no special comment
that when President’s Rule had to be im-
posed in Bihar, the administration was
practically at a standstill. The heritage of
the Government there was not a very happy
one. I do not want to takc unnecessary
credit for improving things there, because
things had deteriorated very badlly and
what we tried was to improve the badly
deteriorated conditions.

First of all, the services had completely
lost their morale. the first task that this
administration had to do was to reconstruct
their morale and we have reasonably succee-
ded in that. I know therc are some reason-
ble grievances about the law and order
situation. I do not want to give too many
statistics. What was the position when Pre-
sident’s Rule started functioning in June-
July ? Things were s0 bad that the number
of cases of student-police clashes touched
a monthly average of about 30 incidents.
I can say there was practically no clash
between the police and the studeats during
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the last few months. I can multiply these
instances in different fields. 1 have with
me a large volume of a report of some of
the achievements of this administration.
Naturally, there were certain financial diffi-
culties and, therefore. cecrtain  programmes
of irrigation or rural electrification could
not be undertaken more vigorously. Of co-
urse, even in that area some progress has
been achieved.

Coming to the speeches of thc hon.
Members, I was expecting a more reason*
able speech from my voung friend, Shri
Kameshwar Singh. Frankly speaking. | was
very dis-appoint:d because he said that
everything that happen:d in Bihar was
because of President’s Rule, including the
floods. I thought he is a lcarned man. But
if he can think th>t an administration can
bring about a calamity like floods . . .

st Fdae fag . @ MOERr &
FRO T AT &1 FRIA Q1 wRfEg RN
Faqe WY foar &, 4% foqm

SHRI1 Y. B. CHAVAN : That is a diff-
erent matter. That shows our sense of
duty. If somebody has to be punished,
certainly, we are not hesitating to do it. But
how can you say that floods came because
of the negligence of the administration ?
At the time of the floods if the administra-
tion had failed to take certain measur.s
which it was called upon to take, 1 can
certainly own up the responsibility. But
how can a young man, a modernman, a
well-educated person like Shri Kameshwar
Singh make a superstitious statement that
we are responsible for the floods ?

st s fag o o W T omeEn
e FY wra & fi daT AR &

SHRI Y. B. CHAVAN : As [ said, I
had great expectations from him. To prove
that we are wrong he will have to create an
administration which can be bectter than
this. By this method he will not be able to
do that.

SHRI S. M. BANERJEE (Kanpur) : It
is a suggestion for action. N\

SHRI Y. B. CHAVAN : I am glad that
he is prepared to take a suggestion for
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action. This is a good suggestion for
action.

Some of the hon. Members have made
some important suggestions, involving
long-term action. I do not think I can give
any promise about it. But anything that
can be done within the remaining couple of
months will certainly be done. We have
taken note of whatever good suggestions
have been made. 1 might particularly men-
tion that yesterday and today in the con-
sultative committee and in the discussion
here today some of the hon. Members have
made some very good suggestions. I think
they are generally right in saying that Bihar
has great potential for development. beca-
use the natural resources are so great
and the human resources are so fine. It
is the responsibility of the political parties
to give a good and cfficient administration.
Unfortunately, so far we have failed the
people of Bihar in that direction.

When | am moving this motion for
extending President’s Rule in Bihar, lct us
hope and pray that the political leadership
in Bihar will risc to the occasion and give
a stable, able, clean and e¢fficient administ-
ration to the people of Bihar so tha' the
resources, both natural and human, could
be used to best advantage. I have nothe
ing more to say.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That this House approves the conti-
nuance in force of the Proclamation
dated the 29th June, 1968, in respect
of Bihar issued under article 356 of
the Constitution by the President, for
a further period of six months co-
mmencing on the 25th January,
1969.”

The motian was adopted.

18.45 brs.
MOTION RE ANNULMENT OF

CONDUCT OF ELECTIONS (SEC-
OND AMENDMENT) RULES

SHRI SRINIBAS MISRA (Cuttack) :

Sir, I beg to move :—
“This House resolves that in pursu-
ance of sub-section (3) of section
169 of the Representation of the
People Act, 1951, the Conduct of
Elections (Second Amendment) Rules,
1968, published in the Gazette of
India by Notification No. S. O. 1520,
dated the 25th April, 1968 and laid
on the Table on the 25th July, 1968,
be annulled.

This House recommends to Rajya
Sabha that Rajya Sabha do concur
in this resolution.™

As we have all passed through elections
we know what the rules are. 1 need not,
therefore, wastc the time of the House by
recapitulating the rules. Under rule 40
there was provision for an attendant or a
proxy going to help blind and infirm voters
only. This provision is applicable «"»
parliamentary and assembly elections byp
this was also applicable to elections by
Assembly members and also in Council Cons-
tituencies. By an amendment the rule has
been changed to rule 40A and it now
provides that illiterate voters will also have
the opportunity of having an attendant who
will vote for them.

This has two aspects. One is the
aspect of propriety and the other is the
question of legal justification for such a
thing.

The power to make rules is derived
from scction 59 of the Representation of
the People Act, 1951, which reads :--

*Manner of voting at clections.

At every election where a poll
is taken, vote shall be given by
ballot in such manner as may bo
prescribed and no vote shall be
received by proxy.”

There is a definite prohibition for vote to
be received by proxy.

It may be contended that it is not
proxy because the man will attend and the
seal will be put by the attendant according to
the direction of the person who is either
blind or infirm illiterate. I have no quarrel
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so far as blind and infirm persons are
concerned because the blind canot see and
someboly has to doit for them and the
infirm might not have a hand and they may
not be able to do it. My quurrel is about the
illiterate persons.

What does it amoun’ to, this putting
of the seal by a litzrat2 persoa on behalfl
and in the presence of the iliiterate person ?
It amounts to the surrealer of the volition
of that illitsrate person to the person who
accompanies hin. That means, by this
means the pcrson accompanying, who may
be the agent of a political garty which can
spead money and engaize those persons,
will have the cer ainty of getting the vote
of that so-call-d illitcrate person. This is
one aspect, the aspect ef prooicty.

What is the meaning of proxy ? !
looked up the Oxford Dictionary for the
meating of pro.y. In the Shorter Oxford
Dictionary, Third Edition, Volume Two,
at page 1601, proxy has been defined as
“a person appointed to act instead of
another™.

What is voting ? Putting th: mark is
voting accorJding to our conception and our
law. If somebody elsc puts thc mark,
may be under th: direction of the person,
that vot: is being received by proxy. There
being difinite prohibition that no vote
should be received by proxy, provision for
receiving such votes in the case ot illiterate
pessons without any physical disability
appears to be illegal, whatever may be the
technical meaning of ‘prox:’.

SHRI S. KANDAPPAN (Mettur) :
Then, the other thing can be amended.

SHRI SRINIBAS MISRA : This rule
40, as amende | applies to votes by Assem-
bly members and in Council constituzncies.
We know that Assembly members vote only
for Presidential elections and for Legislative
Council elections. These are the two
elections in which Assembly members cast
their votes, We feel ashamed that there will
be illiterate persons among the members of
Legislative Assemblies who will require
another person to help them in putting
the mark on the ballot paper in presidential
elections.
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Then, for Council of State also; the
Assembly Members vote and the same
thing applies.  For Legislative Counc.l,
one-third of the Mcmbers are elected by
the Members of the Legislative Assembly
ar.d the same argument applies.

Next, for election to Legislative Coun-
cils, therc are three types of constituencies.
The municipality members is one constitu-
ency. That is under article 171 (3) (a) of the
Constitution. The distiict board members-
from one constitu:ncy.and other local bodies
also. There is the graduates constituency
and the teachers constituency, noi below
sccondary school teachers. The secondary
school teachers are not exp ected to be
illiterate ; the graduates are not expected
to be illiterate. Who is expected to be
illi:erate out of these categories 7  Where
is the sc .pe for such an amendment ?

I would like to draw your kind atten-
tion to article 171(4). It says :

*The members to be elected under
sub-clauses (a). (b) and (c) of clause
(3) shall be chusen in such territorial
constituencies as may be prescrib-
ed ....”

Now, sub clauses (a), (b) and (c) mean
local authorities, district boards, graduate
constituencies and also teachers who will
be chosen according to territorial constitu-
encies. That means single-member constitu-
encies, one member for one territory, So,
there is no difficulty for prescribing the
symbols for them cven if they are illiterate.
Supposing the country is still in that state
of education that there are illiterate M.L.As
and illiterate persons elsewhere, you can
prescribe symbols for them. You need not
prescribe any dummy who will go there
and control the master.

The proportional representation is only
prescribed for M.L.As, ‘that is (d), and for
(d) there is no territorial constituency.
There is some chance of confusion when
electors are required to vote according to
p roportional representatian by the single
transferable vote. Who are those persons ?
The Members of the Legislative Assembly
only will be required to vote according to
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the system of proportional representation
by the single transferable vote.

Where is the scope for such an amend-
ment ? Where is the necessity for such a
measure ? It will be only for the purpose
of violating the sccrecy of vote and for the
purpose of controlling some persons, the
so-called illiteratc persons. There is no
propriety ; there is no justification. 1f you
look deeply into it, it is also not provided
for in the Section itself.

MR. DEPUTY-SPEAKER : The hon.
Ministcr

SHRI SHRI CHAND GOYAL. rose—~
MR. DEPUTY-SPEAKER : 1 will
permit you to put a question afterwards.

SHRI S. M. BANERIJEE (Kanpur) :
May I request you one thing before the
Minister starts. At the fag cnd of the day,
the Law Minister is spcaking after such a
long time. It should be covered in the press

DEPUTY-SPEAKER : Mr,
Banerjec, I think, you are rather in a
humorous mood. We are alrcady pressed
for tin.e. I want to conclude this and then
take up the other motion.

MR.

THE MINISTER OF LAW (SHRI
GOVINDA MENON): Mr. Deputy.Speaker,
Sir, I will take you to the scheme of the
Act, as from 1951, with respect to blind and
iltiterate voters. My hon. friend, Shri
Misra, read Section 59 of the Representa-
tion of the Peoples Act, 1951. I will read
section 169 of the same Act under which he
is seeking to cancel this rule.

Section 169(2),(c) which is the rule-mak-
ing section, says that rules may be made
regarding the manner in which votes arc
to be given both generally and in the case
of flliterate voters or voters under physical
or other disability. This is not something
oew. It is in the enactment in 1951. Rules
may be made as to how illiterate voters
may vote. This rule now iatroduced is
not somecthing new. Let me draw the
attention of Shri Srinibas Misra to rule 25
of the Conduct of Election Rules. It
existed there for the last many years. I am
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now reading rule 25 :

«25. Assistance to illiterate or in-
firm voters :—If an elector is unable
through illiteracy blindness or other
physical infirmity to record his vote
on a postal ballot paper and sign the
declaration. he shall take the ballot
paper, togcther with the declaration
and the covers received by him to an
officer competent to attest his signa-
ture under sub-rulc (2) or rule 24
and request the officer to record his
vote and sign his declaration on his
behalf.”

This is not somcthing new. With
respect to the postal ballot papers, if the
person who received the postal ballot papers
is an illiterate pzrson, the rule, as enacted
in 1961, provides that he can take the postal
ballot paper to a superior o¥icer and request
him to record his vote. That has been
existing all along.

Then I will go to rul: 39 which r:lates
to maintenance of sccrecy of voting by
electors within the polling station and
voting procedure. Rulc 40 referred to by
Shri Misra is an excep:ion ‘o the general rule
39. Rule 40-that is what was amendedn ow-
says that if the Presiding Officer is satisfied
~ this is very important ; he should be
satisfied ; a graduate cannot go and say
that he is an illiterate : the Presiding
Offizer should be satisficd. 1 am reading
rulc 40 which has now bcen amended
into 40A :
«If the Presiding Officer is satisfied
that owing (o blindness or other
physical infirmity, an elector is unuble
to rccognise the symbols on the
ballot paper or to make & mark
thzreon without assistance. the
Presiding Officer shall permit 'he elec-
tor to take with him a companion of
not less than 21 years of uge to the
voting compartment for recording
the votc on the ballot paper on his
behalf and in accordance with his
wishes, and, if necessary, for folding
the ballot paper so as (o conceal the
yote and inserting it into the ballot
bé.*_-"

Without this rule, how can a blind-man

vote? The only alternative is to refuse vote

to a blind person ... .



319 Annulment of Ccrtain

MR. DEPUTY-SPEAKER :
tion refers to illitcrates.

The ques-

SHRI GOVINDA MENON : |
coming to that.

am

MR. DEPUTY-SPEAKER : 1 would
like to know whether the degree of
illiteracy has been defined anywhere.

SHR1 GOVINDA MENON : Rule 40
has been amended now into rule 40A ... .

SHRI SRINIBAS MISRA : He is
wrong. Rule 40 is not being amended.
Rule 70 amends the application of rule 40.
Rule 40 remains as it is ... .

19.00 hrs.

SHR] GOVINDA M. NON : That is
the manner of speaking about the case. In
rule 70, the application of 1ule 40 has been
cxtended to illiterate voters also. The
reason for that is this.

With respect to Council elections, some
of the electoers are members of the newly
formed Zilla Perishads, Panchayat Samitis
ctc. and the election to the Council is
under the system of the single transferable
vote. As in the case of elcctions in
Parliamantary Commiittees here, in respect
of Assembly elections, we have a long roll
containing the names of 20, 30 or 40 persons,
as the case may be, which is handed over
to the voter. He is expected to mark 1, 2,
3, 4, 5 ctc. as against the persons, and
there is no symbol. Now, it is not a
matter on which you, Sir, or Mr. Misra
can be proud. But there are unfortunately
persons among these voters who are
illiterate. And, therefore they won't be
able to put 1, 2, 3. 4, 5 etc. The only way
to get over the difficulty is this.

Mr. DEPUTY - SPEAKER :
excuse me for interrupting.
mentioned  Zilla Parishads.
tandard of repr i and therefore
I put a pertinent question. Are we to be
guided by this system at Zilla Parishad
level ? Therefore, unless the degree of
illiterac; is precisely defined I am afraid
there will be difficulty.

Please
You have
I know the
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SHRI GOVINDA MENON: The Presid-
ing Officer should be satisfied. That is the
rule. He should be satisfied whether the
elector is unable to read the ballot paper.
That is point number one. He will have
to read the ballot paper or to record his
vote thereon in accordance with Rule 37(A)
by reason of illiteracy, blindncss or other
infirmity. The Presiding Officer shall, on
being satisfied about such illiteracy, blind-
ness or infirmity permit the elector to take
with him a companion. There are other
precautions. One person can serve as a

companion only once in an election. He
cannot be like . . . .

MR. DEPUTY - SPEAKER : .. a
polling agent.

SHRI GOVINDA MENON: ... the

old witnesses with straw on their hats in the
English courts. He is a person who is pre-
parcd 1o enter the witness box and swear to
anything. That is how the phrase in English
came ‘He is a man of straw’. That is to
say, the person who is willing to enter the
box and give evidence goes and stands in the
court with a picce of straw on his head.
Now, whenever a party wants a witness who
will say ‘I have seen him sign this promissory
note' that person is called, and such a per-
son is referred to in the English Judgements
as a man of straw and it has now become
part of our parlance also. Here you cannot
have companions who are professional peo-
ple. The voter must choose his companion.
And, if a companion is chosen, he cannot
function as companion in that election for
any other person. And again, the presiding
Officer will extract from him an oath of
secrecy. This rule has been enacted on the
recommendation of the Chief Election
Commissioner, and in his report he says that
a large number of Members of Parliament
and others made a representation to him
saying that unless this is there it will be
disabling a large number of electors from
exercising the vote properly. Therefore, 1
think, Sir, taking into consicerstion this
cheme of the Act, which has been enacted
from 1951 the rule is all right.

MR. DEPUTY-SPEAKER : One thing
I must observe because we are also debating
this on the national forum. Is our level of
literacy so low as to keep out such a large
number .



321 Annulment of

SHRI RANDHIR SINGH (Rohtak) :
That is, being practical. Don’t get emotional.

MR. DEPUTY-SPEAKER : The hon.
Member may now put the question.

SHRI SHRI CHAND GOYAL ( Chandi
garh ) : Elections on the system of pro—
portional representation by the single trans—
ferable vote have been taking place in the
country since 1952, Ever since then, we
have th: voting right given to these
members of these Zilla Parishads. It is
only the members of the Panchayat samitis
who have been added to the list of those
who enjoyed the right of franchisz. But
so far as members of the Zilla parishads
are concerned, they were already members
of these council constituencics.

The question is this. In our country
the rate of literacy has bezn increasing. It
has incrcased scveral tines sinc: 1952
When we experienced no JifTiculty in 1952
to 1962 or 1964, where is th: new probl:m
which has now been creaied which 1 thought
was being eased with the increase in
literacy ?

Secondly, has the Election Commission
given him any figures as to how many
votes were rejected on account of this diffi-
culty that certain illiterate persons were
unable to mark thess votes by the prefer-
ential system ? because what is required is
only that the names are to be read. I do
not think there is any difficulty in even
putting a symbol along with the name so
that every illiterate voter can even recog—
nisc the candidate for whom he is going to
mark. He has just to read the figure one
which I think he can do. I think the mem-
ber of the Zilla Parishad, Panchayat Samiti
or MLA is certainly literate to this extent
that he can read thc figure one in front of
the candidate of his choice.

So I want to know where is the neces~
sity to amend the law in 1968 when no
such difficulty was experienced earlier.

SHRI RANDHIR SINGH
question,

: Only one

MR. DEPUTY-SPEAKER : No.
time-limit has to be borne in mind.

The

L ]
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SHR1 RANDHIR SINGH : Why this
discrimination against the Congress Benches?
As a protest, T sit down.

SHRI SRINIBAS MISRA : As regards
the rule-making power for making rules in
respect of blind, infirm and illiterate, since
1950 we have not mad: any rule for illite-
rate voters in  villages who directly go and
vote. Now this rule is being made for
illiterate voters in the higher echclons, those
who are already elected by illiterate voters
for whom no such provision has been made.

The question is : how is it that Govern—
ment are trying to make a rule for persons
who are elected and not for the electors ?

The next question is this : Unlder rule
40, as being amended now, it remains con-
stant also for other votes, for Asszmbly
votes by the voters for the MLAs an1 MPs.
Only they are trying to put in some literate
people--wh :ther there are any such people
or not for h:lping them. 174 decfinitely
prescribes that except in reference to MLAs,
the others are territorial  constituencies.
Wherefrom does the hon. Minister get it
that there will be voting by proportional
representation ? They are territorial con—
stituencies. Only in the case of MLAs,
this featurc will be there. He said that they
do not want to put symbols, and for these
MLAs th:y want some hclp because they
are illiterate.  Is he not showing the coun-
try in a very bad light out side ?

SHRI GOVINDA MENON : 1 know
that illiteracy is going down, but that does
not mcan that a person who was illiterate
in 1952 is litcrate in 1968.

With respect to direct votes for the
Assembly, you know that we first tried the
experiment of the colour box system because
there are voters who are illiterate. Subse-
quently we introduced the system of
symbols to represent different parties. That
is easy, but where in the case of elec—
tions to the Council the single transferable
vote and proportional representation comes
in, difficulties arise because if a person is
illiterate, 1. BE., knows only Urdu, and the
ballot paper is in English or Hiadi, he is as
good as illiterate, but he has to put the
vote. And after all, you will be pleased



323 Report of Steel
to see that a small dose of breach of the
rule of secrecy will be necessary under a
certain difficult situation, and this rule will
be there only so long as there are illiterates.

MR. DEPUTY-SPEAKER : He wanted
figures.

SHRI GOVINDA MENON : I have not
got the figures here. Under the Constitution
the conduct of elections is vested in the
Chief Election Commissioner. and the
Chief Election Commissioner reported to me
that several representations had been recei—
ved by the Commission that an appreciable
number of members of Panchayat Samitis
and Zila Parishads who form part of the
electorate in local authority constituencies
in some States were illiterate erc. That is
why it was necessary.

MR. DEPUTY-SPEAKAR : The ques:
tion is:

“This House resolves that in pur—
suance of sub-section (3) of section
169 of the Representation of thc
People Act, 1951, the Conduct of
Elections (Second Amendment) Rulcs
1968, published in the Gazctte of
India by Notification No. S. O. 1520,
dated the 25th April, 1968 and
laid on the Table on the 25th July,
1968, be annulled.

This House recommends to Rajya
Sabha that Rajya Sabha do concur
in this resulution.”

The motion was negatived

19. 13 brs.

DISCUSSION RE. REPORT OF THE
COMMITTEE OF INQUIRY
(STEEEL TRANSACTIONS)

MR. DEPUTY-SPEAKER
Limaye. Ten minutes.

sftay fomd () : & ew
fae o W g ag A e A R
I W 1 guy quta fear s
wifgd

Shri
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MR. DEPUTY-SPEAKER : The speaker
has announced already not more than half
an hour. You will get ten minutes,

it 7y fomd  EET A AAwE 7
faorw Yeargad #UA ¥ @F wer famr
¢ zafau o ver afz gw o &5 Ay
ar 3| ¥ %% qEar § ?

MR. DEPUTY-SPEAKER : You cannot
question. The spcaker has laid this down.

st ay fawa . Suneaw AT, T©
A wfgd & AR 3@ faug qT agw
F F) g wfow @ ¥ Afwa faad
FIW AT % T g GFAG TEY §AT & |

a3 g9z ag faegw F@rAEar §
fF it ag wIFTT FAE) £ WE § IR
IR ¥ wa gw Tt F) gear aiky fF
H AR & ¥a fagw afewfa) &0,
H5 F2 AT grERE F Fay fAae sl
FY otw wfafyar fagea &3 #1€ wraar
QAT @ ar AEY | T FAY AV WE AT
M FIA F qG AN F (Tlvwa g
AT g frzm avg g A
(Awr geforedy) stig &« advar ad
fassar gafao afe ¥ goa 67 g
A NGT TR Y F fAgeqd s&wm f&
T fadY ATA FY : 7 AT FAT ATEX
g Y adam o g g wfufaar & gar
WA 3@ &9 & fae fear oo ar
g1t ¢ faie w1 ) @Y fadvg wfafy
TATHT TH FH FY A 0 F

A I F 3z fdew s W
framradtdatdige ¥ &<
FR&EFQFAMFTIZIA® W & %
@ FAA ¥ g9 wagA feyr omw o)
IH® R N qUET ST HTT | UH TET
WAYE TEAT FeAY =) T [WE ¥ gEwr
EHARH Q¥ F W=l A ¥ fg
gW1IT 97 | I §9G qAqF W% Ffeew
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[ =it 7y foma ]

HIE WIET QI gEY & Ar WIgE
g 9T SFFY Aigem ¥ #3 ag wiw A
4 fF gq FUE & AgF T AN WD
ge faw Ae e & dg@ W IR
Wy wddsE § AR g wAmT F
A2 1 Y72 d ST WIF ANENTA 8§,
g7 usAfadl #1 agraar 9@ w0 ¥ fau
IIAST FT JTT | qUAFT Wi I WG
¥ geq qF TR B 3T gAfGAY § F1E
"3z 7g) fasy | @ AR A wer g
IAFA grfaw #FI9 § FAwr @9
T T AT AT 97 & 1 a9
gfeweT & g § AT FTSATT ATA
§C & | W DT Taeg 3 EANSGT AT
. #f. g, F 7z zA AN F fagd
at o #1 g3 fAawraa § gAAy fEA
feeq FY Fweits 7 )

fraT ger a2 & 5 geET w3
FY Y g ey We g, WO U A
g @ frawmeras @ Afer s AR
qzzg & I N w97 fqQw faar 3 &
TR WIS TWAT FIAT AGAT § F FIR
ferma & A goA a7 @ vk gfeg &
I F1w foar § 6\ aga vt e
79 @V & qrAY TEgT F | 7 W
3y fAdza v& W fF a8 ¥ Woqwa F Y
zafad It Tg #1 9 farowel 1 g
& faae 78 st g afew gam
qIq SUTET AT AT AR 1 A WA
T ®1aT § & a3qR Ay fag, 9@
gow fag, wsftas T wife s @@
gEREFRA@ A § T8 wliwg
qR AT € ¥ AT FAT §T GO G
b a A Au fay & wiw w7
fogdr arw &9 it fewr & anfaa feam an
fw e T & wER w7 9 qT,
wffa AR arE qE & 9 § 9w ara

AGRAHAYANA 28, 1890 (SAKA) Transactions Inquiry 326

Committee (Dis.)

FAwAT & % wHA AT Mo ow
AT w1 A AT @ ag T qre AT 91
W) 7g 7% @t FW & 37 Na e
a1 7 ag foar & fv oo grew wifs
FT |IV A FIAFAT FT @91 & I A
37 FWIE FIX | T8 TE FT 947 T&
1T g @I Y gEA & amww w
FT fagr aY a1 weNl wdwmw € ag
FAeq 7Y far & o7 g afergl & a
# @ aeg & w09 fFy qu§ @ I
T FIA FT FIW AW WY gEAor
F), Hlo dlo ATRo FI, &To ATEo &0 HY
fear sm ?

A ara F gegd F IR T wgAT
AT § | T8 X W A4y 7 AU § ag
Faferm, am gad, Soaeand, gao &
e, o YA AR A AT § ) 5 A
2% §AY qEy 7 ST 91 fF adarfaw
gufa § gafem £ faafas s@ &
XA AT IARI AT A F A X Wi
g darfrga @ v & 1 & sAW
wr3at § T #r wdarfas wofe & 7w
I Gm A gmAadi wer @Ry §
SR A Y FF IAFR N AT AT wW
Mwfrmmer 2 @ § I dNww
HATTQ w7, 3%y frgwe fear mar g
o I dar ieg fear oA &, wW R
FH IR AT AT AN

I qIg 9 ag fAgT w1 W
g fe & wwad & sEona wifz B T
s FTHW A fear @ W Saw f
I A €| TEW qY W R A e
¥ wran § e o qrefens gagar § W
afeaqr ¥1 a1 I¥ qfead N PP T
fear g

% oft qrily ¥ fae wTw fedz & g
1SS fey ny ¥awr g% Y aTW@ WY
Wi WY %7 =41 faaAT agar g
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““In all other Ministries, the original
drafts, with reference to which the
Ministry of Finance offers its com-
ments, are generally preserved in a
separate bundle entitled “K. W.”
(Keep with)™.

afea off oy wEa & fF Teara @Al
7 ¥ 9g 90T & fF g SO B
a5 FT faar oy R ow AR ¥ WY TR
AT FY ALY AT A, #ifE ¥ A
X HUNY 9T g3} A AT T |
SN faq warew Y gag FT IewwA
frar & 1 o Y 7, Tw § Ag anfaw
grar & 5 o wafemm s st am A 7w
%ot & arg qugE AT § ) @ AER
F0EY 7 ag ware R fvar & fF mwew
CARATH T TN & qT A HAq
¥ 67 sfawa fegemr ww frafa & 90
sfawa fegeat sreq gom 1 a7 7 gwr 7

T fadaw & fF 29 wael AR @
wfeadl 1 o9 T qEOT AT GAE H
feeaT 39 a8 T wgfaa & F@T
mr

o & oF falw ara Y 9 geq
F e feamr AT § R ag ag R 5
W AR Wy ag wifaw gom & 5
Faqd zeara afag, oY aiyg, ¥--g% q@r
T v ag @ A faw wenaw § O§
Az IO HATEg X 38 I
Nk FAA, ofaw  gETeEw,
& g S Ty & R
WX gad I AT fegdr & ey,
Mo @ gt A A g 1 & @
FAETIEAT | WA aF A TR
feqr & 1 WO R K qIw ¥ TEey
AT Y AR & qz 39 fawrfawe &
qv T 99t i T1fed, I fr & =i
sraEE o Y AU wg E fw
wifieT R oTe Y OF agT B, TW-
FU FHAAE, & TR F TWgT H @ N}
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A &), dfiew off et ¥ ag @rfaw e
2 fr o arw o o g d grar IS
qTT T T W= AT T g

# g more Y ¥gheer v @I
7@} wrgan §, wifs & gEyaTg gEeal
# o z g=t & wrr A T Wi AW
STEAT § | HTE F 977 qTE ATE d A=
FX & 1 faer wrtAm ¥ g § wfawr 0
gAY a7 AT F qUY AR 49 F A A
Y FT F IUT gHT, G FIT A% A% wia-
17 faer gearam § foy & 1 e aw
Ig Feq, AT, FTAr g H @ ag A
JATN FTF e A FAD wR
wHt £Y g & fAY femAEE T E,
Al ag 37 wfasd &7 T@W F9F A
AT AY A%TE FT FFAT § |

a9 & #A wEew ¥ W &
agar § fr s am a I faww wfa-
F & T & afawrc &, A0 w1 gEa
T & #faee &, ST e ag
TAq  WAT-IAIEH,  WIAGE, IR,
&I Faarfay, foas) ol gt &
fa=s 7 &% | s 9K fgwma §, A a8
T Y BHT AT R wRaG & faers
WX IAF St AEANT wfA-weed § F59<
TR &9 FATE, F* e wew
IBC | qF FTHT ATHIA FALY F frgfe
FT HYE HaOAT @A |

MR. DEPUTY-SPEAKER : 1 will not
call the Minister, After he finishes the
reply, I will allow some questions only. No
further speeches. (Interruptions).

MR. J. M. BISWAS (Bankura) : I
thought one hour was allotted.

MR. DEPUTY-SPEAKER : This was
snnounced by the Speaker. I am not using
my ciscretion. | will allow only ques-
tions.
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SHRI J. M. BISWAS : 1 have here a
letter written by M1. P. C. Ghosh owner of
the flat. to one Mr Kumar, son of Mr. Jag-
jiwan Ram. Thisis a photostat copy. It
is a very serious matter, because corruption
running to crores of money is involved.
Corrupt officials with the connivance of
unscrupulous business peoplc are looting
the country. You wil' permit me to lay
this letter on the Table.

MR. DEPUTY-SPEAKER : There is a
procedure for it.

oft Tfe T (T7) : =T TRy WA
fo w7 Afay

) MR. DEPUTY-SPEAKER : T will get
it examined. You can put your question
on the basis of that.

SHRI J. M, BISWAS : The report of
the Sarkar Committee is very big and it is
ver; difficult to put a question on this re-
por(. T want to knowv why pre-import li-
cence was given to Aminchand Pyarclal
Group. Secondly, after this repo't was
out, how many licences have been given to
Aminchand Pyarelal and Ramkrishan Kul-
wantrai Companies ? [ also want to know
whether any tender was called and if not,
why not ? In all Government departments,
things are puichased and sold through ten-
ders.  Why was no tender called in this
casc ? What steps is the Minister going to
take against the bureaucrats. If no action
is taken against Ministers who are directly
invoived with Aminchand Pyarelal and if
there is no investigation about the conduct
of ministers like Mr. Jagjiwan Ram, the
Sarkar Committee Report will be a failure.
I want to know whether the minister is
going to make an enquiry into the conduct
of the minister against whom there are
clear allegations for keeping relations with
Aminchand Pyarelal.

SOME HON. MEMBERS rose :

MR. DEPUTY-SPEAKER : I will per-
mit questions after the minister replics.
You can have a better opportunity to clarify
it afterwards. The hon. minister.

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL., MINES
AND METALS ( SHRI P. C. SETHI) ;
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Sir, the Public Accounts Committee, in
their 50th and 56th Reports recommended
that a very highpowered committee should
be appointed to go into this matter. The
Government appointed such a committee
under the chairmanship of the Retired
Chief Justice of the Supreme Court, Justice
Sarkar with two important mcmbers.
This Committee went into all the cases
referred 1o in the Report of the Public
Accounts Comniittee. Besides this, the
Committec also went into a nu-'cr of
cases. The total number of ca-s that
this Committee has cnquired into concs
to round about 900, Aficr pe using all the
evidence that could be had from the
files. the Committee also notified through
a Guzetle Extraordinary and by a public
notification in all the important papers in
all parts of the country, requested or
solicited evidence from the side of the
public on this matter. Even after issuing
this notification they did not receive more
than nine complaints. Out of these nine
complaints, only one, by Messrs. V.V,
Swami. was of the type that could be gone
into. The Committec wznt into this
complaint. examined it and found it to be
not correct.  The other complaints were
about the supply of steel and, therefore,
nothing to do with the terms of reference
of the Sirkar Committec.

Therefore, anything which is raiscd now
herc cannot come under the purview of this
Committce. For example, a letter is being
produced now on the floor of this House.
How could that come under the purview
of this Committce? If anything of this type
existed at that time, it should have been
produced before that Committee, especially
when the Committee has by a public notifi-
cation asked for information and evidence
from the people of the country. If there
was any evidence of corruption against any
Minister or officer. it should have been
produced before the Commitiec. But nothe
ing of this typc was produced before the
Co.nmittee. Now, after the report of the
Committee has come, something is produced
on the floor of the House, which was not
before the Committee, which was beyond
the scope of the Committee . . .

SHRI MADHU LIMAYE : It was pro-
duced last year.
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SHRI P. C. SETHI : Not before the

Committee. The letter was not produced
before the Committee.

st fa v : g7 & awA Iw g
ar |

ol 7y foawd : oy & @ @k
o TrAERy, WAy s A oAee
a0l g & ? § TH qvA F7 Aer qaw
SMEAT E 1 G TH AT F ATHY IW
& I H FEr AT |

SHRI P. C. SETHI : Therefore, this
Committee went into all the respective cases
and came to thc conclusion with regard to
officers and firms. With regard to the offi-
cers, it listead about 13 officers whom it
found guilty on one couni or another. Out
of these 13 oificers, four have retired. Then,
under the provisions of the rules framed
under rule 351 (a) and article 314, it is diffi-
cult to take action against an ICS officer
who has retired. Shri Bhoothalingam retired
in the year 1957 while the Report of the
Committee was received in the month
of April 1968. Then, thc cause of
action was in 1960-61. According to
the provisions of the Constitution. if the
cause of a actionwas four years before the
date of retirement, no action is possible.

SHRI MADHU LIMAYE But why
are you giving him new  commissions ?

FOWE @ FH J FH TH FT gHS
CH

SHRI P. C. SETHI : That is a diffe-
rent matter.

st wy fomd : S¥¥WA AT &
fae 3oy frgea fear, qafs & art
¥ AT AW AT ER A &7

IO AT q1fEgd, ¥W AW ¥ A www
qea |

SHRI P. C. SETHI : That is right. But
as far as appointment in the Taxation En-
quiry Committee is concerned, that was also
done before the Report of this Committee
was received.
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With regard to other officers, including
Shri Bam, charge-sheet has been issued to
Shri Bam and his reply has been received,
which is under scrutiny. Charge-sheet is
under issue to one or two more officers.
The rest two or three cases have been refer-
red to the Central Vigilance Commission
and after their report is received charge-
sheet will be issucd to the other officers
concerned. | may state here that it is the
policy of the government that none of the
officers who have been found guilty in the
Sirkar Committeec Report wili be spared and
the issue of  necessary charge-sheets and
other action would certainly be taken agai-
nst them.

As far as the party is concerned, much
before the Sirkar Committee Report was
received. in 1966 the Iron and Steel Con-
troller took action banning all the impor-
tant firms including Amin Chand Pyarelal
group. Then this firm went into appeal to
the Calcutta High Court. The Calcutta
High Court gave the judgment saying that
it was not necessary for the lron & Steel
Controller to ban them, because if there is
any defiance of the Export and Import
Control Order, it is a statutory and regu-
latory act and, therefore, action should
have been initiated against the firm and not
the omnibus action of banning the parties
under the Export and Import Control.
Act. Therefore in view of the Calcutta
High Court ruling now the Export-Import
Controller has issued notices on these firms
whether any action should be taken against
them or not. It has recently been issued.

But, apart from that, the Sarkar Commi-
ttee also came to the conclusion that some
of the cases of these parties are pending in
High Courts for arbitration or for decision
Therefore they have not opined in respect
of those cases.

In respect of certain other cases which
relate to the infringement of thc Export-Im-
port Control Order or the violation of fore-
ign exchange rules, cases have been referred
to the Reserve Bank of India who, in turn,
have referred those cases to the CBI. A
report is being awaited. 1 may assure the
hon. Member and the House that as soon
as the report is received, any suitable action
which is proposed will certainly be taken
and nobody will be spared.
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I wo\uld not like to ge into more details
on account of the shortage of time, but I
may only state with regard to income tax,
sales-tax and other provisions that the hon.
Member, Shri Madhu Limaye met Shri
Sarkar and other members of the Commi-
ttee before the former Minister, Dr.
Chenna Reddi and it was pointed out to
him that for any suitable action for thc
infringement of income-tax and sales-tax
rules, there is a statutory provision and it
is not within the purview of this Commi-
ttee to go into this aspect of the question;
they would only enter into the question of
barter deals and others.

Shri Biswas has raised the point about
the barter deals and the pre-import policy.
At that period of time, in 1959-60, it was
pointed out by Shri Pandey that there was
a surplus of semis because the semis had
started coming into being and there was
no finishing capacity in the mills: thercfore
it was pointed out that the surplus of
semis could be exported. At thc samc time,
our import content of thc flat products
specially was very high and. therefore, we
needed certain special quality of steel for
our internal consumption. Therefore it
was decided that these semis should be
allowed to be exported. Although Shri
Pandey had suggested that 5 lakh tonncs
of semis were available, the Stecl Ministery
and specially the Secrctary, Shri  Bhootha-
lingam, who was in charge of thc Steel
Ministry at that period of time, took a
cautious decision and came to the conclu-
sion that not 5 lakh tonnes of semis but

only 2.5 lakh tonnes of semis should be
allowed to be exported. Therefore 2.5
lakh tonnes of semis were decided to be
exported.

This decision was taken in the month
of January, 1960

SHRI J. M. BISWAS : But not imple-

mented.

SHRI P. C. SETHI : As far as the ex-
port was concerned, 29 parties came for-
ward. Out of these 29 parties. proposals
of only 16 parties could be accepted and
out of these 16 parties also, few could suc-
ceed. The pre-import licences were given
to the extent of 1.6 lakh tonnes of stzel.
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Out of thesc about 80,000 tonres could be
exported and the remaining quantity could
not be exported for which cases are going
on in courts.

As far as the question of prc-import is
concerned, the Sarkar Committee has dealt
at length on this point and they have said
that both imports and exports were essen-
tial and it was conceded after the parties
and entered into a firm contract with Hin-
dustan Steel for export and that they should
be allowted to import in view of the pen-
ding shortage.

As far as Ramkrishna Kulwantrai, who
got the prc import licence before entering
into a firm contract with Hindustan Steel,
is concerned, their case was examined by
the Sarkar Comimittce ar.d action is being
initiated against this firm for taking suitable
action which has becen pointed out in the
Sarkar Committec report.

sft wy famd : oAt aw QA wWT
ara qgY fear g 1 uw @ ag fw
FIHETT FAN F A7 17 & faw @@
zayedIifen odegre #t waz &4 A&
& g, w7 AT G F qUAY w@l
a1 | AT g7 ag fw aig arga 7 AN
T T & ¢ gATd W OFRE &
g I9% 41y g AgY wEN,
gAY YV |

SHRI P. C. SEEHI : As far as the
help of particular persons and agencies is
concerned, | may point out that Snri Shri-
vastava, who was Additional Collector of
Customs, was requested if he could give
some help in conducting investigations but
it was found that nothing could be given
from his side.

SHRI MADHU LIMAYE : Why ?

SHRI P. C. SETHI :  Another Cus-
toms officials, Shri Kelkar, who was De-
puty Assistant Izon Controller during the
same period, was also requested but he
also suggested that it was difficult for him
to render any :lp, becausc they suggested
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on the basis of files and materials
available, all investigations could be
carried on.

As far as the question of C. B. I is
concerned, unless there is a prima facie case
which could be referred to the C. B. 1. in a
particular case, it could be done and all
such cases have been referred to the Central
Vigilance Commission wherever it is found
so. Thercfore, it is not correct to say that
the help of some spccial officials or agen-
cies was not taken in the conduct of
this incuiry.

SHRI MADHU LIMAYE : Not answe-
ring anything

o wogw R T (qIATA) TG
qfgx f& & guar gare &%, & gow grv
ag XATAT AgAT g F a9 A0AT % F
faafad ¥ ¥ 8 19 * A= FEA q¥
AT FE ATH IgH AT A FIE H ¥
et § 1 & sAAr =rgan g oFar fafaeex
aga &% T8 ¥ ¢ f5 dw@ wiwew
QIRATT AT Y TF Tga Gy &5 4@
A T A B vFGGIE FIAT 4 /T A Fq=RT
Ew dqg A ot | Y fF IaE aoe A
qowTe ¥ qreq &7 w1 faer gafae z@a
IqH wE F | qF |7 qfgT q9 999187
e AgE g # WA gfear waw
A oAE & TWAF X TT 4 Ay
T H0 T T F FE # @ 9
geran afea gfe ¥ Swmafead v @
faq ofeq ot ¥ &T4 ¥ gwR w7 fam
qIFETAER A A 8 f5 @ W
@ AR wwfaee fem mar, wqEe &
TERY SHfAEZ 9 @T AT AR} 794 §
fe &g fear mar e ¥ fasger dpAg
§ 7 wr ag A W oou e oA
¥ fesrs QAT TV ¥ aTT R 94T I3
AfF TP A aXF § IAHT 19T Ty ?
waT | A € 6w w A fcfre )
T Y AGA X AW @, I Y wwfo
T o A wed & frewt @ g
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A Ry AR AT A Q! qar gy W
a9 ¢ fr oo o % 71 ifemm @@ @
feT oy 70 e w1 =w fwar ?
oY §ER #a faerd Afew s
I A [6 A TGT IEHT IRA qA
? faar | sa1 #9 w7 5 goE AT A%
q o1 zrafaawee fwar, @o dto uTe &
AT IaFT qraen fgar wam atew sqy
St e w08, & R & avq a8 A
|qIgAT, A1 K AT WY o ... (s@99H)
A & ag aqrT FAT A@AT E fF vw
A g Az 41 7 5 a1y fafay o
1 a1 7fe® THFTIFET FA 41 | fagar
for @ o e 34 9T 3ty afzse
fame 1 AY 41 wrIa1 @A g & g
FIIET 490 FAMG, 3777 239 T w947
FI1aT, AFAY F 310 A fafped &
g1 9q41 qenfaz feo a7, ta aw
swfaee frar o afes fee g faan
T, IRIA KU wTgEr FwmET, WK
wrgaes fafred) o st = & 39d
T &7 YT wT feran. ., (saFuTT)

ll»twaJ/V'v- .«/.r:—ut/) KPR A
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st greg REmwm (g9 fewslY ) o
JqTEAN  WEET, TTHIT wA, e
THTIey R F fawifew o a+
gy wolt fee & wamar @ fe 9\e
frmagaw RN A=y ggad
AT aTE § | uH §, dF AR & AR
§ 1 &7 & 7y wigwfa) ¥ § my
AT A FT  ToTod &1, W FG 4%
MY 20 wfgoa ¥ 15 gfama s &
¥ fam & A fam afrsfay @,
% M Y AT A Y TN Y,
I faeg saT) & tam zad wFT
{frT &5 MR g oA & Ao &
€ oY, 77 ¥ YFT QU AN gwT, W wAF
&T WIS HIATAT WY G AT I FAE
T TS qTET Ao 4T o

€ ®® Y ®7 T qI A e
qreg T N QU & fov gy @
A S aE Nt IER W wTr &
fore qTwTT Wt O IITEd ?

@0 am gy & e ag e @
mar § Iu% fag oifzal v fram s &
fog fs 7z 38 MERT ©) g0 *7, waiy
WY w3 § ITEY ag QU W wak fag ae-
sreRTqTISTON R ?

el ageqet arr W fead ¥ wfr
¢ Iu¥ ugEr ufwwax Ot swieg Wt
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Committee (Dis.)
&1 groe @SB R e A g
g wfafr ¥ w27 § fe 9 qUlt o
7Y fay T 1 wRS & ArEY qw NATE
w< faar &, fe T oarar ax X R
t Foamaiag § Y frow § ITET qrew
T frar wrar @1 At wTer dfwdr §
% TaEY aog ¥ wr wewe gE Y 9w
Ft qury & fog FER T O I &
§ WX g aueew ¥ o fawried o o€ €
7 7 FTathay < ¥ g way sl
AwE?

at Kaz W oA g § fe
qifeat & gy frafa fean mn fegen
o w1 @ A9 e @ T a7 oeR
o7 ffeaie & o ¥ R -
q Iy § 7

st %o wo A : IITAR AEHEQ,
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€t 37 §% MEA W vAerd fear om
av 1@ faegn r @

gt &% = 7y fawdy ¥ qg ww T
fis wTaeT O AT w9 & wfee ¥
Wk @y ¥ a F ek fow ol ot
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art # sriw # <@ & fw 97 fgm wv o0
Y fear m@m ! qfedw owE
w0 &Y foird 65 # wif W 9T A
uTaRA U'T & $49T F mfew § 99
w02 A e wrA & qF §f gy wEw
) 3R ferarma far 2 1 giarfs saar
@ar aregw A @ feT N TR A,
Mz ¥ g aa ) awfrar d froow
® ST ward ST arfgn Ak A7 St
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szt a% TR WX 9T arEf a1
STAFTN &7 "ty & qifarhie & www
A I TG AR A W @A IeA @ &
W a8 G ALY #Y o9 Cofad
Mo dak Haarr 2 2 g 99
RN g sErd 2 AfFT s A QA R
ary & ga® $wT agy w<ar fr D wegaw

DECEMBER 19, 1968

Transaction Inquiry
Committee (Dis.)

0.

™ gw ¥ sgrer oW Ewy € WA
FHT7 & F5 9T T sl g% wrw
T TgEEd WA W T Tg
qrEATAT AT Ag W 5. g A 9 &
v & gTHrT FaeY v fagrfow Rl 94
9T AT fER aF ATavmE  F1aarsy

wﬂ, “"""(Wﬂlﬂ')

SHRI MADHU LIMAYE
dence of Wanchoo

: False cvi-

SHRI J. M, BISWAS : He is evading
the 1cply. Certain sllegations could not
be brought before the Commission.  If they
come at a later stage, they should not be
taken into account. Is that the reply ?

MR. DEPUTY-SPEAKER: Let
conclude.
SHRI P. C. SETHI : 1 have concluded.

MR. DEPUTY-SPEAKER : The House
stands adjourned to mect again tomorrow
at 11 A. M.

him

19.50 hrs.

The Lok Sabha then adjourned till Eleven
af the Clock on Friday, Decembe: 20, 1968
Agrahayana 29, 1890 (Saka)
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